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 LOK  SABHA

 Tuesday,  April  23,  963/Vaisakha  3,
 885  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  SPEAKER  in  the  Chair  ]
 MEMBER  SWORN

 Mr.  Speaker:  Secretary  may  call
 out  the  name  of  the  Member  who  has
 come  to  make  and  subscribe  the  oath
 or  affirmation  under  the  Constitution.

 Secretary:  Shri  Parasottamdas  Hari-
 bhai  Bhil.

 Mr.  Speaker:  The  Minister  of  Par-
 liamentary  Affairs  may  introduce  the
 Member  to  the  House.

 The  Minister  of  Partiamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  I  have  great  pleasure  in  introduc-
 ing  to  you,  and  through  you  to  the
 House,  Shri  Parasottamdas  MHaribhai
 Bhil,  who  has  been  returned  to  Lok
 Sabha  from  Dohad  constituency  of
 Gujarat  in  the  vacancy  caused  by  the
 death  of  Shri  Hirabhai  Kunverbhai
 Baria.

 Shri  Parasottamdas  Haribhai  Bhil
 (Dohad).

 1101  hrs.
 ORAL  ANSWERS  TO  QUESTIONS

 Freight  Rates  of  Ships
 +

 _  Shri  Subodh  Hansda:
 986,

 4
 Shri  S.  0.  Samanta:
 Shri  B.  K.  Das:

 [  Shri  M.  L.  Dwivedi:
 Will  the  Minister  of  Transport  and

 Communications  be  pleased  to  state:
 378  (Ai)  ‘LSD—1,
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 (a)  whether  it  is  a  fact  that  freight
 rates  of  Indian  Ships  are  higher  than
 those  of  foreign  ships;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  whether  the  Shipping  Compa-

 nies  are  facing  any  difficulty  on  this
 account?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  No,
 Sir.

 (b)  and  (c).  Do  not  arise.
 Shri  Subodh  Hansda:  In  reply  to

 part  (a)  of  the  question,  the  hon.
 Minister  has  stated  “No,  Sir.”  If  it  is
 so,  may  I  know  why  Burma  and
 other  countries  have  refused  to  char-
 ter  Indian  ships?

 Mr.  Speaker:  It  is  for  them  to
 decide,  They  know  the  rates.

 Shri  S.  C.  Samanta:  May  I.  know
 whether  the  freight  rates  of  Indian
 ships  that  are  plying  on  the  coastal
 areas  have  been  increased?

 Shri  Raj  Bahadur:  That  was  in-
 creased  as  a  result  of  the  recommen-
 dations  of  the  committee  that  went
 into  this  question  some  time  ago.

 Concrete  Sleepers  for  Railways

 +
 (  Shri  S.  C.  Samanta:

 *987.  <  Shri  Ss.  M.  Banerjee:
 [  Shri  P.  C.  Borooah:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  appointed  an  Expert
 Committee  to  go  into  the  proposal  of
 using  reinforced  cement  concrete
 sleepers  as  well  as.  the  pre-stressed
 concrete  sleepers  for  Railways;
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 (b)  if  so,  whether  the  Committee
 has  expressed  any  opinion  in  this  re-
 gard;  and

 (c)  the  decision  taken  in  the  matter?
 The  Deputy  Minister  in  the  Minis-

 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  A  Director  on  Special
 Duty  has  been  appointed  to  examine
 the  proposal  in  detail,  select  a  suitable
 design  (or  designs)  for  concreté  slee-
 pers,  and  prepare  a  project  report  for
 their  mass  production  in  the  country.

 (b)  Not  yet,  Sir.

 (c)  Does  not  arise.

 Shri  S,  0.  Samanta:  May  I  know
 why  this  committee  has  been  set  up
 to  ascertain  whether  concrete  sleepers
 may  be  used  when  we  have  all  along
 been  using  wooden  sleepers?

 Shri  Shahnawaz  Khan:  Wooden
 sleepers,  particularly  those  of  hard
 wood,  are  in  short  supply.

 Shri  S.  C.  Samanta:  May  I  know
 whether  the  life  and  cost  of  concrete
 sleepers  have  been  examined?

 Shri  Shahnawaz  Khan:  Yes,  _  Sir.
 This  question  has  been  continuously
 under  consideration.  The  life  of  this
 pre-stressed  concrete  sleepers  is  from
 40  to  50  years.  The  life  of  wooden
 sleepers  is  about  0  to  5  years.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  tenders  have
 been  submitted?  If  so,  how  many  ten-
 ders  have  been  submitted  and  what
 are  the  prices  offered  by  the  tenderers
 for  the  approved  varieties  and  the
 foreign  exchange  involved  in  each,
 including  royalties,  if  any?

 Shri  Shahnawaz  Khan:  The  tenders
 were  opened  very  recently.  Some
 leading  countries  in  Europe  who  are
 using  concrete  sleepers  have  submitt-
 ed  their  tenders.  The  whole  question
 is  under  examination.

 Shri  S.  M.  Banerjee:  The  second
 part  of  the  question  has  not  been  ans-
 wered.  I  wanted  to  know  the  foreign
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 exchange  involved  and  who  offered
 varieties.

 Shri  Shahnawaz  Khan:  There  will
 be  practically  no  foreign  exchange  in-
 volved  because  the  sleepers  will  be
 manufactured  in  this  country.

 श्री  यशपाल  सिह  :  क्या  मैं  जान  सकता
 हूं  कि  हमारे  देश  में  प्रोजेक्ट्स  के  लिए  कहा
 जाता  है  तो  सीमेंट  की  कमी  बतलायी  जाती
 है,  तो  इन  सीमेंट  कांक्रीट  स्लीपर्स  के  लिए
 क्या  सीमेंट  का  इन्तिज़ाम  कर  लिया  गया
 है?

 श्री  शाहनवाज़  खां  :  जो  काम  बहुत
 जरूरी  होता  है  उस  को  तरजीह  दी  जाती  है
 वर्षों  इस  काम  को  बहुत  ऊंची  प्राय रिटी
 है,  इसलिए  इस  के  लिए  सीमेंट  की  कोई  कमी
 नहीं  होगी  i

 Shri  Sham  Lal  Saraf:  May  I  know
 if  opportunities  have  been  provided  to
 the  States  within  the  country  to  aug-
 ment  their  supply  of  these  hard  wood
 sleepers  and,  if  so,  what  attempts
 have  been  made?

 Shri  Shahnawaz  Khan:  We  have
 made  every  endeavour  to  secure  the
 cooperation  of  State  Governments  in
 the  supply  of  hard  wood  sleepers.  The
 Railway  Ministry  is  grateful  for  that.
 We  are  getting  a  good  response,  but
 in  spite  of  that  good  response  we  still
 need  more  sleepers.

 Dr.  K.  L.  Rao:  May  I  know  whe-
 ther  the  Government  have  obtained
 the  report  regarding  the  cost  and  per-
 formance  of  the  concrete  sleepers  in
 the  foreign  countries?

 Shri  Shahnawaz  Khan:  That  ques-
 tion  has  been  studied  in  great  detail
 and  we  have  taken  steps  after  that
 examination.

 Shri  Bhagwat  Jha  Azad:  The  life  of
 sleepers  has  been  put  at  40  to  50  years
 as  the  hon.  Minister  stated.  We  would
 like  to  know  whether  there  is  any
 idea  by  now  available  with  the  Min-
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 istry  regarding  the  comparable  cost
 of  the  sleepers  with  the  present  ones?

 Shri  Shahnawaz  Khan:  Yes,  Sir.  We
 have  got  full  details  regarding  the
 cost.  There  are  there  or  four  differ-
 ent  types  of  sleepers  in  use  by  the
 Indian  Railways.  About  steel  sléep-
 ers,  the  life  is  approximately  35  years
 and  the  cost  varies  between  Rs.  30
 for  metre  gauge  and  Rs.  44  for  broad
 gauge;  about  cast  iron  sleepers,  the
 life  is  40  years  and  price  is  Rs.  27  for
 metre  gauge  and  Rs,  46  or  Rs.  47  for
 broad  gauge;  about  wooden  sleepers,
 the  life  is  5  years  and  the  cost  is  Rs.
 25  for  broad  gauge  and  about  Rs.
 325  nP  for  metre  gauge;  about  soft
 wood,  the  cost  is  Rs,  287  for  broad
 gauge  and  Rs.  14-1]2  for  metre  gauge;
 about  the  concrete  sleepers,  the  prices
 vary  from  Rs.  37  to  Rs.  69  whether  it
 is  broad  gauge  or  metre  gauge.

 Shrimati  Savitri  Nigam:  May  I
 know  if  any  assessment  has  been  made
 regarding  the  requirements  of  sleep-
 ers  and  if  any  attempt  has  been  made
 to  see  that  wooden  and  other  sleep-
 ers  are  not  utilised  so  that  steel  and
 wood  are  saved  for  other  purposes?

 Shri  Shahnawaz  Khan:  Our  require-
 ments  of  sleepers  on  the  Indian  Rail-
 ways  are  to  the  extent  of  about  70
 lakhs  to  75  lakhs  per  year.  We  are
 getting  about  25  lakhs  or  so  of  wooden
 sleepers.  We  are  trying  to  get  cast
 fron  sleepers  and  yet  we  want  more
 sleepers.

 Shri  A.  P.  Sharma:  The  hon.  Minis-
 ter  has  said  that  an  officer  on  special
 duty  has  been  appointed  to  examine
 the  use  sleepers.  May  I  know  whe-
 ther  any  time-limit  has  been  fixed  for
 submitting  the  report?

 Shri  Shahnawaz  Khan:  Yes,  Sir.
 The  project  report  is  very  nearly  com-
 plete  and  I  hope  in  the  next  few  days it  will  be  out.

 Shri  Vasudevan  Nair:  May  I  know
 which  countries  have  given  tenders
 and  which  is  the  lowest  one?
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 Shri  Shahnawaz  Khan:  As  I  said,
 all  the  advanced  countries  in  Europe
 which  are  using  these  types  of
 sleepers,  like,  England,  France,  Bel-
 gium  and  Germany,  have  submitted
 tenders.

 Shri  Vasudevan  Nair:  I  also  wanted
 to  know  which  is  the  lowest  tender.

 Shri  Shahnawaz  Khan:  We  are  still
 examining  them.  It  is  not  known.

 Minor  Irrigation  Schemes

 +
 +988  J  Shri  P.  Venkatasubbaiah:

 २  Shri  Bibhuti  Mishra:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:

 (a)  the  amount  of  allocations  made
 to  various  States  for  minor  irrigation
 schemes  in  respect  of  1962-63  and
 ‘1963-64;  and

 (b)  whether  Government  have  for-
 mulated  any  scheme  so  that  the  money
 earmarked  for  minor  irrigation  pur-
 poses  is  fully  utilised  and  the  farmers
 make  the  best  use  of  the  same?

 खाद्य  तथा  क्ष  मंत्री  के  सभा-सचिव
 (श्री  शिन्दे)  :  (क)  पूछी  गई  सूचना  का
 विवरण  सभा  पटल  पर  रख  दिया  गया  है
 [पुस्तकालय  में  रखा  गया  देखिये  संख्या
 'एल०  टी०  ११८८।६३]

 (ख)  राज्य  सरकारों  से  प्रार्थना  की  गई
 है  कि  वे  यह  सुनिश्चित  करें  कि  लघु  सिंचाई  के
 लिए  की  हुई  सामान्य  व्यवस्था  और  “कृषि
 कार्यक्रम”  शजीषंक  के  अन्तगंत  होने  वाली  बचत
 का  उपयोग  लघु  सिंचाई  (जिस  में  भूमि
 संरक्षण  भी  सम्मिलित  है)  के  लिये  हो  और
 किसी  हालत  में  भी  इन  को  विकास  के  अन्य
 क्षेत्रों  के  लिए  परिवर्तित  न  किया  जाये  ।

 राज्य  सरकारों  को  यह  भी  सलाह  दी
 गई  है  कि  वे  ६  सप्ताह  का  समय  निश्चित
 करें  और  यह  सुनिश्चित  करें  कि  कृषकों  के
 ऋण  सम्बन्धी  आवेदन-पत्रों  को  हीपर
 निपटाया  जाये  और  उन  को  शीघ्र  ऋण  दे



 ‘11277  Oral  Answers

 दिया  जाये  ताकि  आवश्यक  ऋण  न  मिलने
 के  कारण  कुओं  की  खुदाई  अथवा  अन्य  लघु
 सिचाई  की  योजनाओं  में  बाधा  न  पड़  जाये  ।

 (a)  A  statement  giving  the  requir-
 ed  information  is  laid  on  the  Table  of
 the  Sabha.  [Placed  in  the  Library,
 see  No.  LT-88/63].

 (b)  The  State  Governments  have
 been  requested  to  ensure  that  the  nor-
 mal  provisions  for  minor  irrigation
 as  well  as  savings  under  the  head
 Agricultural  Programmes,  if  any,  are
 utilised  for  minor  irrigation  (includ-
 ing  soil  conservation)  and  in  any  case
 not  diverted  to  other  heads  of  deve-
 lopment.

 The  State  Governments  have  also
 been  advised  to  fix  a  time  limit  of
 six  weeks  and  ensure  quick  disposal
 of  loan  applications  and  disbursement
 of  loans  to  agriculturists  so  that  for
 lack  of  necessary  credit  sinking  of
 wells  or  other  minor  irrigation  schemes
 do  not  get  get  held.]

 Shri  P.  Venkatasubbaiah:  May  .I
 know,  to  ensure  speedy  financial
 assistance  for  taking  up  minor  irriga-
 tion  works,  whether  the  Government
 propose  to  associate  non-officials  also
 with  the  State  Governments  to  see
 that  the  allotment  that  is  being  given
 is  expended  quickly  and  expeditiously?

 Shri  Shinde:  As  far  as  allocations
 are  concerned,  that  is  speedily  done.
 Even  then,  the  Government  of  India
 have  made  a  suggestion  to  the  States
 that  M.P.s  and  other  local  represen-
 tatives  may  be  associated  with  the
 distributing  agencies.

 Shri  P.  Venkatasubbaiah:  May  I
 know,  out  of  the  additional  outlay  that
 has  been  given  to  Andhra  Pradesh,
 how  much  of  this  has  been  allotted
 for  minor  irrigation?

 Mr.  Speaker:  That  would  be  going
 into  the  details  for  each  State.

 Shri  P.  Venkatasubbaiah:  One
 hundred  lakhs  of  rupees  have  been
 allotted.

 APRIL  23,  963  Oral  Answers  11278

 Mr.  Speaker:  I  only  wanted  to  say
 that  if  we  just  go  into  the  details  for
 each  State,  that  would  take  a  long
 time.

 Shri  P.  Venkatasubbaiah:  I  would
 ask  this  way.  What  is  the  percentage
 allotted  to  minor  irrigation,  out  of
 this  additional  outlay  that  has  been
 given  to  each  State?

 Shri  Shinde:  A  statement  which  has
 been  laid  on  the  Table  of  the  House
 gives  all  the  details.  In  fact,  for
 Andhra,  Rs,  296  lakhs  was  the  origi-
 nal  outlay.  Additional  outlay  due  to
 the  emergency  has  been  Rs.  74  lakhs.
 In  all,  there  has  been  a  provision  of
 Rs.  37  lakhs  for  Andhra  for  minor
 irrigation.

 Shri  P,  Venkatasubbaiah:  What  is
 the  percentage?

 Mr.  Speaker:  Shri  R.  5.  Pandey.

 Shri  R.  S.  Pandey:  Some  time  back,
 the  hon.  Minister  Dr.  Ram  Subhag
 Singh  went  to  Bhopal  and  discussed
 something  about  minor  irrigation.  At
 that  time,  he  handed  over  the  kalas
 and  the  Kalas  ceremony  was  perform-
 ed,  because  Madhya  Pradesh  has  pro-
 duced  more.

 Mr.  Speaker:  What  has  the  kalas
 ceremony  to  do?  He  might  come  to
 minor  irrigation.

 Shri  R,  S,  Pandey:  He  has  discus-
 sed  something  about  minor  irrigation.
 I  wanted  to  know  what  is  the  result.

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  While  at  Bhopal  and
 recently  at  Budni  and  Hoshangabad,  I
 discussed  details  of  minor  irrigation,
 soil  conservation  as  well  as  Chambal
 reclamation  work  programme.  The
 State  Government  is  finalising  a
 scheme  and  the  Minister  for  Agricul-
 ture  is  likely  to  visit  Delhi  in  that
 connection  on  the  30th  of  April,  this
 month.

 Shri  Mansinh  P.  Patel:  In  view  of
 the  reply  of  the  hon.  Parliamentary
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 Secretary  suggesting  transferring  of
 savings  of  soil  conservation  to  minor
 irrigation,  is  it  a  fact  that  the  States
 ignore  and  slacken  the  programme  of
 soil  conservation?

 Shri  Shinde:  Different  allocations
 under  the  same  head  are  allowed  to
 be  transferred.  Because  soil  conser-
 vation  also  comes  under  minor  irri-
 gation,  the  funds  are  transferrable.
 As  far  as  possible,  the  States  utilise
 the  funds  for  the  purpose  for  which
 they  have  been  allotted.

 Shri  P.  R.  Patel:  Where  ordinary
 wells  are  not  possible  and  the  agricul-
 turists  resort  to  tube  wells,  may  I
 know  whether  there  is  any  scheme
 with  the  Government  to  subsidise  tube
 wells  or  given  loans  for  tubewells?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 A,  M.  Thomas):  There  is  a  scheme
 under  the  Exploratory  Tube  well
 erganisation  which  undertakes  the
 digging  of  tube  wells.  If  they  are
 productive,  they  would  be  handed  over
 to  the  various  States.

 Shri  P.  R.  Patel:  That  is  not  my
 question.  My  question  is  this:  whether
 there  is  any  scheme  with  the  Govern-
 ment  to  subsidise  the  agriculturists
 for  the  sinking  of  tubewells  or  to  give
 loans  for  them.

 Shri  A.  M.  Thomas:  There  is  a
 scheme  for  surface  wells:  75  per  cent
 loan  and  25  per  cent  subsidy.  Reno-
 vation  of  tanks:  75  per  cent  loan  and
 25  per  cent  subsidy;  khuls:  75  per
 cent  loan  and  25  per  cent  subsidy.
 This  is  the  pattern  of  assistance.

 Mr.  Speaker:  Dr.  P.  S.  Deshmukh—

 Shri  P.  R.  Patel:  I  wanted  to  know
 regarding  tubewells:  not  ordinary
 wells.

 Mr.  Speaker:  Order,  order;  one
 question.

 Dr.  P.  8.  Deshmukh:  Does  the  pro- vision  of  electric  pumps  to  agricul-
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 turists  form  part  of  this  scheme  and
 what  is  the  proportion  of  the  addi-
 tional  assistance  that  is  being  given
 for  this  purpose?

 Shri  Shinde:  Giving  electric  pumps,
 diesel  pumps,  etc.,  to  agriculturists
 does  come  under  the  scheme.  Natu-
 rally  the  States  can  provide  pumping
 sets,  etc.,  to  agriculturists  out  of  this
 allocation.

 Shri  Hari  Vishnu  Kamath:  Have
 any  reports  reached  the  Government
 that  a  part  of  the  allocation  for  minor
 irrigation  works  has  been  diverted  by
 one  of  the  States,  Mysore,  I  believe,
 to  the  erection  of  a  zoo,  and  if  so,
 what  action  has  the  Government  taken
 in  the  matter  by  way  of  issuing  a
 warning?

 Mr.  Speaker:  This  question  was  put
 earlier.

 Shri  Hari  Vishnu  Kamath:  There
 was  no  answer  to  that  question.

 Shri  A.  M.  Thomas:  The  unfortu-
 nate  aspect  is  that  there  is  no  sector-
 wise  allocation.  The  State  Govern-
 ment  is  free  to  do.

 Shri  Hari  Vishnu  Kamath:  There
 is  a  press  report.  I  will  pass  it  on,
 if  necessary.  Let  them  examine  it.

 Mr,  Speaker:  The  hon.  Minister
 might  get  that  information.  Other-
 wise,  this  question  would  be  repeated
 after  two  or  three  days.

 Shri  Hari  Vishnu  Kamath:  Until
 it  is  finally  answered.

 Shri  Gauri  Shankar  Kakkar:  Is  it
 a  fact  that  a  huge  amount  of  alloca-
 tion  is  still  remaining  undisbursed, because  of  there  being  no  agency  for
 actual  execution,  and  in  U.P.  especial-
 ly,  this  work  has  been  taken  over
 from  co-operatives,  and  a  huge
 amount  is  still  unspent?

 Shri  A.  M.  Thomas:  U.P.  has  done
 well  in  the  matter  of  minor  irrigation.
 They  have  spent  about  Rs.  634  lakhs
 in  1962-63,  and  they  have  provided
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 for  Rs.  665  lakhs  in  1963-64.  Another
 Rs.  00  lakhs  is  also  being  allowed  to
 be  spent  additionally.

 at  बड़  :  मैं  यह  जानना  चाहता  हूं
 कि  माइनर  इरीगेशन  स्कीम्स  में  जो  स्टेट्स-
 वाइज़  कमी  की  गई  है  क्‍या  उस  को  फिर  से
 स्टोर  करने  का  शासन  का  विचार  है  ?

 Shri  Shinde:  The  actual  allocations
 have  been  increased  or  raised.  In  all
 the  States,  practically  the  targets
 which  were  fixed  have  been  raised  by
 as  much  as  50  per  cent  or  40  per  cent
 or  30  per  cent.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  the  recom-
 mendations  submitted  by  the  Siva-
 raman  Committee  for  the  eastern  dis-
 tricts  of  U.P.  about  minor  irrigation
 have  not  at  all  been  implemented,  and
 if  so,  the  steps  taken  to  introduce
 minor  irrigation  schemes  in  the
 eastern  districts  of  U.P.?

 Shri  A.  M.  Thomas:  That  is  not
 correct.  All  those  recommendations
 are  being  implemented,  and  there  is
 satisfactory  progress  on  the  minor
 irrigation  front.

 ot  ara  सिह  :  जैसे  कि  अभी  दो
 हफ्ते  पहले  सिंचाई  मंत्री  जी  ने  बहस  के  दोरान
 कहा  था  कि  माइनर  इरीगेशन  के  मातहत
 अगर  लिस्टिंग  का  इंतज़ाम  कर  दिया  जाय
 तो  ४०  फ़ीसदी  प्राबलम  हल  हो  सकती  है  तो
 उस  ४०  फ़ीसदी  को  सौरव  करने  के  लिए
 क्या  किया  जा  रहा  है  ;

 Shri  Shinde:  The  hon.  Member
 May  be  asked  to  repeat  his  question.

 Mr.  Speaker:  Shri  D.  C.  Sharma.
 Shri  D.  C.  Sharma:  May  I  know

 on  what  criteria  the  grants  or  sub-
 sidies  for  these  minor  irrigation  works
 are  given?  May  I  know  also  the  State
 which  has  got  the  maximum  and  also
 the  State  which  has  got  the  least
 amount?

 Shri  Shinde:  The  statement  has
 already  been  laid  on  the  Table  of  the
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 House,  and  all  these  details  have  been
 mentioned  in  the  statement,  and  the
 hon.  Member  may  kindly  look  into
 the  statement.

 Shri  D.  C.  Sharma:  The  criteria  are
 not  given.

 Shri  A.  M.  Thomas:  The  criterion  is
 the  feasibility  of  the  scheme.

 Shri  J.  P.  Jyotishi:  May  I  know
 whether  it  is  a  fact  that  in  certain
 areas  due  to  the  lack  of  knowledge
 on  the  part  of  the  engineers,  the
 schemes  taken  up  under  this  pro-
 gramme  of  minor  irrigation  have
 failed,  and  hence  there  is  a  lot  of
 resentment  amongst  the  people  against
 this?

 Shri  A.  M.  Thomas:  We  are  not
 aware  of  this.  If  any  specific  instance
 is  brought  by  the  hon.  Member  to  the
 notice  of  the  Ministry,  that  would  be
 enquired  into  and  _  suitable  steps
 taken.

 Austerity  Diet  in  Delhi  Zoo
 +

 (  Shri  Onkarlal  Berwa:
 Dr.  L.  M.  Singhvi:

 #989,  ]  Shri  Rameshwar  Tantia:
 {Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Delhi
 Zoo  proposes  to  introduce  austerity
 diet  for  its  inmates  in  order  to  effect
 economy;  and

 (b)  if  so,  in  what  manner  and  to
 what  extent?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr,  Ram
 Subhag  Singh):  (a)  and  (b).  No  such
 proposal  is  under  consideration.  Some
 saving  has,  however,  been  effected
 with  the  introduction  of  a  new  diet
 schedule  from  November,  962  sub-
 stituting  buffalo  meat  for  mutton  in
 the  case  of  large  carnivores  such  as
 lions,  tigers,  panthers  and  pumas.

 श्री  ग्रोंकारलाल  बैरवा  :  मैं  जानना
 चाहता  हूं  कि  अगर  इस  पर  विचार  किया
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 जायगा  तो  कब  तक  किया  जायगा  और
 इस  कटौती  के  करने  से  कितनी  बचत  होगी  ?

 खाद्य  तथा  कृषि  मंत्रालय  में  राज्य-मंत्री

 (डा०  राम  सुभग  सिह)  :  कटौती  करने
 का  विचार  नहीं  है  ।  हम  लोग  चाहते  हैं  कि
 जो  जानवर  जू  में  हैं  उन  का  स्वास्थ्य  अच्छे
 से  अच्छा  रहे  लेकिन  यह  जो  भैंस  का  मांस
 देना  शुरू  किया  गया  है  उस  को  क्रि मत  कम

 है,  इसलिए  खर्चे  में  प्रतिमास  ढाई  हज़ार
 रुपये  की  कमी  आ  गई  है  t

 aft  औंकार  लाल  बेरवा  :  जो  खुराक  में
 कटोती  की  गई  है  तो  उस  खुराक  की  कटोती
 करने  से  उन  के  स्वास्थ्य  पर  क्या  असर  पड़ेगा  ?

 डा०  राम  सुभग  सिह  :  स्वास्थ्य  पर  कोई
 असर  नहीं  पड़ा  ह ैऔर  न  हम  लोग  उस  पर
 असर  डालना  चाहते  हैं।  उन  का  स्वास्थ्य  अच्छे
 से  बरच्छा  बनाये  रखेंगे  और  उस  के  लिए  अगर

 कुछ  ज्यादा  पैसे  भी  खर्च  करने  की  ज़रूरत
 होगी  तो  वह  भी  हम  करेंगे  ।  लेकिन  यह  बकरे
 और  भेड़ों  के  मांस  की  जगह  भैसों  का  मांस
 जो  देना  शुरू  किया  गया  है  यह  इसलिए  कि
 उस  मांस  की  अपेक्षा  भेस  का  मांस  सस्ता
 और  हैल्थ  भी  ज्यों  की  त्यों  रहती  है  -  उस  पर
 कोई  ख़राब  असर  नहीं  पड़ता  है  v

 Shri  Kapur  Singh:  May  I  know
 whether  the  luxurious.  diet-regimen
 prescribed  for  the  recently  acquired
 Renu,  the  Gibbon,  may  ultimately
 become  the  standard  for  food  menus
 of  other  captive  inmates  of  the  200?

 Dr.  Ram  Subhag  Singh:  The  animal
 Renu  came  here  recently.  All  the
 animals  have  different  diet.  So  one
 diet  cannot  be  a  standard  for  all  of
 them.  But  we  shall  give  the  best  diet
 to  all  the  animals.

 Shri  Fatehsinhrao  Gaekwad:  I
 believe  there  is  a  possibility  of  the
 zoo  acquiring  a  pair  of  rare  white
 tigers  from  Rewa.  Will  they  be  given
 preferential  treatment  or  will  they  be
 subjected  to  the  same  diet?

 VAISAKHA  3,  885  (SAKA)  Oral  Answers  77284

 Mr.  Speaker:  Let  them  come  first  in
 the  zoo.

 Shri  Tyagi:  I  am  anxious  to  know
 whether  this  change  of  diet  has  been
 effected  with  a  view  to  effect  economy
 in  expenditure  or  it  is  done  from  the
 point  of  view  of  the  health  of  the
 animals.  How  are  these  animals
 taking  to  the  new  diet?  Otherwise,
 it  is  the  unkindest  cut  against  these
 animals.

 Mr,  Speaker:  It  has  been  answered
 already.

 Dr.  Ram  Subhag  Singh:  I  would
 welcome  my  hon.  colleague,  Shri
 Tyagi,  to  the  zoo.  He  will  be  happy
 to  see.  (Interruptions).

 Mr.  Speaker:  Order,  order.

 Shri  Tyagi:  I  protest.  I  am  a  human
 being.  I  am  not  animal.  How  does
 he  ask  me  to  go  to  the  zoo?

 Mr.  Speaker:  Only  as  8  casual
 visitor,  not  to  be  kept  there.

 श्री  शिव  नारायण  :  क्‍या  यह  सत्य  है  कि
 दिल्‍ली के  जू  में  इन्तज़ाम  बहुत  अच्छा  होने  के
 कारण  और  जानवरों  ने  दरख्वास्त  दी  है  कि
 उन  को  भी  वहां  पर  एडमिट  कर  लिया
 जाये  ?

 डा०  राम  सुभग  सिह  :  वहां  इन्तज़ाम  तो
 बहुत  अच्छा  है  ।  हम  को  जितने  भी  नये  नये
 ढंग  के  जानवर  मिलेंगे,  उन  सब  का  हम  लोग
 उपयोग  करेंगे  और  वहां  रखने  की  व्यवस्था
 करेंगे  ।

 Shri  Hari  Vishnu  Kamath:  If  I
 heard  the  Minister  aright,  he  said  it
 was  in  November  that  this  change  of
 diet  was  made.  Is  that  right?

 Dr.  Ram  Subhag  Singh:  Yes.

 Shri  Hari  Vishnu  Kamath:  That
 means,  after  the  emergency  was
 declared  on  October  26.  If  so,  while
 feeding  these  inmates  on  this  new
 diet,  on  this  emergency  diet,  are
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 attempts  also  being  made  by  signs
 and  gestures,  if  not  through  the  spoken
 word,  to  instil  into  the  minds  of  these
 inmates  a  sense  of  national  emer-
 gency  created  by  the  Chinese  aggres-
 sion......  (Interruptions).

 Mr.  Speaker:  The  hon.  Member
 offers  that  service.

 st  सिद्धेश्वर  प्रसाद  :  श्रीमन्‌,  मैं  यह
 जानना  चाहता  हूं  कि  चिड़ियाघरों  में  जानवरों
 को  जो  भोजन  दिया  जाता  है,  क्या  उस  के  लिए
 कोई  कमेटी  वगैरह  बनाई  गई  है  या  कोई
 एक्सपर्ट  बारह  हैं,  जिन  की  राय  के
 मुताबिक  उन  को  भोजन  दिया  जाता  है  या
 चूंकि  इमरजेंसी  आ  गई  है,  इसलिए  यह  सारा
 परिवर्तन  किया  जा  रहा  है  a

 To  राम  सुभग  सिंह:  चिड़ियाघर  के
 जो  अधिकारी  हैं,  वे  लोग  बराबर  इस  की
 देख-रेख  करते  हैं  और  एक  न॑ शील  कमेटी  भी
 है,  जिस  के  माननीय  प्रश्नकर्ता  महोदय  भी
 सदस्य  हैं  ।  हम  लोग  मौके  मौके  पर  संसद्‌-
 सदस्यों  को  भी  वहां  पर  ले  जाते  हैं  ।  बाहर
 के  डाक्टर  भी  वहां  देखरेख  करने  के  लिए  हैं।

 फलों  शौर  पशुओं  के  फार्म
 +

 श्री  भक्त  दर्शन:
 शी  भागवत  झा  राजा  :

 क्या  खाद्य  तथा  कृषि  मंत्री  २८  अगस्त,
 १६६२  के  तारांकित  प्रश्न  संख्या  ६५३  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कपा
 करेंगे  कि  ऊंचे  स्थानों  पर  फलों  तथा  पशुओं
 के  फार्म  स्थापित  करने  के  बारे  में  इस  बीच
 क्या  प्रगति  हुई  है  ?

 खाद्य  तथा  क्रि  मंत्रालय  में  राज्य  मंत्री
 (डा०  रास  सुभग  सिह)  te  जहां  तक  हिमाचल
 प्रदेश  के  मण्डी  जिले  के  कटौला  स्थित  जरसी
 ब्रीडिंग  फार्म  का  सम्बन्ध  है,  वह  फार्म  संतोष-
 जनक  कार्य  कर  रहा  है  ।  इस  फार्म  क ेलगभग
 ०  जरसी  बैलों  को  पंजाब,  हिमाचल

 प्रदेश,  जम्मू  और  काश्मीर,  उत्तर  प्रदेश
 ओर  श्रीराम  के  राज्यों  में  बांट  दिया  गया  है

 +&६०-
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 ताकि  पहाड़ी  पशु  विकास  योजना  के  अन्तगंत
 कृत्रिम  गर्भाधान  के  तकनीक  द्वारा  पहाड़ी
 पशुओं  का  विकास  किया  जा  सके  ।  फलों  के
 फार्मो  के  सम्बन्ध  में  तो  वही  स्थिति  है  जो
 २८  अगस्त,  १९६२  के  तारांकित  प्रश्न  संख्या
 ६५३  के  उत्तर  में  बताई  गई  थी  ।

 श्री  भक्त  दर्शन  :  श्रीमन्‌,  पिछले  प्रश्न
 का  उत्तर  देते  हुए  माननीय  मन्त्री  जी  ने  बताया
 था  कि  उत्तर  प्रदेश  सरकार  ने  अपने  पर्वतीय
 क्षेत्रों  के लिए  एक  योजना  प्रस्तुत  की  है  a  मैं
 यह  जानना  चाहता  हूं  कि  उसके  बारे  में  क्‍या
 निर्णय  किया  गया  है  ।

 डा०  राम  सुभग  सिह  :  हम  लोगों  ने
 कोशिश  की  थी  कि  उत्तर  प्रदेश  पर्वतीय  क्षेत्र
 में  कलसी  नामक  स्थान  पर  जो  पशुओं  का
 फ़ार्म  है,  उसको  भारत  सरकार  ले  ले  और  वहां
 पर  जरसी  जानवरों  के  लिए  एक  केन्द्र  खोला
 जाये  ।  लेकिन  उत्तर  प्रदेश  सरकार  ने  सोचा
 कि  वही  उसको  चलाती  रहे  ।  इसलिए  हिमा-
 चल  प्रदेश  में  कटोला  में  और  मैसूर  में  बंगलौर
 के  पास  स्थित  हजरघाटा  में  जरसी  जानवरों  के
 दो  केन्द्र  स्थापित  किये  गए  हैं  ।  लेकिन  अगर
 उत्तर  प्रदेश  सरकार  चाहेगी,  तो  हम  कलसी
 काम  को  भी  मदद  देंगे  V

 sit  भक्त  दर्शन  :  श्रीमन्‌,  ग्राम  हाल  ही  में
 शिमला  में  पर्वतीय  क्षेत्रों  क ेविकास  के  सम्बन्ध
 में  जो  गोष्टी  हुई  थी,  उसमें  फलों  और  पत्रकारों
 के  केन्द्र  स्थापित  करने  के  बारे  में  कुछ  महत्वपूर्ण
 सुझाव  रखे  गए  थे  ।  मैं  यह  जानना  चाहता  हूं
 कि  उन  सुझावों  पर  क्‍या  अमल  किया  गया  है
 कौर  क्‍या  उन  के  कारण  इस  कार्यक्रम  में  और
 प्रगति  की  जा  रही  है  ?

 डा०  राम  सुभग  सिह  :  हमारी  एक  फील्ड
 कैटल  डेवेलपमेंट  स्कीम  है,  जिस  के  अन्तर्गत
 भ्राता,  हिमाचल  प्रदेश,  उत्तर  प्रदेश,  जम्मू-
 काश्मीर  भ्र ौर  पंजाब  के  पहाड़ी  हल्कों  में  मदद
 देने  का  विचार  है  कौर  इसके  केन्द्र  भी  स्थापित
 किये  गए  हैं  ।  पंजाब  में  पालमपुर  में  दौर
 श्रीराम  में  गोहाटी  के  पास,  शौर  दूसरी
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 जगहों  में  भी,  ऐसे  केन्द्र  स्थापित  करने  पर
 विचार  किया  जायगा  ।  हिमाचल  प्रदेश  के
 किशोर  ज़िले  में  याक,  जरसी  और  दूसरे  कैटल
 के  कासब्रीड्सज्  तैयार  करने  के  लिए  दो
 केन्द्र  खोले  जायेंगे  ।

 श्री  भागवत  झा  झ्राजाद  :  क्‍या  मैं  जान
 सकता  हूं  कि  इन  पर्वतीय  क्षेत्रों  में  पशुओं  और
 फलों  के  फार्मो  में  जो  उत्पादन  हुआ  है,  वह  उन
 पर  व्यय  की  जाने  वाली  धनराशि  के  अनुरूप
 है,  या  कभी  तक  खर्च  अधिक  हो  रहा  है  और

 पशुओं  का  विकास  तथा  फलों  का  उत्पादन
 कम  हो  रहा  है  ?

 Bo  राम  सुभग  सिंह  :  अगर  अकेले
 हिमाचल  प्रदेश  को  लिया  जाये,  तो  पहले  वहां
 पर  एक  लाख  मन  प्रतिवर्ष  के  करीब  सेब  होते
 थे,  जबकि  अरब  उनकी  मात्रा  करीब  ढाई  लाख
 मन  प्रतिवर्ष  हो  गई  है  ।  इसी  प्रकार  उत्तर
 प्रदेश  और  कुल्लू  वैली  में  भी  फलों  का
 उत्पादन  बढ़ा  है  और  हम  लोग  जानवरों  के
 सम्बन्ध  में  भी  प्रगति  करने  क्रि  कोशिश  कर
 रहे  हैं  1

 Shri  Sham  Lal  Saraf:  May  I  know
 up  to  what  altitude  these  experiments
 are  taking  place?  Is  it  only  up  to
 the  snow  line  or  beyond?  If  it  is
 beyond  the  snow  line,  I  want  to  know
 the  names  of  the  places,

 Dr.  Ram  Subhag  Singh:  It  is  usually
 at  an  altitude  up  to  8,000  feet  for
 jersey  and  yak  it  is  between  8,000  and
 10,000  feet,  and  for  fruits  also  up  to
 about  10,000  feet.  For  vegetables  and
 animals  there  is  one  farm  at  Murtse
 near  Leh,  which  has  an  elevation  of
 about  11,500  feet.

 Shrimati  Akkamma  Devi:  In  view
 of  the  fact  that  there  are  large  quan-
 tities  of  different  kinds  of  fruits  in
 the  hilly  areas  only  during  particular
 seasons  of  the  year,  may  I  know  whe-
 ther  Government  will  set  up  more
 factories  in  these  hilly  areas  for  pre-
 servation  of  these  fruits?

 Dr,  Ram  Subhag  Singh:  It  is  includ-
 ed  in  our  programme,  and  we  shall
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 do  our  best  to  set  up  fruit  judice
 extraction  factories  at  suitable  cen-
 tres,  and  mostly  near  the  fruit  pro-
 ducing  centres.

 Shri  K.  C.  Pant:  The  hon.  Minister
 said  that  jersey  bulls  were  being
 distributed  to  a  large  number  of  hill
 areas.  May  I  know  the  criterion  on
 which  they  are  distributed,  and  in
 how  many  years  this  will  have  a
 palpable  impact  on  the  cattle  breeds
 of  these  areas?

 Dr.  Ram  Subhag  Singh:  Actually
 this  scheme  was  announced  only  last
 year  and  50  jersey  cattle  were  sent
 to  Kataula  in  Himachal  Pradesh  and
 50  to  Bangalore,  and  the  number  of
 bulls  will  increase  now  because  as  it
 was  started  only  last  year,  only  0
 have  been  distributed,  and  of  these  ten
 bulls,  three  have  been  sent  to  Assam,
 two  to  Punjab,  one  to  Himachal  Pra-
 desh,  two  to  U.P.  and  one  to  Jammu
 and  Kashmir.

 श्रीमती  सावित्री  निगम  :  कया  मैं  जान
 सकती  हूं  कि  पर्वतीय  क्षेत्रों  में  जो  सरकारी
 रूप  से फ़ार्म  बनाने  और  पशु-पालन  की  व्यवस्था
 की  गई  है,  उसके  अतिरिक्त  व्यक्तिगत  रूप  से
 फलों  काम  और  पशु-पालन  के  फ़ार्म  बनाने
 वालों  तथा  फ्रूट-प्रिज़वेशन  के  केन्द्र  खोलने
 वालों  को  क्या  सरकारी  अनुदान,  सहायता
 कौर  सुविधायें  मिलती  हैं  ?

 Bo  राम  सुभग  सिंह  :  पर्वतीय  इलाकों  में
 ज्यादातर  विकास  किसानों  के  व्यक्तिगत  बाहु-
 बल  से  अभी  तक  हुआ  है  ।  जो  किसान  फलों
 का  बाग़  लगाना  चाहते  हैं,  उनको  पंजाब  के
 गैर-सरकारी  इलाकों  से  ३००  परसेंट  ज्यादा
 सिंचाई  की  सुविधा  दी  जाती  है  1  भर  फिरोजपुर
 जिले  में  इसकी  बदौलत  तीस  हजार  एकड़  में
 माल्टा  के  बाग  लग  गए  हैं  शौर  अंगूरों  के
 भी  लग  रहे  हैं  ।  पहाड़ी  इलाकों  में  नकद  रुपये
 दिये  जाते  हैं  पांच  सौ  प्रति  एकड़  के  हिसाब  से  t
 इस  तरह  से  हिमाचल  प्रदेश  में  भ्र लग  रेट  है,
 उत्तर  प्रदेश  में  और  जम्मू  काश्मीर  में  भी
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 अलग  रेट  है  ।  इस  चीज़  के  लिए  हम  लोग  और
 ज्यादा  कोशिश  करेंगे  कि  बढ़े  ।

 Home  Science  Colleges  in  Agricultural
 Universities

 +
 (  Shri  Yashpal  Singh:

 J  Shri  Sidheshwar  Prasad:
 *992.  ]  Shri  Ram  Harkh  Yadav:

 (Shri  Rameshwar  Tantia:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Union
 Government  have  accepted  the  recom-
 mendations  of  Indo-American  Joint
 Team  on  Agricultural  Education  about
 the  Home  Science  Colleges;

 (b)  if  so,  whether  the  State  Gov-
 ernments  have  been  asked  to  estab-
 lish  Home  Science  Colleges;  and

 (c)  the  reaction  of  the  State  Gov-
 ernments  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  to  (c).  A  state-
 ment  giving  the  information  required
 is  laid  on  the  Table  of  the  Sabha.

 STATEMENT

 (a)  and  (b).  The  Second  Joint
 Indo-American  Team  made  a  recom-
 mendation  that  a  Home  _  Science
 College  should  be  a  Constituent
 College  of  Agricultural  Universities.
 The  Government  of  India  have  accept-
 ed  this  recommendation  and  com-
 mended  it  to  the  State  Governments
 with  the  remarks  that  Home  Science
 Colleges  should  also  be  established  in
 the  States  where  Agricultural  Univer-
 sities  were  not  likely  to  be  established
 in  the  near  future  in  close  proximity
 of  Colleges  of  Agriculture  and  assist-
 ance  and  encouragement  should  also  be
 given  to  introduce  agriculture  as  an
 elective  in  the  Home  Science  Curri-
 cula.

 (c)  The  reaction  of  the  State  Gov-
 ernments  to  this  recommendation  is
 not  yet  available.  There  are  how-
 ever,  Home  Science  Colleges  in  many
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 of  the  States.  As  regards  establish-
 ment  of  Home  Science  Colleges  as
 constituents  of  Agricultural  Univer-
 sities,  necessary  action  is  being  taken
 by  the  States  where  these  Universities
 have  been  established  or  are  being
 established.

 at  यशपाल  सिंह  :  मैं  जानना  चाहता  हूं
 कि  इस  साल  में  यानी  १६६३  में  आप  कितने
 और  कालेज  शुरू  करने  जा  रहे  हैं  ?

 डा०  रास  सुभग  सिह  :  ऐसे  कालेज  २२
 हैं  अपने  देश  के  विभिन्न  स्थानों  में  ।

 श्री  यशपाल  सिंह  :  कृषि  के  अलावा  और
 जनरल  यूनिवरसिटीज़  में  इस  कोर्स  को  शुरू
 करने  में  क्या  दिक्कत  है  ?

 Mo  राम  सुभग  सिह  :  दिक्कत  कुछ
 नहीं  है  ।  जो  पांच  सबजेक्ट  चुने  गए  हैं  कि  कृषि
 शिक्षा  के  सम्बन्ध  के  हों  कृषि  विश्वविद्यालय
 स्थापित  करने  के  लिए,  उन  पांच  में  एक  होम
 साइंस  है  ।

 श्री  सिद्धेश्वर  प्रसाद  :  जो  विवरण  सभा
 पटल  पर  रखा  गया  है,  उससे  स्पष्ट  नहीं  होता
 है  कि  एग्रीकल्चर  कालेजिज़  में  होम  साइंस
 को  इतना  महत्व  क्यों  दिया  जा  रहा  है  V  क्या
 माननीय  मन्त्री  जी  इस  पर  प्रकाश  डालने  की
 कपा  करेंगे  ?

 डा०  राम  सुभग  सिंह  :  होम  साइंस  यानी
 गृह  विज्ञान  कृषि  के  लिए  बड़े  महत्व  की  चीज़
 है  क्‍योंकि  जो  भी  कृषि  का  काम
 होता  है  उसका  बहुत  कुछ  हिस्सा
 घर  से  प्रभावित  होता  है  ।  अगर  दूघ  घर  में
 रहे  तो  घी  वगैरह  बनाने  का  सारा  काम
 महिलाओं  का  होता  है  -  इसी  तरह  से  अनाज
 के  प्रोसेसिंग  का  भी  काम  है।  बगैर  इसके  काम
 चलेगा  नहीं  ।

 Dr.  P.  8s.  Deshmukh:  How  many
 agricultural  universities  have  started
 functioning  and  what  is  the  assistance
 the  Central  Government  has  given  and
 how  many  more  universities  are  likely
 to  be  started  in  the  course  of  the
 Third  Plan?
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 Dr.  Ram  Subhag  Singh:  The  first
 university  under  this  scheme  was  set
 up  at  Pantnagar.  Last  year  there
 were  set  up,  one  at  Ludhiana,  another
 at  Bhubaneswar  and  a  third  at  Udai-
 pur.  Three  more  States  of  Madhya
 Pradesh,  Andhra  Pradesh  and  Mysore
 are  enacting  laws  for  establishing
 agricultural  universities.

 Shri  Kapur  Singh:  May  I  know
 whether  the  Government  have  now
 finally  decided  to  integrate  home
 science  with  agricultural  education?

 Dr.  Ram  Subhag  Singh:  Yes;  that  is
 what  I  said.  Of  the  five  subjects,
 home  science  is  one.

 Iron  and  Steel  for  Agricultural
 Purposes

 *993.  Shri  P.  Venkatasubbaiah:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  re-
 view  was  recently  made  by  working
 group  in  regard  to  supply  of  iron,
 steel,  cement  and  coal  for  agricul-
 tural  purposes;

 (b)  if  so,  its  recommendations;  and
 (c)  the  action  Government  have

 taken  to  implement  them?
 The  Minister  of  State  in  the  Minis-

 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  Yes,  Sir.

 (b)  and  (c).  A  statement  contain-
 ing  a  summary  of  the  recommenda-
 tions  made  by  the  Working  Group
 and  the  action  taken  to  implement
 them  is  laid  on  the  Table  of  the  Sabha.
 {Placed  in  Library,  see  No.  LT-89/ 63).

 Shri  P.  Venkatasubbaiah:  May  I
 know  whether,  in  order  to  ensure
 speedy  distribution  of  agricultural
 implements,  the  Government  proposes, to  start  a  central  marketing  corpora-
 tion  for  supply  of  agricultural  imple
 ments  throughout  the  country?

 Dr.  Ram  Subhag  Siagh:  We  are
 going  to  call  a  meeting  of  all  the
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 fabricators  and  persons  who  are  deal-
 ing  with  agricultural  implements.  In
 the  light  of  their  suggestions,  we  shall
 set  up  a  suitable  agency,  but  agency
 does  not  mean  that  it  will  be  indepen-
 dent  of  the  Government.

 Shri  P.  Venkatasubbaiah:  In  the
 statement  there  is  reference  to  the
 short  supply  of  cement.  May  I  know
 whether  any  definite  quota  will  be
 given  to  the  farmer  for  cement  for
 agricultural  purposes?

 Dr.  Ram  Subhag  Singh:  For  cement,
 coal  and  iron  we  have  requested  the
 suitable  authorities  and  Ministers  also
 to  see  that  sufficient  quota  is  released
 for  agricultural  purposes.

 Shri  Mansinh  P.  Patel:  In  view  of
 the  fact  that  these  things  are  needed
 only  in  particular  seasons  for  agri-
 cultural  purposes,  may  I  ask  whether
 the  quota  may  be  retained  in  Govern-
 ment  godowns  or  co-operative  go-
 downs  for  specified  purposes,  such  as
 irrigation,  wells,  etc.

 Dr.  Ram  Subhag  Singh:  That  is  a
 good  suggestion.  But  our  difficulty  is
 that  we  are  not  getting  the  quota  as
 desired.  There  is  no  question  of
 maintaining  them  in  godowns.

 Shrimati  Savitri  Nigam:  May  I
 know  if  the  Government  is  aware  that
 the  steel  allotted  for  the  production
 of  implements  is  being  misused  and,
 if  the  answer  is  in  the  affirmative,
 may  I  know  what  steps  have  the  Cen-
 tral  Government  taken  to  see  that  it
 is  utilised  for  the  purpose  for  which
 it  is  allotted?

 Dr.  Ram  Subhag  Singh:  Last  year-
 we  appointed  a  liaison  officer  to  keep
 active  liaison  with  the  State  Govern-
 ments  as  well  as  the  Controller  of
 Iron  and  Steel.  We  are  unable  to  get
 the  quota  and  so  there  is  no  question
 of  mis-utilisation.

 Shri  P.  R.  Patel:  I  want  to  know
 whether  cases  of  diversion  of  iron  and
 steel  and  cement  meant  for  agricul-
 tural  purposes  to  other  non-agricul-
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 tural  purposes  have  becn  brought  to
 the  notice  of  the  Government  and
 whether  any  action  has  been  taken
 by  the  Government  in  that  regard?

 Dr.  Ram  Subhag  Singh:  Cement  is
 allotted  to  the  States  and  all  purposes
 are  taken  as  one:  each  particular  State
 gets  so  much  of  cement  which  is  al-
 lotted.  We  have  written  to  the  State
 Governments  to  see  that  agricultural
 work  is  not  ignored  and  the  quota  is
 properly  given.

 Shri  P.  R.  Patel:  What  about  iron
 and  steel?  He  referred  to  cement
 only.

 Dr.  Ram  Subhag  Singh:  When  I  was
 in  Calcutta  I  called  the  Deputy  Con-
 troller  of  Iron  and  Steel  and  enquired
 into  the  difficulties  that  exist  there,
 in  that  office,  in  seeing  that  the  steel
 quota)  is  sent  in  time  to  the  State
 Governments.

 Shri  P.  R.  Patel:  My  question  was
 different.  My  question  was  in  respect
 of  cases  of  diversion  of  steel  and
 iron  meant  for  agricultural  purposes
 to  other  purposes,  what  action  has
 been  taken  by  the  Government.

 Dr.  Ram  Subhag  Singh:  The  ques-
 tion  of  diversion  will  come  only  after
 getting  the  quota.  We  are  not  getting
 the  quota.

 Shri  P.  R.  Patel:  Diversion  of  the
 quota.

 Mr.  Speaker:  Order,  order.  His  at-
 tention  also  should  not  be  diverted!
 Shri  D.  N.  Tiwary.

 Shri  D.  N.  Tiwary:  At  present,  some
 quota  of  iron  and  steel  and  coal  is
 given  for  agricultural  purposes,  and
 there  is  a  complaint  that  it  is  misused
 and  is  being  sent  to  the  black  market.
 May  I  know  whether  there  is  any
 organisation  to  see  that  the  quotas
 already  allotted  are  utilised  for  the
 purpose  for  which  they  have  been  al-
 lotted?

 Dr.  Ram  Subhag  Singh:  Yes,  _  Sir.
 That  will  be  our  constant  concern  and
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 last  year,  in  the  year  1962-63,  the
 State  Governments  got  a  quota  only
 to  the  quantum  of  25,530  tons.  In
 Bihar  also  on  our  intervention  they
 got  500  tons  and  they  submitted  a
 report  that  they  utilised  it  for  agri-
 cultural  purposes.  If  there  is  any
 knowledge  or  information  with  the
 hon.  Member,  I  shall  welcome  that  and
 see  that  the  thing  is  properly  investi-
 gated.

 Shri  Jashvant  Mehta:  In  pursuance
 of  the  question  of  Shri  P.  R.  Patel—
 not  the  question  of  diversion  but  the
 other  aspect—may  I  know  whether
 Officially  the  Government  is  releasing
 the  agricultural  quota  in  free  sale
 when  there  is  a  shortage  of  quota  or
 shortage  of  the  goods?

 Dr.  Ram  Subhag  Singh:  The  whole
 quota  is  given  to  particular  States.
 A  letter  is  sent  saying  that  they  should
 give  some  higher  priority  for  agricul-
 tural  purposes.  If  in  any  State  or
 district  that  has  not  been  done,  then
 kindly  let  me  know  and  I  will  bring
 {t  to  the  notice  of  the  State  Govern-
 ment.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  it  has  been  brought  to  the
 notice  of  the  hon.  Minister  that  a  good
 portion  of  the  quota  allotted  for  the
 purpose  of  agriculture,  to  the  State
 Governments,—which  should  actually
 go  to  the  agriculturists—is  being  sold
 fn  the  black  market  through  big  indus-
 trialists  and  the  full  quota  does  not
 actually  go  to  the  agriculturists,  and,
 if  so,  what  action  has  been  taken  in
 that  regard?

 Dr.  Ram  Subhag  Singh:  If  there  is
 any  case  like  that,  then  I  would  re-
 quest  the  hon.  Member  to  acquaint  us
 with  it

 st  तुलसीदास  जाधव  :  स्टील  सिगरेट
 बारह  डिस्ट्रीब्यूशन  के  लिए  जो  इंडिविजुअल
 मर्चेण्ट  को  दिया  जाता  है,  इसके  बजाय  इसको
 कोआपरेटिव  सोसाइटीज़  को  क्यों  नहीं  दिया
 जाता  है  ?
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 Mo  रास  सुभग  सिंह  :  कोआपरेटिव
 सोसाइटीज़  को  भी  हम  लोगों  ने  लिया  है  और
 कहा  है  कि  आयरन  स्टील  इनको  दीजिये  ।
 पांच  कोओ्रोप्रेटिव  सोसाइटीज़  को  लोगों  ने
 देना  शुरू  भी  किया  है  t  लेकिन  सारी  स्टेट्स
 में  अलग  अलग  तरीका  रहता  है  ।  इसलिए
 हम  लोग  धीरे  घीरे  इसको  उस  पथ  पर  लायेंगे

 श्री  भागवत  झा  भ्राजाद  :  किसानों  की
 सबसे  बड़ी  मांग  और  आवश्यकता  प्रभी  पुराने
 औजारों  के  स्थान  पर  नये  औजारों  के  पाने
 की  है  ।  क्या  सरकार  निश्चयात्मक  रूप  से  यह
 कह  सकती  है  कि  वह  इस  स्थिति  में  है  कि
 किसानों  को  नये  औजार  दिला  सके  या  दे
 सके  ?

 डा०  राम  सुभग  सिह  :  हम  किसानों  को
 नये  औजार  दे  सकेंगे  |  इसीलिये  हर  एक  स्टेट
 में,  खास  कर  पैकेज  वाले  जिलों  में,  एक  एक
 वर्कशाप  बन  रही  है,  और  हर  एक  स्टेट  को
 लिखा  भी  गया  है  कि  अमुक  अमुक  नये  औजार
 उपलब्ध  हैं  -  अगर  उनको  जरूरत  हो  तो  जांच
 करके  उनमें  से  जिस  औजार  को  वे  चाहें  वह
 उनके  यहां  भेजा  जा  सकता  z  V

 LA.C.  Fares

 +
 [  Shri  A.  V.  Raghavan:

 994  J  Shri  Pottekkatt:
 |  Shri  D.  C.  Sharma:.

 \  Shri  Indrajit  Gupta:
 Will  the  Minister  of  Transport  and

 Communications  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  raise  fares  by  the  Indian  Airlines
 Corporation;

 (b)  the  reasons  for  enhancing  the
 fares;  and

 (c)  the  details  of  the  increase  pro-
 posed?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Mohiuddin):  (a)  to  (c).  Arising
 out  of  certain  additional  levies  on
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 aviation  fuel  and  other  items  recent-
 ly  announced,  the  Corporation  are
 considering  an  increase  in  their  fares
 and  freight  rates  with  a  view  to  meet
 the  additional  tax  burden.

 Shri  A,  V.  Raghavan:  How  does  the
 existing  rate  compare  with  the  per
 passenger  cost?

 Shri  Mohiuddin:  This  rate  has  not
 yet  been  raised;  it  is  under  considera-
 tion.

 Shri  A.  V.  Raghavan:  My  question
 was,  how  does  the  existing  rate  com-
 pare  with  the  per  passenger  cost?

 Shri  Mohiuddin:  Which  rate,  Sir,  I
 do  not  understand.

 Shri  A.  V.  Raghavan:  The  existing
 rate.  How  does  it  compare  with  the
 per  passenger  cost?

 Shri  Mohiuddin:  If  the  hon.  Member
 is  referring  to  the  cost  per  passenger
 or  cost  per  ton  mile  of  the  Indian
 Air  Lines  Corporation,  the  analyses
 of  cost  per  ton-mile  are  given  in  the
 annual  report.

 Shri  A.  V.  Raghavan:  May  I  know
 the  number  of  occasions  on  which  the
 rates  were  increased  by  the  IAC  since
 1953,  and  when  was  it  revised  last?

 Shri  Mohiuddin:  The  rates  have
 been  increased  from  time  to  time  with
 the  sanction  of  the  Government  ac-
 cording  to  the  need.  I  think  it  was
 raised  for  more  than  two  or  three
 times.

 Shri  Buta  Singh:  May  I  know
 whether  the  Government  propose  to
 tie  up  the  IAC  fares  with  the  free
 travel  passes  given  to  Members  of
 Parliament?

 Mr.  Speaker:  That  is  a_  different
 thing.

 Shri  Vasudevan  Nair:  Does  the  Gov-
 ernment  fear  that  the  IAC  will  be
 running  at  a  loss  as  a  result  of  the
 new  taxes,  and  is  it  because  of  that
 that  they  are  considering  this  increase?

 Shri  Mohiuddin:  That  is  exactly
 the  point.  The  estimated  loss  at  the
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 present  rate  of  fare  will  be  about
 Rs.  75  lakhs  this  year.

 Shri  D.  0.  Sharma:  May  I  know
 what  is  the  percentage  of  additional
 tax  burden  that  the  Ministry  is  anti-
 cipating,  and  what  will  be  the  pro-
 portion  of  this  percentage  to  the  in-
 crease  in  the  fares  which  are  being
 contemplated?

 Shri  Mohiuddin:  The  additional  cost
 on  account  of  the  tax  recently  levied
 is  estimated  to  be—of  course,  it  is
 only  an  estimate—about  Rs.  45  iakhs,
 and  calculations  are  being  made  as  to
 how  to  meet  this  additional  cost  and
 by  what  percentage  of  increase  in
 rates.  That  calculation  has  not  yet
 been  completed.

 लंका  को  मोनो  का  निर्यात

 लि  श्री  श्लोंकारलाल  बैरवा:
 ६६४. ची  प्र०  चे  बख़ुदा:

 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंग  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  लंका
 को  इस  महीने  चीनी  का  निर्यात  कर  रहा
 है  ;

 (ख)  यदि  हां,  तो  कितनी  चीनी  का
 निर्यात  करने  का  विचार  है  ;  और

 (ग)  यह  चीनी  किस  भाव  पर  निर्यात
 की  जायगी  ?

 खाद्य  कौर  कृषि  मंत्री  के  सभा  सचिव
 पश्न  बन्दे)  :  (क)  जी  हां।

 (ख)  ४,०००  मीट्रिक  टन

 (ग)  ६१  पौंड  प्रति  मीट्रिक  टन  नौतल
 पन्त  निःशुल्क  और  भारतीय  बन्दरगाहों
 पर  नौ  भाड़े  सहित  ।

 (a)  Yes,  Sir.

 (b)  4,000  metric  tons.
 (c)  £.6l  per  metric  ton  f.o.b.  and

 stowed  Indian  ports.
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 श्री  श्रोता  लाल  बैरवा  :  यह  जो  चीनी
 लंका  भेजी  जायगी  वह  किस  भाव  से  बेची
 जायेगी  ?  उसमें  कितना  नुक्सान  या  फायदा
 होगा  ।

 Shri  Shinde:  As  I  have  already  sub-
 mitted,  the  rate  would  be  £6]  per  ton.

 श्री  औंकार  लाल  बैरवा  :  अगर  नुक्सान
 हुआ  तो  क्‍या  चीनी  मिल  मालिकों  को  कुछ
 सब्सिडी  देने  का  भी  विचार  है  ?

 Shri  Shinde:  The  export,  Sir,  would
 be  coming  under  the  general  export
 scheme.  There  is  a  general  arrange-
 ment  with  the  State  Trading  Corpora-
 tion  as  well  as  the  Export  Division
 of  the  Indian  Sugar  Mills  Association.
 This  sugar  which  is  to  be  expcrtea  is
 relatively  a  ver  small  quantity  and
 that  is  being  exported  on  a  special  re-
 quest  by  the  Government  of  Ceylon.

 Shri  P.  C.  Borooah:  May  I  know
 how  much  of  the  same  has  already
 been  exported,  through  which  agency
 and  by  what  manner  we  are  going  to
 get  the  price  realised?

 Shri  A.  M.  Thomas:  This  wouid  be
 exported  from  Calcutta  and  Bombay
 1,000  tons  from  Calcutta  and  3,000
 tons  from  Bombay.  Bombay  sugar  has
 already  been  shipped  and  from  Cal-
 cutta  it  will  be  shipped  as  soon  as  the
 freight  is  arranged.

 Shri  S.  M.  Banerjee:  In  view  of  the
 fact  that  sugar  production  is  iess  and
 the  price  of  sugar  is  soaring  in  the
 country  may  I  know  whether  Govern-
 ment  is  likely  to  revise  its  export
 policy  and  not  try  to  boost  the  export
 at  the  cost  of  internal  consumption?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  S.  K.  Patil):  This  is  not
 done  to  boost  the  export.  It  isa
 neighbouring  country  in  neeg  of  sugar
 and  it  wanted  only  2,000  tons  and
 later  on,  4,000  tons,  which  is  a  very
 small]  quantity.  Therefore,  it  had  been
 done.  We  do  not  want  to  export  any
 more  until  next  year's  crop  is  known.

 श्री  बड़े  :  क्या  यह  बात  सच  है  कि  जो
 शुगर  लंका  भेजी  जाती  है  उस  के  लिये  वहां
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 से  पैसा  मिलता  है  ?  या  कि  उसके  बदले  में
 रबर  मिलता  है  और  वार्टर  से  चीनी  भेजी
 जाती  है  ?

 Shri  Shinde;  It  is  an  ordinary  com-
 mercial  transaction.  It  would  be  a
 part  of  the  trade  agreement  with
 Ceylon.

 Shri  Bade:  Sir,  my  question  was
 whether  we  will  get  cash  or  something
 else  in  exchange.

 Mr.  Speaker:  He  said  that  it  is  done
 according  to  an  ordinary  commeivial
 transaction.

 Payment  of  Road  Tax  in  Delhi

 *996.  Shrimati  Ramdulari  Sinha:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the’  inconvenience  being
 caused  to  persons  in  Delhi  and  New
 Delhi  who  have  to  waste  considerable
 time  to  pay  the  road  tax  for  their
 vehicles  for  1963-64;

 (7)  whether  it  is  also  a  fact  that
 collection  of  tax  has  been  siarted  late
 this  year  than  usual;  and

 (c)  whether  Government  intend  to
 open  more  tax  collection  centres?

 The  Minister  of  Shipping  in  the  Min-
 istry  of  Transport  and  Commanica-
 tions  (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  No.
 (c)  Yes.

 Import  of  Electric  Locomotives

 +
 Shri  D.  C.  Sharma:

 #997,  Shri  Onkarlal  Berwa:
 Shri  R.  S.  Pandey:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  an  agreement  has  been
 signed  with  Hitachi  Engineering  Com-
 pany  of  Japan  for  import  of  45  elec-
 tric  locomotives;
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 (b)  if  so,  the  terms  of  the  agreement;
 and

 (c)  the  details  of  the  locomotives?
 The  Deputy  Minister  in  the  Minis-

 try  of  Railways  (Shri  8S.  V.  Rama-
 Swamy):  (a)  to  (c).  A  statement  is
 placed  on  the  table  of  the  House.

 STATEMENT
 (a)  and  (b).  A  formal  order  has

 been  placed  on  30-3-63  on  a  group  of
 three  Japanese  firms  led  by  M/s.  Hita-
 chi  Ltd.  The  contract  will  be  signed
 as  soon  as  approval  of  the  Government
 of  Japan  for  financing  it  from  the
 Second  Yen  credit  is  received.  Broad
 details  of  the  contract  are  as  fo!lows:

 Cost:  The  total  C&F  value  of  the
 order  is  Rs.  487  lakhs,  which  includes
 tupee  content  of  Rs.  40.37  lakhs  to-
 wards  charges  of  technical  staff  and
 agent’s  commission  in  India.  Each
 electric  locomotive  (Without  spares
 etc.)  will  cost  Rs.  0.ll  lakhs,  ex-
 works.
 Terms  of  payment:

 (i)  30  per  cent  of  the  total  FOB
 cost  as  soon  as  the  import  licence
 is  issued  and  on  furnishing  the
 necessary  bank  guarantee.

 (ii)  Balance  payment  on  produc-
 tion  of  necessary  shipping  docu-
 ments  and  subject  to  furnishing  a
 bank  guarantee  for  0  per  cent  of
 FOB  cost.

 (iii)  Cost  of  ocean  freight  in-
 curred  has  to  be  paid  in  yens  on
 production  of  shipping  documents.

 Delivery  Schedule:
 The  first  two  locomotives  are  to  be

 shipped  by  January’  64  for  prototype
 trials  and  the  remaining  43  from  Sept.”
 ‘64  to  Jan’  65.
 Indigenous  content:

 The  firm  has  agreed  to  utilise  com-
 ponents  partly  or  whoily,  to  the  ex-
 tent  available  from  indigenous  sources.
 such  as  air  blast  circuit  breakers,  tap
 chargers,  pantographs,  centre  buffer
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 couplers,  compressors,  vacuum  ex-
 hausters,  brake  equipment,  cattle
 guard  and  side  buffers.  The  value  of
 all  the  above  components  forms  about
 3  per  cent  of  the  cost  of  locomotives,
 but  the  exact  amount  of  credit  to  be
 given  in  the  contract  velue  cannot  be
 precisely  assessed  at  present.

 (c)  These  locomotives  are  25  kv  AC
 BG  Freight  type  deve.oping  3280
 Horse  Power  and  weighing  about  85
 metric  tons.  They  will  be  equipped
 with  silicon  rectifiers  and  dynamic
 braking.

 Shri  D.  C.  Sharma:  May  I  know  how
 long  it  wiil  take  for  Governmert  to
 be  seif-sufficient,  so  far  as  the  supply
 of  electric  locomotives  is  concerned?

 Shri  S.  V.  Ramaswamy:  The  assess-
 ment  made  for  the  Third  Plan  is  353
 AC  locomotives,  of  which  we  have  al-
 ready  obtained  110.  38  locomotives
 will  be  made  at  the  Chittaranjan  Lo-
 comotive  Works.  Out  of  the  balance
 of  85,  we  are  now  ordering  45  from
 Japan  and  30  from  the  Group  coun-
 tries.  As  regards  self-sufficiency,  the
 demand  is  growing.  So,  probably  in
 the  Fourth  Plan  we  shall  be  able  to
 be  self-sufficient  in  the  matter  of  elec-
 tric  locomotives.

 Shri  D.  C.  Sharma:  May  [  know
 why  our  Government  has  collaborated
 with  Japan  for  the  suppiy  of  electric
 locomotives?  Was  it  after  inviting
 tenders?  Were  other  countries  also
 consulted  before  the  agreement  was
 made  with  Japan?

 Shri  S.  V.  Ramaswamy:  It  is  not  a
 collaboration.  We  have  only  placed
 an  order  for  45  electric  locomotives
 with  Japan.  As  regards  collaboration,
 we  are  having  it  with  the  Group  for
 manufacture  in  conjunction  with  the
 Bhopal  Heavy  Electricals  of  electrical
 equipment.

 Shrimati  Renuka  Ray:  How  far  does
 the  price  of  imported  electri>al  loco-
 motive  compare  with  the  price  of  the
 electrical  locomotives  of  Chittaranjan?
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 Shri  S.  झ,  Ramaswamy:  फा  are  yet
 to  manufacture  A.C,  locomotives  at
 Chittaranjan.  So  far  as  price  is  con-
 cerned,  the  latest  order  with  Japan
 will  cost  us  Rs.  0.l]  iakhs  f.o.b.  per
 fpcomotive.  It  is  expected  that  the
 Chittaranjan  locomotives  would  be
 costing  about  Rs.  l  lakhs.

 Shri  Bhagwat  Jha  Azad:  How  does
 the  price  of  the  locomotives  likely  to
 be  imported  from  Japan  compare  with
 the  price  of  locomotives  for  which  an
 agreement  has  been  signed  with  the
 United  States?

 Shri  S.  V.  Ramaswamy:  We  have  not
 signed  any  agreement  with  USA  for
 electrical  locomotives;  that  is  for
 diesel  locomotives.

 Protection  of  Railway  Line  in  Assam
 and  Nagaland

 *999.  Shrimati  Jyotsna  Chanda:  Will
 the  Minister  of  Railways  be  plcased  to
 state:

 (a)  the  steps  taken  to  protect  the
 Railway  lines  in  Assam  especially  ad-
 joining  the  border  areas  and  Nagaland
 from  sabotage;  and

 (b)  how  many  attempts  of  firing  and
 sabotage  have  been  made  on  the  rail-
 ways  in  Assam  adjoining  the  Nagaland
 during  the  last  three  years?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  and  (b).  A  statement  is
 laid  on  the  Table  of  the  Sabha.

 STATEMENT
 (a)  The  following  steps  have  been

 taken  to  protect  the  Railway  lines  in
 Assam  especially  adjoining  the  bor-
 der  areas  and  Nagaland  from  sabot-
 age:—

 (i)  patrolling  has  been  intensi-
 fied  and  more  Outposts  have  been
 set  up  to  protect  vulnerable  spots;

 (ii)  every  possible  protection  is
 given  to  running  as  well  as  sta-
 tion  staff  working  in  the  disturbed
 areas;
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 (iii)  armed  escorts  are  provid-
 ed  on  trains  running  over  the
 vulnerable  sections;  a.

 (iv)  armed  police  is  also  provid-
 ed  at  stations  to  protect  railway
 personnel  and  property;

 (v)  forest  growth  on  either  side
 of  the  track  in  the  vulnerable
 areas  is  being  cleared  ‘o  increase
 visibility;

 (vi)  engines  working  trains  in
 the  disturbed  areas  have  been  fit-
 ted  with  stzel  plates  and  sand
 bags  hav2  been  provided  in  the
 brake  vans  to  provide  protection
 to  the  running  staff  against  stray
 bullets;  and

 (vii)  a  Searchlight  Specia)  is  run
 ahead  of  important  passenger
 trains  running  on  vulnerab!e  sec-
 tions  at  night.
 (b)  0  cases  of  fring  and  4  cases  of

 attempts  to  sabotage  were  repcrted
 during  the  period.

 Shrimati  Jyotsna  Chanda:  In  view
 of  the  statement  made  by  the  hon.
 Minister  of  State  in  the  Ministry  of
 External  Affairs  that  all  the  adjoining
 areas  of  the  railway  lines  are  not
 covered  by  patrolling,  may  I  know
 from  the  Government  whether  they
 propose  to  rehabilitate  landless  people
 of  the  State  in  those  areas  for  mere
 security.

 Shri  Shahnawaz  Khan:  That  is  a
 decision  which  has  to  be  taken  by  the
 State  Government.

 Sheimatj  Fvotsna  Chanda:  Do  the
 Gove  -raent  propose  to  communicate
 th's  -cupnse.  co  the  State  Govern-
 ment?

 Shri  Shalnawaz  Khan:  I  think,  the
 State  Government  is  fully  aware  of
 this.

 Shri  P.  0,  Borooah:  In  view  of
 the  fact  that  the  present  railway  line
 passing  through  Nagaland  is  the  only
 railway  line  in  the  South  Bank  of
 Assam  which  is  transporting  all  the
 defence  requirements  ta  the  eastern
 378  (Ai)LSD—2.
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 front  has  the  Government  any  pro-
 posal  to  have  an  alternative  raii
 jink  joining  Nowgong  and  Jorhat  and
 so  on?

 Shri  Shahnawaz  Khan:  None  at
 present.

 Shri  D,  C.  Sharma:  May  I  know  if
 the  Government  is  thinking  of
 posting  some  police  constables  or
 members  of  the  armed  _  forces
 on  these  trains  so  that  the
 saboteurs  are  prevented  from
 doing  anything  illegal?

 Shri  Shahnawaz  Khan:  All  these
 trains  are  escorted  by  armed  men.

 Shri  S.  M.  Banerjee:  From  _  the
 statement  it  appears  that  ten  cases
 of  firing  and  six  cases  of  attempt  to
 sabotage  were  reported  during  the
 period.  {  wart  to  know  whether  eny
 person  or  persons  have  been  arrest-
 é€d  in  this  connection  and  whether  the
 hon.  Minister  suspects  any  foreign
 hand  in  it.

 Shri  Shahnawaz  Khan:  We  have
 not  been  able  to  arrest  any  of  these
 saboteurs  but  in  the  encounters  that
 we  had  with  the  hostiles  we  believe
 that  we  have  inflicted  some  casualt-
 ies  on  them.  About  the  second  part
 of  the  question  I  cannot  say  any-
 thing.
 Cost  of  Integra}  Coaches  Manufactur-

 ed  at  Perambur
 *I002.  Shri  Subodh  Hansda:  Will

 the  Minister  of  Railways  be  pleas-
 ed  to  state:

 (a)  whether  the  cost  of  manufac-
 ture  and  furnishing  of  a  coach  at
 the  Integral  Coach  Factory  has  come
 down;

 (b)  if  so,  how  does  it  compare  with
 other  countries  in  the  world;  and

 (c)  whether  it  can  compete  with
 foreign  mare  coaches  in  quality  and
 price?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shanawaz
 Khan):  (a)  Yes,  Sir—progressively.
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 (b)  It  compares  quite  favourably
 with  other  countries  ०:  the  World.

 (c)  Yes,  ICF-built  coaches  can
 compete  well  with  similar  foreign
 made  coaches  both  in  quality  and  in
 price.

 Shri  Subdoh  Hansda;  What  is  the
 overall  reduction  in  the  cost  of  manu-
 facture  of  complete  coaches  built  at
 the  integral  Coach  Factory  and  how
 does  it  compare  with  the  cost  of  the
 coaches  that  have  been  made  at  the
 initial  stage

 Shri  Shahnawaz  Khan:  The  cost  has
 been  coming  down  _  progressively.
 When  we  started  the  cost  was
 Rs.  3.69  lakhs;  the  present  cost  is
 Rs.  .38  lakhs.

 Shri  S,  C.  Samanta:  May  I  know
 whether  there  is  any  proposal  to  ex.
 pand  this  factory  for  producing  loco-
 motives  for  export  from  here?

 Shri  Shahnawaz  Khan:  The  Per-
 ambur  factory  does  not  manufacture
 any  locomotives;  it  is  for  coaches.

 Dr.  Sarojini  Mahishi:  May  I  know
 the  reasons  for  the  reduction  in  cost;
 whether  it  is  due  to  the  indigenous
 components  or  due  to  large-scale
 production?

 Shri  Shahnawaz  Khan:  It  is  due  to
 all  these  things  put  tigether.

 श्री  चल  सिंह  :  क्या  इस  फैक्टरी  से
 देश  की  जरूरत  पूरी  हो  जाती  है  ?

 श्री  शाहनवाज़  खां  :  जितनी  मारे
 देश  की  ज़रूरियात  हैं  उनको  आई०  सी०
 एफ०  और  एच०  ए०  एल०  मिल  कर  पूरी
 कर  देते  हैं  ।

 Shri  K.  C.  Pant:  In  view  of  the
 fact  that  the  cost  of  these  coaches
 compares  favourably  with  foreign
 made  coaches,  hag  any  attempt  been
 made  to  export  these  coaches;  if  so,
 with  what  success?

 Shri  Shahnawaz  Khan:  Ves,  Sir;
 we  have  quoted  against  global  ten-
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 ders  which  were  put  by  Argentine
 and  Pakistan.

 Shri  Tridib  Kumar  Chaudhuri:
 What  is  the  life  expectancy  of  these
 coaches  and  how  do  they  compare
 with  the  coaches  that  we  used  to  get
 from  abroad?

 Shri  Shahnawaz  Khan:  Under  nor-
 mal  wear  and  tear  the  life  of  an
 ICF  coach  is  about  40  years.  It  com-
 pares  very  well  with  those  coaches
 which  we  used  to  import,

 Shri  Bhagwat  Jha  Azad:  It  has
 been  stated  in  part  (b)  of  the  answer
 to  the  question  that  it  compares  quite
 favourably.  How  does  the  price  of
 our  coach  compare  with  that  of  the
 cheapest  one  in  the  world  market?

 Shrj  Shahnawaz  Khan:  The  last
 coaches  that  we  imported  was  in
 the  year  1954;  since  then  We  have
 not  imported  any.  Therefore  we  can-
 not  say  definitely  what  the  price  of
 other  countries  would  be.  But  from
 the  global  tenders  that  were  put  out
 and  against  which  we  quoted,  we
 fing  that  ours  wag  the  second  lowest
 in  the  case  of  Argentine  and  the
 lowest  in  the  case  of  Pakistan.

 विलासपुर  सडक

 #2003.  श्री  श्रॉकारलाल  बैरवा
 क्या  परिवहन  तथा  संचार  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  विलासपुर
 सड़क  का  दो  हजार  फूट  हिस्सा  नीचे  बैठ
 गया  है  ;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैं  ;

 (ग)  इससे  सरकार  को  कितना  नुक्सान
 हुआ  ;  और

 (घ)  इसकी  मरम्मत  कब  तक  हो
 जायेगी  ?
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 परिवहन  तथा  संचार  मंत्रालय  में  नौवहन
 मंत्री  (श्री  राज  बहादुर):  (क)  से  (घ)
 एक  विवरण  सभा  पटल  पर  रखा  जात
 है।

 विवरण

 विलासपुर-की  रतपुर  सड़क  में  १३  और
 १४  मील  के  बीच  २०००  फुट  का  टुकड़ा  उस  से

 ऊपर  के  पढाई  सहित  पहली  अप्रैल,  १६६३
 को  नीचे  बैठ  गया  था।  पहाड़ी  ढलानों  के
 नीचे  बैठने  के  कारणों  को  मालूम  करने  के
 लिये  विस्तृत  जांच  करावानी  है।

 इस  टुकड़े  के  फिसलने  के  कारणों  की
 खोज  के  बाद  ही  यह  ज्ञात  हो  सकता  है  कि
 सरकार  को  इससे  कितनी  हानि  हुई  है,  क्योंकि
 इसकी  मरम्मत  के  लिये  किस  प्रकार  के  और
 कितने  निर्माण  कार्य  की  आवश्यकता  होगी
 यह  क्षति  के  कारण  पर  ही  अनुचित  होगा  ।

 इसी  स्थान  पर  एक  अस्थायी  सड़क
 बनाकर  सड़क  को  गाड़ियों  के  यातायात  के
 लिये  पुनः  चालू  कर  दिया  है  t

 श्री  श्रोंकारलाल  बैरवा  :  यह  जो  दो
 हजार  फूट  सड़क  बैठ  गयी  है,  क्या  यह  सही  है
 कि  इस  सड़क  के  बैठ  जाने  से  भाखरा  बांध
 को  कुछ  क्षति  पहुंची  है  ?

 श्री  राज  बहादुर  :  ऐसी  कोई  सूचना  नहीं
 है  Vv  मेरे  ख्याल  में  इसकी  कोई  भी  संभावना
 नहीं  है  ।

 श्री  ओंकारलाल  बैरवा  में  जानना
 चाहता  हूं  कि  यह  जो  मरम्मत  का  काम

 चालू  हो  रहा  है  यह  डिपार्टमेंट  की  तरफ  से
 किया  जा  रहा  है  या  किसी  ठेकेदार  के  जरिये
 किया  जा  रहा  है  ?

 जो  राज  बहादुर  :  अभी  तो  यह  किया
 गया  है  कि  एक  सड़क  आरजी  तौर  पर  बना
 दी  गयी  है  ताकि  ट्रैफिक  चालू  हो  जाय  |  जब
 पूरी  जांच  हो  जायगी  और  यह  मालूम  हो
 जायगा  कि  इस  सड़क  के बैठ  जाने  का  कारण
 क्या  है,  तो  इसको  दोबारा  बनाने  के  प्रश्न  पर
 विचार  किया  जायगा  |
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 Dr.  K.  L,  Rao:  May  I  know  whe-
 ther  recently  any  observation  wells
 have  been  put  in  between  the  reser-
 voir  and  the  site  to  know  the  extent
 of  the  seepag.  if  any,  fram  the  reser-
 voir  to  the  site?

 Shri  Raj  Bahadur:  As  I  have  said
 in  the  statement,  the  investigation  is
 going  on.  I  do  not  exactly  know  what
 processes  have  been  undertaken  with
 a  view  to  make  those  investigations
 As  and  when  the  report  is  submitte?
 we  will  know  the  details.

 श्री  बड़े  :  इसकी  रि पेयर्स  का  कितन
 खर्चा  होगा  और  क्या  बिलासपुर  से  आपके
 पास  यह  रिपोर्ट  आयी  है  कि  भाखरा  बांध
 की  वजह  से  यह  सड़क  सिक  हो  गयी  है  ?

 श्री  राज  बहादुर  :  यह  तो  अभी  नहीं
 मालूम  हुआ  है  कि  भाखरा  बांध  के  कारण  यह
 हुआ  है  ।  विभिन्न  अनुमान  लगाये  गयें  हैं
 कारणों  के  बारे  में  ।  लेकिन  मेरा  ख्याल  है  कि
 जब  तक,  विशेषज्ञों  की  रिपोर्ट  इसके  बारे  में
 न  झा  जाये  तब  तक  कोई  नतीजा  निकालना
 लगाना  ठीक  नहीं  होगा  ।

 श्री  बड़े  :  रिपेयसं  पर  क्‍या  खर्चा
 लगेगा  ?

 श्री  राज  बहादुर  :  उसके  बारे  में  अभी
 कुछ  नहीं  कहा  जा  सकता  |  क्‍योंकि  यह  मालूम
 नहीं  है  कि इसका  कारण  क्‍या  है  1

 अ्रध्यक्ष  महोदय  :  स्टेटमेंट  में  लिखा  हूँ
 कि  जब  तक  कारण  न  पता  चल  जाय  तब  तक
 इस  बात  का  अन्दाजा  नहीं  लगाया  जा  सकता
 कि  उसको  किस  तरह  दूर  करना  है  ।

 श्री  बड़े  :  रिपेयर  तो  स्टार्ट  हो  गये
 हैं

 श्री  राज  बहादुर  :  आखिर  में  इस  सड़क
 को  हटाना  पड़ेगा  या  वहीं  रखा  जायगा  यह
 उस  सत्र  तक  निश्चित  नहीं  किया  जा  सकता
 जर  तक  कि  रिपोर्ट  तन  मिल  जाये  ।  रिपोर्ट
 के  आधार  पर  ही  नई  सड़क  बनायी  जायेगी  t
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 Mr.  Speaker:  Next  question,  Shri
 D.  C.  Sharma:  A

 Shri  D.  C.  Sharma:  1004.

 Mr,  Speaker:  The
 Tranpori  and
 Question  1006.

 Shri  9.  com  Sharma:  1004.

 Minister  of
 Communications.

 Mr.  Speaker;  Is  there  no  hon.
 Minister  to  aaswer  it?  Question  No.
 1006.

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  ang  Communi-
 cations  (Shri  Raj  Bahadur):  Ques-
 tion  No.  004  or  10062,

 Shri  D.  C.  Sharma:  1004,
 Shri  Raj  Bahadur:  1004,  not  1006.
 Mr.  Speaker:  Question  No.  004

 has  been  transferred  for  answer  on
 the  lst  May.  Hon,  Members  who  gave
 notice  of  Question  No.  005  are  not
 present.  Hence,  now  it  is  the  trun  for
 Question  No.  1006.

 Shri  Raj  Bahadur:
 Question  No.  1004,

 He  called  out

 Shri  D.  0.  Sharma:  He  should  ke.
 more  vigilant  than  I.

 Shri  Raj  Bahadur:  Unless  ang  until
 the  number  of  the  question  is  called,
 how  can  I.  answer  it?  We  are  all
 equal  here  and  he  too  should  be
 equally  vigilant.
 U.N,  Assistance  for  Transport  Problem

 a
 Jf  Shri  D.  rom  Sharma:

 “anes:  Shri  N.  R.  Laskar: a
 Will  the  Minister  of  Transport  and

 Communications  be  pleased  to  state:

 (a)  whether  India  has  sought  U.N.
 assistance  to  solve  the  transport  pro-
 blems  in  the  country;  and

 (b)  if  so,  the  nature  of  the  assist-
 ance  sought  and  the  action  taken  by
 the  U.N.  in  the  matter?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  and
 (b).  The  information  required  is
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 being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha  in  due
 course.

 Mr.  Speaker:  Next  question.  Shri
 Ulaka.

 Shrj  D.  C.  Sharma:  What  is  the
 amount  of....

 Mr.  Speaker:  Order,  order.  He  did
 not  rise  in  time.  Now  I  have  passed
 on  to  the  next  question.  Shri  Ulaka...
 Absent.  Is  there  any  hon.  Member
 who  was  not  present  when  his  ques-
 tion  was  called  ang  who  might  have
 come  since  then?....None.  The  Ques-
 tion  Hour  is  over.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 World  Food  Congress
 *99l.  Shri  Inder  J.  Malhotra:  Will

 the  Minister  of  Foog  and  Agriculture
 be  pleased  to  state:

 (a)  whether  India  is  going  to  parti-
 cipate  in  the  World  Food  Congress
 to  be  held  in  U.S.A.  in  June,  i963;

 (b)  if  so,  the  agenda  of  this  Con-
 ference;  and

 (c)  the  composition  of  the  Indian
 Delegation?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.
 Ram  Subhag  Singh):  (a)  Yes.

 (b)  and  (c).  Statements  are  laid
 on  the  Table  of  the  Sabha.  [Placed
 in  the  Library.  See  No.  LT-90:63.]

 Agricultural  0९5७

 #998.  f  Shri  Ulaka:
 े  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  siate:

 (a)  the  money  collected  by  Indian
 Council  of  Agricultural  Research
 during  1962-63,  by  way  of  agricultu-
 ral  cess;

 (b)  the  money  spent  out  of  this  on
 the  staff  at  the  headquarters;  and

 (c)  the  money  spent  on  research
 and  other  schemes?
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 The  Minister  of  State  in  the  Minis  try  oO  Food  and  Agriciliure  (Dr.
 Ram  Subhag  Singh):  (a)  to  (c).  Astit:mont  giving  the  information
 required  is  placed  on  the  Table  of  the  Sabha.

 STATEMENT

 ece  pts  Expend  ‘ture
 1962-63,  7962-63 Rs.

 5  .  Rs.
 @)  Rese  s  from  Agricultural  (i)  Expenditure  on  adminis-

 Produce  Cess  63,04,700  trative  statf  at  the  Head-
 quarters  10,52;700.

 (7)  Other  income  17,11,400  (४)  Expenditure  on  Research
 and  other  schemes  includ-
 ing  technical  staff  4,81,900

 Total  80,36,I00  Total  575343600

 वातानुकूलित  गाड़ियां/डिब्बे

 +१०००.  श्री  मोहन  स्वरूप  :  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  वातानुकूलित
 गाड़ियां  /  डिब्बे  घाटे  में  चल  रहे  हैं  तथा  उनकी
 लोकप्रियता  घटती  जा  रही  है  ;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैं  ;  और

 (ग)  ऐसी  वातानुकूलित  गाड़ियों/
 डिब्बों  को  चलाने  पर  कितना  धन  व्यय  होता
 है?

 रेलवे  मंत्रालय  सें  उपमंत्रो  (श्री  सें०  दें
 राम स्वामी  )  :  (क) से  (ग)  हर  गाड़ी  या  डिब्बे
 का  अलग  अलग  हिसाव  नहीं  रखा  जाता
 वातानुकूलक  गाड़ियों/'डब्बों  की  लोकप्रियता
 था  नहीं  रही  है  ।

 LA.C.  Inaugural  Flight  to  Goa

 *t002  f  Sic?  Bem  Ratan  Gupta:
 ‘|  Shri  9.  9.  Mantri:

 Will  ihe  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  liqu-
 ors  wore  served  on  the  LAC.  Inaugu-
 ral  flight  to  Goa  on  the  23rq  March,
 ‘1963;

 (by  if  so,  the  reasons  therefor;  and

 (c)  whether  liquor  is  served  on
 other  flights  also?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Comunications
 (Shri  Mohiuddin):  (a)  No,  Sir.  How-
 ever,  guests  who  were  invited  for
 lunch  were  offered  alcoholic  drinks
 on  ground  at  Goa.

 (b)  Does  not  arise.
 (c)  The  Corporation  provide  bar

 service  facilities  on  some  of  their  in-
 ternational  services  only  viz.  Bom-
 bay-Karachi,  Delhi-Karachi  and
 Madras-Colombo.  On  such.  services
 along  with  liquor  other  bonded  arti-
 cles  like  cigarettes,  perfumes,  etc.,
 are  available  to  the  passengers  on
 payment,  Liquor  is  not  served  free
 but  passengers  can  get  Ht  on  payment.

 Best  Village
 T

 91005.  Shri  Waka:
 है au  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Community
 Development  ang  Cooperation  ke
 pleased  to  state:

 (a)  whether  there  was  any  nation-
 wide  competition  for  adiudging
 India’s  best  village  during  1962-63;

 (b  if  so.  the  name  and  location  of
 the  best  village  so  adjudged;

 (c)  the  special  features  of  the  said
 village  which  led  to  this  result;  and
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 (d)  what  prize  has  been  given?
 The  Deputy  Minister  in  the  Minis-

 try  of  Community  Development  and
 Cooperation  (Shri  B.  S.  Murthy):
 (a)  and  (b).  Yes,  Sir.  The  selection
 of  the  best  village  at  the  National
 level  for  1962-63  will  be  made  after
 the  results  of  the  Competition  at  the
 State  levels  are  received.

 (c)  and  (d).  Do  not  arise  at  this
 stage.

 Railway  Accidents  Enquiry
 Committee

 #1007.  Shri  Ulaka:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  refer
 to  the  reply  given  to  Starreq  Ques-
 tion  No.  830  on  the  l7th  May,  962
 and  state:

 (a)  whether  Government  have
 since  considereg  the  question  of  re-
 constituting  or  appointing  more  mem-
 bers  on  the  Railway  Accidents  En-
 quiry  Committee;  and

 (b)  ig  so,  the  decision  of  Govern-
 ment  in  this  regard?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  भर,  Rama-
 swamy):  (a)  and  (b).  It  is  not  pro-
 posed  to  reconstitute  or  add  to  the
 membership  of  the  Railway  Accidents
 Committee,  1962.

 Pepper  Industries

 2170.  Shri  Rama  Chandra  Mallick:
 Will  the  Minister  of  Food  ang  Agri-
 culture  be  pleased  to  state:

 (a)  the  total  amount  sanctioned  to
 the  State  of  Orissa  for  the  develop-
 ment  of  Pepper  Industries  during
 the  Thirg  Plan  period;  and

 (b)  the  amount  given  or  proposed
 to  be  givn  during  th  first  and  scond
 years  of  the  Third  Plan  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  ana  Agriculture  (Dr.
 Ram  Subhag  Singh):  (a)  and  (b).
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 No  scheme  for  the  development  of
 Pepper  is  being  financed  in  Orissa
 during  the  Third  Five  Year  Plan  pe-
 riod.

 Minor  Irrigation  Projects  in  Orissa
 27l,  Shri  Ulaka:  Will.  the  Minister

 Minister  of  Food  and  Agriculture  be
 pleaseq  to  state:

 (a)  whether  Central  Government
 have  given  any  amount  by  way  of
 grants  and  loans  to  Orissa  Govern-
 ment  for  minor  irrigation  projects  in
 the  StateOduring  1962-63;  ang

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food  and  Agriculture  (Shri
 A.  M.  Thomas):  (a)  and  (b).  Yes.
 Under  the  revisej  procedure  07
 rendering  financial  assistance  to
 State  Governments,  introduced  from
 the  year  1958-59,  Central  assistance
 admissible  to  various  State  Govern-
 ments  is  sanctioned  in  bulk  0
 schemes  under  the  head  “Agricul-
 tural  Production”  which  includes
 Minor  Irrigation  ang  Land  Develop-
 ment.  Ags  such,  it  is  not  possible  to
 indicate  the  amount  of  Central  as-
 sistance  given  to  the  Government  of
 Orissa  for  their  Minor  Irrigation
 Projects  during  1962-63,

 It  may,  however,  be  mentioned  that
 the  State  Government  in  its  Minor
 {rrigation  Programme  during  the
 Third  Plan  has  provided  for  the  fol-
 lowing  schemes:

 J,  Minor  Irrigation
 2.  Tubewells
 3.  Lift  Irrigation  including  Rusi

 Kulya  Basin.

 Information  with  regard  to  grants
 and  loans  sanctioned  to  the  Govern-
 ment  of  Orissa  during  1962-63  for
 their  Agricultural  Production
 Schemes,  including  Minor  Irrigation
 and  Land  Development  is  given
 below:
 Year  Grant  Loan
 1962-63,  Rs.  26  29  Inkhs  Rs.  68.0  lakhs.
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 Railway  Accident  near  Dhanbad

 ‘2172,  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Railways  be  pleas-
 ed  to  state

 (a)  whether  it  is  a  fact  that  abe
 wagons  and  the  engine  of  a  goods
 train  were  derailed  when  a  trolley
 loaded  with  Railway  material  collid-
 ed  with  it  mear  Kodarmg  about  50
 miles  from  Dhanbad  on  tthe  29th
 March,  1963;  and

 (b)  if  so,  the  details  of  the  accident
 and  the  loss  caused  to  the  Railway?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V.  Rama-
 swamy):  (a)  Yes.  The  accident  occur-
 red  between  Baskatwa  and  Yadugram
 Block  Huts.

 (b)  At  about  4.45  hours  while
 Electric  Crack  No.  203  Up  Goods
 fain  was  proceeding  from  Baskatwa
 towards  Yadugram  Block  Hut,  it  col-
 lideq  with  a  material  trolley  loaded
 with  rails.  Ag  a  result,  the  train
 engine  and  l]  wagons  next  to  it  de-
 railed  blocking  both  Up  and  Down
 lines.  The  aproximate  cost  of  dam-
 ages  to  railway  property  was
 Rs.  10.900.

 Agricultural  University  at
 Bhubaneswar

 J  Shri  Dhuleshwar  Meena:
 ३  Shri  Ulaka;

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No.  2088  on  the  3lst  August,
 962  and  state:

 ‘2173.

 (a)  whether  any  Centra]  grant  has
 so  far  been  given  to  the  Agricultura!
 University  at  Bhubaneswar  (Orissa):
 and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Food  ang  Agriculture  (Dr.
 Ram  Subhag  Singh):  (a)  No.
 (b)  Does  not  arise.

 Agricultural  University  in  Rajasthan
 ‘2175.  Shri  Dhuleshwar  Meena:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  any  Central  grant  has
 been  given  to  Agricultural  University
 in  Rajasthan  during  ‘1962-63;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Foog  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  No.

 (b)  Does  not  arise.

 Over-Bridge  at  Jajpur-Keonjhar
 Road

 2177,  Shri  Rama  Chandra  Mallick:
 Will  the  Minister  of  Railways  be  plea-
 sed  to  state:

 (a)  whether  any  proposal  hag  been
 made  recently  to  construct  one  over-
 bridge  at  Jajpur-Keonjhar  Road  on
 South  Eastern  Railway  towards  east
 side  of  the  said  station;

 (b)  if  so,  the  amount  sanctioned  for
 the  said  over-bridge;  and

 (c)  when  the  work  ig  likely  to  be
 started?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Ss.  V.  Rama-
 swamy):  (a)  There  has  been  no  pro-
 posal  from  the  Government  of  Orissa
 for  overjunder-bridge  in  place  of  the
 existing  level  crossing  at  Jajpur-Keon-
 jhar  Road  Station,  during  the  Third
 Five  Year  Plan  period,

 (b)  and  (c).  Does  not  arise.

 Wild  Life  Sanctuary  in  Andamans

 (  Shri  Subodh  Hansda:
 2178.  <  Shri  S.  0.  Samanta:

 {Shri  M_  L.  Dwivedi:

 Will  the  Minister  of  #०००  and  Agri-
 eulture  be  pleased  to  state:

 (a)  whether  the  proposal  tg  estab-
 lish  a  wild  life  sanctuary  at  Ross  Is-
 land  in  Andamans  during  1962-63,  has
 been  completed;
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 (b)  if  so,  the  kinds  of  wild  life
 to  be  preserved;  and

 (९)  whether  the  species  will  consist
 of  local  birds  or  will  be  imported  from
 outside  Andamans  for  preservation  in
 the  sanctuary?

 The  Minister  of  State  in  the  Ajinis-
 try  og  Fotd  and  Agriculture  (Dr,  Ram
 Subhag  Singh):  (a)  A  beginni:g  has
 been  made  in  1962-53.  with  the  intro-
 duction  of  pea-cocks,  partridses,,  jun-
 gle  fowls  and  spot  bil]  ducks  in  the
 sanctuary,  Further  execution  of  the
 scheme  has,  however,  been  deferred
 for  the  time  being  due  ‘to  national
 emergency.

 (b)  and  (c).  Following  animals  and
 birds  are  proposed  to  be  preserved  in
 the  sanctuary:—

 Wild  Life  to  be  introduced  from  out-
 side  Andamang

 Parah,  (hogdeer),  Kakai,  ghurral,
 antelopes,  barking  dear,  Mounse  deer,
 Peacocks,  partridges,  jungle  fowl,
 whistling  teals,  spot  bill  and  comb
 bill,
 Wild  Life  to  be  found  locaily.

 Pieq  Imperial  pigzon,  Green  impe-
 779]  pigeon,  Niccoar  megapode,  Anda-
 man  white  headed  myna,  Nicobar
 white  headeq  myna  ard  Andaman
 glossy  star.

 दिल्‍ली  में  टेलीफोन  को  विशेष  सेवायें

 (श्री  म०  ला०  द्विवेदी  :
 २१७६.  j  श्रीमती  सावित्री  निगम  :

 [  श्री  स०  वयं  सागा:

 क्या  परिवहन  तथा  संचार  मंत्री  यह
 बताने  की  बरपा  लेंगे  के  :

 क  क्‍या  दिल्ली  टेलीफोन  विमान  की
 विशेष  सेवाओं  धधा  शिकायतों  es)
 सहायता  (१६६)  दा  स्तर  गत  वर्ष  में  बहुत
 गिर  गया  है;  और

 दा कार्य: (ख)  इन  विशेष  सेवायों  :

 सुधारने  के  लिए  क्या  दम  उठाये  गये
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 परिवहन  तथा  संचार  मंत्रालय  में  उप  मंत्री
 (श्री  भगवती)  :  (क)  जी  नहीं  ।

 (ख)  दिल्ली  में  विशेष  सेवायों  की
 काय-कुशलता  में  आम  सुधार  करने  के  लिए
 निम्नलिखित  कदम  उठाये  गये  हैं  :---

 (१)  परियात  के  जमाव  को  हलका  करने  के
 लिए  अतिरिक्त  उपस्कर  लगाने  की
 योजना  बनाई  गई  है  v

 (२)  आवक  कालों  पर  उत्तर  देने  $  समय
 का  अनुपात  बनाये  रखने  के  लिए
 जहां  कहीं  भी  संभव  हो  सजा  है  कालों
 को  क्रम  से  रखना  प्रारम्भ  कर  दिया
 गया  है  ।

 (3)  बोर्ड  पर  स्थितियां  उपलब्ध  होने  पर
 अतिरिक्त  कर्मचारी  नियुक्त  कर  दिये
 गये  हैं  ।

 (४)  प्रचालक  कर्मचारियों  की  कार्यकुदालता
 और  उन  कार्य  की  मात्रा  में  सुधार
 करने  के  लिए  उन+  लिए  पुनश्चर्या-
 प्रशिक्षण  प्रारम्भ  कर  दिया  शय्या  है  ।

 (५)  निगरानी  में  कड़ाई  बरती  जाने
 लगी  है  1

 (६)  मोजूदा  सेवायों  के  स्थान  पर  नये
 तौर-तरीके  और/या  सुविधाएं  प्रारम्भ
 की  गई  हैं  ।

 Help  to  Copra  Growers.

 280  Sf  Gestaati  Savitri  Nigam:
 “Shri  MM.  i.  Dwivedi:

 Will  the  Minister  of  Fead  and  Agri-
 culiare  be  pleas2d  to  state:

 ६3)  whother  it  is  a  fact  thet  Copra
 iz  the  principal  cron  in  Andaman  and
 Nicobar  Islands;

 (५)  the  steps  taken  by  Government
 to  helm  Copra  growers  by  providing
 technical  know-how  and  giving  seed-
 lings;  and
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 (c)  the  steps  taken  to  protect  the
 growers  from  exploiters  who  purchase
 Copra  from  the  growers  at  very
 cheap  rates?

 The  Minister  of  State  in  the  Minis-
 trv  of  Foog  and  Agriculture  (Dr,  Ram
 Sabbag  Shish):  (a)  Cocorut  is  the
 major  crop  of  the  Nicobar  Group  of
 Islands  and  not  of  Andaman  Islands
 where  paddy  is  the  principal  crop,

 (b)  The  following  steps  have  been
 taken:—

 (i)  Undertaking  propaganda
 among  coconut  growers  in  the
 Islands  regarding  layout  of
 cocon+  plantations,  method
 of  planting,  inter-cultivation
 and  manuring,  control  of  pests
 znd  diseases  ef  the  coconut
 palms  and  processing  of  co-
 conut  products,

 (ii)  Running  cf  demonstration
 plots  showing  improved  me-
 thods  of  cu'tivation,

 (iii)  Establishment  of  nurseries  for
 the  production  and  distribu-
 tion  of  quality  seedlings.

 (iv)  Deputing  of  selected  persons
 from  Nicobar  Islands  for  a
 study  tour  of  the  Coconut
 plantations  on  the  West  Coast,
 On  the  main-land.

 (c)  In  pursuance  of  the  assurance
 given  by  the  Home  Minister  in  reply
 to  the  Raiya  Sabha  Unstarred  Ques-
 tion  No.  350  answered  on  the  2lst
 December  1960,  an  expert  of  the  State
 Trading  Corporation  went  to  the
 Islands  in  February  98l  to  make  a
 preliminary  survey,  Thereafter  a
 team  of  experts  was  again  deputed  in
 November  962  to  stud;  the  entire
 matter  in  detail,  Their  Report  —  is
 under  examination  of  the  Governmmeni
 of  India,

 Lighthouse  in  Mangalore

 P55 a  Shri  Yashnal  Singh:  Will  the
 Min‘ster  of  Transport  and  Communica-
 eng  be  pleased  io  refer  to  the  reply

 given  to  Unstarred  Question  No.  932
 on  tae  22nd  January,  963  and  state:

 (a)  whether  the  proposal  to  con-
 struct  a  Lighthouse  in  Mangaicre  hag
 since  been  considered  by  the  Govern-
 ment;  and

 (b)  if  so,  the  details  of  the  propo-
 sa]  and  steps  taken  in  this  rcgard?

 The  Minister  of  Shipping  iy  the
 Ministry  of  Transport  and  Communica-
 ticns  (Shri  Raj  Bahadur):  (a)  and
 (9),  The  proposal  to  construct  a  new
 lighthouse  in  Mangalore  is  st.i)}  urcer
 consideration  of  the  Government.

 कोलायत  स्टेशन

 श्री  ला०  बारूपाल
 २१८२.

 गश  बाल्मीकि

 क्या  'राव  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  बीकानेर
 डिवीज़न  में  कोलायत  स्टेशन  के  समस्त  यार्ड
 रेत  के  डिब्बों  से  घिर  गये  हैं;

 (ख)  क्‍या  यह  सच  है  कि  उस  रेत  को
 दूर  करने  के  लिए  पास  में  कोई  ऐसा  स्थान  नहीं
 है,  जिस  जगह  यह  रेत  डाली  जा  सके;

 (ग)  क्‍या  यह  भी  सच  है  कि  जो  रेत
 आसपास के  क्षेत्रों  में  रबी  गयी  थी  उससे  वहां
 के  मकान  भर  गये  हैं,  जिस  की  वजह  से  उन  के
 निवासी  अपने  मकान  छोड़  कर  चले  गये
 हैं;  भर

 (घ)  क्या  इस  रेत  को  दूर  कहीं  डालने
 की  व्यवस्था  करने  का  विचार  है,  ब्रोकर
 यदि  हां,  तो  कब  ?

 रेलवे  मंत्रालय  में  उपमंत्री  श्री  सें०  दें
 राम स्वामी)  :  (क)  से  (घ)  कोलायत
 स्टेशन  का  रेलवे  यार्ड  रेत  के  टीलों  के  पास
 स्थित  है।  तेज  हवा  के  कारण  रेत  रेलवे  लाइन
 पर  गिरती  है  और  समय-समय  पर  इसे  रेलवे
 लाइन  से  हटाया  जाता  है  ।  अब  इसे  दूर  ले  जाने
 की  व्यवस्था  की  जा  रही  है  ।
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 आस-पास  के  इलाकों  में  किसी  मकान  के
 रेत  से  ढक  जाने  की  रिपोर्ट  नहीं  मिली  हैं  ।

 राजस्थान  में  टेलोफोन  कनेक्शन

 श्री  To  ला०  बारूपाल:

 २१८३  श्री  नवल  प्रभाकर  :

 (्  हेम  राज:

 क्या  परिवहन  तथा  संचार  मंत्री  यह  बताने
 को  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  राजस्थान  के
 बीकानेर  और  अजमेर  डिवीजनों  में  अनेक
 व्यक्तियों  ने  टेलीफोन  लगाने  के  लिये  प्रार्थना-
 पत्र  दे  रखे  हैं;

 (ख)  यदि  हां,  तो  क्या  यह  भी  सच  है
 कि  इन  लोगों  में  से  ग्न नेक  व्यक्तियों  ने  टेलीफोन
 कनेक्शन  के  लिए  नियमानुसार  रुपये  भी  जमा
 करा  दिये  हैं;  और

 (ग)  इस  समय  कितने  स्थानों  पर
 कनेक्शन  दिये  जाने  हैं  ?

 परिवहन  तथा  संचार  मंत्रालय  में  उप  मंत्री
 (६. ह  महतो)  :  (क)  जी,  हां  ।

 (ख)  कुछ  आवेदकों  ने  रुपया  जमा  कर
 दिया  है  v

 (ग)  इस  समय  कनेक्शन  देने  सम्बन्धी
 जो  आवेदन-पत्र  पड़े  हैं  उनकी  कुल  संख्या
 इस  प्रकार  है--

 अजमेर  डिवीजन  रे८८
 बीकानेर  डिवीज़न  oe  ६४५४

 Dust  in  Passenger  Compartments
 (2184,  Dr.  L,  M.  Siaghvi:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  any  research  is  being
 conducted  for  preven‘ting  dusi  in  pas-
 senger  compartments;  and

 (b)  if  so,  at  what  stage  the  research
 is  and  whether  the  efforts  have  met
 with  any  succesg  so  far?
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 The  Deputy  Minister  in  the  Ministry
 ef  Railway,  (Shri  Shahnawaz  Khan):
 (a)  Yes.

 (b)  Experiments  are  ix.  the  early
 stage  of  development,

 Agricultural  Indebtedness
 2185.  Shri  Maheswar  Naik:  Will  the

 Minister  of  Community  Development
 and  Co-operation  be  pleased  to  state:

 (a)  the  latest  estimate  of  agricultural
 indebtedness  in  the  country:

 (b)  whether  any  improvement  has
 been  effected  on  this  question  comp-
 areq  to  the  positions  obtaining  at  the
 beginning  and  the  end  nf  the  Second
 Plan;  and

 (c)  if  so,  the  State-wise  figures  of
 improvement?

 The  Deputy  Minister  in  the  Ministry
 of  Community  Development  and  Co-
 operation  (Shri  Shyam  Dhar  Misra):
 (a)  to  (c).  No  precise  estimates  are
 available,  The  Reserve  Bank  of  India
 undertook  an  aj]  India  Rura]  Debt  and
 Investment  Survey  in  1961-62  with
 the  main  object  of  sblaining  reliable
 estimates  regarding  debt,  borrowings.
 repayments  and  other  important  as-
 pects  of  the  rura!  economy.  The  field
 investigations  have  been  completed
 and  the  data  collected  is  being  proces-
 sed,  The  four  Rura]  Credit  Follow-up
 Surveys  conducted  by  th>  Reserve
 Band  annually  during  the  period  957
 —60  in  a  few  selected  districts  indicate
 certain  very  broad  trends.  Of  the  27
 districts  surveyed  the  debt  in  4  dis-
 tricks  upto  a  given  month  (May'June)
 as  also  the  borrowings  during  the  one
 year  preceding  the  given  month  were.
 lower  than  in  1951-52.  In  29  districts
 the  debtper  cultivating  family  was
 also  lower  than  in  1951-52.

 Telephone  Revenue

 2186,  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  the  total  telephone  revenue  out-
 standing  in  Uttar  Pradesh  at  present;
 and
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 (b)  the  steps  taken  or  being  taken
 to  recover  the  same?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Bhagavati):  (a)  A  sum  of  Rs.
 913  Jakhs  was  outstanding  on  1,2.1963
 in  respect  of  bills  issued  upto
 31-7-1962,

 (6)  The  outstanding  constitutes  3.6
 per  cent  of  the  annual  revenue:  the
 steps  prescribed  in  the  departmental
 rules  and  procedures  are  taken  for  the
 realisation  of  the  dues,
 Rural  Credit  to  CoOperative  Agencies

 2187,  Shri  Ramanathan  Chettiar:
 Will  the  Minister  of  Community  Deve-
 lopment  and  Co-operation  be  pleased
 to  state:

 (a)  the  amount  of  ruarl  credit  pro-
 vided  through  the  co-operative  agen-
 cies  in  1962-63  in  various  States;  and

 (9)  how  far  it  met  the  needs  of  the
 rura]  economy?

 The  Deputy  Minister  in  the  Ministry
 of  Community  Development  and  Co-
 operation  (Shri  Shyam  Dhar  Mishra):
 (a)  Data  for  the  year  1962-63  will  be
 compiled  after  the  close  of  the  co-
 operative  year  in  June,  1963.  The  pro-
 visiona]  figures  for  96l-62  show  that
 about  Rs.  226  crores  were  advanced
 by  the  primary  agricultural  credit
 societies  during  that  year,

 (b)  On  the  basis  of  the  limited  data
 collected  in  the  Rural  Credit  Follow-
 up  Surveys  conducted  by  the  Reserve
 Bank  during  the  four  years  957—60
 in  some  selected  districts  it  can  be
 generally  stated  that  for  the  country
 as  a  whole  the  proportion  of  borrow-
 ings  from  cooperatives  to  total  bor-
 rowings  of  cultivators  might  have  in-
 creased  from  3  per  cent  in  1951-52  as
 estimated  in  Rural  Credit  Survey  Re-
 port  to  about  l7  to  2l  per  cent  in  959-
 60

 T.A.  of  Railway  Officers
 2188.  Shri  Ramanathan  Chettiar:

 Wil]  the  Minister  of  Railways  be  pleas-
 €d  to  state  the  extent  to  which  the
 Travelling  Allowanceg  in  respect  of

 Officers  were  reduced  on  various  Rai)-
 ways  in  the  context  of  the  present
 emergency  during  1962-63,  as  compar-
 ed  to  the  expenditure  incurred  in  the
 previous  year?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  Instructions  have  been  issued
 in  the  context  of  Emergency  that  all
 tours,  except  those  which  are  essen-
 tia]  for  transacting  government  busi-
 ness,  should  be  avoided.  But  there
 hag  been  no  decrease  in  the  amount
 of  Travelling  allowance  paid  due  to
 an  increase  in  the  strength  of  officers
 commensurate  with  our  growing  re-
 quirements  and  an  increase  in  the
 rates  of  Travelling  allowance  in  ‘1962+,
 63  as  compared  with  96l-62,

 भागलपुर  के  डाकघर  से  डाक  का  गायब  होना

 २१८६.  श्री  श्रोंकारलाल  बरवा  :  क्‍या
 परिवहन  तथा  संचार  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  भागलपुर
 सिटी  पोस्ट  आफिस  पी०  २०  का  डाक  का
 थैला  फाड़कर  कई  रजिस्ट्रियां  तथा  बहुमूल्य
 पत्र  गायब  कर  दिये  गये;

 (ख)  यदि  हां,  तो  उस  में  से  कितने  का
 माल  गजब  किया.  गया;  और

 (ग)  इस  में  कितने  व्यक्ति  गिरफ्तार
 किये  गये  ?

 परिवहन  तथा  संचार  मंत्रालय  में  उप  मंत्रो
 (श्री  भगवती  )  :  (क)  जी,  हां।  १३  मार्च,
 १६६३  को  भागलपुर  सिटी  पोस्ट  आफिस  में

 प्राप्त  दो  डाक  थैलों  रो  कुल  मिलाकर  चार
 रजिस्ट्री  पत्र  गायब  पाये  गये  थे  ।

 (ख)  खोई  वस्तु ग्न ों  के  मूल्य  का  तो
 पता  नहीं,  मगर  ये  खोई  वस्तुएं  सामान्य
 रजिस्ट्री  पत्र  होने  के!  कारण  कुछ  खास  मलय  के
 नहीं  जान  पड़ते  1

 (ग)  दो।
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 रल  के  डिब्बों  का  निर्यात

 २१६०.  श्री  कछवाय  :  क्‍या  'रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  इन्टेल  कोच  फैक्टरी,  मद्रास
 द्वारा  निर्मित  रेल  के;  डिब्बों  का  निर्यात  करने
 की  कोई  योजना  है;  और

 (ख)  यदि  हां,  तो  प्रति  वर्ष  डिब्बों  के
 प्रस्तावित  निर्यात  से  उतनी  विदेशी  मुद्रा
 प्राप्त  होने  का  अनुमान  है  ?

 रेलवे  मंत्रालय  में  उपमंत्री  (को  सें०  दें
 “राम स्वामी  )  :  (क)  सवारी-डिब्बा  कारखाने
 में  बनाये  गये  सवारी-डिब्बों  का  निर्यात  करने
 की  कोशिश  जारी  है  लेकिन  अभी  तक  इस  में
 सफलता  नहीं  मिली  है  ।

 (ख)  सवाल  नहीं  उठता  i

 Agricultura]  Coileges  of  Punjab

 ‘2191.  Shri  Daljit  Singh:  Will  the
 Minister  of  Food  and  Agricuiture  be
 Pleased  to  state  the  amount  of  grant
 given  by  Centra]  Government  during
 1962-63  to  various  agricultura]  Colleges
 in  Punjab,  College-wise?

 ‘The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr,  Ram
 Subhag  Singh):  No  grant  has  been
 given  to  any  of  the  agricultural  coi-
 leges  in  Punjab  directly  by  the  Cen-
 tral  Government.  Certain  Grants  are,
 however,  given  to  the  State  CGovern-
 rac7ts  under  various  Heads  of  Deve-
 lopment.  The  Agricultural  Colleges

 ek  nder  the  Head  of  Development
 cricultural  Production  (including

 Minor  irrigation  and  Lang  Develop-
 ment)”.  An  amount  of  Rs.  07.90  lakhs
 as  loan  and  Rs.  73.30  iakhs  as  grant
 was  sanctioneg  to  the  Government  of
 Punjeb  under  the  above  Head  during
 ‘1962-63,
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 विदेश  से  दाये  पारूल  में  पत्थर

 श्री  श्रोंकारछाल  बरवा: २१६२. !
 श्री  गोकरन  प्रसाद:

 क्या  रेलवे  मंत्र)  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  विदेश  से
 एक  पारसल  इन्दौर  आया  था,  उसमें  सामान
 की  जगह  पत्थर  और  मूस  निकला  ;

 (ख)  यदि  हां,  तो  सरकार  ने  इसका
 कोई  पता  लगाया  है  कि  कहां  यह  शरारत  की
 गयी  ;

 (ग)  यदि  हां,  तो  उसमें  कया"  सम्मान
 था  और  कितने  रुपये  का  ;

 (7)  क्‍या  इस  सिलसिले  में  कोई
 गिरफ्तार ों  की  गई  है  ;  और

 (ड  )  यदि  हां,  तो  क्या  गिरफ्तार
 व्यक्ति  रेलवे  कर्मचारी;  हैं  ?

 रेलवे  मंत्रालय  में  उपमंत्री  (श्री
 शाहनवाज़  खां)  ::  (क)  जी,  नहीं  ।

 (ख)  से  (ड).  सवाल  नहीं  उठता  ।
 Famine  Areas

 2193,  Shri  P.  Venkatasubbaiah:  फा
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  an  increase  of  area  perpe-
 tual  famine  zones  in  the  country;  and

 (b)  if  so,  the  steps  being  taken  to
 prevent  the  spreading  of  famine?

 The  Deputy  Minister  in  the  Minis-
 stry  of  Food  and  Agriculture  (Shri  A.
 “I.  Thomas):  (u)  and  (b).  There  are
 no  areas  in  the  country  which  can  be
 defined  as  perpetual  famine  zones.
 Scarcity  conditions  do  recur  in  certain
 areas  from  time'to  time,  either  on
 account  of  lack  of  adequate  rain  or  of
 floods.  Various  projects  of  irrigation
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 (including  minor  irrigation),  soil  con-
 servation  and  flood  control,  undertakea
 ag  part  of  the  Development  Plans,  are
 intended  to  reduce  the  incidence  of
 such  scarcity  conditions.

 Permanent  Way  Inspectors

 2194,  Shri  Eswara  Reddy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  total  number  of  Assistant
 Permanent  Way  Irispectors  and  Perma-
 nent  Way  Inspectors  on  the  Western
 Railway;

 (b)  the  number  actually  required;
 (c)  the  main  reasons  for  the  short-

 age;  and

 (d)  when  the  shortage  is  likely  to  be
 made  up?

 The  Deputy  Minister  in  the  Ministry
 of  Railways  (Shri  Shahnawaz  Khan):

 (a)  Assistant  Permanent  Way  Inspec-
 tors:  208

 Permanent  Way  Inspectors  05

 (b)  Assistant  Permanent  Way  Ins-
 pectors  including  6  for  execution
 of  works:  226
 Permanent  Way  Inspectors  05

 (c)  Non-availability  of  trained  can-
 didates  to  fill  up  the  vacancies  in  the
 category  of  Assistant  Permanent
 Way  Inspectors.

 (d)  Candidates  at  present  undergoing
 training  will  be  available  for  posting
 as  under:—
 28  in  Januarv-February  1964.
 Seven  in  1964-65.
 47  in  1965-66. |

 Emergency  Posts  in  Railways
 2195.  Shri  Sonavane:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  tha  mumber  ¢*  gazetted  and  other
 cadre  posts  created  in  all  the  Rail-

 ways  as  a  result  of  the  emergency;.
 and

 (b)  the  total  amount  so  far  spent
 on  the  salaries,  dearness  and  travelling
 allowances  of  the  so  expanded  posts
 and  staff?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  and  (b).  The  information
 is  being  collected  and  will  be  laid  on
 the  table  of  the  House  in  due  course.

 Railway  High  School  Clerks
 2196.  Shri  Ram  Sewak  Yadav:  Will

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  the  clerks  serving  in
 the  Railway  High  Schools  are  treated
 at  par  with  clerks  in  other  Depart-
 ments  of  the  Railwavs;  and

 (b)  if  not,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Ministry

 of  Railways  (Shri  Shahnawaz  Khan):
 (a)  Yes.

 (b)  Does  not  arise.

 डाक  तथा  तार  विभाग  के  भवन

 श्री  भक्त  दर्शन:
 ' श्री  भागवत  झा  आजाद  :

 क्या  परिवहन  तथा  संचार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 २१६७

 (क)  १६६२-६३  में  उत्तर  प्रदेश  के
 पर्वतीय  जिलों--तथा  देहरादून,  उत्तर  काती,
 टिहरी,  गढ़वाल,  चमोली,  पौड़ी  गढ़वाल,
 पिथौरागढ़,  अल्मोड़ा  और  नैनीताल  में  से
 प्रत्येक  में  डाक  व  तार  विभाग  के  भवनों  के
 निर्माण  में  क्या  प्रगति  हुई  है  ;  और

 (ख)  १६६३-६४  के  लिये  उन  जिलों
 में  से  प्रत्येक  के  लिये  क्‍या  कार्यक्रम  तैयार
 किया  गया  है  ?

 परिवहन  तथा  संचार  मंत्रालय  में  उपमंत्री

 ष्  भगवती)  :  (क)  और  (ख).  एक
 विवरण  सभा-पटल  पर  रखा  जाता  है
 [पुस्तकालय  में  रखा  गया  a  देखिए  संख्या

 LT-239]  91/63.)



 I329  Written  Answers

 Railway  Line  in  U.P.

 2198.  J  Shri  Vishwa  Nath  Pandey:
 ‘\  Shri  Balgovind  Verma:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  Government  propose  to
 lay  a  new  Railway  line  in  the  border
 area  of  Uttar  Pradesh  to  facilitate
 the  means  of  transport  and  communi-
 cation  in  order  to  meet  the  emergency;

 (b)  if  so,  the  places  selected  for  the
 purpose;  and

 (c)  when  the  work  is  likely  to  be
 started?

 The  Deputy  Minister  in  the  Ministry
 of  Railways  (Shri  S.  V.  Ramaswamy):
 (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 P.  &  T.  Facilities  in  Backward
 Hilly  Areas

 2i99.  Shri  Daljit  Singh;  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  number  of  new  post  offices
 opened  and  up-gradeq  under  the  spe-
 cial  facilities  allowed  by  Government
 for  the  very  backward  hilly  areas  of
 Punjab  during  962  and  963  so  far;

 (b)  the  number  of  applications  for
 such  facilities  rejected  and  the
 grounds  thereof;  and

 (c)  the  number  of  applications  still
 pending?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Bhagavati):  (a)  The  enhanced
 permissible  limit  of  losses  in  areas  dec-
 lareg  as  ‘very  backward’  for  extension
 of  postal  facilities  are  applicable  only
 for  opening  of  post  offices  and  not  for
 upgrading  of  post  offices.  99  post
 offices  have  been  opened  and  l8  post
 offices  upgraded  during  96l-62  and
 1962-63  in  the  ‘very  backward’  areas
 of  Punjab  State.
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 (b)  Nil,
 (c)  39.

 Bridges  on  National  Highways  in
 Punjab

 2200.  Shri  Daljit  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  number  of  bridges  cn
 Nationa!  lughways  in  Punjab  State
 which  have  been  sanctioned  for  cons-
 truction  by  the  Central  Government
 during  the  Third  Plan  period;  and

 (b)  the  places  where  these  bridges
 will  be  constructed?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  There
 is  a  plan  provision  for  Rs.  130-00  lakhs
 for  a  bridge  over  river  Beas  and  for
 Rs,  00.00  lakhs  for  a  bridge  over  river
 Sutlej  on  N.H.  ]  in  the  Punjab.  But
 so  far  neither  of  the  bridge  works  has
 ‘been  sanctioned.  The  estimates  for
 the  bridges  are  however  under  prepa-
 ration.

 (b)  These  bridges  would  be  cons-
 tructed  at  suitable  sites  near  the
 existing  bridges  which  are  considered
 too  weak  for  the  present-day  traffic.

 Production  of  Sugar  in  Punjab
 220l.  Shri  Daljit  Singh:  Will  the

 Minister  of  Food  and  Agriculture  be
 Pleased  to  state  the  average  produc-
 tion  of  sugar  in  the  1962-63.  season
 in  the  sugar  .factories  in  Punjab
 State?

 The  Deputy  Minister  in  the  Minis-
 try  of  Foog  and  Agriculture  (Shri  A.
 M.  Thomas):  The  production  of  sugar
 by  factories  in  Punjab  State  totalled
 0°62  lakh  metric  tons  during  1962-63,
 season.

 Income  from  Sarhind-Nangal  Section
 2202.  Shri  Da'jit  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  The  total  income  of  the  Rail-
 way  Department  on  Sarhind-Nangal
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 Section  includinc  income  from  goods
 traffic  during  1962-63;  and

 (b)  the  corresponding  income  which
 accrued  during  1961-62?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S,  V.  Rama-
 swamy):  (a)  Total  earnings  collected
 at  stations  on  Sarhind-Nangal  Sec-
 tion  (excluding  Sarhind)  during  elc-
 ven-  months  from  April,  962  to  Feb-
 ruary,  963  were  Rs.  44.6  lakhs.  Earn-
 ings  for  the  month  of  March,  963
 have  not  yet  been  compiled.

 (b)  Total  earnings  collected  during
 the  year  96l-62  were  Rs.  25.2  lakhs.

 Japanese  Method  of  Paddy  Cultivation

 2203.  Shri  C,  K.  Bhattacharyya:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  a  report  in  the  Amrita
 Bazar  Patrika  (Calcutta)  of  3ist
 March,  963  about  the  disappointing
 results  of  Japanese  method  of  paddy
 eultivation  experimented  in  a  De-
 monstration  Farm  run  by  the  State;

 (b)  whether  it  is  proposed  to  make
 an  enquiry  into  the  causes  of  such
 results;  and

 (c)  whether  any  scientific  study  has
 been  made  of  the  comparative  results
 of  Japanese  method  and  _  indigenous
 method  of  paddy  cultivation?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  ang  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  Yes.

 (b)  It  has  already  been  looked  in-
 to  by  the  Government  of  West
 Bengal.  A  copy  of  the  letter  by  the
 Director  of  Publicity,  West  Bengal
 clarifying  the  position,  which  was
 published  by  the  Amrita  Bazar  Patrika
 in  their  issue  dated  the  9th  April,
 1963,  is  laid  on  the  Table  of  the  House.
 [Placed  in  the  Library.  See  No.  LT-
 1192{63].

 (c)  A  comparative  study  will  be
 Made  over  a  period  of  three  years.

 डी०  बोझ  के०  रेलवे  परियोजना

 २२०४.  श्री  लखमू  भवाना  :  कया  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  डी०  बी०  के०  रेलवे  परियोजना
 के  अन्तरगत  बस्तर  जिले  के  कुल  कितने  लोगों
 की  भूमि  दिसम्बर,  १६६२  तक  अजित  की
 गयी  थी;  कौर

 (ख)  कितने  व्यक्तियों  को  मुआवजे
 दिये  जा  चुके  हैं  और  कितनों  को  देना  बाकी
 है  तथा  किन  कारणों  से  बाकी  है  ?

 रेलवे  मंत्रालय  में  उपमंत्री  (को  सें०  वें०
 राम स्वामी  )  :  (क)  ६  I

 (ख)  सभी  को  मुआवजा  दिया  गया
 था

 Bukhtiarpur-Rajgir  Branch  Line

 2205.  Shri  Sidheshwar  Prasad:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  there
 is  no  provision  of  T.T.E.  on  Bukhtiar-
 pur-Rajgir  Branch  Line;

 (b)  whether  it  is  also  a  fact  that
 there  is  no  provision  for  light,  water
 and  waiting  rooms  on  its  stations;

 (c)  whether  the  trains  are  also
 often  suspended  on  this  line;  and

 (d)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  One  Travelling  Ticket
 Examiner  has  been  deputed  to  travel
 on  each  of  the  trains  running  on  the
 Section,

 (b)  No.  Necessary  amenities  have
 been  provided.

 (c)  No.

 (9)  Does  not  arise.
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 Drilling  of  Tube-wells  in  Andhra
 Pradesh

 £206.  Shri  P.  Venkatasubbaiah:  Wil!
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  number  of  tube-wells  being
 drilled  by  the  Central  Tube-wel!
 Organisation  in  the  Rayalaseema  Dis-
 trict  of  Andhra  Pradesh;

 (b)  how  many  iube-weils  are  pro-
 posed  to  be  drilled  during  1963-64;
 and

 (c)  the  number  of  _  productivity
 we'ls  that  are  in  operation?

 The  Deputy  Miinster  in  the  Minis-
 try  of  Food  ang  Agriculture  (Shri  A.
 का,  Thomas):  (३)  and  (b).  No  ex-
 ploratory  tube-wells  have  been  drill-
 ed  so  far  in  the  Rayalaseema  District
 of  Andhra  Pradesh  or  proposed  to  be
 drilled  during  1963-64.

 (९)  Does  not  arise.

 Jersey  Bulls

 2207.  Shri  P.  Venkatasubbaiah:  Wil
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  Jersey  Bulls  recently  imported
 from  abroad  have  died;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  whether  any  preventive  steps

 have  been  taken  by  Government  in
 this  matter?

 The  Minister  of  State  in  the  Minis-
 try.  of  Food  and  Agriculture  (Dr,  Ram
 Sub::ag  Singh):  (a)  Five  Jersey  bull
 calves  impcrted  from  U.S.A.  recently
 died  at  Hessarghatta  Farm,  near
 Bangalore.

 (b)  Deaths  were  mainly  due  _  to
 complications  arising  from  the  resusc-
 tation  of  piroplasma  parasites  follow-
 ing  rinderpest  vaccination.

 (c)  Yes.  Suitable  steps  have  been
 taken,
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 Warehousing  Corfsrations
 2208.  Shri  P.  Venkatasubbaiah:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  9  proper  co-ordination  between
 the  Central  Warehousing  Corporation
 and  the  State  Warehousing  Corpora-
 tion;  and

 (b)  if  so,  the  steps  Government  prec-
 Bese  to  take  to  have  an  integraied
 approach  by  the  two  bodies  for  en-
 larging  Warehousing  facilities  to  the
 produccrs?

 The  Deputy  Minister  in  the  Min‘s-
 try  of  Food  and  Agriculture  (Shri  A.
 M.  Thomas):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Signalling  on  Central  Railway
 2209.  Shri  Eswara  Reddy:  Will  the

 Minister  of  Raitways  be  pleased  to
 state:

 (a)  the  number  of  stations  on  the
 Central  Railway  which  will  be  provid-
 ed  with  multiple  aspect  upper  quad-
 rant  signalling  during  1963-64;  and

 (b)  the  amount  provided  for  the
 same?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V.  Rama-
 swamy):  (a)  6  stations.

 (b)  Rs.  8,89,000  during  1963-64,

 Time  Tables
 2210,  Shri  Eswara  Reddy:  Will  the

 Minister  of  Railways  be  pleased  to
 state:  +

 (a)  whether  arrangements’  were
 made  to  sunpiv  working  time  tables
 in  force  from  Ist  Avril,  963  before
 3lst  March,  963  to  all  stations  on  the
 Indian  Railwavs  and  =  svecially  on
 Secunderabad  Division;  and

 (b)  if  not,  the  reasons  for  the
 delay?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  Yes,  Sir.
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 (b)  Does  not  arise.
 D.  K.  Railway  Track

 22il.  Shri  Eswara  Reddy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  all  track  materials  for
 doubling  from  Dornakal  to  Khamma-
 meth  have  been  collected;

 (b)  if  so,  when  the  work  of  laying
 the  track  will  be  undertaken;  and

 (c)  when  the  line  is  likely  to  be
 opened  for  goods  and  passenger  traffic
 respectively?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V,  Rama-
 swamy):  (a)  Yes.

 (b)  The  track  linking  has  since  been
 completed.

 (c)  The  second  line  has  been  open-
 ed  to  goods  traffic  on  1-3-1963.  and  is
 expected  to  be  ready  for  passenger
 traffic  by  Deecmber,  1963,

 दिल्ली  में  टेलीफोन  कनेक्शन

 २२१२.  को  कछवाय  :  क्‍या  परिवहन
 तथा  संचार  मंत्री  यह  बताने  की  कपा  करेंगे
 कि:

 (क)  जोरदार  क्षेत्र,  दिल्ली  में  टेलीफोन
 कनेक्शन  के  लिये  जमानत  मुक्त  वर्ग  में  आने
 वाले  कितने  प्रार्थना-पत्र..  विचाराधीन
 हैं;

 (ख)  इस  वर्ग  के  अधीन  टेलीफोन
 कनेक्शन  देने  के  लिये  क्या  नियम  हैं  ;  और

 (ग)  कौन  सी  तारीख  तक  टेलीफोन
 कनेक्शन  भिन्न  भिन्न  वर्गों  के  अन्तर्गत  दिये
 जा  चुके  हैं  ?

 परिवहन  तथा  संचार  मंत्रालय  में  उप  मंत्री
 (श्री  भगवतो)  :  (क)  ऐसा  कोई  वर्ग
 नहीं  ह ैजिससे  जमानत  ली  जाती  हो  ।  फिर
 भी  सामान्य  और  मुक्त  वर्ग  की  प्रतीक्षा-सूची
 में  आवेदकों  की  संख्या  ३४८६९  है  1  इनमें  से
 मुक्त  वर्ग  में  ५१४  आवेदक  हैं  1
 378  (Ai)  LSD—3.

 (@)  अपना  टेलीफोन  योजना”  वाले
 दिल्ली  जैसे  स्थानों  पर  आवेदकों  को  ७०
 प्रतिशत  कनेक्शन  अपना  टेलीफोन  योजना'
 के  अन्तर्गत  दिये  जाते  हैं  सनौर  ३०  प्रतिशत
 कनेक्शन  मुक्त  वर्गों  के  आवेदकों  को  जिनमें
 डाक्टर,  प्रेस,  सार्वजनिक  कार्यकर्त्ता,  सेवा-
 जनक  संस्थायें  और  छोटे  उद्योग  शामिल  हैं  ।
 मुक्त  वर्गों  के  अन्तर्गत  टेलीफोन  कनेक्शन
 देने  के  लिये  टेलीफोन  सलाहकार  समिति”
 से  सलाह  ली  जाती  है।  जब  कभी  अपना
 टेलीफोन  योजना'  और  मुक्त  वर्गों  की  मांगें
 पूरी  करने  पर  बोर्ड  में  गुंजायश  रह  जाती  है
 तो  सामान्य  प्रतीक्षा-सूची  के  आवेदकों  को
 भी  कनेक्शन  दिये  जाते  हैं  ।

 (ग)  जोरबाग  क्षेत्र  में  जिन  तारीखों
 तक  के  आवेदन-पत्रों  पर  कनेक्शन  दिये
 जा  चुके  हैं,  वे  इस  प्रकार  हैं

 (१)  अपना  टेलीफोन  योजना  '  के
 अंतगर्त---  १-१२-६२

 (२)  अपने  टेलीफोन  योजना”  के
 अन्तर्गत--  १-१२-५५

 उत्तम  नस्ल  के  खच्चर

 २२१३.  हो  भक्त  दरशन  :  क्‍या  खाद्य
 तथा  क्षति  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  प्रदेश
 के  पर्वतीय  तथा  सीमांत  जिलों  में  उत्तम
 नस्ल  के  खच्चर  पैदा  करने  की  एक  योजना
 तैयार  की  गई  है  ;

 (ख)  यदि  हां,  तो  क्या  योजना  की
 रूपरेखा  पर  प्रकाश  डालने  वाला  एक
 विवरण  सभा-पटल  पर  रखा  जायेगा  ;  और

 (ग)  उस  योजना  के  क्रम  में  अब  तक
 क्या  प्रगति  हुई  है  ?

 खाद्य  तथा  कृषि  मंत्रालय  में  उपमंत्री
 (श्री  Mo  म०  थामस)  :  (क)  से  (ग)  जी
 नहीं  ।  परन्तु  तीसरी  पंचवर्षीय  योजना  में
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 एक  अश्व  प्रजनन  फार्म  के  स्थापना  की  एक
 योजना  शामिल  कर  ली  गई  है  ।  इस  फार्म
 में  पर्वतीय  क्षेत्रों  के  लिये  उपयुक्त  घोड़ों
 तथा  खच्चरों  के  प्रजनन  का  कार्य  शुरू  किया
 जायेगा  ।  इस  फार्म  से  सम्बद्ध  पहाड़ी  क्षेत्रों
 में  कुछ  स्टड  केन्द्र  भी  स्थापित  किये  जायेंगे
 जहां  पर  कि  ग्रामीण  घोड़ियों  के  प्रजनन  के
 लिये  बीजाश्व  तथा  गद्दे  पाले  जायेंगे  ।  अभी
 इक  फार्म  की  स्थापना  के  लिये  स्थान  नहीं
 बुना  गया  है  ।

 Hotel  Industry

 (  Shri  P.  R.  Chakraverti:
 2214.  Shri  Sidheshwar  Prasad:

 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  the  suggestion  to  establish  a
 Hotel  Finance  Corporation  to  help  the
 expansion  of  hotel  industry;  and

 (b)  the  steps  taken  to  remove  the
 grievances  of  foreign  tourists  who  feel
 unhappy  to  find  the  basic  amenities
 to  which  they  are  used  to  in  their
 own  countries  denied,  including  res-
 trictions  on  food  and  drinks?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  Loan-
 ing  facilities  for  the  construction  of
 hotels  are  available  through  the  In-
 dustrial  Finance  Corporation  and  the
 State  Financial  Corporations.  These
 facilities  were  made  available  to  the
 Hotel  Industry  in  the  last  three  years
 and  the  effects  of  these  loaning
 facilities  are  being  studied  by  Gov-
 ernment  before  it  is  decided  to  con-
 sider  the  usefulness  of  Hotel  Finance
 Corporation  to  help  expansion  of  the
 Hotel  Industry.

 (b)  Hotels  and  Restaurants  which
 are  borne  on  the  approved  list  of  the
 Department  of  Tourism  and  are  gene-
 rally  patronised  by  foreign  tourists,
 are  given  necessary  assistance  for  the
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 import  of  food-stuffs  and  drinks  which
 have  no  indigenous  equivalents.

 Besides,  for  the  development  of
 other  basic  amenities,  various  projects
 such  as  the  construction  of  Tourist
 Bungalows  and  Rest  Houses  were  in-
 cluded  in  the  Second  and  Third  Five
 Year  Plans,  Several  of  these  Rest
 Houses|Tourist  Bungalows  in  out  of
 the  way  places  have  been  built  and
 are  already  functioning.  In  the
 matter  of  Road  transportation,  in  the
 year  1959-60,  60  large  cars  were  allow-
 ed  to  be  assembled  in  India  for  allot-
 ment  to  transport  operators  in  a  few
 selected  places  of  Tourist  interest,
 Also,  4  Air-Conditioning  Units  have
 been  imported  to  be  fitted  in  Tourist
 Coaches  to  be  run  by  the  State  Govt.
 Transport  Undertakings  on  _  routes
 popular  with  foreign  tourists.

 रोहतक  रोड,  दिलो  पर  रेलवे  का  फाटक

 २२१५.  शी  नवल  प्रभाकर  :  क्‍या
 रेलवे  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  रोहतक  रोड,
 दिल्‍लो  पर  रेलवे  फाटक  बनाने  का  काय॑  दिलों
 नगर  निगम  को  सौंप  दिया  गया  है  ;

 (ख)  यदि  हां,  तो  इसका  क्या  कारण
 है;  और

 (ग)  कार्य  कब  तक  आरम्भ  होने
 वाला  है  ?

 रेलवे  मंत्रालय  में  उपमंत्री  (६ |  सें०  दें
 राम स्वामी  )  :  (क)  ज़ी  नहीं  ।

 (ख)'  सवाल  नहीं  उठता  |

 (ग)'  अभी  यह  बताना  संभव  नहीं  है
 क्योंकि  इस  काम  पर  जो  लागत  आयेगा,  उसकी
 देनगो  के  सम्बन्ध  में  दिल्लो  नगर  निगम  ने
 अभी  तक  अपनी  स्वीकृति  नहीं  दो  है  ।
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 पटेल  रोड  रेलवे  फाटक,  दिल्ली

 २२१६.  श्री  नवल  प्रभाकर:  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 पटेल  रोड  पर  रेलवे  क्रासिंग  पर  पुल  बनाने  का
 काम  दिल्लो  प्रशासन  को  सौंप  दिया  है  ;  भर

 (@)  यदि  हां,  तो  इसका  निर्माण  कायें
 कब  प्रारम्भ  होगा  ?

 रेलवे  मंत्रालय  में  उपमंत्री  (धनी  स०  Fo
 राम स्वामी  )  :  (क)  जी  नहीं  t

 (ay  सभो  यह  बताना  संभव  नहीं  है
 क्योंकि  पटेल  रोड  पर  मौजूदा  विशेष  श्रेणों
 समपार  (sp.cial  class  level-crossing)
 की  जगह  ऊपर ों  सड़क-पुल  बनाने  का  फैसला
 इसे  साल  फरवरो  में  किया  गया  है  -  तकनीकी
 श्र  वित्तीय  दोनों  दृष्टिकोणों  से  (जिसमें
 लागत  का  अनुमान  भी  शामिल  है)  योजना
 की  जांच  को  जा  रहो  है  t

 नांगलोई  दौर  घेरे  के  बीच  'फ्लैग  स्टेशन

 २२१७.  श्री  नवल  प्रभाकर  :  क्‍या
 रेलवे  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  देहलो  में
 नांगलोई  और  घेवरे  के  मध्य  एक  फ्लैग  स्टेशन
 के  लिए  जो  स्वीकृति  दं।  गई  थो,  वह  कभी
 तक  नहीं  बना  है;  और

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 «  हैं?

 रेलवे  मंत्रालय  में  उपमंत्री  (श्री  सें०  Fo
 रामस्वामो  )  :  (क)  और  (ख).  नांगलोई
 और  घेवरा  स्टेशनों  के  बच  एक  गार्ड  हाल्ट
 खोलने  की  मंजूरों  दी  गयी  है  ।  इसका  प्रबन्ध
 ठेकेदार  ढारा  किया  जायेगा  ।  इसके  लिए
 उपयुक्त  स्थान  चुन  लिया  गया  है  आशा
 है,  निर्माण-कार्य  जल्दी  शुरू  कर  दिया  जायेगा  t
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 पंचायतों  का  चुनाव

 २२१८.  श्री  नवल  प्रभाकर  :  क्या

 सामुदायिक  विकास  तथा  सहकार  मंत्री  यह
 बताने  की  कपा  करेंगे  कि:

 (क)  दिल्लो!  में  पंचायतों  के  चुनाव  कब
 तक  हो  रहे  हैं;  और

 (ख)  क्या  उनके  लिए  प्रारम्भिक  कार्य-
 वाही  कर  लौ  गई  है  ?

 सामुदायिक  विकास  तथा  सहकार
 मंत्रालय  में  उपमंत्री  (श्री  ब०  सू०  मूर्ति):
 (कछ  दिल्लो  में  पंचायतों  के  चुनावों  के लिए

 कभी  तक  कोई  तिथि  निश्चित  नहीं  को  गई  है  ।

 (ख)  जा  हां  ।  मतदाता  सूचियों  को
 संशोधित  कर  दिया  गया  है  कौर  उन्हें  राज  तक
 पूरा  कर  दिया  गया  है  ।

 नजफगढ़  में  टेलीफोन  कनेक्शन

 २२१६.  श्री  नवल  प्रभाकर  :  क्या
 परिवहन  तथा  संचार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (+)  नज़फ़गढ़  में  भ्र भी  तक  क्ति ने
 टेलीफोन  कनेक्शनों  के  प्रार्थना-पत्र  आये
 हैं;  और

 (ख)  इस  सम्बन्ध  में  नांगलोई  को
 कितने।  आवश्यकता  है  ?

 परिवहन  तथा  संचार  मंत्रालय  में  उप-
 मंत्री  (श्री  भगवती)  :  (क)  ३४।

 (ख)  दो  टेलीफोन  कनेक्शन  को.  मांग
 शेष  है  ।
 Terminal  Building  at  Airports  in

 Assam
 2220.  Shri  R.  Barua:  Will  the  Minis-

 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 provide  new  terminal  buildings  at
 various  airports  of  Assam;  and
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 (b)  if  so,  the  names  of  the  airports
 in  which  such  new  buildings  will
 come  up  and  when?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Mohiuddin):  (a)  New  terminal
 buildings  are  provided  at  airports  if
 justified  by  the  volume  of  traffic  and
 the  availability  of  funds.

 (b)  Construction  of  new  terminal
 buildings  is  nearing  completion  at
 Kumbhigram,  Mohanbari  and  North
 Lakhimpur  (Lilabari).

 Air  Traffic

 (2221.  Shri  R.  Barua:  Will  the  Min-
 ister  of  Transport  and  Communica-
 tions  be  pleased  to  state:

 (a)  the  volume  of  air  traffic  at  pre-
 sent  in  Assam  and  NEFA;

 (b)  whether  there  is  any  percep-
 tible  increase  in  1960,  96]  and  1962;
 and

 (c)  if  so,  whether  Government  pro-
 pose  to  open  a_  regional  office  in
 Assam?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Mohiuddin):  (a)  and  (b).  The
 volume  of  air  traffic  in  the  Assam
 Region  during  the  years  959  to  962
 has  been  as  follows:—
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 7959  3352115740
 7960०  50,694,657  +52°6%
 7967  5952655557  +16-9%
 7962  52,473,819  II  5%

 It  will  be  seen  from  the  above  that
 there  has  been  decrease  in  traffic
 only  in  the  year  962  compared  to  the
 previous  year,  but  there  has  been
 progressive  increase  since  1959,

 (c)  The  question  is  under  con-
 sideration.
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 Harbour  Expert  for  Kerala

 S  Shri  A.  V.  Raghavan:
 2222,  u  Shri  Pottekkatt:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  agreed  to  assign  a  Har-
 bour  Expert  to  Kerala;

 (b)  whether  the  plans  for  the  con-
 struction  of  the  fishing  harbours  at
 Ponnani  and  Kozhikode  have  been
 held  up  because  of  his  non-arrival;
 and

 (c)  when  the  Harbour  Expert  is  ex-
 pected  to  take  up  his  assignment?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 A.  M.  Thomas):  (a)  to  (c).  Yes.  A
 Harbour  Expert  is  being  assigned  to
 Kerala  to  advise  the  State  Govern-
 ment  on  the  project  for  the  develop-
 ment  of  the  Vizhingam  harbour.  This
 expert  will  not  be  directly  concerned
 with  the  plans  of  the  Kerala  Govern-
 ment  for  developing  Ponnani  and
 Kozhikode  as  fishing  harbours.  The
 date  of  his  arrival  is  not  yet  known.

 Wharf  at  Beypore

 2223  S  Shri  Pottekkatt:
 a  Shri  A.  V.  Raghavan:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  whether  detailed  plans  on  the
 proposed  wharf  at  Beypore  and  Balia-
 pattam  in  Kerala  are  still  pending
 with  the  F.A.O.  Harbour  Expert;

 (b)  when  the  plans  are  likely  to  be
 finalised;  and

 (c)  the  reasons  for  the  delay  in
 finalising  the  plans?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 A.  M.  Thomas):  (a)  The  final  report
 of  the  F.A.O.  Expert,  containing  plans
 for  the  fishing  habours  at  Baypore
 and  Baliapattam,  has  just  been  receiv-
 ed  and  is  being  examined,
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 (b)  and  (c).  The  State  Government
 is  making  necessary  investigations  and
 Preparing  plans  and  estimates  which
 will  be  finalised  shortly  on  the  basis
 of  the  F.A.O.  Expert’s  report.

 मालगाड़ी  में  झाग

 २२२४.  श्री  झोंककर  साल  बरवा  :  क्या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हे  कि  ६  अप्रैल,
 १६६३  को  जब  एक  मालगाड़ी  गोरखपुर  रेलवे

 स्टेशन  पर  रुको  तो  उसके  ब्रेक वान  में,  जिसमें
 रेलवे  कर्मचारी  बैठते  हैं,  आग  लग  गई  ;

 (ख)  यदि  हां,  तो  कितने  डिब्बों  में  आग
 लगी  थी;  और

 (ग)  इससे  कितना  नुकसान  हुआ  ?

 रेलवे  मंत्रालय  में  उप  मंत्री  (श्री  सें०  दें
 राम स्वामी)  :  (क)  ५-४-१६६३  को  एक
 मालगाड़  के  कुरान  में  भाग  लग  गय॑।  ।

 (ख)  कुरान  और  लदे  हुए  अन्य  दो  माल
 डिब्बों  में,  जो  साथ  वालो  लाइन  पर  खड़े
 थ।

 (ग)  चल-स्टाक  और  उनमें  लदे  हुए
 माल  को  लगभग  १५,०००/-  रुपये  शौर
 २,०००  रुपये  का  नुकसान  पहुंचा  ।

 Bhavnagar  Airport

 2225.  Shri  Jashvant  Mehta:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  when  the  plan  for  re-construc-
 tion  of  Bhavnagar  air-port  (Gujarat
 State)  was  sanctioned;

 (b)  what  was  the  amount  spent;
 (c)  when  the  work  was  completed;

 and

 (d)  the  reasons  for  not  utilizing  the
 new  air-port?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications

 (Shri  Mohiuddin):  (a)  to  (d),  The
 aerodrome  is  being  progressively  deve-
 loped  to  meet  the  operational  needs
 ever  since  it  was  taken  over  by  the
 Civil  Aviation  Department  in  1950.
 An  estimate  amounting  to  Rs.  2,40,000
 was  sanctioned  in  April,  956  for  the
 construction  of  a  terminal  building  at
 the  aerodrome.  The  work  on.  this
 building  is  almost  complete  except
 for  the  Control  Tower  which  could  not
 be  completed  earlier  for  want  of
 structural  steel  and  stoppage  of  work
 by  the  Contractor.  The  Contractor
 has  since  restarted  the  work.  The
 new  building  has  not  yet  been  put  to
 use  because  of  the  outstanding  work
 on  the  Control  Tower  and  also  as  the
 approach  road  has  yet  to  be  construct-
 ed.  Tenders  for  the  construction  of
 the  road  have  been  called  for  and  the
 work  is  expected  to  be  commenced
 shortly,

 Transport  Cooperative  Societies

 (  Sbri  Gulshan:
 2226,  Shri  Buta  Singh:

 Shri  Kapur  Sjngh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  the  number  of  transport  co-
 operative  societies  formed  in  the  coun-
 try  during  the  last  three  years;

 (b)  how  many  out  of  these  belong
 to  Scheduled  Castes;  and

 (c)  how  many  have  been  given
 route  permits  and  how  many  are
 without  permits?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  to
 (c),  The  information  required  is
 being  collected  from  the  State  Gov-
 ernments  and  Administrations  of
 Union  Territories  and  will  be  laid  on
 the  Table  of  the  Sabha  as  soon  as  it
 is  available.
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 Agricultural  Service  Cooperative
 Societies

 f  Shri  Gulshan:
 (2221,  <  Shri  Buta  Singh:

 L  Shri  Kapur  Singh:

 Will  the  Minister  of  Community
 Development  and  Co-operation  be
 pleased  to  state:

 (a)  the  number  of  agricultural  ser-
 vices  cooperative  societies  formed
 during  the  last  three  years;

 (b)  the  number  of  societies  run  by
 Scheduled  Caste  and  other  backward
 classes;  and

 (c)  the  details  of  their  lands  and
 other  assets?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Co-operation  (Shri  Shyam  Dhar
 Misra):  (a)  According  to  information
 available  about  36,030  new  service  co-
 operatives  were  organised  and  about
 70,450  existing  primary  agricultural
 credit  societies  were  taken  up  for  re-
 organisation  and_  revitalisation|con-
 version  as  service  co-operatives  dur-
 ing  the  three  cooperative  years  1959-
 60  to  96l-62  ending  June,  1962.

 (b)  and  (c).  The  bye-laws  of  ser-
 vice  cooperatives  provide  for  open
 membership  irrespective  of  the  class
 or  caste  to  which  the  agriculturists  be-
 long.  Separate  information  in  this
 regard  is  not  being  compiled.

 Post  Offices  in  Andhra  Pradesh

 2228.  Shri  9.  B.  Raju:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state  the  num-
 ber  of  post  offices  opened  in  Andhra
 Pradesh  during  1962-632,

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Bhagavati):  513.

 Thefts  in  G.  T.  Express

 2229.  Shri  D.  B.  Raju:  Will  the
 Minister  of  Railways  be  pleased  to
 state:
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 (a)  the  number  and  nature  of  thefts
 in  G.T.  Express  reported  to  Railway
 Police  from  lst  January  upto  date;
 and

 (b)  the  measures  taken  by  Govern-
 ment  to  prevent  such  thefts?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  Four  cases  of  pick-pocket-
 ing  and  one  case  of  removal  of  hand-
 bag  (five  in  all)  have  been  reported.

 (b)  Although  the  maintenance  of
 ‘law  and  order’  and  the  prevention  of
 crime  in  passenger  trains  is  the  res-
 ponsibility  of  the  State  Governments
 concerned,  necessary  assistance  is  also
 given  by  Railway  Protection  Force
 personnel  as  and  when  required.  The
 following  precautionary  measures
 have  been  and  are  being  taken  by  the
 Railway  Administrations  for  preven-
 tion  of  such  crimes  on  the  Railways:

 (i)  safety  devices  have  been  pro-
 vided  in  carriages  so  that  they
 cannot  be  reached  from  out-
 side  the  compartments,  such
 as  iron  bars  across  windows,
 internal  door  latches  and
 bolts,  internal  catches  on
 window  shutters;

 (ii)  ladies  compartments  are
 marshalled  as  far  as  possible
 in  the  middle  of  the  train;

 (iii)  Conductor  Guards  and  T.T.Es
 have  instructions  to  pay
 special  attention  to  lady
 passengers  particularly  when
 travelling  alone  and  to  ensure
 that  safety  devices  in  the
 compartments  are  in  working
 order;

 (iv)  Passengers  have  instructions
 to  see  that  the  latches  of
 doors  and  windows  are  secur-
 ed  to  prevent  entry  of  un-
 authorised  persons;

 (v)  Announcements  are  made
 through  loud  speakers  and
 through  notices  warning  the
 passengers  to  be  alert  and
 beware  of  pick-pockets  and
 other  anti-social  elements;
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 (vi)  Section  08  of  Indian  Rail-
 ways  Act  has  been  amended
 enhancing  the  punishment
 for  unauthorised  pulling  of
 alarm  chain  to  Rs.  250  and  to
 an  imprisonment  of  either
 description  which  may  extend
 to  3  months;  and

 (vii)  The  Intelligence  Branch  of
 the  Railway  Protection  Force,
 in  conjunction  with  the  police
 keeps  close  surveillance  on
 the  criminals  operating  on
 Railways  and  passes  on  any
 intelligence  collected,  to  the
 Distt.  Police  or  the  Govern-
 ment  Railway  Police  con-
 cerned,

 New  Aerodromes

 2230  S  Shri  A.  V.  Raghavan:
 "  at  Shri  Pottekkatt:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  the  places  where  new  aero-
 dromes  have  been  established  after  the
 reorganisation  of  States;

 (b)  the  names  of  places  where  new
 aerodromes  are  proposed  to  be  estab-
 lished  during  ‘1963-64;  and

 (c)  whether  there  is  any  proposal  to
 acquire  any  private  airstrips  and  to
 develop  them  into  full  fledged  aero-
 dromes?

 The  Deputy  Minister  in  the  Ministry
 of  Transport  and  Communications
 (Shri  Mohiuddin):  (a)  Since  1956,
 new  aerodromes  have  been  construct-
 ed  by  the  Civil  Aviation  Department
 at  Kandla,  Phoolbagh,  Tulihal,  Udai-
 pur,  Malda  and  Behala.

 The  aerodromes  at  Kulu,  Port  Blair,
 Panna,  Satna  and  Muzaffarpur  were
 taken  over  by  the  Civil  Aviation  De-
 partment  from  State  Governments|
 Local  Administration,  after  1956,

 (b)  Construction  of  an  aerodrome  at
 Khajuraho  is  expected  to  be  taken  up
 during  1963-64.  The  aerodromes  at
 Raxaul  and  Jogbani  are  under  con-
 struction.

 (c)  No,  Sir  The  Civil  Aviation  De-
 partment  has  no  such  proposal.

 Japanese  Type  of  Cultivation

 2033  JS  Shri  Ulaka:
 mu  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a).  the  total  acreage  of  land  brought
 under  Japanese  type  of  cultivation
 during  1962-63;

 (b)  the  increase  in  the  output  of
 foodgrains  as  a  result  of  such  cultiva-
 tion;

 (c)  whether  annual  prize  has  been
 fixeq  for  best  Japanese  type  of  culti-
 vation  in  the  country;  and

 (d)  if  so,  the  village  which  stood
 first  and  was  awarded  prize  during
 1961-62?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  and  (b).  The
 required  information  will  be  available
 with  the  States  only  after  the  close  of
 the  agricultural  year  1962-63  i.e,  hy
 the  end  of  June,  963  and  will  be  laid
 on  the  Table  of  the  Sabha  as  soon  as
 it  is  received  from  them.

 (c)  No.
 (d)  Does  not  arise.

 Development  of  Cotton  in
 Maharashtra

 2232.  Shri  D.  S.  Patil:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  any  scheme  has  been
 submitted  by  Government  of  Maha-
 rashtra  for  the  development  of  im-
 proved  variei:’  of  cotton  (long  staple)
 for  1963-64;  and

 (b)  if  so,  the  nature  of  the  assistance
 to  be  given  by  the  Centre  therefor?

 The  Minister  of  State  in  the  Ministry
 of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  The  Government
 of  Maharashtra  have  submitted  two
 schemes  to  the  Central  Government,
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 one  on  long  stapled  Deviraj  Cotton  and
 the  other  on  medium  stapled  Gaorani
 46  cotton.

 (b)  The  following  Central  assistance
 will  be  admissible  when  the  schemes
 are  sanctioned:

 (i)  In  regard  to  improved  seeds,
 subsidy  given  by  the  State  Gov-
 ernments  will  be  shared  in
 equal  proportion  by  the  Central
 Government.

 (ii)  25  per  cent  subsidy  on_  pesti-
 cides,  dusters,  sprayers,  etc.  and

 it  will  be  left  to  the  State
 Government  to  give  any  amount
 of  additional  subsidy.

 (iii)  23  per  cent  subsidy  on  phosp-
 hatic  fertilizers.

 (iv)  25  per  cent  subsidy  on  cost  of
 Agricultural  implements.

 (v)  Short-term  loans
 and  distribution
 and  cotton-seeds.

 for  purchase
 of  fertilizers

 Telephone  System  in  Maharashtra

 2233.  Shri  D.  S.  Patil:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state  the  names
 of  places  in  Maharashtra  where  tele-
 phone  system  is  going  to  be  introduced
 in  the  Third  Plan  period?

 The  Deputy  Minister  in  the  Ministry
 of  Transport  and  Communications
 (Shri  Bhagavati):  It  is  proposed  to
 open  exchanges  and  public  call  offices
 at  the  places  given  in  the  statement
 a  copy  of  which  is  placed  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT-93/63].  The  progress  of
 work  will  depend  upon  the  availabili-
 ty  of  stores,  etc.

 Development  of  Fruit  Production

 2234.  Shri  D.  S.  Patil:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:
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 (a)  whether  any  scheme  has  been
 submitted  by  the  Government  of
 Maharashtra  for  the  development  of
 fruit  production  for  (1963-64;  and

 (b)  if  so,  the  nature  of  the  assistance
 to  be  given  by  the  Centre  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  and  (b).  No
 specific  scheme  has  been  submitted  so
 far  by  the  Government  of  Maharashtra
 for  the  development  of  fruit  produc-
 tion  during  1963-64.  However,  there
 is  a  scheme  on  fruit  production  already
 in  operation  in  that  State  from  the
 Second  Plan  period.  Under  this
 scheme,  a  provision  of  Rs.  1:89  lakhs
 has  been  included  by  the  State  Gov-
 ernment  in  their  Budget  for  1963-64.
 Generally,  long-term  loans  at  the  rate
 of  Rs.  300  per  acre  in  the  plains  and
 Rs.  500  per  acre  in  the  hilly  areas  are
 sanctioned  by  the  State  Government
 for  planting  of  new  orchards.

 2  hrs.

 Mr,  Speaker:  Calling-attention
 Notice......  The  hon.  Prime  Minister
 would  be  coming  shortly;  meanwhile
 we  might  proceed  with  papers  to  be
 laid  on  the  Table.  Shri  Mohiuddin.

 PAPER  LAID  ON  THE  TABLE

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Mohiuddin):  Sir,  I  beg  to  lay
 on  the  Table  a  copy  of  the  summary
 of  the  recommendations  of  the  Com-
 mittee  appointed  by  the  Government
 to  examine  the  existing  system  of
 grant  of  subsidy  ang  subventions  to
 the  Flying  and  Gliding  Clubs  and  other
 allieq  matters,  [Placed  in  Library,  See
 No.  LT-97/63].
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 CORRECTION  OF  ANSWERS  TO
 STARRED  QUESTIONS  NO.  586  AND

 587
 The  Minister  of  State  in  the  Minis-

 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  While  answering
 supplementaries  on  Starred  Question
 Nos.  586  and  587  in  the  Lok  Sabha  on
 26th  March,  1963,  I  had  given  certain
 replies  which  did  not  indicate  the  cor-
 rect  position  in  regard  to  the  informa-
 tion  sought  for  in  the  supplementaries.
 A  statement  indicating  answers  given
 by  me  in  the  supplementaries  and  the
 correct  position  in  regard  to  these
 supplementaries  ig  laid  on  the  Table
 of  the  Sabha.  [Placed  in  Library.  See
 No.  LT-94]|63].
 22.0I  hrs.

 CALLING  ATTENTION  TO  MAT-
 TERS  OF  URGENT  PUBLIC

 IMPORTANCE
 INDUSTRIAL  LICENSING  POLICY

 Shri  S.  M.  Banerjee  (Kanpur):  I  call
 the  attention  of  the  Prime  Minister  to
 the  following  matter  of  urgent  public
 importance  and  I  request  that  he  may
 make  a  satement  thereon:—

 “Industrial  licensing  policy  of
 the  Government  in  view  of  the
 press  report  that  two  concerned
 Union  Ministers  have  disagreed  on
 the  present  procedure  of  issuing
 such  licences.”

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  Sir,  no  change  has  been
 made  in  the  basic  Industrial  Licensing
 Policy  of  the  Government.  The  press
 reports  that  have  appeared  give  cer-
 tain  distorted  versions  of  some  corres-
 pondence  that  has  taken  place  between
 some  of  my  colleagues  and  me.  The
 letters  addressed  to  me  by  them  were
 confidential:and  I  regret  greatly  that
 confidential  communications  should  be
 published  in  this  way,  removed  from
 their  contexts  to  give  a  wholly  incor-
 rect  idea.  The  correspondence  dealt
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 with  the  need  for  maintaining  and
 accelerating  the  rate  of  industrial
 growth  in  the  country  and  a  certain
 dissatisfaction  was  expressed  at  the
 slow  rate  of  growth.  It  is  not  correct,
 however,  that  any  disagreement  exists
 among  them  in  regard  to  the  present
 procedure  of  issuing  industrial
 licences.

 The  resolution  governing  the  Indus-
 trial  Policy  of  Government  was  laid
 by  me  on  the  table  of  this  House  on
 the  30th  April,  1956.  Licensing  of
 industries  is  being  done  under  the
 Industrial  (Development  and  Regula-
 tion)  Act  of  95l  in  accordance  with
 this  policy.  In  addition,  the  priorities
 as  laid  down  in  the  successive  Five
 Year  Plans  are  being  followed  in  in-
 dustrial  licensing.  Ags  the  House  is
 aware,  industrial  licences  are  issued
 on  the  recommendations  made  by  a
 licensing  committee  constituted  in  ac-
 cordance  with  the  rules  framed  under
 this  Act.  The  committee  is  composed
 of  representatives  of  the  various  Cen-
 tral  Government  Ministries  concerned
 and  the  Planning  Commission.  In  the
 meetings  of  the  committee,  represen-
 tatives  of  State  Governments  also  take
 part.

 Before  the  applications  for  industrial
 licences  are  considered  by  the  com-
 mittee,  they  are  examined  in  con-
 sultation  with  the  Department  of
 Technical  Development  (formerly  the
 Development  Wing),  the  various
 Ministries  concerned,  such  35  the
 Ministry  of  Mines  and  Fuel,  Steel  and
 Heavy  Industries,  Railways,  Finance
 (Department  of  Economic  Affairs),
 Department  of  Company  Law  Ad-
 ministration  and  also  Planning  Com-
 mission  and  the  State  Governments.
 In  making  its  recommendations,  the
 committee  bears  in  mind  the  targets
 fixed  by  the  Planning  Commission  and
 gives  full  weignt  to  such  factors  as
 regional  distribution,  possibilities  of
 experts,  avoidance  of  monopoly  or
 concentration  of  capacity,  etc.,  apart
 from  the  possibility  or  otherwise  of
 the  scheme  leading  to  savings  in
 foreign  exchange.  Where  an  industry
 is  not  reserved  for  the  public  sector
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 and  where  the  more  difficult  capital-
 intensive  industries  are  concerned,
 which  call  for  the  acquisition  of
 foreign  collaboration  facilities,  foreign
 exchange  from  private  or  semi-public
 lending  agencies  abroad  and  the  pro-
 vision  of  experienced  managerial
 talent,  naturally  the  applications  from
 the  larger  industrial  groups  in  the
 country  have  to  be  considered,  if  the
 Plan  targets  have  to  be  expeditiouly
 achieved.  Otherwise,  the  policy  is  to
 prefer  new  entrepreneurs  wherever
 possible.

 There  is  also  a  Sub-committee  of
 the  Central  Advisory  Council  of  In-
 dustries  which  function  under  Rule  38
 of  the  Licensing  of  Industrial  Under-
 takings  Rules.  This  sub-committee
 SUo  moto  or  on  representations  receiv-
 ed  from  applicants,  reviews  all
 licences  _  issued,  refused,  varied,
 amended  or  revoked  from  time  to  time
 and  it  is  open  to  it  to  advise  Govern-
 ment  on  the  general  principles  to  be
 followed  on  the  issue  of  licences  for
 new  undertakings.  On  this  sub-com-
 mittee,  there  have  been  general  some
 Members  of  Parliament  also.  There
 is  thus  also  a  non-official  agency  to
 scrutinise  the  implementation  of  Gov-
 ernment’s  licensing  policy.
 “On  the  llth  April,  1963,  a  statement
 was  laid  on  the  table  of  the  House
 giving  an  analysis  of  the  licences
 issued  to  certain  leading  industrial
 houses  during  the  calendar  years  960
 and  96l.  I  have  had  _  figures  col-
 lected  for  962  also.  During  these
 three  years,  out  of  the  total  number  of
 4,2  industrial  licences  issued,  the
 number  of  licences  that  have  gone  to
 ten  leading  industrial  houses  were  182.
 These  figures  inciude  not  only  new
 industrial  undertakings,  but  also  pro-
 jects  for  substantial  expansion  of
 existing  undertakings  in  order  to  en-
 sure  economies  of  size.

 In  considering  Industrial  Policy,  we
 should  not  confine  ourselves  to  the
 sector  that  is  governed  by  the  Indus-
 tries  (Development  and  Regulation)
 Act.  There  is  outside  this,  a  large  and
 growing  sector  of  small  scale  indus-
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 tries  which  collectively  are  of  consi-
 derable  economic  significance.  The
 number  of  such  small  scale  units
 which  have  been  registered  up  to  date
 run  to  over  52,000.  There  are,  in  addi-
 tion,  a  very  large  number  of  such
 units  which  function  without  being  re-
 gistered.  It  is  Government’s  policy  to
 give  to  this  sector  all  the  help  that  is
 possible  to  make  it  expand,  though  I
 must  admit  that  difficulties  of  foreign
 exchange  tend  to  affect  this  sector  as
 badly  as  the  large  scale  industries.

 Government’s  industrial  policy  is
 clear  and  the  machinery  for  its  imple-
 mentation  by  way  of  licensing  appears
 to  be  adequate.  As  the  House  ‘is
 aware,  we  have  appointed  a  committee
 with  Prof.  Mahalanobis  as  Chairman,
 to  study,  amongst  other  things,
 the  extent  to  which  the  operation  of
 the  econmic  system  has  resulted  in
 concentration  of  wealth  and  means  of
 production.  When  the  report  of  that
 committee  is  available,  there  will  no
 doubt  be  further  opportunity  to  consi-
 der  whether  any  changes  are  called
 for  in  the  policies  or  procedures  relat-
 ing  to  Industrial  licensing.

 Shri  S.  M.  Banerjee:  According  to
 the  hon.  Prime  Minister,  the  report  is
 somewhat  distorted.  I  want  to  know
 whether  there  is  any  truth  in  the
 report  that  both  the  Ministers  have
 accused  each  other  for  showing  favours
 to  big  business  houses,  for  creating  un-
 healthy  trend  in  the  licensing  policy.
 I  wish  to  know  whether  in  view  of
 {nis  difference  among  the  Ministers
 working  in  the  same  Ministry,  the
 Frime  Minister  would  like  to  have  a
 thorough  probe  into  the  licences  issued
 since  1957,  that  is,  after  the  Resolution
 en  Industrial  policy  was  adopted,  and
 if  not,  the  reasons  for  not  having  a
 {norough  probe  into  the  working  of
 this  Ministry  as  far  as  licensing  is  con-
 cerned.

 Shri  Jawaharlal  Nehru:  The  hon.
 Member  is  suggesting  that  I  should
 have  a  probe  into  some......

 Shri  5.  M.  Banerjee:  From  1957.  If
 something  is  correct  in  both  the  letters
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 Mr.  Speaker:  According  to  the  press
 reports,  there  have  been’  differences
 between  the  two  Ministers  and  there
 have  ben  allegations  made,  one  against
 tie  other  that  there  have  been
 favouritism  or  something  shown......

 Shri  S.  M.  Banerjee:  Unuhealthy
 trends  in  licensing......

 Mr.  Speaker:  Order,  order;....in
 giving  licences.  Therefore  he  suggests
 that  a  probe  might  be  had  into  the
 assue  of  licences  that  have  been  issued
 during  the  last  4  or  5  years.

 Shri  Jawaharlal  Nehru:  I  do  not
 know  what  the  hon.  Member  is  basing
 his  information  on.

 Mr.  Speaker:  Press  reports.

 Shri  Jawaharlal  Nehru:  Press  re-
 ports,  as  I  have  said,  give  a  distorted
 view.  In  fact,  there  are  two  press  re-
 ports  that  I  have  seen  which  differ
 from  each  other.  I  do  not  think  ८.३९
 can  go  by  that.  I  regret,  it  is  nighly
 objectionable  for  these  confidential
 letters  between  Ministers  to  be  pub-
 lished.

 Shri  Tyagi:  How  did  they  leak  out?

 Shrimati  Renu  Chakravartty:  Some-
 body  must  have  given  out.

 Shri  Jawaharlal  Nehru:  I  am  sorry,
 I  cannot  say  how  they  leaked  out.
 Certainly  they  could  only  leak  out
 Presumably  from  that  Ministry  or  my
 office.  I  am  sure  they  did  not  leak
 out  from  my  office.

 Shri  Hari  Vishnu  Kamath:  There
 should  be  a  probe  into  the  matter.

 Shrimati  Renu  Chakravartty:  This
 is  the  second  time  that  Shri  Manubhai
 Shah  has  got  into  this  kind  of  contro-
 versy.

 Shri  Jawaharlal  Nehru:  It  is  un-
 fortunate  that  there  should  sometimes
 be  difference  of  opinion  between  two
 Ministers  in  the  same  Ministry.  On
 the  other  hand,  there  is  one  healthy
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 aspect  of  it  that  any  mistakes  commit-
 ted  are  found  out.

 Shri  S.  M.  Banerjee:  That  is  why
 we  want  a  probe  to  find  out  the  mis-
 take,

 Shri  Hari  Vishnu  Kamath:  Too
 many  leaks  are  bad,

 2A0  hrs.
 PROPOSED  MERGER  OF  UAR,  IRAQ  AND

 SyRIA  INTO  ONE  FEDERAL  STATE  AND
 REACTION  OF  GOVERNMENT  OF  INDiA
 THERETO.
 Shri  P.  R.  Chakraverti  (Dhanbad):

 I  cali  the  attention  of  the  Prime  Minis-
 ter  to  the  following  ma‘..:  of  urgent
 public  importance  and  I  request  that
 he  may  make  a  satement  thereon:—

 “Proposed  merger  of  UAR,  Iraq
 and  Syria  into  one  Federal  State
 and  the  reaction  of  the  Govern-
 ment  of  India  t::ereto.”.

 The  Deputy  Minist:r  in  the  Ministry
 of  External  Affairs  (Shri  Dinesh
 Singh):  Negotiations  which  had  been
 going  on  for  some  time  between  the
 Governments  of  the  U.A.R.,  Iraq  and
 Syria  towards  the  formation  of  a  Fede-
 ral  State  have  resulted  in  final  agree-
 ment  on  the  merger  of  the  three
 States.  A  new  Federal  State  called
 the  United  Arab  Republic  with  its
 capital  in  Cairo  has  been  agreed  upon.
 Ali  citizens  of  the  Federal  State  will
 enjoy  Arab  nationality,  Islam  will  be
 the  State  religion  and  Arabic  the
 State  language.  There  will  also  be  a
 tommon  flag  based  on  the  present  flag

 ci  the  U.A.R.  with  three  stars  instead
 of  two.  Provision  has  also  been  made
 for  the  merger  of  other  States  into  the
 Federation.

 From  information  received,  the  pro-
 posed  Federal  State  envisages  the
 election  of  the  President  of  the  Repub-
 lic  and  three  Vice-Presidents,  one  for
 each  region.  The  bi-cameral  National
 Assembly  wi!l  comprise  the  Lower
 House  based  on  the  population  ratio  of
 the  constituent  States  and  the  Upper
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 [Shri  Dinesh  Singh]
 House,  comprising  equal  representatior
 from  each  of  the  three  regions,  50  per
 cent.  of  seats  in  the  two  Houses  will
 be  earmarked  for  workers  and  pea-
 sants.  The  Federal  Government  will
 be  responsible  for  defence,  external
 affairs,  finance  and  economic  planning.

 A  referendum  on  the  Constitution
 and  election  of  the  President  is  pro-
 posed  to  be  held  before  September
 next,  whereafter  the  Federal  State  of
 the  United  Arab  Republic  will  come
 into  being.  Certain  interim  arrange-
 ments  have  been  made  for  the  transi-
 tional  period  to  enable  the  Federation
 to  start  functioning  pending  the  hold-
 ing  of  referendum.

 It  is  clear  that  the  merger  of  the
 U.A.R.,  Iraq,  and  Syria  into  one  Fede-
 ral  State  is  a  great  historic  achieve-
 ment.  We  have  welcomed  it  as  a
 significant  development  towards  the
 realsation  of  its  cherished  goals  by
 the  Arab  people.  It  portends  to  bring

 peace  and  stability  in  an  area  which
 had  for  long  been  subjected  to  strife.

 2६४९९  and  progress  of  the  Arab  people
 with  whom  we  have  had  historical  and
 cultural  ties  for  centuries  of  great
 inierest  ६0  us  and  we  have,  therefore,
 welcomed:  the  formation  of  the  new
 United  Arab  Republic.

 Shri  P.  R.  Chakraverti:  Is  it  not
 a  fact  that  the  recent  developments  in
 Jordan  indicate  a  growing  combina-
 tion  of  resurgent  forces  of  Arab
 nationalism  favouring  political  fede-
 ration  and  if  so,  what  are  ihe  views
 of  the  Government  with  respect  to
 the  remarks  made  by  Mr.  Ben  Gurion
 of  Israel]  that  Israel  will  not  be  in-
 different  to  the  influence  of  President
 Nasser  spreading  into  Jordan?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Minister  of  Ato-
 mic  Energy  (Shri  Jawaharlal  Nehru):
 I  have  not  completely  heard  07
 understood  it.  I  heard  something
 about  Jordan  or  the  reactions  to
 developments  in  Jordan,  that  Israel
 is  not  liking  something  happening
 there.  What  am  I  to  say  about

 were!
 mas

 Israel’s  likes  or  dislikes?  I  do  not
 understand.

 Shri  P.  BR.  Chakraverti:  While
 welcoming  the  resurgence  of  Arab
 nationalism,  we  have  to  communi-
 cate  our  views  to  Mr.  Ben  Gurion  of
 Israel  who  states  that  he  can’t  remain
 indifferent  to  the  growth  of  the  in-
 fluence  of  President  Nasser  and  how
 we  favour  it  or  we  disfavour  it.  We
 have  to  communicate  our  views.

 Shri  Jawaharlal  Nehru:  We  have
 not  to  communicate  anything  to  any-
 body,  except  in  so  far  as  our  views
 are  broadcast.  But,  anyhow,  we
 have  no  direct  diplomatic  contact
 with  the  Israel  Government.

 Mr.  Speaker:  Now,  next  item.
 Shri  Hanumanthaiya  (Bangalore

 City):  May  I  just  ask  one  question?
 Mr.  Speaker:  I  am  sorry.  I  have

 gone  to  the  next  item.

 2.4  hrs.

 ELECTION  TO  COMMITTEE
 ANIMAL  WELFARE  BoArp

 The  Minister  of  Food  and  Agricul- ture  (Shri  S.  K.  Patil):  T  beg move:  to

 “That  in  pursuance  of  sub-sec-
 tion  ()(i)  of  section  5  of  the  pre- vention  of  Cruelty  to  Animals
 Act,  1960,  the  Members  of  Lok
 Sabha  do  proceed  to  elect,  in
 such  manner  as  the  Speaker  may
 direct,  one  Member  from  among themselves  to  serve  as  a  member
 of  the  Animal  Welfare  Board,
 subject  to  the  other  provisions  of
 the  said  Act,  vice  Shrimati  San-
 gam  Laxmi  Bai  resigned  from
 the  Board.”.

 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  sub-sec-
 tion  (l)(i)  of  section  5  of  the
 Prevention  of  Cruelty  to  Animals
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 Act,  1960,  the  Members  of  Lok
 Sabha  do  proceed  to  elect,  in
 such  manner  as  the  Speaker  may
 direct,  one  Member  from  among
 themselves  to  serve  as  a  Member
 of  the  Animal  Welfare  Board,
 subject  to  the  other  provisions  of
 the  said  Act,  vice  Shrimati
 Sangam  Laxmi  Bai  resigned  from
 the  Board.”.

 The  motion  was  adopted.

 CHRISTIAN  MARRIAGE  AND
 MATRIMONIAL  CAUSES

 BILL

 EXTENSION  OF  TIME  FOR  PRESENTATION
 OF  REPORT  OF  JOINT  COMMITTEE
 Shrimati  Renu  Chakravartty  (Bar-

 rackpore):  I  beg  to  move:
 “That  the  time  appointed  for

 the  presentation  of  the  Report  of
 the  Joint  Committee  on  the  Bill
 to  ameng  the  codify  the  Law
 relating  to  marriage  and  matri-
 monial  causes  among  Christians,
 be  further  extended  up  to  the
 Jast  day  of  the  next  Session.”.
 Mr.  Speaker:

 “That  the  time  appointed  for
 the  presentation  of  the  Report  of
 the  Joint  Committee  on  the  Bill
 to  ameng  and  codify  the  Law  re-
 lating  to  marriage  and  matrimo-
 nial  causes  among  Christians,  be
 further  extended  up  to  the  last
 day  of  the  next  Session.”.

 The  question  is:

 The  motion  was  adopted.

 12315,  hrs.

 POINT  RE:  AN  HON.  MEMBER’S
 CORRESPONDENCE  WITH  FIN-

 ANCE  MINISTER

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  By  your  leave,  I  would  ask
 you  to  permit  me  to  seek  your  gui-
 dance  on  an  important  matter.

 VAISAKHA  3,  885  (SAKA)  An  hon,  Member’s
 Correspondence  with
 Finance  Minister

 The  Finance  Minister  laid  on  the
 Table  of  the  House  on  Saturday  a
 letter  addressed  to  him  by  an  _  hon.
 Member.  While  I  have  no  desire  to
 dilate  upon  the  rather  awkward  vis-
 age  of  secular  progressivism  that  it
 has  revealed....

 Mr.  Speaker:  There  is  one  diffi-
 culty  I  must  point  out  to  the  hon.
 Member.  Unless  he  gives  me  notice,
 how  can  I  foresee  what  he  is  going  to
 say  and  how  can  I  be  prepared  for
 anything  that  he  might  say  at  that
 moment  or  any  point  he  may  raise
 at  that  time?

 Shri  Hari  Vishnu  Kamath:  I  do  not
 want  your  ruling  just  now.

 Mr.  Speaker:  For  that  also,  he
 ought  to  inform  me.  Unless  there  is
 something  that  crops  up  here,  the
 normal  business  should  be  followed.
 If  he  has  in  mind  something  which
 he  has  to  bring  to  the  notice  of  the
 House,  he  must  give  me  notice  be-
 forehand  so  that  I  might  be  ready
 about  the  facts  and  about  the  pro-
 visions  of  law.  He  cannot  expect  me
 to  be  always  ready;  he  must  have
 studied  his  point  whereas  I  will  be
 blank  there.

 I360

 Shri  Hari  Vishnu  Kamath:  I  want
 your  guidance.  I  do  not  want  your
 ruling.

 Mr.  Speaker:  That  applies  for
 guidance  also.  The  procedure  he  is
 adopting  is  not  fair  to  me  because  I
 am  not  prepared  for  anything  that  he
 might  say.  I  would  therefore  request
 him  to  inform  me  first  and  then
 raise  it  in  the  House  so  that  I  can
 answer  it.

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  clarification.  I  want  to  know
 whether  this  applies  to  everyday  and
 everything,  because  there  are  many
 matters  of  importance  which  come
 up  suddenly.  We  do  not  want  your
 ruling  or  a  final  decision,  but  only
 your  guidance.  You  can  give  your
 ruling  tomorrow.
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 Finance  Minister
 [Shri  Hari  Vishnu  Kamath]
 My  only  point  is  whether  it  is  open

 to  a  Member  of  the  House  to  write  to
 a  Minister  so  far  as  to  request  him
 to  withdraw  a  case  that  is  pending
 investigation  and  inquiry.

 Mr.  Speaker:  That  is  exactly  what
 I  wanted  to  bring  to  the  notice  of  the
 hon.  Member—that  it  should  not  be
 open  to  the  Member  and  he  should
 not  just  resort  to  this  procedure  of
 standing  up  any  time,  any  moment
 and  making  observations  on  any  sub-
 ject  that  he  likes.  I  must  have  ad-
 vance  notice  of  that.  Now  he  has
 put  me  an  abstract  question.  Can  I
 reply  to  it?

 Shri  Hari  Vishnu  Kamath:  I  do
 not  want  your  ruling.

 Mr.  Speaker:  The  reply  is  not
 there.  But  the  question  has  been
 put.

 Shri  Hari  Vishnu  Kamath:  I  do  not
 want  the  reply  today.

 Mr.  Speaker:  That  is  not  fair.  That
 is  exactly  what  I  am  objecting  to.  If
 he  has  to  put  a  question,  I  should
 have  notice  so  that  I  might  be  pre-
 pared  to  answer.  Now  the  question
 is  there,  but  not  the  answer.

 Shri  Hari  Vishnu  Kamath:  I  du
 not  want  the  answer  today.  You  can
 give  it  tomorrow  or  the  day  after.  I
 am  not  in  a  hurry.

 Mr.  Speaker:  This  is  the  procedure
 to  bring  up  a  matter  in  the  House—
 l  am  quoting  rule  377.

 “A  member  who  wishes  to  bring
 to  the  notice  of  the  House  any
 matter  which  is  not  a  point  of  order
 shall  give  notice  to  the  Secretary
 in  writing  stating  briefly  the  point
 which  he  wishes  to  raise  in  the
 House  together  with  reasons  for
 wishing  to  raise  it,  and  he  shall  be
 permitted  to  raise  it  only  after
 the  Speaker  has  given  his  consent
 and  at  such  time  and  date  as  the
 Speaker  may  fix”.

 This  was  not  a  question  that  crop-
 ped  up.  suddenly  because’  of  the
 discussions  we  were  having.  Therefore,
 I  will  request  him  just  now  to  observe
 this  rule  in  future.

 2.9  hrs.
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 Mr.  Speaker:  Bills  for  consideration
 and  passing.

 Shri  Tridib
 (Berhampur):

 Kumar  Chaudhuri
 On  a  point  of  order.

 Mr.  Speaker:  I  have  received  notice
 from  the  hon.  Member  that  he  wants
 to  raise  a  point  of  order  on  this
 question,  that  tie  motion  cannot  be
 moved.  Therefore,  I  shall  hear  him
 first.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  Before  we  go  to  that,  I
 just  want  to  point  out  one  thing.
 We  had  originally  decided  that  we
 were  not  going  to  sit  after  5  P.M.
 since  yesterday.  But  Late’  in  the
 evening  yesterday,  when  most  of  us
 were  engaged  in  various  sub-comrmit-
 tees  and  Committees  of  the  House,  this
 matter  was  raised  and  passed  by  the
 House  at  6  O'clock  with  hardly  a
 few  Members  in  the  House  to  deal
 with  it.  I  would  request  you  not  to
 permit  such  a  question  to  be  put  so
 late  in  the  evening,  because  we  can
 now  take  it  up  in  the  norma!  course
 between  2  and  5,—and  if  we  tried  to
 sit  extra  hours  we  can  even  sit  an
 extra  day  on  the  8th.  Otherwise,  a
 decision  is  taken  when  the  House  is
 very  empty;  now  most  of  us  will  have
 to  sit  upto  6  or  6.30  for  two  days.

 Mr  Speaker:  I  will  be  more  careful
 in  future.

 Shri  Tridib  Kumar  Chaudhuri:
 Briefly,  my  point  of  order  is  as  fol-
 lows,  that  the  reauirements  of  the
 specia)  oprv:dere  laid  down  for
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 moving  a  Bill  of  this  nature  in  either
 House  of  Parliament  which  have  been
 clearly  laid  down  in  article  349  have
 not  been  fulfilled,  and  that  the  sanc-
 tion  which  the  President  is  purported
 to  have  given  to  the  introduction
 and  consideration  of  the  Bill,  about
 which  we  have  been  informed  by  the
 Secretary  in  the  copy  of  the  Bill
 circulated  to  us,  is  defective  under
 the  Constitution  because  the  condi-
 tions  precedent  as  laid  down  in  the
 Constitution  have  not  been  fulfilled.
 As  the  provisions  of  the  Constitution
 stand,  the  President  has  no  power
 to  give  sanction  to  the  moving  or
 consideration  of  a  Bill  of  this  nature
 in  the  form  in  which  it  is  being
 moved.

 We  have  been  informed  that  the
 President  has  recommended  the
 introduction  and  consideration  of  this
 Bil]  under  two  articles  of  the  Con-
 stitution—under  articles  117(3)
 and  349.  So  far  as  recommendation
 under  article  7  (3)  is  concerned,
 that  does  not  concern  me  here.  but
 Iam  concerned  with  the  sanction
 that  the  President  is  purported  to
 have  given  under  article  349.

 Article  349  reads  like  this:

 “During  the  period  of  fifteen
 years  from  the  commencement

 of  this  Constitution,  no  Bill  or
 amendment  making  provision  for
 the  language  to  be  used  for
 any  of  the  purposes  mentioned  in
 clause  qd)  of  article  348  shall
 ०6  introduced  or  moved  in  either
 House  of  Parliament  without  the
 previous  sanction  of  the  President ”

 This  sanction  we  are  informed  the
 President  has  accorded,  but  the
 article  proceeds  further,  because  the
 President  is  not  a  free  agent  in  the
 matter,  ang  it  states:

 “...the  President  shall  not  give
 his  sanction  to  the  introduction
 of  any  such  Bill  or  the  moving
 of  any  such  amendment  except
 after  he  has  taken  into  conside-
 ration  the  recommendations  of
 the  Commission  constituted  under
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 clause  (l)  of  article  344  and  the
 report  of  the  Committee  consti-
 tuted  under  clause  (4)  of  that
 article.”

 This  brings  us  to  article  344  which
 reads  like  this:

 “The  President  shall,  at  the
 expiration  of  five  years  from  the
 commencement  of  this  Constitu-
 tion  and  thereafter  at  the  expi-
 ration  of  ten  years  from  such
 commencement,  by  order  consti-
 tute  a  Commission  which  shall
 consist  of  ...”

 After  this  Commission  has  done  its
 work  and  reported  and  made  recom-
 mendations,  a  Committee  of  Parlia-
 ment  would  be  constituted.  That  is
 under  clause  (4)  of  article  344.

 Now,  so  far  as  article  344  is  con-
 cerned.  two  Commissions  are  contem-
 plated,  one  after  the  expiry  of  five
 years  and  one  after  the  expiry  of
 ten  years.  After  five  years  a
 Commission  was  appointed.  My
 contention  is  that  if  any  Bill  makes
 any  provision  or  seeks  to  make
 provision  for  the  subjects  mentioned
 in  clause  (l)  of  article  348  within
 those  five  years,  the  recommendations
 of  the  first  Commission  which  has  to
 be  appointed  meantime  and  those  of
 the  Parliamentary  Committee  to  be
 constituted  thereafter  to  scrutinise
 the  recommendations  of  the  Commis-
 sion,  have  to  be  taken  into  consi-
 deration  by  the  President.  If  after
 a  laps  of  ten  years  any  Bill  seeks  to
 make  provision  touching  upon  the
 subjects  mentioned  in  article  348(1),
 the  President  cannot  give  his  sanction
 unless  he  has  in  the  meantime
 appointed  a  second  Commission  and
 that  Commission  has  been  followed
 by  the  appointment  of  a  second
 Parliamentary  Committee,  and  the
 recommendations  of  the  Commission
 and  Committee  have  been  taken  into
 consideration  by  the  President.  It  is
 binding  on  the  President,  and  I  do
 maintain  that  in  view  of  these  pro-
 visions  of  the  Constitution  which  I
 have  read  out  and  which  are
 obligatory  upon  the  President,  the
 President  is  not  a  free  agent,  and  so
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 [Shri  Tridib  Kumar  Chaudhuri]
 he  cannot  give  any  sanction,  unless
 that  Commission  and  Committee  have
 been  constituted,  to  a  Bill  of  this
 nature.

 Mr.  Speaker:  He  concedes  that  one
 Commission  was  appointed  after  five
 years  and  a  Committee  was  thereafter
 appointed  by  the  Parliament  and  it
 has  made  its  report.  Therefore,  the
 President  had  only  the  report  of  the
 first  Commission  and  the  first  Com-
 mittee  when  he  considereq  that  and
 gave  the  sanction.  The  only  objection
 is  that  he  must  have  considered  the
 reports  of  both  the  commissions  and
 both  committees  before  giving  his
 sanction,

 Shri  Tridib  Kumar  Chaudhuri:  It
 is  there  in  the  Constitution,  Sir,  that
 he  must  appoint,  after  the  lapse  of
 ten  years,  a  second  commission  and
 a  second  committee  must  be  appointed
 by  Parliament.

 Mr,  Speaker:  Therefore,  the  ques-
 tion  arises  whether  he  could  give
 sanction  for  the  motion,  for  the  intro-
 duction  of  a  Bill,  before  another
 Commission  had  been  appointed  and
 its  report  has  been  received  and
 considered  by  the  Parliamentary
 Committee.  Is  that  his  point?

 Shri  Tridib  Kumar  Chaudhuri:
 After  the  expiry  of  ten  years  from
 the  commencement  of  the  Constitu-
 tion,  before  a  Bill  is  introduced....

 Mr,  Speaker:  That  is  right.  A  Bill
 can  be  introduced  when  ten  years
 have  elapsed,  But  it  is  not  said  that
 it  is  necessary  to  appoint  a  Commis- sion  immediately  after  five  years  or
 ten  years.  After  ten  years  may  mean
 32  or  3  years.

 Shri  Tridib  Kumar  Chaudhuri:
 Unless  that  is  considered  by  the
 President,  the  Bill  cannot  be  intro-
 duced  or  considered.

 Shri  U.  M.  Trivedi  (Mandsaur):
 Sir,  I  have  also  a  point  of  order,
 almost  of  the  same  _  type  that  the
 House  is  now  seized  of,  It  can  be
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 disposed  of  with  the  same.  In
 raising  a  point  of  order,  Shri  Chau-
 dhuri  seems  to  agree  that  the  sanction
 from  the  President  has  been  obtained.
 I  think  that  there  is  no  sanction
 from  the  President.  There  are
 differences  in  the  language  used  in
 the  two  articles  l7  and  349,  Artic]  77
 merely  uses  the  word  ‘recommen-
 dation’,

 Mr,  Speaker;  Is  it  the  point  of
 order  that  the  sanction  under  article
 349  is  not  regular?

 Shri  U.  M.  Trivedi:  It  is  not  there  at
 all.  I  shall  point  out  why  I  say  so.

 Mr.  Speaker:  I  will  allow  him  time
 to  raise  the  point  of  order  that  he  is
 going  to  raise.  But  I  may  read  for  the
 information  of  the  House  what  it  says
 here:

 “The  President,  having  been  in-
 formed  of  the  subject  matter  of  the
 Bill  providing  for  the  languages
 which  may  be  used  for  the  official
 purposes  of  the  Union,  for  transac-
 tion  of  business  in  Parliament,  for
 Central  and  State  Acts  and  for  cer-
 tain  purposes  in  High  Courts,  has
 given  his  previous  sanction  to  the
 introduction  of  the  Bill  under  arti-
 cle  349  of  the  Constitution  and  also
 recommends  the  consideration  of  the
 Bill  under  article  117(3).”

 So,  this  previous  sanction  was  given
 though  on  the  Bill  it  is  put  down  only
 as  recommendation,

 Shri  U.  M.  Trivedi:  The  Bill  does
 not  say  so,

 Mr.  Speaker:  That  is  why  I  wanted
 to  read  this.

 Shri  U.  M.  Trivedi:  Can  it  be  an
 extraneous  document,  apart  from  the
 Bill?  I  quite  see  that  the  Government
 might  try  to  wriggle  out  of  the  posi-
 tion.  There  is  no  question  of  abridg-
 ed  version  appearing  on  the  Bill.

 Mr.  Speaker:  We  have  to  sec  actual-
 ly  the  sanction  that  I  have  received
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 from  the  President  and  not  the  en-
 dorsement  that  is  made.

 Shri  U,  M,  Trivedi:  Am  I  not  in
 my  right  to  bring  it  to  your  notice  that
 this  information  is  not  supplied  to  us,
 that  the  information  here  misleads  us.
 This  is  the  document  circulated  to  us
 from  time  to  time  over  which  we
 have  wasted  our  time,  studying  the
 position.  We  should  know  whether
 proper  sanction  has  been  accorded  or
 not.  This  is  like  what  happened  in  the
 Supreme  Court  one  day.  One  day,  a
 gentleman  rose  and  said,  “Here,  I  have
 got  the  remand  order  in  my  pocket.”
 The  remang  order  may  be  in_  his
 pocket,  but  what  is  required  in  law
 is  that  it  must  be  put  up  legally,  as
 is  provided  in  the  law,  according  to
 the  provisions  of  the  law.  So,  it  must
 be  before  the  House.  You  being  the
 custodian  of  the  privileges  of  the
 House

 Shri  H.  N.  Mukerjee  (Calcutta
 Central):  What  does  the  Law  Minis-
 ter  do?

 Shri  U.  M.  Trivedi:  Apart  from  the
 legality—I  may  not  fing  fault  with  the
 law  Minister—my  submission  is  that
 when  this  Bill  is  being  placed  before
 the  house,  when  it  is  being  publish-
 ed,  and  published  over  the  signature
 of  Mr.  M.  N.  Kaul,  Secretary,  Lok
 Sabha,  it  is  most  essential  that  the
 President’s  sanction  must  be  repro-
 duced  in  it  in  the  same  language.

 Mr,  Speaker:  So  far  as  that  is  con-
 cerned,  I  agree  readily  with  the  ob-
 jection  of  the  hon,  Member  that  this
 sanction  should  have  been  reproduced
 there  in  the  same  form  in  which  it  is
 required  by  law.  I  will  direct  the
 Government  that  it  should  be  done  in
 future.  But  the  hon,  Member  might
 argue  whether  it  does  affect  for  the
 present  the  validity  of  the  Bil!  cr  the
 introduction  of  it.

 Shri  H,  N.  Mukerjee:  Could  I  inter-
 vene?  Some  of  us  wno  gave  notice
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 of  certain  amendments  which  require
 the  President’s  recommendation  have
 received  a  communication  early  this
 morning  that  we  should  get  ihe  Presi-
 dent’s  consent  by  this  evening.  Well,
 conceivably  on  the  telephone  I  could’
 get  the  President’s  recommendation.
 But  would  that  sort  of  thing  be  per-
 mitted?  It  could  not  be  permitted,  be-
 cause  it  has  to  be  done  in  a  proper
 way.  It  has  to  be  done  in  a  manner
 which  is  not  only  legal  on  the  face  of
 it,  but  it  must  be  expressed  in  a
 manner  which  shows  the  complete
 legality  of  the  entire  proceeding.  This
 Government  has  a  large  apparatus,  a
 very  expensive  apparatus  and  a
 number  of  Ministries  which  de  not  do
 their  job  properly.  Only  yesterday
 all  sorts  of  questions  arose,  which
 show  how  faulty  is  the  practice  of
 several  Ministries—  (Interruption)

 Mr,  Speaker:  Order,  order.  This
 sanction  has  not  been  received  on  the
 telephone  or  today.  It  is  dated  6th
 April,  1963,

 Shri  मर,  N.  Mukerjee:  That  does  not
 explain.  You  have  been  a  judge  and
 as  Shri  U.  M.  Trivedi  has  pointed  aut,
 the  sanction  must  be  put  in  black  and
 white  (Interruption).

 Mr,  Speaker:  Order,  order.  The
 sanction  is  there,  I  have  agreed  with
 the  objection  that  it  ought  to  have
 been  reproduced  on  the  back  of  it,  on
 the  Bill  itself.  Therefore,  I  do  not
 know  what  further  Shri  Mukerjee
 wants.

 Shri  H.  N.  Mukerjee:  Three  years
 ago,  On  a  Constitution  amendment
 matter,  a  wrong  date  was  given,  and
 a  hell  of  a  lot  of  hullabaloo  took  place
 in  this  House,  and  the  thing  was  cor-
 rected.  If  this  sort  of  thing  goes  on
 for  ever  and  ever,  where  are  we  and
 where  is  Parliamentary  practice  going
 to?

 Mr.  Speaker:  Order,  order,  Let  Shri
 U.  M.  Trivedi,  who  was  on  his  legs
 first,  continue  his  point.
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 Shri  U.  M.  Trivedi:  In  the  State-
 ment  of  Objects  and  Reasons,  it  has
 ‘been  mentioned  as  follows:

 “The  Committee  constituted  under
 clause  (4)  of  article  344  of  the  Con-
 stitution  to  examine  the  recommen-
 dations  of  the  Commission  con-
 stituted  under  clause  (l)  thereof
 expressed  the  opinion  that  complete
 change-over  to  Hindi  by  the  <Gih
 January,  965  was  not  praciicable
 ang  that  provision  shou!d  be  made
 in  pursuance  of  clause  (3)  of  arti-
 cle  343  of  the  Constitution  for  the
 continued  use  of  English  even  after
 1965.....”

 Mr,  Speaker:  Does  he  also  nean  to
 say  that  if  his  point  is  upheld,  then
 this  Bill  cannot  be  taken  up  for  con-
 sideration,  and  the  motion  cannot  be
 smade?

 Shri  U.  M.  Trivedi:  Yes;  that  is  the
 point.  The  motion  cannot  be  made,
 because  there  is  an  inherent  lacuna
 in  bringing  this  motion  before  the
 House  for  consideration,  in  as  much’
 as  the  provisions  of  article  344  are
 there;  it  is  a  condition  precedent.

 Mr,  Speaker:  He  is  supporting
 ‘Shri  Tridib  Kumar  Chaudhuri.

 Shri  U.  M.  Trivedi:  But  in  a
 different  language.

 Shri  Bade:  From  a  different  angle.

 Shri  U.  M.  Trivedi:  I  understand
 the  meaning  of  the  word  that  I  use.
 Article  344(l)  hag  got  a  mandatory
 provision,  both  for  five  years  and  for
 30  years.  It  says:

 *  at  the  expiration  of  five
 years  from  the  commencement
 of  this  Constitution  and  thereafter

 ‘at  the  expiration  of  ten  years
 from  such  commencement,  on

 The  words  that  have  been  used  are,
 “ten  years”  after  the  commencement
 of  the  Constitution.

 Then,  when  we  read  344(2),  there
 the  duties  that  have  b+  cast  upon
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 the  Commission  are  given,  Here,  “the
 Commission”  means  the  two  Com-
 missions  that  are  to  be  appointed  and
 not  one  single  Commission,  It  says:

 “It  shall  be  the  duty  of  the
 Commission  to  make  recommenda-
 tions  to  the  President  as  to—

 (a)  the  progressive  use  of  the
 Hindi  language.  rus

 When  both  these  are  read  _  together,
 then  what  is  required  is  that  there
 shall  be  constituted  a  Committee  con-
 sisting  of  30  ‘members  of  whom  20
 shall  be  members  of  the  House  of  the
 People  and  0  shall  be  members  of  the
 Council  of  States.  After  that  appoint-
 ment  has  been  made,  only  then  the
 provision  in  349—the  penultimate  pro-
 vision—comes  into  play  where  it  is
 said;

 ee  without  the  previous  sanc-
 tion  of  the  President,  and  the  Pre-

 sident  shall  not  give  his  sanction  to
 the  introduction  of  any  such  Bill....”

 The  restriction  is  upon  the  President
 on  his  using  his  powers  to  give  the
 sanction.  It  is  not  a  provision  for  the
 Government.  It  is  a  provision  which
 relates  to  the  personal  powers  of  the
 President  which  is  not  exercisable  in
 any  manner  by  the  Government  of
 the  Union.  It  is  a  power  vested  en-
 tirely  in  the  President,  and  a  personal
 power  which  is  vested  in  him  has  got
 a  restrictive  provision  in  it  that  he
 shall  not  exercise  that  power  of  sanc-
 tion  unless  and  until  this  condition  nas
 been  fulfilled.

 I  will,  therefore,  say,  Sir,  that  the
 ten  year  period  having  passed  in  960
 since  the  commencement  of  our  Con-
 stitution  in  950—on  26th  January  958
 our  Constitution  came  in,  9n  26th  Jan-
 uary  955  there  could  be  one  Commis-
 sion  and  the  other  Commission  could
 be  appointed  in  960—and  three  years
 have  passed  after  that  and  up-to-date
 no  Commission  has  been  appointed
 and  the  recommendation  that  could
 be  made  by  the  constituted  committee
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 and  these  two  commissions  not  having
 been  there,  it  is  not  possible  for  this
 House  to  discuss  it.

 Some  hon,  Members  =  rose—

 Mr,  Speaker:  Shri  Hanumanthaiya
 wants  to  say  something?

 Shri  Hanumanthaiya  (Bangalore
 City):  No,  Sir;  it  related  to  the  point
 previously  made.

 Shri  Hari  Vishnu  Kamath:  Mr.
 Speaker,  may  I  invite  your  attention
 to  rule  65  and  rule  68?  Before  I  pro-
 ceed,  Sir,  to  read  those  rules,  I  sub-
 mit,  that  even  in  cases  where  we
 ‘may  agree  with  the  principle  of  a
 Bill,  it  is  essential  that  in  order  to
 promote  the  highest  parliamentary
 traditions  in  our  country,  where  par-
 liamentary  democracy  is  in  its  infancy,
 we  must  conform  our  procedure  to
 the  constitutional  requirements  and
 the  requirements  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Business  in
 Lok  Sabha.

 Here  is  rule  65.  I  am  aware  that  sub
 rule  ay  refers  to  a  Private  Member’s
 Bil.  But  I  submit,  in  al!  humility
 and  with  all  earnestness  at  my  com-
 mand,  that  what  applies  to  a  Private
 Member's  Bill,  in  so  far  as  the  Presi-
 dent’s  sanction  is  concerned—because
 that  is  a  very  important  constitutional
 requirement—must  apply  a  fortiori  to
 a  Government  Bill  also.  What  does
 sub-rule  (2)  say?  It  reads  as  follows:

 “(2)  If  the  Bill  is  2  Bill  which
 under  the  Constitution  cannot  be  in-
 troduced  without  the  previous  sanc-
 tion  or  recommendation  of  the  Pre-
 sident,  the  member  shal!  annex  to
 the  notice  such  sanction  or  recom-
 mendation  conveyed  through  a
 Minister,  and  ....”  (please  note  the
 last  bit  of  it)....  “the  notice  shall
 not  be  valid  until  this  requirement
 is  complied  with.”

 Now,  Sir,  as  you  have  observed,  and
 rightly  so,  the  President’s  sanction  has
 not  been  conveyed  in  the  manner  re-
 quired  by  this  rule.  And,  as  my  hon.
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 collegue  has  already  said,  the  consti-
 tutiona]  requirement  also  has  not  been
 complied  with,

 I  would  submit,  Sir,  therefore,  that
 the  requirements  of  the  Constitution
 as  well  as  the  rules  have  been  flag-
 rantly  violated  in  this  respect,  and
 that  the  motion  for  consideration  will
 not  be  in  order.

 The  Minister  of  Siw  ‘Shr.  AK.
 Sen);  Mr,  Speaker.  Sir,  you  will  re-
 collect  that  when  your  predecessor
 was  presiding  over  this  House,  a
 similar  point  was  raised.  not  directly
 concerned  with  the  introduction  of  a
 Bill  under  article  349,  but  on  the
 question  of  appointing  a  Second
 Commission,  And  the  point  then  rzis-
 €d  was  that  since  ten  years  have  ex-
 pired,  we  should  have  appointed  a
 Second  Commission  under  article  344,
 because  the  word  used  in  article  344
 is  “shall”,  The  Government  did  not
 appoint  the  Second  Commission  for
 reasons  then  explained  by  the  late
 Pandit  Govind  Ballabh  Pant,  who  was
 the  then  Home  Minister,  because  the
 First  Commission’s  recommendations
 and  the  report  of  the  Parliamentary
 Committee  were  still  under  conside-
 ration  and  we  were  taking  steps  for
 implementation  of  that  Commission’s
 recommendations  and  the  report  of
 the  Parliamentary  Committee.  When
 the  matter  came  up  here,  I  _perso-
 nally  took  part  in  the  discussions
 and  said  that  our  view  was  that  the
 word  “shall”  must  be  construed  as
 ‘«,  ow may

 Shri  Nath  Pai  (Rajapur):  How  can
 you  arrogate  that  authority  to  you
 (Interruptions)

 Mr,  Speaker:  Order  order.

 Shri  A.  K.  Sen:  That  is  the  view
 which  the  Government  took,  and  I
 said  then  that  unless  we  were  correc-
 ted  by  the  court  that  our  interpreta-
 tion  was  wrong,  we  propose  to  adhere
 to  our  own  interpretation,  for  the
 simple  reason  that  there  were  various
 other  provisions  in  the  Constitution
 itself  where  the  language  used  is
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 [Shri  A.  K.  Sen]
 “shall”  and  yet  the  Supreme  Court
 and  other  courts  have  ruled  that  the
 word  “shall”  should  be  construed  as
 “may”.  It  is  not  such  a  matter  on
 which  we  can  dispose  of  the  question
 merely  by  laughing,  in  my  humble
 submission,

 In  the  Government  of  India  Act,
 there  was  a  section,  section  205,  which
 used  the  word  “shall”  and  the  Privy
 Council,  in  a  well-known  decision

 Shri  Tridib  Eumar  Chaudhuri:  May
 I  know  the  context  in  which  it  was
 used?

 Shri  Nath  Pai:  Let  us  have  the
 whole  text.

 Shri  A.  K,  Sen;  If  the  hon.  Member
 is  prepared  to  listen,  I  will  give  all
 the  facts,  because  I  am  here  to  give
 all  the  facts.

 In  that  section  of  the  Government
 of  India  act,  the  word  used  was  that
 the  High  Court  “shall”  give  leave  or
 special  certificate  for  appeal  to  the
 Privy  Council  on  certain  matters,  if
 certain  things  happen.  The  Privy
 Council,  deciding  on  that  question.
 held  in  a  decision  reporteqd  in  67
 Indian  Appeals  that  where  duties
 were  cast  upon  high  dignitaries  indi-
 cating  something  to  be  done  by  the
 person  concerned,  the  use  of  the  word
 shall”  shoulq  not  ordinarily  be  inter-
 preted  as  mandatory.  Similar  inter-
 pretation  was  put  in  interpreting
 article  320,  concerning  consultation
 with  the  Public  Service  Commission.
 The  language  of  article  320  is  as
 follows:

 “()  It  shall  be  the  duty  of  the
 Union  and  the  State  Public
 Service  Commission  to  con-
 duct  examinations  for  appo-
 intments.....  id

 Then,  sub-clause  (3)  says:

 “The  Union  Public  Service  Com-
 mission  or  the  State  Public
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 Service  Commission,  ag  the  case
 may  be,  shall  be  cansulted—

 (a)  on  all  matters  relating  to
 methods  of  recruitment  to
 civil  services  and  for  civil
 posts;

 (b)  on  the  principles  to  be  fol-
 lowed  in  making  appoint-
 ments  to  civil  services....

 (c)  on  all  disciplinary  matters
 affecting  a  person  serving
 under  the  Government  of
 India  or  the  Government  of
 a  State....”

 The  point  arose  whether  the  Govern-
 ment,  either  in  the  States  or  in  the
 Centre,  could  take  disciplinary  pro-
 ceedings  without  consulting  the  State
 Public  Service  Commission  or  the
 Union  Public  Service  Commission,  as
 the  case  may  be,  because  article  320
 uses  the  worg  “shall”.  In  one  of  the
 earliest  decisions  of  the  Calcutta  High
 Court,  in  which  I  argued  the  matter
 for  the  Government  of  West  Bengal,
 I  argueg  that  the  word  “shall”  must
 be  construed  as  “may”,  and  that  argu-
 ment  was  accepted  by  the  Calcutta
 High  Court,  after  an  elaborate  exami-
 nation  of  all  the  authorities,  Later
 on,  when  the  matter  came  up  in  a
 different  case  to  the  Supreme  Court,
 the  same  interpretation  was  accepted
 and  the  word  “shall”  was  construed
 as  “may”.  And  the  reasons  are  not
 far  to  seek.  Those  who  will  read  the
 decision  will  see  that  the  reasong  are
 quite  plausible  and  should  not  pds-
 sibly  cause  laughter  outside  the
 House.

 Therefore,  the  word  “shall”  is  not
 conclusive,  as  I  argued  on  that  occa-
 sion  when  the  late  Pandit  Govind
 Ballabh  Pant  was  speaking  on  the
 question  of  implementing  the  recom-
 mendations  of  the  Commission  and
 the  Committee  and  the  objection  was
 raised  why  a  Second  Commission  was
 not  appointed,  though  so  required
 under  article  344  of  the  Constitution,



 ‘11375,  Official

 and  I  then  said  that  if  the  previous
 Commission’s  recommendations  and
 if  the  previous  Committee’s  report
 were  still  to  be  implemented,  the
 appointment  of  a  Second  Commission
 will  be  futile,  and  since  we  are  still
 considering  how  best  to  implement
 the  steps  proposed  by  the  Commis-
 sion  and  the  Parliamentary  Commit-
 tee,  to  appoint  a  second  one  when  the
 first  one  has  not  ‘yet  bean  discussed
 or  given  effect  to  would  be  futile  and,
 therefore,  on  a  parity  of  reasoning
 and  without  going  into  the  details  of
 the  argument  I  said  that  the  Gov-
 ernmment’s  view  was  that  the  word
 “shall”  must  be  construed  as  “may”,
 having  regard  to  the  very  nature  of
 the  case,  because  the  previous  Com-
 mission’s  recommendations  and  the
 previous  Committee’s  report  may  still
 be  in  the  process  of  being  fulfilled,
 or  may  still  be  in  the  process  of  acted
 upon  or  decided  upon  and  to  say  that
 the  President,  notwithstanding  all
 this,  must  appoint  a  Second  Commit-
 tee  simply  because  the  worg  “shall”
 has  been  used  would  not  be  giving  a
 proper  ang  reasonable  construction
 to  the  Constitutional  provision.  And
 that  is  matter  which  is  now  nearly
 three  ‘years  old,  and  we  are  taking
 the  view  that  the  Parliament,  the
 Government  at  the  Centre  and  the
 States  have  stil]  been  concerned  with
 the  implement&tion  of  the  steps  and
 the  measures  recommended  by  the
 First  Commission  and  the  Parliamen-
 tary  Committee  and  also  what  happen-
 ed  in  Parliament  on  those  reports  and
 we  are,  therefore,  now  at  the  stage  of
 passing  a  measure  proposed  by  the
 Government,  based  on  those  recom-
 mendations  of  the  Commission,  on
 that  report  of  the  Committee  and  on
 the  discussions  which  have  followed
 in  the  State  Legislatures,  in  the  Lok
 Sabha,  in  the  Rajya  Sabha  and  in
 other  places.  Therefore,  the  ques-
 tion  of  our  not  appointing  the  Second
 Commission,  as  required  under  article
 344,  is,  in  my  opinion,  well  disposed
 of.

 Now  the  next  question  is  whether
 there  is  any  bar,  as  argued  by  Shri
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 Tridib  Kumar  Chaudhuri  ang  Shri
 Trivedi,  whether  the  bar  is  implied or  not  under  article  349,  because
 there  was  no  Second:  Commission.
 According  to  the  argument  which  has
 been  put  forward,  the  reasoning appears  to  be  as  follows,  Article  344
 Tequires  that  there  must  be  a  Second
 Commission  and  since  article  349
 mentions  that  the  President  will  give
 his  sanction  after  considering  the
 report  of  the  Parliamentary  Commit-
 tee  and  the  recommendations  of  the
 Commission,  as  mentioned  in  clause
 (4)  of  article  344,  it  must  mecessarily
 attract  both  the  Commission’s  recom-
 mendations  and  the  Parliamentary
 Committee’s  report,  and  since  there
 was  no  second  Commission  or  second
 Committee,  the  President  was  incom-
 petent  to  give  sanction  for  the  intro-
 duction  of  this  Bill.  This,  ig  my
 opinion,  again  follows  from  a  fallacy of  thinking  that  it  is  obligatory  for
 the  President  to  appoint  a  Second
 Commission  irrespective  of  whether
 the  First  Commission’s  recommen-
 dation  hag  yet  been  implementeq  or
 not,  land  secondly  from  the  fallacy
 of  reading  a  bar  or  reading  a  limita-
 tion  which  is  not  there,  and  trying  to
 weave  out  a  limitation  by  inference
 or  by  argument.  In  my  submission,  a
 proper  reading  of  article  349,  apart
 from  the  question  whether  it  is  obli-
 gatory  to  appoint  a  Second  Commis-
 sion  or  not,  is  this  that  the  Presi-
 dent  shall  not  give  sanction  to  the
 introduction  of  any  such  Bill  except
 after  he  has  taken  into  consideration
 the  recommendations  of  the  Commis-
 sion  constituted  under  clause  qd)  of
 article  344  and  the  report  of  the
 Committee,  That  means,  whatever  re-
 port  there  is,  whatever  recommen-
 dationg  there  are,  he  must  after  con-
 sidering  that  give  the  sanction.  If
 there  is  nothing  else,  there  is  no
 question  of  his  considering  that.
 Suppose,  there  was  a  committee  but  it
 made  no  report;  or.  there  was  a
 commission  but  it  made  mo  report....
 (Interruption).

 Mr.  Speaker:  Order,  order;  we
 should  now  discuss  calmly.
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 Shri  A,  K.  Sen:  These  difficult
 questions  cannot  be  answered  by
 mere  vigour  in  my  submission.  They
 have  to  be  answereg  logically  if  they
 can  and  they@have  to  be  determined
 logically.  The  method  of  deciding
 other  points,  I  am  afraid,  is  wholly
 inappropriate  for  deciding  such  ques-
 tions.  Therefore,  in  my  submission,
 reading  this  section  as  others,  the
 President  will  not  only  have  to  take
 into  consideration  whatever  report
 there  is—if  there  is  no  report  there
 is  no  question  of  considering  it.  It
 is  a  well  known  principle  of  law  and
 you  will  bear  me  out  that  when
 something  has  to  be  considered  an
 interpretation  is  always  annexed  to  it
 or  written  into  it  that  this  thing  is
 to  be  considered  if  it  exists  or  if  it
 is  possible.  If  it  does  not  exist,  the
 question  of  consideration  does  not
 arise  at  all.  Therefore  in  my  submis-
 Sion  the  question  of  considering  a
 non-existent  recommendation  is  out
 ef  the  question  ang  the  objection
 Taised  has  to  fail.

 Shri  Nath  Pai:  The  hon,  Law  Min-
 ister  has  tried  to  not  exactly  quibble
 but  make  much  play  with  the  words
 ‘shal’  and  ‘may’.  He  is  certainly
 aware  that  it  is  possible  within  the
 next  5  minutes  to  get  an  umpteen
 number  of  decisions  of  the  Judicial
 Committee  of  the  Supreme  Court  as
 also  of  the  Privy  Council  showing
 that  wherever  the  word  ‘shall’  has
 been  used,  it  has  been  used  in  a
 mandatory  semse,  whereas  there  are
 cases—he  is  quite  right—when  the
 word  ‘shall’  may  become  ‘may’.  That
 cannot  be  a  conclusive  argument  by
 itself.  That  should  be  taken  into  con-
 sideration.

 Secondly,  his  saying  that  I  had
 pointed  out  to  the  House  that  we
 may  construe  it  to  mean  ‘may’  is  also
 not  very  acceptable  to  us  hecause  we
 do  not  remember  the  House  having
 given  this  power  to  the  Law  Minister
 of  India  to-interpret......  (Interrup-
 tion).
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 Shri  A.  K.  Sen:  I  said,  it  is  the
 Government’;  point  of  view,  I  never
 claimeg  the  power  for  the  House.

 Shri  Nath  Pai:  J  am  very  happy.
 But  that  was  the  impression  I  got
 because,  maybe,  a  wrong  language
 has  been  used.  But  a  very  substan-
 tial  point  that  I  want  to  submit  is
 this.  It  says  that  if  you  are  seeking
 to  move  any  Bil]  or  to  enact  any
 legislation  during  the  periog  of  5
 years,  all  these  requirements  must  be
 fulfilled.  If  that  was  the  interpreta-
 tion  the  Government  proposed  to
 have,  then  rather  than  arrogate  the
 claim  to  Government  it  was  proper
 and  it  would  have  been  the  right
 thing  for  the  hon.  Law  Minister  to
 advise  the  President  to  make  a  refer-
 ence  to  the  Supreme  Court.  There  is
 a  provision  that  in  all  such  matters
 where  such  dubity  exists  it  is  open
 to  the  Government  to  make  a  refer-
 ence  to  the  Supreme  Court.  Such  3
 reference  was  not  made.  It  is  a  little
 too  late  in  the  day  to  say  that  this
 was  the  meaning.

 Shri  Tridib  Kumar  Chaudhuri:  I
 want  to  point  out  only  one  thing  in
 regard  to  the  interpretation  of  the
 word  ‘shall’.  Of  course,  it  has  been
 stated  in  standard  lega]  lexicons  as
 also  in  any  number  of  judicial  deci-
 sions  in  this  country  and  elsewhere,
 whether  ‘shall’  is  mandatory  or  direc-
 tory  depends  upon  the  cantext.  Here
 the  context  is  the  entire  context  of
 Part  XVII  dealing  with  the  official
 Janguage.  If  you  kind’,  look  to  the
 duties  of  the  Commission  and  _  the
 scheme  of  Part  IV.  it  is  a  fact  that
 Hindi  was  declared  to  be  the  official
 language  by  the  Constitution,  ‘but
 practical  circumstances  forced  us  to
 use  English  for  a  certain  mumber  of
 years  for  the  official  purposes  of  the
 Union  and  the  intention,  as  I  inter-
 pret  the  Constitution  of  the  whole
 Constitution  was  that  there  should  be
 a  progressive  extension  of  the  use  of
 Hindi.  If  you  look  to  clause  (2)  of
 article  344,  that  is,  the  duties....
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 Mr,  Speaker:  That  is  all  right;  I
 have  followed  him.

 Shri  U.  M.  Trivedi:  There  is  just
 one  question  whieh  I  would  like  to
 put  to  the  hon.  Minister  through  you.
 He  has  taken  an  entirely  legalistic
 view.

 Shri  Tridib  Kumar  Chaudhuri:  I
 will  finish  in  one  sentence.  The  point
 is  that  in  this  case  the  appointment
 Of  successive  commissions  by  the
 President  in  the  scheme  that  is  en-
 visaged  by  the  Constitution  is  man-
 datory.  If  the  Government  thas  a
 different  view,  either  the  whole  thing
 should  be  referred  to  the  Supreme
 Court,  cr  Government  might  agree  to
 drop  certain  provisions  which  affect
 article  344(1).

 Shri  U.  M.  Trivedi:  The  hon.  Law
 Minister,  Shri  Sen,  stated  before  this
 House  that  very  recently  on  question
 of  interpretation  in  which  he  himself
 figured  as  an  advocate,  the  interpreta-
 tion  of  ‘shall’  was  equated  with  ‘may’.
 I  will  request  him  to  cite  a  single  ins-
 tance  in  the  history  of  legal  interpre-
 tation  in  the  world  where  in  a  restric-
 tive  clause  ‘shall’  has  ever  been  cons-
 trued  as  ‘may’  if  the  restriction  is  put
 in  the  clause  itself.  There  is  not  a
 single  instance  in  the  history  of  the
 world  where  ‘shall’  has  been  inter-
 preted  as  ‘may’.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  May  I  say  a  word?

 Mr,  Speaker:  I  have  heard  enough.

 Shri  Frank  Anthony:  I  feel  that  it
 is  not  necessary  at  all  to  go  along
 with  the  hon,  Law  Minister  that
 ‘shall’  is  not  mandatory.  It  is  not
 necessary.  If  you  look  at  article  349,
 it  is  very  clear.  It  is  a  maxim  of
 interpretation  that  a  provision  is
 mever  interpreted  so  as  to  stultify
 that  provision.  I  say,  assuming  that
 ‘shall’  is  mandatory  and  the  Presi-
 dent  had  appointed  another  commis-
 sion  in  1960,  the  Hindi  friends  would
 have  made  a  grievance  of  it  as  to
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 why  should  you  wait  till  1965.  The
 words  are  not  ‘appointment  of  the
 commission’  but  ‘the  recommendations
 of  the  Commission’.  So,  if  it  took
 five  years  for  the  recommendations
 of  that  Commission  and  the  Parlia-
 mentary  Committee,  the  first  grie-
 vance  that  wil]  be  made  by  the  Hindi
 people  is  that  you  are  doing  nothing
 to  accelerate  the  progress,  Assuming
 that  a  second  commission  hag  been
 appointed  after  1960,  it  woulq  take
 two  years  for  them  to  make  their  re-
 commendations  and  a  year  for  the
 Parliamentary  Committee  to  function.
 In  that  interregnum  certainly  you
 can  say  that  it  was  never  intended
 that  this  should  be  stultifieg  and  the
 President  may  certainly  act  in  terms
 of  the  recommendations  of  the  first
 commission  and  the  first  committee,
 assuming  that  ‘shall’  is  mandatory.

 Shri  Maurya  (Aligarh)  rose—

 Mr.  Speaker:  I  am  clear  about  it.

 Shri  Maurya:  Just  one  sentence.

 Mr.  Speaker:  I  do  not  think  there
 is  anything  more  that  I  require  for
 elucidation.  One  point  raised  was  by
 Shri  Kamath  about  rule  65.  As  he
 himself  admitted,  that  applieq  to
 non-official  Members.  There  is  a
 distinction  made.  When  an  hon.  Min-
 ister  is  bringing  forward  a  Bill,  he
 is  not  required  to  append  that  sanc-
 tion  along  with  the  Bill  that  he
 brings  forward.  It  does  not  apply
 and  there  is  a  distinction  made.

 3  hrs.

 The  second  question  is  that  article
 344  is  mandatory.  It  says:—

 “The  President  shall,  at  the  ex-
 piration  of  five  years  from  the
 commencement  of  this  Constitu-
 tion  and  thereafter  at  the  expira-
 tion  of  ten  years  from  such  com-
 mencement,  by  order  constitute  a
 Commission  which  shall  consist  of
 Chairman....”
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 [Mr.  Speaker]
 I  need  not  go  into  the  controversy
 whether  ‘shall’  means  ‘may’  in  this  con-
 text  or  not  because  jt  is  not  essential
 for  giving  my  decision  at  this  moment,
 though  I  might  make  a  casual  refe-
 rence  to  it.  To  me  it  appears  that
 both  commissions  are  necessary  in  the
 .context  of  things.  But  so  far  as  the
 present  question  is  concerned,  that
 can  be  disposed  cf  without  going  into
 “the  exact  meaning  of  ‘shall’  or  ‘may’.
 It  is  mandatory,  of  course,  as  I  have
 said,  so  far  as  I  can  see  reasonably,
 that  the  President  shall  appoint  two
 ‘commissions  and  then  there  shall  be
 two  committeees—one  after  five  years
 and  another  after  another  five  years.
 Now,  one  commission  was  appointed
 and  the  committee  was  also  appointed
 after  that.  The  President  has  consi-
 dereq  the  report  of  the  commission  as
 well  as  of  that  committee,  That  Mr.
 Trivedi  admitted,  conceded,  when  I
 put  him  that  question.  So,  one  pro-
 cess  has  been  undergone.  It  was  in-
 tended  to  watch  the  growth  of  Hindi
 by  stages—one  commission  is  first
 to  be  appointed,  then  the  commission
 has  to  make  a  report  and  then  a  com-
 mittee  is  to  be  appointeq  by  Partlia-
 ment  and  that  report  also  has  to  go
 to  the  President  and  the  President  has
 then  to  see  both  the  report  of  the  ccm-
 missioon  and  the  committee  and  see
 whether  any  progress  has  been  made.
 And  at  that  time,  if  after  considering
 that,  the  Government  wants  that  there
 ought  to  be  some  Bill  brought  forward
 in  order  to  introduce  in  certain  sphere
 Hindi  or  to  retain  English  in  others,
 then  certainly  it  would  be  justified  in
 view  of  the  reports  of  one  commission
 and  one  committee  to  introduce  one
 Bill.  When  the  second  commission  is
 appointed  and  sufficient  advancement
 has  been  made—and  the  report  of
 another  committee  also  has  been  re-
 ceived  and  the  President  can  consider
 the  second  one  also—then  a  second
 Bill  also  can  be  brought  forward  by
 the  Government.

 So  far  as  the  words  here  in  article
 349  that  are  mentioned  are  concerned,
 though  it  might  be  said  that  under
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 the  General  Clauses  Act  singular
 means  plural,  in  this  particular  con-
 text  it  is  only  the  commission  and  the
 committee  that  are  mentioned,  not
 both  the  commissions,  If  it  was  in-
 tended,  after  considering  the  report
 of  both  the  commissions  and  both  the
 committees,  then  that  would  have
 been  put  very  clearly.  So,  in  my  opi-
 nion  it  is  enough  when  one  stage  has
 been  passed-one  commission  has  been
 appointed  and  the  report  of  the  com-
 mittee  also  has  been  received  and  the
 President  has  considered  both  of
 them—he  can  give  consent  to  the  in-
 troduction  of  one  Bill.

 So  far  as  the  appointment  of  the
 second  commission  is  concerned  and
 that  the  Government  has  failed  in  that,
 that  would  be  quite  a  different  thing.
 If  the  Government  has  failed,  that
 might  be  a  matter  of  censure  against
 the  Government.  I  am  not  concerned
 with  that  just  at  this  moment,  to  say
 anything  about  it  whether  the  Gov-
 ernment  has  performed  its  duties  or
 not.  That  is  not  before  us  now,  But
 so  far  as  this  Bill  is  concerned,  there
 is  no  bar  under  article  349  to  its  in-
 troduction.

 श्री  बिगड़ो  (हिसार)  :  अध्यक्ष  महोदय,
 मेरा  एक  व्यवस्था  का  प्रश्न  है  ।  संविधान
 के  ज़रिये  यह  गारण्टी  दी  गई  है  कि  पन्द्रह
 साल  के  बाद  अंग्रेजी  नहीं  रहेगी  और  देश  की
 राष्ट्र  भाषा  हिन्दी  और  उसकी  लिपि  देव-
 नागरी  होगी  ।  इस  लिए  जो  विधेयक  शा
 रहा  है,  वह  संविधान  के  विरुद्ध  जाता  है
 किसी  ऐसे  बिल  को,  जो  संविधान  के  विरुद्ध
 जाता  हो,  बगैर  संशोधन  किये  पेश  नहीं
 किया  जा  सकता  है  और  उस  पर  चर्चा  नहीं
 की  जा  सकती  है  ।  ।  इस  लिए  मेरा  आपसे
 निवेदन  है  कि  चूंकि  यह  बिल  संविधान  के
 विरुद्ध  है,  इस  लिए  इस  पर  बहस  की  इजाजत
 नदी  जाये  1

 अध्यक्ष  महोदय  :  हम  इस  बात  का
 फैसला  कर  चुके  हैं  -  जब  इस  बिल  का
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 इंट्रोडक्शन  हुआ  था,  तो  उस  वक्‍त  भी  यह
 सवाल  उठाया  गया  था  ।  उसके  बारे  में  हम
 यह  फैसला  कर  चुके  हैं  कि  यह  बिल  शा
 सकता  है  और  इंट्रोड्यूस  हो  सकता  है  |

 Shri  Hari  Vishnu  Kamath  (Hoshang-
 abad):  On  a  point  of  clarification,  Sir.
 While  we  have  to  bow  to  your  ruling
 the  House  isentitledto  have  an  ex-
 planation  from  the  Minister  concern-
 ed  as  to  why  the  President’s  certifi-
 cate  of  sanction  was  not  conveyed  in
 the  proper  form  and  manner  and  as  to
 who  was  remiss  who  failed  in  his
 duty.  The  Minister  should  explain
 which  Minister  was  reponsible  for
 this—Law  Minister,  Home  Minister.
 (Interruption).

 Mr.  Speaker:  Order,  order,  I  have
 agreed  with  that  objection.  But  that
 is  a  separate  matter.  That  should  not
 preclude  us  from  considering  this
 here.  That  should  not  debar  us  from
 going  on  with  tne  motion  here.  That
 would  be  a  separate  matter  as  to  how
 that  escaped  their  attention  or  who
 was  responsible  for  it.  It  have  given  a
 direcion  that  in  future  any  sanction
 Ziven  should  be  reproduced  in  those
 words  in  the  Bill  as  well,

 Shri  Hari  Vishnu  Kamath:  Sir,
 v  -uld  you  not  be  pleased  to  ask  the
 l_.aister  as  to  who  was  responsible?

 Mr.  Speaker:  Just  now  it  cannot
 be  done.

 Shri  Hanumanthaiya:  It  is  that
 point  that  I  wanted  ४0  clarify.
 The  publication,  along  with  this
 Bill,  of  the  notification  of  that
 President  is  not  necessary.  As
 far  as  the  legal  interpretation  goes,
 every  act  done  by  a  constituted  au-
 thority  is  presumed  to  be  legal  unless
 proved  otherwise.  If  the  Secretary
 of  Parliament  publishes  something  for
 the  consideration  of  the  House,  it  is
 presumed  that  he  has  followed  every
 legal  formality  required,unless  it  is
 proved  that  he  has  suppressed  that
 or  there  is  anything.  (Interruption)

 Mr.  Speaker:  The  hon,  Member
 would  realise  that  the  words  of  the
 378  (Ai)  LSD—.
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 article  were  ‘previous  sanction’  and
 not  recommendation.

 Shri  Hanumanthaiya:  Even  if  the
 previous  sanction  is  obtained,  it  is  not
 necessary.

 Mr.  Speaker:  Recommendation  is
 not  previous  sanction.  The  Minister
 for  Home  Affairs.

 Shri  Nath  Pai:  Why  was  the  House
 not  told?  Why  was  no_  reference
 made?  You  yourself  are  inclined  to
 give  an  interpretation,  He  has  ano-
 ther.  He  knows  that  the  tter  was
 running  into  a  kind  of  dot ble  inter-
 pretation.  Was  it  not  proper,  there-
 fore,  to  have  sought  the  advice  of  the
 Supreme  Court?

 Mr.  Speaker:  On  what  point?

 Shri  Nath  Pai:  On  the  point  whe-
 there  the  word  shall’  means  ‘may’  and
 whether  there  was  the  necessity....
 (literruption.)

 Mr.  Speaker:  I  said,  that  is  not
 needed  here.

 ओ  बागड़ों  :  अध्यक्ष  महोदय,  यह
 एक  बड़ा  कानूनी  और  अहम  नुकता  है  -  इस
 लिए  इसके  बारे  में  सुप्रीम  कोर्ट  से  राय  ले
 लेनी  चाहिए  ।  इनके  भरोसे  तो  कल  यह
 बिल  अदालत  में  फेल  हो  जायगा  ।

 अ्रध्यक्ष  महोदय  :  माननीय  सदस्य
 जानते  हैं  कि  जहां  पर  यह  सवाल  हो  कि  कोई
 बिल  अल्ट्रा-जायज  हो  सकता  है,  तो  उसक  बारे
 में  हम  फैसला  नहीं  दे  सकते  |  यह  बात  आम
 तौर  पर  कोर्ट  के  ऊपर  ही  छोड़  दी  जाती
 है  कि  वे  किसी  बिल  के  बारे  में  अपना  फैसला
 दें  ।

 Shri  Kapur  Singh  (Ludhiana):  Sir,
 I  rise  to  support  the  point  which  has
 been  made  by  Mr.  Nath  Pai.  It  is  a
 very  important  question  and  we  would
 have  liked  to  hear  the  Law  Minister,
 who  was  just  left  the  House,  as_  to
 why  in  an  important  case  like  this
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 Shri  Kapur  Singh [
 he  did  not  think  it  proper  to  refer  the
 question  to  the  Supreme  Court  as  to
 whether  ‘shall’  here  can  mean  ‘may’.

 Mr.  Speaker:  That  is  a  different
 thing  altogether.  I  have  not  given
 my  decision  on  that  point  at  all.
 (interruption.)

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajar-
 navis):  Sir,  if  I  might  say....

 Mr.  Sp2aker:  Where  is  the  necessity
 now?

 Shri  Lal  Bahadur  Shastri.

 The  Minister  of  Home  Affairs  (Shri
 La]  Bahadur  Shastri):  Sir,  I  beg  to
 move  :

 श्री  बागड़ों  :  ग्रध्यक्ष  महोदय,  मेरा
 एक  निवेदन  है  ।

 भ्रध्यक्ष  महोदय  :  मैंने  भ्रापको  इतनी
 दफ़ा  वक्‍त  दिया  है  और  जो  फुछ  आपने  कहा,
 वह  मैंने  सुन  लिया  है  ।  अरब  आप  बैठ  जायें  ।

 श्री  बागड़ी  :  आप  मेरा  एक  निवेदन
 सुन  लें,  तो  मैं  बैठ  जाता  हूं  ।

 मैं  यह  निवेदन  करूंगा  कि  यह  भाषा
 और  भविष्य  का  प्रश्न  है  और  बहुत  जरूरी
 प्रघन  है  ।  इस  लिए  इसको  पास  करने  से  पहले
 सरकार  देश  में  रिफ्रेशर  या  राय-शुमारी
 करा  लें  ।  (Interruption),

 अ्रध्यक्ष  महोदय  :  ह: ह  माननीय  सदस्य
 बैठ  जायें  ।

 Shri  Lal  Bahadur  Shastri:
 beg  to  move:*

 Sir,  I

 “That  the  Bill  to  provide  for  the
 languages  which  may  be  used  for
 the  official  purposes  of  the  Union,
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 for  transaction  of  business  in
 Parliament,  for  Central  and  State
 Acts  and  for  certain  purposes  in
 High  Courts,  be  taken  into  consi-
 deration.”

 Since  I  introduced  this  Bill,  I  have
 had  occasion  to  meet  a  large  number
 of  people  both  outside  as  well  as  here
 in  Parliament—quite  a  few  Members
 of  this  House  as  well  as  af  the  other
 House.  I  think  that  I  am  in  a  position
 to  gauge  the  situation  in  so  far  as  this
 Bill  is  concerned  correctly.  I  know
 very  well  that  strong  views  are  held
 on  this  question  and  I  do  not  want  to
 minimise  the  matter.  Yet,
 with  the  talks  I  had  and  the  im-
 pression  I  have  gathered,  I  can  say
 with  confidence  that  there  is  a  gene-
 ral  spirit  of  accommodation  amongst
 the  different  views  held.  Those  who
 come  from  the  Hindi-speaking  areas
 and  others  who  come  from  the  non-
 Hindi-speaking  areas!  have  agreed  to
 one  thing  that  ultimately  Hindi  would
 be  the  official  language  of  the  Union.

 Some  Hon.  Members:  No.

 Shri  S.  Kandappan:  (Tiruchengode):
 No.  We  strongly  object  to  it.

 Mr.  Speaker:  We  are  inside  Parlia-
 ment  where  we  have  pledged  ourselves
 to  proceed  :n  a  manner.

 Shri  Rajaram  (Krishnagiri):  It  is
 against  the  Prime  Minister’s  assurance.

 Mr.  Speaker:  Assurance  would  come
 afterwards.

 Shri  Lal  Bahadur  Shastri:  I  have
 never  said  that  there  is  no  one  in  this
 country  or  no  one  in  this  Parliament
 who  does  not  hold  a  different  view.
 But,  I  have  merely  said  that  by  and
 large  there  is  a  feeling  in  this  House
 as  well  as,  I  can  say,  in  the  country,
 that  a  spirit  of  accommodation  should
 be  shown  in  the  matter,  in  the  sense

 *Moved  with  the  recommendation
 dent.

 and  previous  sanction  of  the  Presi-
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 that  Hindi,  as  provided  in  the  Consti-
 tution  in  article  343(l)  should  be  ac-
 cepted  as  the  official  language  of  the
 Union.

 Shri  Rajaram:  Please  amend  _  the
 Constitution,

 Shri  Muthu  Gounder  (Tiruppattur):
 Delete  the  clause.

 Shri  Lal  Bahadur  Shastri:  Accord-
 ing  to  the  same  article....

 Shri  S.  Kandappan:  Accommoda-
 tion  not  at  the  cost  of  our  culture  and
 language

 Mr.  Speaker:  Are  we  going  to  take
 decisions  by  this  demonstration  now?
 It  would  be  very  regrettable  if  we
 resort  to  such  methods.  Here,  we
 have  to  persuade  each  other  and  go
 by  arguments.  only  wordy  duels
 would  be  fought  and  not  physical  ones,
 I  suppose.

 Shri  Lal  Bahadur  Shastri:  I  was
 also  going  to  add  that  in  the  same
 article  343,  clause  3  provides  that  dur-
 ing  this  period  of  5  years,  as  was
 just  now  said,  a  Commisison  will  be
 set  up  and  a  Parliamentary  committee
 will  also  be  set  up  which  will  go  into
 the  various  aspects  of  this  problem.
 It  is  provided  in  the  same  article  that
 Parliament  has  the  power  to  legislate
 so  that  if  Hindi  could  not  be  used  for
 all  purposes,  English  will  continue  or
 can  continue.  It  is  in  accordance  with
 that  provision  that  we  have  come  be-
 fore  this  House  and  want  the  autho-
 rity  of  House  to  pass  the  Bill  so  that
 English  might  continue  along  with
 Hindi.

 I  would  like  to  tell  the  House  that
 the  main  purpose  of  this  Bill  is  to
 fulfil,  as  I  said,  the  general  wishes  of
 the  Members  of  this  House,  because,
 the  Members  of  this  House  had  con-
 sidered  the  report  of  the  Parliamentary
 committee  which  was  appointed.  As
 far  as  I  know,  the  House  had  given
 its  general  approval  to  the  recommen-
 dations  made  by  the  Parliamentary
 Committee.
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 Shri  Frank  Arthony:  No.  We  gave
 no  approval.  That  was  not  put  to  the
 vote.  We  were  not  allowed  to  move
 amendments.

 Shri  Lal  Bahadur  Shastri:  Voting
 might  not  have  taken  place.

 Shri  Frank  Anthony:  We  were  not
 allowed  to  move  amendments.  He
 must  not  make  wrong  statements.

 Shri  Lal  Bahadur  Shastri:  Anyhow,
 it  shows  that  there  was  a  very  big,
 considerable  majority  in  this  House
 which  agreed  with  the  recommenda-
 tion  of  the  Parliamentary  Committee.
 I  have  no  doubt  about  that.

 Shri  Rajaram  (Krishnagiri):  By  a
 Majority,  do  you  mean  that  you  can
 kill  any  language  as  you  like?

 Mr.  Speaker:  Order,  order.  We
 should  have  patience  to  hear.

 Shri  Ram  Sewak  Yadav  (Bara
 Banki):  These  people  do  not  want
 this  Bill.  That  is  why  it  should  be
 dropped.

 Mr.  Speaker:  Both  the  extremes  do
 not  want.  It  is  only  the  House....

 att  बिगड़ो  :  प्रधान  मंत्री  जी  वचन  देकर
 इनको  उकसा  रहे  हैं  1

 Mr.  Speaker:  I  would  just  now
 request  hon.  Members  that  they  should
 be  careful  today.  We  are  proceeding
 with  a  very  delicate  matter  so  that
 they  must  exercise  great  discretion.
 We  should  not  offend  each  other  in  this
 manner.  There  may  not  be  scenes.  I
 will  restrict  in  this  matter  that  every
 Member  shall  address  the  Chair  alone
 and  not  talk  to  each  other.  Even
 interruptions  would  be  directed  at  the
 Chair.

 Shri  Lal  Bahadur  Shastri:  In  so  far
 as  the  problem  is  concerned,  as  is  ob-
 vious,  extreme  views  are  held.  It  is
 suggested  that  Hindi  is  almost  being
 given  up  and  there  is  the  other  point
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 [Shri  Lal  Bahadur  Shastri]
 of  view  that  by  some  kind  of  manoeuv-
 ring  we  are  trying  tosee  that  Englisn
 is  not  used  in  future.  These  extreme
 views....

 Shri  S.  Kandappam:  On  a  point  of
 clarification,  he  says,  extreme  views.
 One  is  offensive  and  another  is  defen-
 sive.  He  ought  to  differentiate  bet-
 ween  these  two.

 Mr.  Speaker:  He  might  be  allowed
 to  have  his  say.  Clarification  may
 come  afterwards.

 Shri  Lal  Bahadur  Shastri:  In  50
 far  as  the  use  of  Hindi  is  concerned,
 I  am  prepared  to  admit  that  there
 could  have  been  faster  progress  made.
 But,  it  cannot  be  denied  that  the  pro-
 gress  during  the  last  few  years.  in
 Hindi  has  been  something  remarkable.
 It  is  true  that  there  have  been  non-
 official]  efforts  made.  Also  they  have
 received  considerable  assistance  from
 the  Government.  There  is  the  literary
 side  of  Hindi.  In  so  far  as  the  literary
 side  is  concerned,  as  I  said  just  now,
 non-official  organisations  have  helped
 a  good  deal  and  made  considerable
 progress.  Government  also  have  pro-
 duced  glossaries,  huge  volumes  of
 many  important  documents.  In  this
 way,  action  has  been  taken.  Official
 and  non-official  efforts  have  been  made.

 In  regard  to  speaking  Hindi  or  writ-
 ing  Hindi,  I  can  say  that  not  only  in
 the  Hindi  speaking  States,  but  in  the
 other  non-Hindi  speaking  areas,  consi-
 derable  progress  has  been  made  in
 learning  Hindi.  Large  number  of  peo-
 ple  who  have  never  spoken  in  Hindi
 may  not  be  doing  so  very  well,  but
 yet,  they  can  now  speak  in  Hindi.  I
 do  not  want  to  take  the  time  of  the
 House.  But,  I  was  greatly  impressed
 when  only  a  few  months  back,  I  went
 to  Madras  and  I  had  to  address  a  con-
 vocation  of  the  Dakshina  Bharat  Hindi
 Prachar  Sabha.  Whenever  I  went  to
 Madras,  I  had  always  spoken  in  Eng-
 lish.  Therefore,  I  enauired  in  that
 function  whether  I  had  to  say  a  few

 APRIL  23,  963  Languages  Bill  II390

 words  in  English  or  in  Hindi,  There
 were  about  3000  boys  and  girls  sitting
 there  who  were  to  take  their  degree.
 They  all  said  that  in  this  pandal,  no
 word  of  English  has  to  be  used  and
 you  have  to  address  us  in  Hindi.  This
 is  an  example  of  how  Hindi  is  being
 learnt  in  areas  which  are  not  Hindi-
 speaking.

 I  also  feel  that  we  could  have  been
 much  more  liberal,  as  has  often  been
 said  by  my  colleague  and  friend  Shri
 Dasappa,  in  giving  assistance  and  help
 to  voluntary  organisations  in  the
 south.  I  have  no  doubt  taht  if  greater
 assistance  is  given  to  them,  financial
 and  other  help,  they  can  carry  on  the
 work  with  much  greater  speed  and
 with  greater  effectiveness.

 In  these  circumstances,  I  want  to
 appeal  to  the  House,  I  know  it  will
 raise  controversies,  but  I  would  like  to
 appeal  to  the  House  that  this  matter
 should  be  considered  with  a  broader
 angle,  and  with  a  broader  approach.
 It  is  not  in  any  way  a  party  question.
 I  think  that  it  is  a  national  issue,  a
 national  problem,  and  I  hope  that  this
 House  will  be  good  enough  to  consider
 this  matter  in  that  context.  It  would
 be  unfortunate  if.  on  account  of  our
 discussions.  we  create  bitterness  .2t-
 ween  languages  and  _  languages.  It
 has  also  to  be  realised  that  if  this
 House  will  give  a  proper  lead,  J  have
 no  doubt,  the  whole  country  will  ac-
 cept  it.

 It  has  often  been  said  that  this  Bill
 does  not  fulfil  what  the  Prime  Minis-
 ter  had  said  before.  I  do  not  want  to
 go  into  that  matter,  because  the  Prime
 Minister  will  himself  be  addressing
 this  House  and  speaking  on  this  Bill
 and  he  wil]  certainly  celar  up  the
 position.  But  there  is  no  doubt,  and
 as  far  as  I  can  judge,  I  can  say,  that
 in  so  far  as  the  continuance  of  English
 is  concerned,  that  was  the  basic  idea
 that  after  the  expiration  of  this  fif-
 teen-year  period,  English  wil]  con-
 tinue,  and  this  Bill  clearly  provides  it
 in  clause  3  that  English  will  continue,
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 of  course,  as  has  been  provided  there-
 in,  in  addition  to  Hindi.

 It  has  also  been  said  that  the  com-
 mittee  which  will  go  into  this  matter,
 as  has  been  provided  in  clause  4  of
 the  Bil]  is  a  committee  of  Members
 of  Parliament.  A  doubt  has  been
 expressed  that  this  committee  might
 not  be  fully  representattive,  that  it
 might  not  represent  all  the  States,  or
 the  Members  of  different  States  who
 hold  different  views  on  this  matter.  I
 have  no  doubt  that  there  can  be  no
 better  committee  than  a  committee  of
 Members  of  Parliament,  because  the
 Members  of  Parliament  are  not  in  a
 sense  merely  an  individual  or  a  few
 odd  individuals  being  placed  on  a
 committee.  The  Members  of  Parlia-
 ment  represent  millions  of  people  of
 their  States,  and  in  the  circumstances,
 I  personally  think  that  there  can  be
 no  better  committee  to  consider  over
 this  matter  than  a  parliamentary  com-
 mittee.  Of  course,  the  Members  from
 various  States  speaking  different  lan-
 guages  will  definitely  be  represented
 on  that  committee.

 It  might  interest  hon,  Members  to
 know  that  the  last  parliamentary
 committee  which  was  appointed  had
 about  2l  members  representing  the
 non-Hindi-speaking  areas  in.a  total
 composition  of  30  Members.  Out  of
 30,  at  least  20  definitely—I  think  that
 it  was  about  2l—were  members  from
 the  non-Hindi-speaking  areas.  So,  the
 House  will  thus  see  that  the  next
 committee  naturally,  when  it  is  ap-
 pointed,  wil]  have  more  or  less  the
 same  proportion.  I]  have  on  doubt  that
 the  report  of  that  committee  also,  as
 a  similar  report  was  discussed  last
 time  in  Parliament,  wil]  be  discussed
 in  Parliament  again,  and  the  views
 expressed  in  Parilament  will  be  com-
 municated  to  the  President.  Also,  I
 have  no  hesitation  in  telling  the  House
 that  the  report  of  the  committee  will
 be  circulated  to  all  State  Governments
 and  wil]  be  sent  to  all  State  Govern-
 ments.

 Generally,  it  is  our  rule  that  im-
 portant  recommendations  which  con-
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 cern  the  States,  which  have  wider
 implications  ang  which  affect  the
 States  in  any  way—such  important
 documents  are  sent  to  the  State  Gov-
 ernments  for  their  consideration  and
 for  obtaining  their  views.  In  this
 matter  also,  the  report  of  the  com-
 mittee  will  be  sent  to  the  State  Gov-
 ermments,  and  before  the  President
 mak--s  ८६०७  final]  recommendation.  So,
 the  Presiacat  will  have  full  material
 before  him  to  consider  before  he  pas-
 ses  any  final  orders,  namely  the  report
 of  the  parliamentary  committee,  the
 discussions  and  views  expressed  by
 the  Members  of  Parliament  as  well  a9
 the  views  expressed  by  all  the  State
 Governments,

 In  these  circumstances,  I  think  that
 it  wil]  be  agreed  to  that  enough  pre-
 cautions  have  been  taken  to  dispel  the
 mis-apprehensions  which  have  often
 been  mentioned  and  talked  about  dur-
 ing  the  last  few  days.

 As  regards  clause  3,  J  might  further
 add  that  it  will  enable  the  use  of  the
 English  language  for  al]  official  pur-
 poses  of  the  Union.  It  makes  it  clear
 that  there  wil]  be  no  disability  attach-
 ing  to  English,  nor  will  there  be  any
 restrictions  on  its  use  for  purposes  of
 either  the  official  work  of  the  Union,
 inter-State  communication  and  com-
 munication  between  the  State  and  the
 Centre,  or  for  transaction  of  business
 in  Parliament.

 What  is  envisaged  here  is,  to  borrow
 a  phrase  from  the  memorandum  of
 the  Madras  Government,  which  was
 submitteq  to  the  commission  which
 Was  appointed  by  the  President,  name-
 ly  the  Official  Language  Commission,
 ‘a  prolonged  bilinguism’.  This  means
 that  while  Hindi  may  be  used  progres-
 sively,  there  should  be  no  restriction
 on  the  use  of  English  as  such.

 I  might  add  that  in  so  far  as  the
 use  of  Hindi  in  the  States  is  concerned,
 we  do  not  want  to  impose  any  restric-
 tions;  we  cannot.  In  almost  al]  the
 Hindi-speaking  States,  Hindi,  and  in
 other  States  also  the  regional  lan-
 guage,  have  been  made  the  official
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 languages,  and  they  have  passed  their
 Jaws.  In  the  circumstances,  to  suggest
 that  there  is  any  restriction  imposed
 on  them  would  be  quite  wrong.  I
 have  hearg  or  rather  not  only  heard
 but  several  Members  have  spoken  to
 me  as  if  the  Centre  wants  to  impose
 some  new  restrictions  or  does  not  en-
 courage  them  in  the  use  of  the  regio-
 na}  language  or  Hindi  as  the  official
 language  of  the  State.  That  is  far
 from  the  truth.  If  the  Hindi-speaking
 States  do  want  to  use  Hindi  for  all
 purposes,  they  might  do  so;  in  fact,
 they  will  then  help  in  the  develop-
 ment  and  in  the  growth  of  Hindi,  es-
 pecially  in  the  official  work,  and  it
 might  help  the  whole  country  because
 there  will  then  be  a  basis  on  which
 we  can  proceed;  and  in  case  Hindi  is
 adopteg  by  any  other  State,  they  will
 get  the  necessary  help  in  the  language,
 the  words  and  every  other  thing  which
 is  necessary,

 It  has  also  been  suggested  that  this
 periog  of  ten  years  for  the  setting  up
 of  another  committee  is  rather  short.
 I  have  seen  in  the  papers  various
 suggestions  made  in  this  regard,  and
 I  found  that  it  was  difficult  really  to
 fix  a  period  which  would  be  accepi-
 able  to  all.  It  is  true  that  there  is
 some  arbitrariness  in  so  far  as  periods
 are  fixed  in  these  matters.  The  sug-
 gestions  made  by  various  people  in
 the  papers  are,  5  years,  20  years,  25,
 years,  30  years,  40  years;  and  there  is
 another  suggestion  that  it  should  be
 fixed  at  50  years.  Hon.  Members  can
 easily  visualise  how  far  we  can  ac-
 commodate  these  suggestions.  It  is
 really  difficult  to  do  so.  This  ten  ye2r
 period  is,  to  my  mind,  a  reasonable
 period.  What  do  we  do  after  ten
 years?  After  ten  years,  it  is  a  parlia-
 mentary  committee  or  Members  of
 Parliament  who  consider  the  progress
 made.  They  review  the  position  and
 then  consider  other  aspects  of  the
 problem  and  make  their  recommenda-
 tions.  It  is  nothing  more  than  that.
 Therefore,  on  the  one  hand,  it  will  help
 us,  I.mean  Government,  to  remain
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 vigilant,  to  be  careful,  to  see  that  they
 are  able  to  produce  some  results  dur-
 ing  this  period  so  far  as  Hindi  is  con-
 cerned  and  on  the  other,  Parliament
 will  have  the  opportunity  to  see  whe-
 ther  considerable  or  satisfactory  pro-
 gress  has  been  made  or  not,  if  any
 change  was  possible  or  not,  if  the
 period  has  to  be  extended  or  not—
 these  are  matters  which  the  committee
 wil)  be  fully  entitled  to  consider.  In
 the  circumstances,  [  think  that  the
 period  of  ten  years  should  generally
 be  accepted,

 Ag  regards  clauses  5,  6  and  7,  I  do
 not  want  to  say  much.  But  some  ob-
 jections  have  been  raised  to  the  effect
 that  the  regional  language  or  Hindi
 should  not  be  used  in  law  courts  for
 purposes  of  decree,  judgment  etc.
 I  might  say  that  the  provisions  of
 clauses  5,  6  and  7  are  strictly  in  ac-
 cordance  with  the  President’s  direc-
 tions.  English  will  continue  to  be
 used  in  the  Supreme  Court  and  the
 High  Courts  and  for  Acts,  Bills  ete.
 It  has  been  provided  only  that  there
 will  be  an  authoritative  text  in  Hindi
 of  centra]  statutes,  Scope  has  thus
 been  provided  for  the  progressive  use
 of  Hindi  and  the  official  languages  of
 States  in  the  field  of  law  without  dis-
 turbing  the  position  held  at  present
 by  English  in  this  sphere.

 Some  objections  have  been  raisedq  in
 regard  to  the  use  of  the  word  ‘tran-
 slation’.  It  has  been  suggested  that
 words  like  ‘version’  or  ‘text’?  might  be
 better  allernatives.  Personally  speak-
 ing,  I  could  have  no  special  objection
 in  accepting  these  words.  But  in  the
 article  of  the  Constitution  itself,  the
 word  ‘translation’  has  been  used.  In
 this  Bill  also,  we  have  used  this  word
 in  more  than  one  place.  In  these  cir-
 cumstances,  after  having  given
 thought  to  it,  I  felt  it  might  perhaps
 be  advisable  not  to  make  any  change.

 I  do  not  want  to  take  any  more
 time,  but  before  I  conclude,  may  I  say
 that  although  not  connected  with  the
 Bill  in  any  way—I  mean  the  services,
 the  facilities  to  be  given  to  them;  the
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 services  may  not  be  put  in  any  dis-
 advantageous  position  in  any  way  in
 regard  to  the  use  of  Hindi  or  Eng-
 lish—still  I  know  there  is  a  lurking
 fear  in  the  minds  of  people  of  those
 areas  and  States  where  Hindi  is  not
 spoken.  It  is  felt  that  Hindi-knowing
 boys  and  girls  might  be  in  a  better
 position  to  compete  for  services  to  get
 more  employment  and  they  might  re-
 ceive  certain  other  benefits  or  facilities
 also.  I  would  like  to  make  it  quite
 clear  that  in  so  far  as  the  services  are
 concerned,  whether  in  the  matter  of
 recruitment  or  promotion,  we  do  not
 envisage  that  a  boy  or  gir]  will  suffer
 only  because  he  or  she  does  not  know
 Hindi.  Clause  3  of  the  Bill  clearly
 provides  for  the  continuation  of  Eng-
 lish  side  by  side  with  Hindi.  Even
 now,  there  are  clear  directions.  Of
 course,  we  try  to  train  or  teach  gov-
 ernment  servants;  not  ‘try’,  but  in  fact
 do  so.  But  for  the  last  8,  9  or  0
 months,  there  has  been  some  difficulty
 experienced  because  of  the  talk  about
 this  Bill  which  has  created  some
 doubt  in  the  minds  of  some  of  the
 government  employees.  Otherwise,
 before  that,  the  government  emplo-
 yees  were  taking  great  interest  in
 learning  Hindi.  We  had  arranged  for
 classes  after  the  office  was  over,  some-
 times  during  intervals  also,  lunch
 intervals  etc.  They  were  attending  in
 large  numbers.  Not  only  here  in
 Delhi,  but  in  all  other  places  where
 we  have  our  Central  Government
 Offices,  they  have  been  learning  Hindi
 and  they  had  picked  up  a  good  deal
 of  Hindi.  It  is  a  separate  matter.
 There  is  no  compulsion  about  it.  It  is
 done  willingly,  with  their  consent,  and
 as  I  said,  some  good  result  has  already
 been  produced,

 Shri  Tyagi  informs  me  that  the
 words  used  in  the  Bill,  ‘the  President
 may  appoint  a  Committee’  will  create
 some  confusion.  In  clause  4,  it  is  said
 that  after  the  expiration  of  ten  years
 from  the  date  on  which  section  3
 comes  into  force,  the  ‘President  may
 appoint  a  Committee  cons’sting  of
 thirty  members....’.  Later  it  is  said
 that  the  Committee  will  be  elected
 respectively  by  the  members  of  the
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 House  of  the  People  and  the  members
 of  the  Council  of  States  in  accordance
 with  the  system  of  proportional  repre-
 sentation  etc.  I  have  consulted  the
 Law  Ministry  and  the  law  experts.
 Technically,  they  do  not  find  any  mis-
 take  in  it.  Yet  I  did  suggest  that  if
 it  is  clarified,  it  would  be  better.  In
 that  sense,  I  am  prepareq  to  agree
 with  Tyagiji  and  at  the  appropriate
 time,  I  would  like  to  move  an  amend-
 ment  which  will  put  the  position  right,

 As  I  said,  I  do  not  want  to  take
 more  time  of  the  House  at  this  stage.
 But  once  again  I  would  like  to  say
 that  we  are  in  a_  position  in  which
 serious  criticisms  could  be  made  in  re-
 gard  to  this  Bill,  but  to  my  Hindi
 friends  or  those  who  speak  in  Hindi,  I
 would  like  to  say  in  all  frankness  that
 if  I  had  found  that  this  measure  was
 damaging  to  Hindi,  I  would  not  come
 up  with  this  legislation  at  all.  To
 those  who  do  not  speak  Hindi,  may  I
 say  that  if  there  was  any  ulterior
 motive  behind  this  Bill,  I  would  not
 have  presented  it  much  before  Janu-
 ary,  1965.  The  growth  of  a  language
 and  its  acceptance  as  official  language
 has  to  be  achieved  through  an  evolu-
 tionary  process.  In  this  vast  country
 we  have  tO  move  in  this  regard  care-
 fully  and  cautiously.  It  is  a  great
 thing  that  in  this  vast  country  with
 sO  many  janguages,  the  non-Hindi
 speaking  peopie  as  a  whole  have,  as
 I  said  in  the  beginning,  accepted  Hindi
 as  the  ultimate  objective  of  being  the
 only  official  language  of  the  nation.

 An  Hon.  Member:  No.
 Shri  Lal  Bahadur  Shastri:  I  said  as

 whole.  In  the  circumstances  may  I
 say  that  the  Hindi  speaking  friends
 should  take  advantage  of  this  admir-
 able  attitude  of  the  non-Hindi  speak-
 ing  people?  Any  hurry  or  precipitate
 action  would,  I  strongly  believe,  never
 be  right.

 I  think  that  in  this  background
 generally  what  is  provided  in  the
 Constitution  is  acceptable  that  Hindi
 should  be  learnt  and  it  should  find  a
 place  of  honour  or  whatever  we  might
 like  to  call  it,  that  it  should  find  an
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 important  place  in  the  country,  but  it
 can  find  that  rightful  place  only  if
 we  try  to  achieve  it  through  good-
 will,  ang  especially  the  goodwill
 of  those  who  do  not  know  Hindi  or
 who  do  not  speak  Hindi.

 Sir,  I  move.,
 ‘“  Speaker:  Motion  moved:

 “Tnat  the  Bill  to  provide  for
 the  languages  which  may  be  used
 tor  the  official  purposes  of  the
 Union,  for  transaction  of  business
 in  Parliament,  for  Central  and
 State  Acts  and  for  certain  pur-
 poses  in  High  Courts,  be  taken
 consideration.”
 Dr.  Govind  Das  (Jabalpur):  I  beg

 to  move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  3lst  July,  1963."
 (l)

 Shri  Yashpal  Singh  (Kairana):
 beg  to  move:

 al

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  26th  October,
 1963.”  (2)

 Dr.  L.  M.  Singhvi  (Jodhpur):  I  beg
 to  move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  26th  January,
 1964.”  (3)

 Shri  S.  M.  Banerjee  (Kanpur):  I
 beg  to  move:

 ‘That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  first  day  of  the
 Budget  Session,  1964.”  (4).

 Mr.  Speaker:  Amendmerit  No.  5  by
 Shri  Manoharan  is  barred  because  an
 amendment  has  already  been  moved
 for  eliciting  opinion  by  3lst  July,  and
 this  says  end  of  July,  which  is  the
 same.  {
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 Shri  Ram  Sewak  Yadav  (Bara-
 banki):  I  beg  to  move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  last  day  of  the  first
 week  of  January,  965.”»  (6)
 Shri  Frank  Anthony:  I  beg  to  move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  first  day  of  the
 next  session.”  (3l)

 Mr.  Speaker:  Amendment  No,  32  by
 Shri  Tridib  Kumar  Chaudhuri  is  just
 the  same  as  No.  l.  Therefore,  it  is
 barred.

 Shri  Hari  Vishnu  Kamath:  I  beg  to
 move:

 “That  the  Bill  be  referred  to  a
 Select  Committee  consisting  of
 0  members,  namely  Dr.  M.  S.
 Aney,  Shri  5.  M.  Banerjee,  Shri
 Tridib  Kumar  Chaudhuri,  Shri
 A.  K.  Gopalan,  Shri  Hem  Barua,
 Sardar  Kapur  Singh,  Shri  Krishna-
 pal  Singh,  Dr.  L.  M.  Singhvi,  Shri
 Indulal  Kanaiyalal  Yajnik,  and
 the  Mover  with  instructions  to
 make  a  report  by  the  last  day  of
 the  first  week  of  the  next  Ses-
 sion.”  (33)

 I  would  only  like  to  say  that  I  would
 be  happy  if  the  Home  Minister  joins
 this  Committee,  because  it  would  then
 be  a  sporting  team  of  eleven.  It  is
 only  ten  now.

 Syed  Badrudduja  (Murshidabad):  I
 beg  to  move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  3lst  December,
 1963.”  (49).

 Shri  Bade  (Khargone):  I  beg  to
 move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  epinion
 thereon  by  the  last  day  of  the  last
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 week  of  the  Budget  Session  of
 1964.”  (50)

 Shri  Sezhiyan  (Perambalur):  I
 beg  to  move:

 “That  the  Bill  be  referred  to  a
 Select  Committee  consisting  of
 nine  members,  namely,  Shri  Frank
 Anthony,  Shri  Tridib  Kumar
 Chaudhuri,  Sardar  Kapur  Singh,
 Shri  C.  H.  Mohammad  Koya,  Shri
 Krishnan  Manoharan,  Shri  A.  V.
 Raghavan,  Shri  C.  L.  Narasimha
 Reddy,  Shri  G.  G.  Swell;  and  the
 Mover  with  instruction  to  make  a
 report  by  the  last  day  of  the  first
 week  of  the  next  session.”  (5l)

 Mr.  Speaker:  The  original  motion
 and  the  amendments  are  before  the
 House.

 Shri  Harj  Vishnu  Kamath:  ‘What
 about  the  time  allocation?

 Mr.  Speaker:  Normally,  the  time
 should  be  5  minutes,  but  in  certain
 cases  where  a  particular  point  of  view
 has  to  be  represented,  certainly  I  will
 extend  the  time  to  half  an  hour.

 Shri  Hari  Vishnu  Kamath:  I  am
 grateful  to  you,  but  I  wanted  to  know
 the  allocation  of  5  hours  as  between
 the  two  readings.

 Mr.  Speaker:  It  is  for  the  House  to
 decide.  May  we  have  0  and  5?

 Shrimati  Renu  Chakravartty:  How
 much  time  would  be  taken  by  the
 Minister?  Does  this  include  the  reply
 of  the  Minister?

 Shri  Hari  Vishnu  Kamath:  I  would
 only  make  a  request.  The  Home
 Minister  said  the  Prime  Minister  will
 also  intervene.  The  Prime  Minister's
 name  has  been  dragged  into  it  because
 of  the  assurance  he  has  given,  and  he
 should  not  be  cribbed  and  confined
 within  the  time  limit,  and  that  time
 should  not  be  debited  to  this  account.

 Mr.  Speaker:  Then  it  is  agreed  that
 we  have  I0  and  5  hours.

 VAISAKHA  3,  885  (SAKA)  Languages  Bill  II400
 Scme  Hon,  Members:  Yes.
 An  Hon.  Member:  Eleven  and  four.
 Shri  Radhe  Lal  Vyas  (Ujjain):  Five hours  are  not  enough  for  the  clauses. You  may  extend  it  by  one  hour.
 Mr.  Speaker:  The  allocation  of  time between  the  two  stages  is  0  ana  ६ heurs.

 Shri  D.  C.  Sharma  (Gurdaspur):
 May  I  request  the  Home  Minister  to
 clarify  the  suggestion  of  Shri  Tyagi which  he  has  accepted,  so  that  it  may become  clear?

 Mr.  Speaker:  He  has  said  whatever he  wanted  to  say  on  that,  and  now there  would  ०९  speeches.
 Shri  Mukerjee.

 Shri  प्र.  N.  Mukerjee:
 friend  the  Home  Minister
 Tightly  put  it  that  we  are  discussing  a
 matter  of  national  Significance,  and  it Js  very  important  that  we  reach  as nearly  as  possible  a  national  agree- ment  on  the  matter  of  this  Bill,  and I  am  hoping  that  Perhaps  with  a  few slight  alterations  this  Bill  could  be made  so  that  it  would  be  acceptable to  almost  everybody  concerned.

 My  hon.
 has  very

 43.47  hrs.

 (Mr.  Depury-SpEAKER  in  the  Chair)
 If  there  was  in  this  Bill  a  clearer

 assurance—and  my  hon.  friend  the Home  Minister  has  already  tried  to give  something  of  that  assurance—if a  clearer  assurance  was  incorporated in  this  Bill  and  not  merely  the  as- surance  verbally  given  by  the  Minis-
 ter,  it  would  have  been  better.  If,the apprehensions  of  the  non-Hindi  speak-
 ing  areas  regarding  discrimination:
 against  them  can  be  laid  at  rest,  then.
 surely  there  ought  to  be  no  difficulty in  securing  almost  unanimous  agree- ment  on  this  Bill.  As  far  as  I  am  con.
 cerned,  on  behalf  of  our  group  I  sup-
 port  this  Bill,  and  we  are  only  mak-
 ing  certain  suggestions  so  that  it
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 might  be  made  really  acceptable  for
 the  people  of  this  country,

 It  goes  without  saying  that  for  the
 ‘advance  of  our  people,  for  the  efflore-
 -Scence  of  our  people’s  culture,  for  the
 social,  political  and  economic  develop-
 ment  of  our  counry,  our  own  lan-
 Suages  in  the  different  regions  of  our
 ‘country  should  have  their  rightful
 status.  Hindi  has  already  been  the
 country’s  choice  as_  the  official  lan-
 guage,  but  I  wish  to  say  here  that
 ‘Hindi  as  well  as  our  other  national
 languages  have  to  be  assisted  by  Gov-
 ernment  agencies  as  well  as  by  non-
 ‘official  effort  to  come  into  their  own
 as  quickly  as  possible,  and  it  is  only  in
 so  far  as  that  objective  is  assisted  that
 this  Bill  is  going  to  be  helpful  to
 India.

 I  hope  there  will  be  no  disagree-
 ment  with  regard  to  the  basic  prin-
 ciple,  namely  that  we  cannot  and
 must  not  perpetuate  the  present  posi-
 tion  of  English.  We  cannot  also,  un-
 less  there  is  clear  patriotic  justifica-
 tion,  prolong  indefinitely  the  transi-
 tion  from  English  to  Hindi  and  the
 other  national  languages  of  our  coun-
 try.  I  know  there  are  some  people
 who  wish  Engli:h  to  continue  for  as
 long  as  we  can  foresee  in  the  future.
 We  cannot  agree  with  that  point  of
 view.  English  cannct  perpetually  have
 its  present  position,  but  we  must  not
 then  be  goaded  by  fear  and  dislike  of
 what  is  described  sometimes  as  Hindi
 fanatiscism  into  supporting  the  point
 of  view  of  some  of  our  friends  here
 who  want  English  to  continue  perma-
 nently  in  this  country.

 Indefinite  continuance  of  English  as
 official  language  is  now  a  move  which
 is  being  made  by  certain  people  in
 our  country.  But  the  categorical  ans-
 wer  of  Parliament  to  that  move
 should  be  “No”.  We  cannot  have  the
 indefinite  continuance  of  English  in
 this  country.  Of  course  as  the  Home
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 Minister  has  said,  we  do  not  try  or
 We  do  not  wish  to  hustle  things  over-
 much  and  that  is  where  the  Prime
 Minister’s  assurance  comes  into  the
 Picture.  We  are  al]  happy  that  the
 Prime  Minister  will  later  intervene  in
 the  debate.  But  in  959  the  Prime Minister  jin  several  pronouncement
 had  made  clear  that  he  would  like
 English  to  continue  as  an  associate
 additional  janguage  and  he  would  like
 it  to  continue  as  long  as  people  re-
 quired  it.  He  had  also  added  that  he
 would  leave  the  decision  not  to  the
 Hindi  knowing  people  but  to  the  non
 Hindi  knowing  people.  I  do  believe
 that  the  Prime  Minister  made  a  very
 statesmanlike  statement  on  that  oc-
 casion  and  I  am  sure  he  is  going  to
 stand  by  it.  But  I  do  hope  also  that
 he  is  going  to  make  it  clear  that  we
 are  not  going  to  have  anything  in  our
 statute  which  would  make  it  impos-
 sible  for  Parliament  to  have  a  law
 in  regard  to  our  nationa]  languages,
 Hindi  as  wel!  as  the  other  national}  lan-
 guages.  Only  a  minority,  ‘a’  vocal  and
 vociferous  minority  should  not  have  a
 veto  in  regard  to  whatever  democratic
 decision  we  arrive  at.  Our  basic
 principle  is  clear.  We  have  to  have  as
 quickly  as  we  can  our  own  languages,
 Hindi  and  the  other  national  lan-
 guages  into  the  picture.  English  can-
 not  continue  permanentiy.  But  Eng-
 lish  has  to  continue  for  a  certain  length
 of  time  which  we  cannot  specify  at
 the  present  moment.  In  the  mean-
 time  every  effort  must  be  made  to  see
 that  Hindi  and  the  other  naticnal
 languages  really  and  truly  come  into
 their  own.  All  together,  therefore,  we
 have  to  cecide  what  to  do,  Hindi  and
 non  Hindi  areas  together.  I  do  not
 want  a  bifurcation  between  Hindi  and
 be  said  that  only  non  Hindi  areas
 would  decide  or  Hindi  areas  would  de-
 cide.  Al]  together  we  should  decide
 this  question  of  national  importance.

 This  question  of  English  is  being
 brought  up  sometimes  very  effective-
 ly,  because  of  a  certain  kind  of  fixa-
 tion  we  have  developed  about  this
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 language.  It  has  played  such  an
 overpowering  part  in  the  shaping  of
 our  lives  in  this  country.  But  I  do
 wish  to  say  a  few  words  about  this
 language  as  far  as  our  official  employ-
 ment  of  it  is  concerned.  There  is  no
 denying  that  English  is  a  magnifi-

 cent  language.  But  there  is  no  deny-
 ing  at  the  same  time  that  it  is  foreign
 to  us.  There  could  be  no  question
 that  our  roots  touch  different  soil.  We
 shall  certainly  utilise  English,  but
 within  necessary  limits.  We  shal]  cer-
 tainly  never  banish  English  from  our
 academies  or  from  our  libraries.  We
 shal]  certainly,  as  quickly  as  we  can,
 remove  it  from  its  position  of  predo-
 minance,  a  predominance  which  it  en-
 joys  at  the  cost  of  our  own  languages
 and  our  own  effort  to  rise  to  the  full
 stature  of  our  being.  There  has  been
 in  this  country  a  sort  of  a  thraldom
 to  English.  Not  a  mere  political  or
 emotional  matter  is  involved  in  this.
 It  is  not  a  matter  of  sentiment  being
 posited  against  sense.  But  this  predo-
 minance  of  English  has  been  a_  brake
 on  our  creative  work  and  creative
 development  through  which  alone  we
 can  justify  ourselves  as  a  people.  We
 Jearn  our  own  languages  at  our
 mother’s  knee:  we  imbibe  our  own
 languages  just  as  we  imbibe  cur
 mother’s  milk  There  may  be  a  micros-
 copic  minority  of  Indians  who  speak
 English  at  home.  They  may  imagine
 that  English  is  their  mother  lan-
 guge.  Iam  not  referring  to  the
 Anglo-Indian  community  to  whom
 English  is,  as  a  matter  of  fact,  the
 mother  language.  But  there  are  many
 Indians,  a  very  few  people  who  per-
 haps  speak  English  at  home  for  God
 knows  what  reason.  But  they  are  a
 marginal  set  of  people  who  are  in-
 consequential  to  India.  They  may  have
 been  the  top  dogs  in  the  angrezi  ara
 but  they  cannot  continue  to  be  so  any
 longer.  It  is  only  through  our  own
 languages  that  we  can  think  and
 write  and  act  creatively  and  naturally
 and  effectively  and  that  is  why  there
 should  be  no  difficulty  about  accept-
 ing  the  principle  that  we  have  to  have
 a  change  over  to  our  own  national  las-
 guages,  Hindi  and  the  other  national
 Janguages  as  quickly  as  it  is  possible.
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 There  has  been  in  this  country  such
 an  utter  disproportion  between  the
 energy  we  spend  in  learning  an  ineluc-
 tably  foreign  Janguage  which  we  can-
 not  perhaps  learn  properly  and  what
 we  have  achieved  in  creative  spheres
 and  this  disproportion  if  we  come  to
 think  of  it  makes  our  hearts  sick.
 Gandhiji  once  regretted  that  Ram
 Mohan  Roy  had  not  written  in  Hindi.
 Some  people  thought  at  that  time  that
 it  was  perversity  on  the  part  of  Gan-
 dhiji  to  suggest  that  Ram  Mohan  Roy
 should  have  written  in  Hindi.  But
 when  we  think  of  our  own  history,
 who  are  really  the  creative  springs  in
 our  people’s  life  even  today?  Not  the
 English-knowing  among  our  own
 greatmen;  they  were  indubitably  great
 men;  there  is  no  doubt  about  it.  But
 our  own  poets  and  saints  and  mystics
 have  had  the  rea]  influence  over  our
 lives:  Tulsidas  in  the  north,  Thiru-
 valluvar  in  the  South,  the  Saiva  and
 Vaishnava  saints  of  the  south,  the
 grand  line  of  Maratha  mystics  from
 Gyaneswar  to  Tukaram,  that  grand
 sequence  of  great  men  like  Kabir,
 Dadu,  Nanak,  Chaitanya)  Ravidas,
 Hazrat  Nizamuddin  and  Moinudin
 Chisti—such  a  wonderful  galaxy  of
 peop'e  of  whom  we  can  never  be  suf-
 ficiently  proud.  It  is  to  them  that  we
 have  to  look.  I  do  not  wish  to  say
 that  the  recent  period  of  Indian  reco-
 very  has  to  be  forgotten.  No,  not  at
 all.  The  English  knowing  element
 among  our  greatmen  have  made  a
 Very  large  contribution  but  as  far  as
 the  deepest  springs  of  our  people’s
 activitv  are  concerned,  they  are  link-
 ed  with  what  contribution  has  been
 made  by  our  great  men  who  operated
 through  our  own  languages,  through
 our  own  media  of  communication  and
 that  is  why  in  this  country  we  have
 found  these  poets,  saints  and  mystics
 who  are  the  heroes  of  Indian  history.
 So,  it  is  these  which  I  wish  this
 House  to  remember  because  we  are
 discussing  something  of  very  profound
 importance  to  the  present  as  well  as
 to  the  future.

 In  biblical  lore  we  read  about  David
 who  laid  aside  the  armour  of  sou]  and
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 who  collected  pebbles  from  his  own
 native  brook.  We  can  only  be  in-
 vincible  when  we  have  our  own  re-
 sources,  OUr  oWn  spiritual  and  mate-
 rial  resources  to  depend  upon,

 Let  us  not  compliment  ourselves
 too  easily  of  our  proficiency  in  Eng-
 lish.  Perhaps  we  are  somewhat  pro-
 ficient—an  achievement  at  a  very
 heavy  cost  to  ourselves,  This  achieve-
 ment  is  secondary  and  derivative  and
 almost  always  uncreative.  Neither
 Toru  Dutt  nor  Sarojini  Naidu  is  re-
 membered  today  even  as  a  second  rate
 Poet  in  the  English  language.  With
 Novelists  like  R.  K.  Narayan  writing
 English  fiction,  we  have  no  place  ex-
 cept  in  the  margins  of  English  writ-
 ing.  We  are  just  nowhere  as  far  Eng-
 lish  sensibility  is  concerned.  Let  us
 not  imagine  that  we  can  produce  a
 Kind  of  Indian  English  which  would  be
 part  of  the  legacy  of  English  litera-
 ture.  That  kind  of  illusion  should  be
 nurtured  not  in  Parliament  but  in  a
 kind  of  place  which  I  need  not
 specify,

 I  know  that  it  is  the  great  provo-
 cation  which  comes  from  Hindi  chau-
 vinists  which  make  us  forget  these
 things.  Provocation  comes  all  the
 time.  The  provocation  appears  to
 give  a  certain  king  of  justification  to
 this  kind  of  thought  which  makes  us
 cling  to  English  as  long  as  we  ever
 can.  But  that  great  provocation  not-
 withstanding,  we  should  not  rebound
 into  the  snare  of  the  protagonists  of
 English,  who  want  English  to  have  a
 permanent  settlement  of  this  country.

 स्कीमें  निघन  च्ेयः  पर धर्मो  भयावह:”
 We  should  remeber  that.  We  should
 not  from  one  extreme  be  pushed  into
 another,  q  snmare  which  we  should
 avoid.

 Must  we  truckle  down,  because  Eng-
 lish  is  more  developed  than  our  own
 languages?  Where  does  this  argument
 lead  tc?  How  can  our  languages  ever
 go  ahead  if  English  superiority  pins
 them  down,  as  ‘t  has  pinned  us  down,
 for  830  very  long?  Rabindranath
 Tagore  once  said,  how  can  you  expect
 a  mint  to  go  on  producing  coin  if  the
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 coin  is  not  legal  tender?  We  have  not
 got  a  literature  of  knowledge  suffi-
 ciently  to  carry  on  so  much  of  our
 work  in  the  country,  it  is  only  because
 Wwe  have  not  plunged  into  the  water
 and  tried  to  swim  because  we  have  left
 Our  languages  in  the  shape,  because
 we  have  thought  we  have  nurtured  to
 ourselves,  hugged  to  our  bosoms,  the
 illusion  that  English  is  a  language
 through  which  we  shall  express  our-
 selves,  our  personality,  our  creativity
 or  the  best  that  is  in  us.  That  is  why
 this  fixation  about  English  has  got  to
 go,  and  that  is  why  one  day  I  said
 in  reference  to  those  Members  of  this
 House  who  occasionally  create  a  great
 dea]  of  rather  undersirable  distur-
 bance,—I  said  about  them—that  they
 have  a  passion  for  our  own  Indian
 Janguages  which  has  developed  in
 them  as  a  kind  of  fixation;  God  bless
 them  for  that  passion,  because  that  is
 a  passion  which  is  the  exact  contrary
 of  that  rather  unworthy  passion  for
 an  ineluctably  alien  language  like
 English  which  has  taken  so  much  of
 our  creativity.  Now  that  we  are  try-
 ing  to  stand  on  our  own,  let  us  try
 to  depend  on  our  own  resources  and
 then  and  then  alone  shall  we  be  able
 to  make  a  contribution  to  the  world
 which  is  worth-while,

 4  hrs.
 Vested  interests  are  busy  delaying

 the  process.  But  we  know  we  have  to
 defeat  this;  for  this  purpose,  I  repeat
 —over  and  over  again,  every  time  I
 say  Hindi,  I  say,  at  the  same  time,
 Hindi  and  our  other  national  lan-
 guages—they  all  have  to  be  given  en-
 couragement  to  go  ahead.  The  Home
 Minister  said  that  in  the  different
 States  they  are  making  a  move.  I
 know  they  are  making  a  move,  but
 how  tardily,  how  ineffectively,  how
 unenthusiastically?  Even  in  West
 Bengal,  which  is  supposed  to  be  so
 very  proud  about  the  Bengali  lan-
 guage,  they  have  only  recently  an-
 nounced  that  on  the  anniversary  of
 the  birthday  of  Rabindranath  Tagore
 on  the  8th  of  May,  they  are  going  to
 make  Bengali  the  official]  language  of
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 the  State.  It  has  taken  them  such
 a  very  long  time.  Take  Tamil  Nad
 for  instance.  I  know  that  they  are
 using  Tami]  language  for  their  official
 purposes  to  a  large  extent  in  Tamil
 Nad.  But  I  do  expect  that  these  par-
 ticular  regions  of  our  country  which
 are  specially  proud  about  their  own
 cultural  heritage  go  ahead  much  fas-
 ter  than  they  have  done.

 Take  the  Hindi-speaking  areas.
 Even  in  those  areas,  when  I  was  a
 Member  of  the  Parliamentary  Com-
 mittee  whose  report  is  before  us  at
 the  present  moment,  we  got  so  many
 reports  that  even  in  Hindi-speaking
 areas  real  progress  in  regarg  to  mak-
 ing  Hindi  the  official]  langauge  for
 State  purposes  is  not  being  made.  Even
 now,  I  would  like  my  hon.  friend
 the  Home  Minister  to  read  the  report
 of  the  Parliamentary  Committee  dat-
 ed  sometime  in  1958.  It  had  made
 certain  tangible  suggestions  about
 what  what  could  be  done  not  only  for
 Hindi  but  also  for  the  other  national
 languages,  for  instance,  in  regard  to
 recruitment  to  the  services  through  the
 Union  Public  Service  Commission  and
 similar  agencies  of  for  recruitment  to
 institutes  like  the  military  training
 institute  near  Poona  and  other  places.
 This  Committee  hag  made  a  definite
 recommendation  that  some  expert  body
 shouid  be  set  up  to  examine  how  far
 it  is  possible  to  have  a  moderating
 system  so  that  not  only  Hindi  but  all
 the  other  national  langudges  can  be
 used  as  the  medium  of  examination  for
 the  recruitment  through  these  agen-
 cies.  As  far  as  J  know—lI  shal]  stand
 corrected  very  gladly  if  I  am  wrong
 —no  expert  examination  has  been
 made  in  regard  to  how,  for  purposes
 of  recruitment  through  the  Union
 Public  Service  Commission  or  for  pur-
 poses  of  recruitment  to  national  ins-
 titutes  for  training  of  various  sorts,
 we  are  going  to  employ  our  own  Jan-
 guages,  Hindi  as  wel]  as  other  lan-
 Zuages.  No  expert  examination  has
 been  made,  and  the  Committee  had
 said  at  that  time  that  the  quota  sys-
 tem  was  possibly  one  alternative  so
 that  different  regions  might  be  repre-
 sentegd  in  the  services,  but  the  quota
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 system  ‘was  not  very  desirable  be-
 cause  it  went  against  the  whole  prin-
 ciple  of  recruitment  on  an  all-India
 basis,  and  that  therefore  there  should
 be  an  effort  to  have  a  system  of  mode-
 ration  so  that  all  the  regional  lan-
 Suages  could  come  into  the  picture.
 This  recommendation  was  made  in
 958  ang  nothing  was  done.  Some-
 times,  from  the  non-Hindi  areas  the
 complaint  is  made  that  this  Govern-
 ment  is  doing  it  too  much  and  too  fast
 for  Hindi  But  even  for  Hindi  it  is
 not  doing  it,  let  alone  other  languages.
 There  is  some  kind  of  lack  of  care,
 a  lack  of  real  emotional  da@sire  to  do
 something  worth-while  in  as  quick  a
 time  as  possible.  There  is  a  lack  of
 seriousness  and  earnestness  in  the
 official  hierarchy,  particularly  because
 our  administration  is  cluttered  with
 people  who  because  they  have  been
 brought  up  on  English  have  naturally
 a  vested  interest  in  the  continuation
 of  English  for  as  long  as  we  care  to
 foresee  in  the  future.  Sufficient  un-
 to  the  day  is  the  evi]  thereof.  If  we
 can  Carry  on  as  long  as  We  are  alive
 with  English  which  we  have  learnt,
 it  is  all  for  the  better;  our  children
 also  are  growing  up  on  English;  I  am
 told  so  many  children  now  go  to  the
 English  medium  schools.  Sometimes  I
 feel  a  sense  of  shame  when  some  of
 these  English-speaking  stalwarts  come
 and  tell  us  that  so  many  of  our  en-
 thusiasts  even  for  Hindi  and  other  In-
 dian  languages  send  their  children  to
 English-medium  schools.  If  that  pro-
 cess  continues,  the  idea  of  having  an
 elite,  a  selected  class  of  people  with
 specia]  qualifications  which  are  sup-
 posed  to  be  superior,  would  get  into
 the  picture  and  even  cut  across  the
 whole  idea  of  a  socialistic,  secular  and
 democratic  State,  and  would  cut
 across  the  whole  idea  of  the  possibi-
 lity  of  changing  over  from  English  to
 our  own  Indian  languages  without
 which  we  can  never  be  able  to  go
 ahead.  I  do  not  mind  if  there  are
 English  medium  schools  here  and
 there.  I  do  not  mind;  but  as  far  as
 our  primary  school  system  is  concern-
 ed,  there  has  to  be  a  particularl.-  im-
 portant  provision  that  everybody  in
 the  primary  stage,  if  he  or  she  has  to
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 go  to  a  publicly-sponsored  school  he  or
 she  has  to  have  the  education  through
 our  own  Indian  languages  and  not
 through  a  language  which  is  not  ours.
 If  there  have  to  be  English  medium
 schools,  they  must  be  for  a  very  mar-
 gina]  section  of  our  life,  which  must
 be  there  more  or  less  as  show-pieces,
 and  for  those  like  the  Anglo-Indians
 to  whom  the  English  language  is
 their  own  mother-tongue.  But  the
 change-over  to  our  languages  is  not
 being  done,  and  even  in  the  non-
 Hindi  areas,  the  shift  from  English  to
 our  own  languages  is  not  being  done
 in  the  way  in  which  it  ought  to  be
 done,

 I  feel  also  that  we  have  to  look
 ahead,  and  the  Prime  Minister  is
 here;  he  has  called  upon  us  to  look
 further  into  the  future.  We  have  here
 the  Home  Minister  also.  He  should
 examine  the  idea,  how  far  it  is  now
 necessary  to  -ncorporate  such  lan-
 guages  as  Mundari  and  _  Sindhi
 in  the  schedule  of  languages  in
 the  Constitution,  because  it  is
 very  necessary  that  we  try  to  get
 into  the  picture  those  people  who
 speak  in  these  languages  so  that  they
 might  have  a  sense  that  they  are  shar-
 ing  in  the  task  of  building  a  new  India
 of  the  future.

 That  is  why  I  believe  that  once  we
 accept  the  principle  that  we  have  to
 shift  to  our  own  languages  as  quickly
 ag  we  can,  once  we  agree  that  for  the
 time  being,  of  course  for  some  special
 difficulties,  we  are  going  to  allow
 English  to  continue  for  8  certain
 period  of  time  which  we  cannot  quite
 define  at  the  present  moment,  then
 perhaps  there  could  be  almost  unani-
 mous  agreement  over  this  Bill.

 Coming  to  the  actual  provisions  of
 the  Bill,  I  would  suggest  that  in  clause
 3,  “may”  is  changed  into  “shall”.  I
 say  so  particularly  because  only  earlier
 this  morning  we  had  a  very  intriguing
 discussion  how  “shall”  might  mean
 “may”  and  how  “may”  might  mean
 “shall”  and  so  on  and  so  forth.  I  am
 not  being  unparliamentary,  but  Sha-
 kespeare  himself  has  told  us  that  the

 APRIL  23,  963  Languages  Bill  II4i0

 law  is  an  ass,  But  the  law  is  an  ass
 particularly  when  the  English  variety
 of  jurisprudence  is  concerned  so  much
 that  Shakespeare’s  Jack  Cade  once  said
 “Jet  us  go  and  kill  all  the  lawyers”.  I
 do  not  understand.  I  did  study  some
 law  once  upon  a  time,  but  I  have  for-
 gotten  most  of  it.  But  I  am  quite  pre-
 pared  to  concede,  as  I  recollect  some
 little  law  which  I  had  once  tried  to
 imbibe,  and  I  would  say  that  in  clause
 3,  the  word  “may”,  as  used,  might  con-
 ceivably  be  interpreted  as  “shall”.
 But  I  am  not  going  to  take  any  risks;
 when  I  find  juristg  like  our  law  Minis-
 ter  getting  up  and  saying  things—
 obiter,  which  they  throw  about—and
 referring  to  unspecified  judgments  of
 Supreme  Court  or  the  Privy  Council,
 we  all  get  rather  befuddled.  It  is
 rather  better  that  istead  of  “may”,  we
 put  “shall”.  Also,  we  are  going  to
 have  translations  of  all  these  things
 into  our  own  languages.  This  B®  a
 provision  which  is  overdue;  a  long
 time  ago  it  should  have  been’  done.
 Now  I  would  ask  my  hon.  friend,  Shri
 Lal  Bahadur  Shastri  to  try  to  translate
 it  from  “shall”  to  “may”.  If  you  keep
 “may”,  very  probably  a  difficulty
 would  arise.  Then  you  cannot.  say
 that  according  to  Maxwell,  in  his
 famous  interpretation  of  statute,  and
 what  he  has  said  therein,  “may”  means
 “shall”  or  “shall”  means  “may”.  In
 our  Hindi  version  of  this  law,  we  can-
 not  have  that  kind  of  playing  about
 with  words  which  might  be  qa  wonder-
 ful  terminological  exercise  which
 gives  great  satisfaction  to  jurispru-
 denc.  But  we  have  been  tied  too  long
 a  time  to  that  kind  of  things  and  it  is
 better  we  say  things  straight.  Let  us
 say  what  we  mean,  and  let  us_  in
 clause  3  put  “shall”  instead  of  “may”.

 In  clause  4  my  friend  the  Minister
 has  given  certain  explanations,  certain
 assurances  also,  in  regard  to  how  the
 report  of  this  committe  would  be  dis-
 cussed  in  Parliament  and  how  jt  would
 be  circulated  to  the  State  Govern-
 ments.  But  here,  in  regard  to  this
 clause,  I  would  suggest  that  not  only
 should  the  report  of  the  committee  to
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 be  appointed  ten  years  later  be  dis-
 cussed  in  Parliament  but  this  report
 should  also  be  circulateg  to  the  State
 legislatures  so  that  apart  from  the
 governments  concerned  the  State  legis-
 latures  also  may  have  an  opportunity
 of  discusing  that  report,  and  if  the
 President  is  in  possession  of  the  dis-
 cussion  of  the  report  in  the  different
 State  legislatures  and  also  in  Parlia-
 ment  he  would  be  in  a  better  position
 to  make  up  his  mind  in  regard  to  what
 special  steps  ought  to  be  taken  about
 this  matter.

 Clauses  5  to  7  are  more  or  less  ac-
 ceptable,  but  I  would  just  add  a  caveat
 that  perhaps  the  expenses  in  the  trans-
 lation  into  these  Indian  languages—
 we  are  having  the  translation  into
 Hindi,  of  course;  there  js  an  English
 version  and  in  Bengal  or  Tamilnad
 there  would  be  Bills  or  Acts  which
 are  accepted  in  Bengali  or  in  Tamil
 and  they  would  be  translated  into
 Hindj  and  there  would  be  an  English
 version  also—are  going  to  be  heavy.
 This  process  of  translafion  which
 would  take  place  all  over  the  country
 is  a  process  which  is  going  to  be
 rather  expensive,  and  it  would  need  a
 certain  kind  of  organisation.  I  would
 suggest  that  this  task  is  taken  over  by
 the  Centre.  All  these  different  States
 also  have  a  kind  of  feeling  that  they
 have  only  the  obligation  to  produce
 their  stuff  in  Bengali  or  Tamil  or
 Gujarati  or  Punjabi,  whatever  lan-
 guage  it  is,  and  they  can  do  the  Eng-
 lish  translation—they  do  not  have  to
 do  the  translation;  they  even  now
 think  in  English  as  far  as  statutes  are
 concerned,—that  these  two  jobs  can

 be  done  very  quickly.  If  there  is  going
 to  be  Hindi  translation—it  is  very
 important  and  I  support  that  idea—
 perhaps  it  is  better,  for  the  time  being,
 to  make  a  provision  that  these  transla-
 tion  undertakings  are  organised  and
 financed  by  the  Centre  so  that  the
 different  States  will  have  an  idea  that
 in  regard  to  the  interpretation  of
 these  statutes  in  our  own  Indian  lan-
 guages  the  Centre  itself  is  taking  its
 share.
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 I  would  suggest,  also,  that  in  regard
 to  the  recruitment  to  the  services  the
 recommendations  of  the  Parliamentary
 Committee  are  examined—I  do  not  say
 that  all  the  recommendations  can  be
 accepted  in  toto;  many  other  problems
 are  cropping  up  and  many  other  grie-
 vances  may  be  brought  up  especially

 of  the  non-Hindi  speaking  areas—and
 there  should  be  a  definite  assurance
 that  recruitment  to  the  services  even
 at  the  all-India  level  would  be  by  an
 examination  where  the  medium  of
 examination  would  be  Hindi  as  well  as
 the  other  Indian  national  languages.
 There  js  no  difficulty,  of  course,  about
 having  Hindi  as  a  compulsory  paper.
 There  would  be  no  difficutly  about
 having  some  kind  of  a  test
 after  one  gets  into  the  services,  and  in
 the  case  of  people  who  come  from
 non-Hindi-speaking  areas  the  test
 might  be  made  not  a  particularly  hard
 one  so  that  one  need  not  be  a  Hindi
 scholar  in  order  to  continue  in  the
 service  and  to  receive  all  chances  of
 promotion.  Thefore,  as  far  as  recruit-

 ,ment  to  services  is  concerned,  I  wouid
 suggest  ways  and  means  are  found  for
 incorporation  in  the  present  piece  of
 legislation,  if  that  is  possible,  a  cer-
 tain  provision  which  would  give  a
 kind  of  definite  assurance  to  the
 non-Hindi-speaking  areas  that  they
 have  nothing  to  fear,  nothing  to  worry
 about,  that  all  the  apprehension  of  dis-
 crimination  is  unnecessary.

 I  would  suggest  also  that,  as  a  ten-
 tative  measure,  in  Parliament  we
 might  try  to  have  a  system  of  simul-
 taneous  translation.  From  time  to
 time  this  question  has  come  up,  and  the
 former  Speaker,  Shrj  Ananthasaya-
 nam  Ayyangar  had  even  suggested
 that  he  might  begin  that  system  of
 translation  into  two  or  three  languages.
 We  cannot  at  one  go  have  simultaneous
 translation  in  all  the  I4  languages
 scheduled  in  the  Constitution,  but  we
 can  at  least  start  by  making  an  effort
 so  that  there  may  be  simultaneous
 translation  of  speeches  which  are  made
 in  Parliament.  I  say  this  because  on
 so  many  occasions  our  colleagues
 come  and  they  are  not  able  to  speak  in
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 [Shri  H.  N.  Mukerjee]
 any  but  their  own  languages.  Only
 the  other  day  one  of  the  Members  of
 our  Group,  a  Santhal  Member  from
 West  Bengal,  spoke  and  whatever  he
 spoke  was  not  intelligible  to  whoever
 did  not  understand  Bengali—it  was
 the  language  in  which  he  could  ex-
 press  himself.  Therefore,  I  would  sug-
 gest,  at  lesat  tentatively,  something
 is  done  to  see  that  in  Parliament
 there  is  provision  of  simultaneous
 ‘tramslation  of  our  speeches  into  at
 least  some  of  the  leading  Indian
 Janguages.

 I  say,  therefore,  what  I  said  in  the
 beginning,  that  consistently  with  our
 needs  and  our  situation  we  have  to
 advance  the  pace  of  Hindi.  But  we
 have  also,  at  the  same  time,  to  advance
 the  pace  of  development  of  our  own
 mational  languages.  This  has  to  be
 done  simultaneously  and  hand  in  hand.
 Let  the  States  effectively  begin  to
 employ  the  regional  languages  as
 Official  languages  and  the  medium  as
 instruction  at  every  stage  without  ° delay.  Till  the  balance  is  happily
 ‘struck,  English  will  have  to  remain,
 but  not  for  ever,  not  indefinitely,
 not  virtually  as  a  permanent  settle-
 ment.

 “In  my  father’s  house  there  are
 many  mansions”  that  is  what  the
 Bible  says.  In  our  emerald  country
 there  are  many  demarcated  regions.
 But  we  are  a  country  where  on  the
 way  to  Kedarnath  you  see  lotuses
 with  a  thousand  petals,  a  country
 where  arathi  is  performed  before  the
 deity  not  with  one  lamp  but  with
 five  lamps  held  together  in  a  lovely
 bracket,  where  the  age-long  quest
 has  been  for  the  one  in  the  many,
 for  fundamental  unity  in  diversity.
 But  today  we  live  in  a  restless  nd
 changing  world  and  our  _  response
 has  been  a  plan,  a  plan  for  socialism
 where  unity  in  diversity  will  be  res-
 pected  and  raised  to  higher  levels  of
 living:  Let  all  of  us,  whether  we  live
 in  Tamilnad  or  Punjab  or  in  Assam
 or  in  Kerala,  join  together  in  the  task
 of  serving  our  country  and  our  people.
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 And,  we  can  do  that  best  in  our  own
 way  by  the  use  of  our  own  language
 as  the  key  to  the  people’s  heart.  Let
 the  Hindi-speaking  areas  behave  80
 that  all  suspicion  and  fear  is  elimi-
 nated,  and  then  we  can  all  embark
 on  our  common  endeavour  and
 achieve  the  success  which  is  overdue.

 With  these  words,  Sir,  I  support  this
 Bill,  but  I  suggest  that  it  be  altered
 so  that  the  non-Hindi-speaking  areas
 can  be  dcfinitely  and  concretely  re-
 assured  that  no  discrimination  is  going

 to  be  practised  against  them.

 Sto  गोविन्द  दास  :  उपाध्यक्ष  महोदय,
 अभी  अध्यक्ष  महोदय  ने  जाते  हुए  एक  बात
 कही  थी  कि  यह  मामला  बड़ा  नाजुक  मामला
 है  ।  मैं  उन  से

 Shri  S,  Kandappan  (Tiruchengode):
 Sir,  I  want  to  make  one  request,

 डा०  गोविन्द  दास  :  जी  नहीं,  मैं  अपनी
 भाषा  में  बोलूंगा  ।
 Mr.  Deputy-Speaker:  Order,  order.

 He  is  not  yielding.

 Sto  गोविन्द  दास  :  उपाध्यक्ष  महोदय,
 मैं  वर्षों  तक  यहां  पर

 Shri  5.  Kandappan:  Sir,  we  are  dis-
 cussing  a  very  important  Bill  on
 which  point  I  think  even  Dr.  Govind
 Das  will  agree.  We  have  to  make  one
 request  to  him.  We  will  not  be  able
 to  follow  his  speech  here,  Even  if  he
 prefers  to  deliver  his  speech  in  Hindi,
 at  least  he  can  give  us  a  translation  of
 it  in  English  so  that  we  are  able  to
 follow  what  he  says.

 Mr,  Deputy-Speaker:  It  is  left  to  Dr.
 Govind  Das,  Both  Hindi  and  English
 can  be  used  here  for  speeches.

 Shri  Thirumala  Rao  (Kakinada):
 Sir,  may  I  make  one  appeal  to  you.
 Dr,  Govind  Das  is  going  to  advance
 arguments  on  behalf  of  Hindi,  and
 they  are  mainly  addressed  to  the  non-
 Hindi-speaking  areas.  He  is  one  of
 the  leaders  of  the  movement,  I  think
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 all  Members  in  this  House  including
 the  Members  from  the  South  are  to

 the  weight  of  his
 arguments.  I  would,  therefore  request
 fully  understand

 him  to  speak  in  English  (Interruption

 Zio  गोविन्द  दास  :  उपाध्यक्ष  महोदय,
 मुझे  बड़ा  दुःख  है  कि  मैं  बीसों  वर्षों  तक  यहां
 पर  अंग्रेजी  में  बोलता  रहा  हूं,  और  उसके  बाद
 मैं  ने  प्रतिज्ञा  की  कि  मैं  शापने  देश  में
 अपनी  भाषा  में  बोलूंगा  और  विदेशों  में
 अंग्रेजी  में  बोलूंगा  ।  इसलिये  अपनी  प्रतिज्ञा
 का  पालन  करना  मेरा  धर्म  है।  जो  बातें  मैं
 यहां  कह  रहा  हूं  यदि  सदस्यों  की  इच्छा  हुई
 तो  अन्त  में  उनको  अंग्रेजी  में  भी  कह  दूंगा  ।

 मैं  कह  रहा  था,  आप  से,  कि  अध्यक्ष  जी
 एक  बात  कह  कर  गये  हैं  कि  यह  मामला  बड़ा
 नाजुक  है  ।  इसमें  कोई  सन्देह  नहीं  है  ।
 मेरे  लिये  यह  इसलिये  और  भी  नाजुक  हो
 जाता  है  कि  जिन  पंडित  जवाहरलाल  जी  के
 नेतृत्व  में  मैंने  पिछले  ४३  वर्ष  तक  काम  किया,
 सार्वजनिक  क्षेत्र  में,  जिन  श्री  लाल  बहादुर
 जी  के  साथ-साथ  मैं  न  जाने  कितने  वर्षों  तक
 काम  करता  रहा  हूं,  उनके  मत  के  विरोध  में
 शायद  यहां  मुझे  कुछ  कहना  पड़े  ।

 शास्त्री  जी  ने  अपने  भाषण  में  कहा  कि
 इस  मामले  में  सदस्यों  की  स्ट्रांग  व्यूज  हैं  ।
 बिल्कुल  ठीक  है।  इस  सम्बन्ध  में  बड़ा  बुनियादी
 मतभेद  है,  और  मैं  उन  में  से  हूं  जिन्होंने  ५०
 वर्ष  तक,  अपनी  सारी  जिन्दगी  में,  एक  काम
 किया  है  ।  उसके  विरुद्ध  जाना  मेरे  लिये
 जीवन  के  इस  सन्ध्या  काल  में  संभव  नहीं  है  ।
 लेकिन  मैं  इतना  पंडित  जी  और  शास्त्री  जी
 को  आश्वासन  दिलाना  चाहता  हूं  कि  उनके
 इस  विधेयक  का  विरोध  करते  हुए  भी,  उनके
 मतों  का  विरोध  करते  हुए  भी,  उनके  प्रति
 मेरी  वैसी  ही  श्रद्धा  है,  वैसा  ही  विश्वास  है
 जैसा  कि  अब  तक  रहा  है,  और  भविष्य  में
 वैसा  ही  रहने  वाला  है।  मैं  जीवन  भर  कांग्रेस
 वादी  रहा  हूं,  और  चाहे  इस  विधेयक  के
 आज  मैं  विरुद्ध  होंगे,  लेकिन  इसके  बाद  भी
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 मैं  कांग्रेस  में  ही  रहने  वाला  हूं,  किसी  दूसरी
 संस्था  में  जाने  वाला  नहीं  हूं  ।

 अभी  यहां  कुछ  लोगों  ने  कहा  कि  हिन्दी
 कभी  केन्द्र  में  आने  वाली  नहीं  है  ।  जो  लोग
 ऐसा  कहते  हैं  वे  तो  हिन्दी  के  ही  विरोधी  नहीं
 हैं,  मैं  तो  कहूंगा  कि  वे  भारत  का  विभाजन
 चाहते  हैं  ओर  स्वयं  भ्र पनी  भाषा  के  विरुद्ध
 हैं  -  कुछ  उनमें  से  ऐसे  भी  हैं  जो  इस  देश  में
 निवास  करते  भ्र ौर  उनकी  दृष्टि  अभी  भी
 इंगलैंड  की  तरफ  है  |

 शास्त्री  जी  ने  उदारता  की  बात  कही  1
 मैं  उनसे  बिल्कुल  सहमत  हूं  ।  एक  लम्बा
 भाषण  मैं  देने  वाला  हूं  क्योंकि  यह  मेरा  विषय
 रहा  है,  लेकिन  मैं  उनको  इस  बात  का  आश्वासन
 दिलाता  हूं  कि  आरम्भ  से  शीत  तक  वें  उसमें
 कटता  का  एक  शब्द  कहीं  नहीं  पायेंगे  ।

 मानव  समाज  में  जब  कभी  भी  कोई
 बड़ी  बात  हुई  है  तो  उसके  लिए  वातावरण
 तैयार  किया  गया  है।  हमारे  देश  की  आधुनिक
 स्वतन्त्रता  का  भी  यही  इतिहास  है  ।  हमारे
 देश  का  विमान  वायुमंडल  तैयार  किया
 था  राष्ट्र  पिता  ने,  जिन्होंने  इस  नये  भारत
 का  निर्माण  किया  है,  और  उन्होंने  इस  सम्बन्ध
 में  क्या  कहा  था  यदि  मैं  यहां  उसे  पढ़  दूं  तो
 कोई  अनुचित  बात  नहीं  होगी  ।  इसी  के  साथ
 मैं  एक  बात  और  कहना  चाहता  हूं  राज
 जो  कुछ  मैं  कहूंगा  वह  भ्र पनी  ओर  से  बहुत
 कम  होगा  जो  कुछ  मैं  यहां  पर  कहूंगा  वह
 यहां  के  महापुरुषों  की  ओर  से  ही  कहूंगा  ।
 गांधी  जी  ने  सन्‌  १६१८  में  कहा  था  जब
 कि  देश  का  नेतृत्व  उनके  हाथ  में  आ  रहा
 था:

 “यह  भाषा  का  विषय  बड़ा  भारी  और
 बड़ा  ही  महत्वपूर्ण  है  ।  यदि
 सब  नेता  सब  काम  छोड़  कर
 केवल  इसी  विषय  पर  लगे
 रह  तो  बस  है  1  यदि  हम  लोग
 भाषा  के  प्रश्न  को  गौण  समझ
 या  उधर  से  मन  हटा  लगे,
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 [ste  गोविन्द  दास]
 तो  इस  समय  लोगों  में  जो  प्रवृत्ति
 चल  रही  है,  लोगों  के  हृदयों  में  जो
 भाव  उत्पन्न  हो  रहा  है  वह  निष्फल
 हो  जाएगा  t  भाषा  माता  के
 समान  है  ।  माता  पर  जो  प्रेम

 के  मोह  में  फंसे  हैं  -  हमारी  प्रजा
 अज्ञान  में  डूबी  है,  हमें
 ऐसा  उद्योग  करना  चाहिए
 कि  एक  वर्ष  में  राजकीय  सवारों
 में,  कांग्रेस  में,  प्रान्तीय  सवारों
 में  और  अन्य  सभा  समाज  और
 सम्मेलनों  में  अंग्रेजी  का  एक
 भी  शब्द  सुनाई  न  पड़े  ।  हम
 अंग्रेजी  का  व्यहार  बिल्कुल  त्याग

 on =

 यह  हमारे  राष्ट्र  पिता  ने  सन्‌  १६१८  में
 कहा  था  t  मैं  कहना  चाहता  हुं  कि  यदि
 भारत  को  सच्चा  भारत  रहना  है  तो  वह
 भारतीय  भाषाओं  के  बिना  नहीं  रह  सकता  t
 यह  प्रश्न  हिन्दी  का  नहीं  है।  यह  बहुत  गलत
 कहा  जाता  हू  कि  हिन्दी  वाले  यह  चाहते  हैं
 और  हिन्दी  वाले  वह  चाहते  हैं  ।  यह  प्रश्न
 आरतीय  भाषाओं  का  हे  ।  एक  ओर  हिन्दी
 और  अन्य  भारतीय  भाषाय  हैं  और  दूसरी
 और  अंग्रेजी  है  1  अंग्रेजी  केवल  भाषा  के  रूप
 में  यहां  नहीं  है  1  अंग्रेजी  के  साथ  सारी  अंग्रे-
 नियत  बंधी  हुई  है  ।  उसके  साथ  अंग्रेजी
 संस्कार  बंधे  हुए  हैं,  अ्रंग्रेजी  संस्कृति  बंधी  हुई
 है।  और  अंग्रेजी  सम्यता  बंधी  हुई  हैं  ।
 भारतीय  भाषाओं  के  साथ  भारतीयता
 है  ।  इसलिए  यदि  हमें  इस  देश  को  सच्चा
 भारत  बनाना  है  तो  वह  हम  अंग्रेजी  द्वारा
 नहीं  कर  सकते  ।  हिन्दी  और  अन्य  भारतीय
 भाषाओं  में  कोई  संघर्ष  नहीं  है  ।  मेरी  समझ
 में  नहीं  आता  जब  हिन्दी  और  अनन्य  प्रान्तीय
 झाषाश्रों  के  संघर्ष  की  बात  कही  जाती  है  ।
 हिन्दी  और  अन्य  भारतीय  भाषाओं  की  एक
 ही  संस्कृति  है  ।  वे  सब  एक  ही  संस्कृति  से
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 निकली  हैं  ।  शब्द  भंडार  भी  उन  सब  का
 एक  है।  उत्तर  की  भाषाय  तो  संस्कृत  से
 निकली  हैं,  दक्षिण  की  भाषा झ्र ों  में  प्रचुर
 परिमाण  में  संस्कृत  की  शब्दावली  है  ।

 एक  माननीय  सदस्य  :  वर्णमाला  भी
 एक  है  |

 डा०  गोविन्द  दास  :  फिर  एक  भाषा
 बढ़ती  है  तो  सारी  अन्य  भाषाय  भी  बढ़ती
 हैं  ।  मैं  आपको  एक  दृष्टांत  दूंगा  ।  केन्द्रीय
 सरकार  इस  समय  शब्दावली  बना  रही  है  +
 उस  शब्दावली  को  थोड़े  से  हेर  फेर  के  साथ
 सब  राज्यों  ने  स्वीकार  कर  लिया  है  1  तो
 इस  प्रकार  एक  भाषा  बढ़ती  है  तो  अन्य
 भाषायें  भी  बढ़ती  हैं  ।

 फिर  भाषा  प्रयोगशाला  में  नहीं  बढ़ती  t
 भाषा  बढ़ती  है  जब  वह  व्यवहार के  क्षेत्र  में
 आती  है।  प्रयोगशालाओं  में  कभी  दुनिया  में
 भाषा  नहीं  बढ़ी  ।  मैं  इतिहास  का  एक  छोटा
 सा  विद्यार्थी  रहा  हूं  :  मैंने  भाषाओं  का  इतिहास
 पढ़ा  है,  और  क्योंकि  यह  मेरा  विषय  रहा  है,
 मैं  आपसे  कहना  चाहता  हूं  कि  कोई  भी  भाषा
 प्रयोगशाला  में  नहीं  बढ़ी,  भाषा  बढ़ी  है
 व्यवहार  में  ।

 फिर  प्रान्तीय  भाषियों  की  बढ़ती  भी
 केन्द्र  में  हिन्दी  की  बढ़ती  से  होगी  ।  अगर
 केन्द्र  में  अंग्रेजी  में  सब  कुछ  चला  तो  अन्य
 भारतीय  भाषायें  नहीं  बढ़  सकतीं  ।  प्रान्तीय
 भाषाओं  का  भी  विकास  नहीं  हो  सकता  ।
 फिर  तो  सारे  प्रान्त  अ्रंग्रेजी  की  ओर  देखेंगे  ।
 इस  सम्बन्ध  में  भी  राष्ट्र  पिता  का  ही  एक
 कथन  सुनिए  ।

 “अंग्रेजी  को  प्रान्तीय  भाषाओं  का  या
 हिन्दी  का  स्थान  नहीं  देना  चाहिए  t
 अगर  अंग्रेजी  ने  यहां  के  लोगों
 की  भाषाओं  को  निकाल  न
 दिया  होता  तो  प्रान्तीय  भाषायें
 आज  आश्चर्यजनक  रूप  में  समृद्ध
 होतीं  ।  अगर  इंगलैंड  फ्रेंच  भाषा
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 को  अपने  राष्ट्रीय  काम  काज
 की  भाषा  मान  लेता,  तो  आज

 हमें  अंग्रेजी  का  साहित्य  इतना
 समृद्ध  न  मिलता  t  नोमान  विजय
 के  बाद  वहां  फ्रेंच  भाषा  का  ही
 जोर  था,  लेकिन  उसके  बाद
 लोक  प्रवाह  विशुद्ध  अंग्रेजी  के  पक्ष
 में  हो  गया  i  अंग्रेजी  साहित्य

 को  आज  हम  जिस  महान  रूप  में
 देखते  हैं,  वह  उसी  का  फल  है  "

 संविधान  सभा  में  जब  भाषा  विषयक
 विवाद  चल  रहा  था  उस  समय  एक  प्रश्न
 उठा  कि  आठवें  शिड्यूल  में  हम  अंग्रेजी  को
 भी  स्थान  दें  -  उस  समय  जो  कुछ
 हमारे  प्रधान  मंत्री  जी  ने  कहा  था  उसको
 भी  आप  सुन  लीजिये  ।  हमारे  प्रधान  मंत्री
 जी  ने  स्पष्ट  रूप  से  कहा  था  :

 “There  is  an  insidious  move  on
 the  part  of  some  to  include  Eng-
 lish  as  one  of  the  languages  of  the
 Eigth  Schedule.  This  is  obvious-.
 ly  a  wrong  thing  to  do,  as  English
 is  not  an  Indian  language,  though
 it  is  acquired  and  owned  as  mother
 tongue  by  some  Indians  like  the
 Anglo-Indian  community.  It
 should  be  enough  if  we  recognise
 the  ned  of  learning  English,  or  a
 modern  European  language.  It
 would  be  absurd,  therefore,  and
 unwarranted  too,  to  include  Eng-
 lish  as  an  Indian  language  in  the
 Schedule.  In  this  move  to  include
 English  is  to  by-pass  the  basic
 principles  of  the  replacement  of
 English  by  India’s  national  langu-
 age.  It  will  be  wholly  in  contra-
 vention  of  the  spirit  and  contents
 of  the  Constitution  and  the
 modern  history  of  our  people
 during  the  last  half  a  century”.

 यह  हमारे  प्रधान  मंत्री  जी  का  कथन  है  और
 किसी  का  कथन  नहीं  है  ।
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 सबसे  महत्वपूर्ण  बात  हमारे  लिये
 स्वतन्त्रता  है,  लेकिन  स्वतन्त्रता  की  हम  रक्षा
 कब  कर  सकते  हैं  ?  स्वतन्त्रता  की  रक्षा
 अंग्रेजी  के  दौर  दौरे  से  होने  वाली  नहीं  है  ।
 स्वतन्त्रता  की  रक्षा  तब  होगी  जब  उस  स्वतन्त्रता
 को,  उस  स्वराज्य  को  यहां  के  लोग  अपनी
 स्वतन्त्रता  और  स्वराज्य  समझेंगे,  मानेंगे  ।
 इस  सम्बन्ध  में  भी  आप  राष्ट्र  पिता  का  कथन

 सुनिए  ।  उन्होंने  कहा  था

 “अगर  स्वराज्य  अंग्रेजी  बोलने  वाले
 भारतीयों  का  और  उन्हीं  के  लिए
 होने  वाला  हों  तो  निस्संदेह
 अंग्रेजी  ही  राष्ट्र  भाषा  होगी  |
 लेकिन  अगर  स्वराज्य  करोड़ों
 भूखे  मरने  वालों,  करोड़ों  निरक्षरों,
 निरक्षर  बहनों  और  दलितों  और
 अन्त्यज ों  का  हो  और  इन  सब
 के  लिए  होने  वाला  हो  तो  हिन्दी
 ही  एव  मात्र  राष्ट्र  भाषा  हो
 सकती  है  v

 स्वतन्त्रता  के  साथ  चार  प्रमुख  बातें
 हैं  जो  हमें  देखनी  हैं  -  पहली  बात  है  भारतीय
 एकता,  दूसरी  बात  है  भारत  में  समाजवादी
 समाज  की  रचना,  तीसरी  बात  है  भारत  में
 प्रजातन्‍त्र  की  सफलता  और  चौथी  बात  है
 भारत  की  आर्थिक  उन्नति  1  हम  एक  एक
 बात  को  ले  लें  -  क्‍या  भारतीय  एकता
 अंग्रेजी  से  रह  सकती  है  ?  बार-बार
 यह  कहा  जाता  है  कि  यह  विधेयक  इसलिए
 लाया  जा  रहा  है  कि  भारत  की  एकता  बनी
 रहे  ।  यह  कैसी  एकता  है  ?  आप  देखें  कि
 अंग्रेजी  के  द्वारा  कसे  एकता  रहेगी  ।  अंग्रेजी
 भाषा  ने  यहां  के  पढ़े  लिखे  लोगों  में  और  यहां
 की  जनता  के  बीच  में  एक  बहुत  बड़ी  खाई
 खुद  दी  है,  एक  बड़ी  दीवार  खड़ी  कर
 दी  हैं  |  जब  तक  हम  उस  खाई  को  पाट
 नहीं  देंगे  और  जब  तक  हम  उस  दीवार  को
 ढहा  नहीं  देंगे  तब  तक  भारतीय  एकता  क़ायम
 नहीं  रह  सकती  ।  राज  क्या  हाल  है  ,  आप
 देखें  कि  जितना  काम  हो  रहा  है,  जितना
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 [श्री  गोविद  दास]
 भारत  की  एकता  का  प्रयत्न  हो  रहा  है  वह
 सब  का  सब  प्रयत्न  एक  छोटे  से  तबके
 की  ओर  से,  एक  छोटे  से  तबके  द्वारा
 हो  रहा  है  जो  कि  अंग्रेजी  जानता  है  ।  इसमें
 बहुत  कम  हिस्सा  यहां  की  आम  जनता  का
 है।  देश  को  एकता  के  सूत्र  में  बांघने  के  लिये
 कोई  भी  विदेशी  भाषा  काम  नहीं  दे  सकती  t
 इसीलिये  हमने  संविधान  में  हिन्दी  को  राज
 भाषा  स्वीकार  किया  था  क्योंकि  वह  यहां  के
 ४२  प्रतिशत  लोगों  की  मातृ  भाषा  है,  और
 देश  के  कुछ  छोटे  छोटे  क्षेत्रों  को  छोड़  कर
 बाकी  समूचे  देश  में  समझी  जाती  है  tv

 इस  सम्बन्ध  में  भी  महात्मा  गांधी  का  ही
 एक  कथन  सुनिये  :--

 “यह  बात  नहीं  कि  मैं  भाषा  के  पीछे
 दीवाना  हो  गया  हूं  ।
 फिर  भी  मैं  भाषा  पर  इतना  जोर
 इसलिए  देता  हूं  कि  राष्ट्रीय
 एकता  हासिल  करने  का  यह  एक
 बहुत  जबरदस्त  साधन  है  1
 और  जितना  दृढ़  इसका  आधार
 होगा,  उतनी  हदी  बरदास्त  हमारी
 एकता  होगी  ia

 आज  यह  खेद  का  विषय  है  कि  गांधी  जी
 की  इन  बातों  को  हम  भूल  गये  जब  एकता
 नहीं  लाई  जा  सकती  तो  फिर  समाजवाद
 इससे  कसे  लाया  जा  सकता  है  ?  जिस
 अंग्रेजी  भाषा  को  लोग  समझते  नहीं  हैं  समाज-
 बाद  की  स्थापना  अंग्रेजी  के  द्वारा  कैसे  होगी
 यह  समझ  में  नहीं  आता  ।  फिर  जो  प्रजातन्त्र
 के  चलने  की  बाद  है  वह  भी  अंग्रेजी  द्वारा
 चलना  संभव  नहीं  है  क्योंकि  इस  देश  के
 न  फी  सदी  लोग  अंग्रेजी  नहीं  जानते  हैं  ।
 अगर  हमको  प्रजातन्त्र  को  चलाना  है,  अगर
 हमारे  यहां  बालिग  मताधिकार  हैँ  तो  उस
 भाषा  में  प्रजातन्त्र  चल  सकता  है  जो  कि  इस
 देश  की  भाषा  हो  या  इस  देश  की  मातृभाषा यें
 हों  ।  अंग्रेजी  के  द्वारा  इस  देश  में  प्रजातन्त्र
 नहीं  चल  सकता  |  इसीलिए  आप  देखते  हैं
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 कि  हमारे  केन्द्रीय  सरकार  के  कामों  में,
 हमारी  पंचवर्षीय  योजनाओं  में  और  हमारी
 अन्य  दूसरी  बातों  में  यहां  की  जनता  को
 कोई  दिलचस्पी  नहीं  है  t

 अब  चौथी  बात  रही  झा थिक  उन्नति
 की  आधिक  उन्नति  बिना  विज्ञान  की  उन्नति
 के  नहीं  हो  सकती  ।  और  विज्ञान  की  उन्नति
 के  लिए  हमें  वैज्ञानिक  चाहिएं  |  अभी  शिक्षा
 मंत्रालय  के  अनुदानों  पर  बोलते  समय  हुए
 मैंने  एक  निवेदन  किया  था  कि  हमारे  एक
 प्रसिद्ध  वैज्ञानिक  डा०  कोठारी  इस  सम्बन्ध
 में  क्या  कहते  हैं  ।  इस  अवसर  पर  मैं  डा०
 कोठारी  ने  जो  कहा  था  उसको  उद्धत  नहीं
 करना  चाहता  क्‍योंकि  मैं  थोड़े  ही  दिन  पहले
 यह  कर  चुका  हूं  ।  हमारे  वैज्ञानिक  तीव्र
 गति  से  तभी  तैयार  हो  सकते  हैं  जब  हमारी
 वैज्ञानिक  शिक्षा  हिन्दी  और  हमारी  न्य
 भारतीय  भाषियों  के  द्वारा  मिले  ।

 इस  सम्बन्ध  में  भी  महात्मा  गांधी  का
 मत  सुनिये  —

 “यह  कभी  नहीं  हो  सकता  कि  हजारों
 लोग  अंग्रेजी  भाषा  को  अपना
 माध्यम  बनाएं,  और  यह  अगर

 मुमकिन  हो  तो  भी  चाहने  लायक
 तो  कतई  नहीं  ।  इस  की  सीधी-
 सादी  वजू  यह  है  कि  अंग्रेजी  के
 जरिए  मिलने  वाला  उच्च  और
 पारिभाषिक  ज्ञान  आम  लोगों  तक
 नहीं  पहुंच  सकता  ।  यह  तो  तभी
 हो  सकता  है  जब  इस  ज्ञान  का
 प्रसार  ऊपर  के  दर्जे  वालों  में  भी
 किसी  देशी  भाषा  के  द्वारा  हो  7

 जब  संविधान  में  हिन्दी  को  राजभाषा
 स्वीकार  किया  गया  और  शेष  चौदहों  भाषाओं
 को  राष्ट्र  भाषा  स्वीकार  किया  गया  तब  हिन्दी
 के  प्रति  और  हमारी  अन्य  भारतीय  भाषाओं
 के  प्रति  लोगों  के  मन  में  कितने  उत्साह  और
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 जागृति  की  लहर  उठी  थी  ।  लोग  हिन्दी
 श्र  भारतीय  भाषियों  की  ओर  सके  थे
 लेकिन  जब  से  यह  चर्चा  चलने  लगी  कि  फिर
 से  अंग्रेजी  यहां  हमेशा  के  लिए  चलने  वाली
 है  तब  से  यह  जोश  जो  हमारी  जनता  में  हिन्दी
 के  राज  भाषा  और  शेष  १३  भारतीय  भाषा ओरों
 के  राष्ट्रभाषा  हाने  पर  हुआ  था  वह  जोश  ठंडा
 हो  कर  खत्म  हो  रहा  है  7  फिर  से  लोग
 अंग्रेजी  की  ओर  मुड़  रहे हैं  |  यह  स्वाभाविक
 भी  है  ।  लोग  अपने  बच्चों  को  अंग्रेजी
 इसलिए  पढ़ाते  हैं  कि  इस  गरीब  देश  में
 सरकारी  नौकरियां  अंग्रेजी  पढ़े  लिखे  लोगों
 को  ही  मिलती  है  1  जब  छोटी  से  छोटी  नौकरी
 भी  बिना  अंग्रेजी  के  ज्ञान  के  नहीं  मिल  सकती
 तब  जरगर  लोग  अंग्रेजी  के  द्वारा  शिक्षा  प्राप्त
 करने  की  कोशिश  करते  हैं  तो  उसमें  लोगों  का
 दोष  नहीं  है  बल्कि  यह  हमारा  दोष  है  V

 ae  कहना  गलत  है  कि  अकेले  अहिंदी
 भाषा  भाषी  लोग  हिन्दी  का  विरोध  कर  रहे
 हैं।  हिन्दी  का  प्रचलन,  हिन्दी  को  केन्द्र  में
 चलाया  जाय  इसका  विरोध  केवल  हिन्दी
 भाषा  भाषी  लोग  ही  नहीं  वरन  हिन्दी  भाषा
 भाषी  भी  कर  रहे  हैं  और  यह  विरोध  कौन
 लोग  कर  रहे  हैं?  यह  विरोधी  वही  दो
 प्रतिशत  लोग  जिनके  कि  हाथ  में  सारी
 राज  रुत्ता  है  जिनके  कि  हाथ  में  सारे  का
 सारा  देश  का  कामकाज  है,  जो  आज  भी
 अपना  आधिपत्य  इस  अंग्रेजी  के  द्वारा  इस
 देश  में  बनाये  रखना  चाहते  हैं,  वे  हिन्दी  और
 अन्य  भारतीय  भाषाओं  का  प्रचलन  नहीं
 होने  देना  चाहते  और  उनका  स्वार्थ  अंग्रेजी
 से  सकता  है।  इसलिए  यह  कहना  कि  केवल
 हिन्दी  भाषा  भाषी  विरोध  करते  हैं  यह  बात
 सही  नही  है  ।  भ्र हिन्दी  भाषा  भाषी  भी  कर  रहे
 हैँ  और  हिन्दी  भाषा  भाषी  भी  कर  रह  हैं,  जैसा
 मैंने  ग्राम  कहा  वे  लोग  इसका  विरोध  कर  रहे  हैं
 जिनका  स्वार्थ  अंग्रेजी  से  सकता  है  :  फिर
 यह  बात  भी  गलत  है  कि  सारे  हिन्दी  भाषा
 भाषी  राज्य  हिन्दी  के  विरोधी  हैं  ।  दक्षिण
 में  मद्रास  को  छोड़  कर  केरल  मैसूर  और
 झान्ध  हिन्दी  के  विरुद्ध  नहीं  हैं  ।  पुर्व  में  बंगाल
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 को  छोड़  कर  असम  और  उड़ीसा  हिन्दी  के
 विरुद्ध  नहीं  हैं  |  पश्चिम  में  गुजरात  और
 महाराष्ट्र  हिन्दी  के  विरुद्ध  नहीं  हैं  ।  केवल
 बंगाल  और  तमिलनाडु  तक  ही  यह  विरोध
 केन्द्रित  है  ।  पहले  मैं  बंगाल  को  लेता  हूं  t
 यह  झावाज  पहले  बंगाल  से  उठी  थी  कि  भा  उत-
 वर्ष  में  एक  भाषा  की  जरूरत  है  और  वह
 भाषा  हिन्दी  ही  हो  सकती  |  इस  बारे  मैं
 केवल  बंगला  भाषा  के  ही  नहीं  वरन  हमारे
 भारत  के  एक  बड़े  भारी  साहित्यकार  श्री
 बंकिमचन्द्र  चट्टोपाध्याय  ने  अपने  एक  भाषण
 मैं  यह  कहा  था  :--

 “अंग्रेजी  के  विषय  में  लोगों  की  जो  कुछ
 भावना  हो,  पर  मैं  यह  दावे  के
 साथ  कह  सकता  हूं  कि  हिन्दी  के
 बिना  हमारा  कार्य  नहीं  चल
 सकता  |  हिन्दी  की  पुस्तकें  लिख
 कर  शौर  हिन्दी  बोल  कर  भारत
 के  अधिकांश  भाग  को  निश्चय  ही
 लाभ  हो  सकता  है  |  यदि  हम  देश
 मैं  बंगला  और  अंग्रेज़ी  जानने
 वालों  की  संख्या  का  पता  चलायें
 तो  हमें  साफ  प्रकट  हो  जायेगा  कि
 वह  कितनी  न्यून  है  ।  जो  सज्जन
 हिन्दी  भाषा  द्वारा  भारत  मैं
 एकता  पैदा  करना  चाहते  हें,
 वे  निश्चय  ही  भारत  बन्धु  हें  v
 हम  सब  को  संगठित  होकर  इस
 ध्येय  की  प्राप्ति  के  लिए  प्रयास
 करना  चाहिये  rua

 न्यायमूर्ति  श्री  शारदा  चरण  मित्र  तो
 देवनागरी  लिपि  के  इतने  प्रेमी  थे  कि  उन्होंने
 “देवनागर”  नामक  पत्र  निकाला,  जिस  में
 समस्त  भारतीय  भाषाओं  का  साहित्य  देवनागरी
 लिपि  में  छपता  था।  सारे  भारत  की
 भाषाओं  का  साहित्य  देवनागरी  लिपि  में
 निकालने  का  प्रयत्न  किया  था  ।  अब
 फिर  से  वह  त्रैमासिक  पत्र  संसदीय  हिन्दी
 परिषद  द्वारा  निकला  है।  उन्होंने  उस  समय
 हिन्दी  भाषा  के  सम्बन्ध  मैं  यह  कहा  था
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 “हिन्दी  समस्त  आंवले  की  भाषा  है  ।

 कलकत्ते  की  “एक  लिपि  विस्तार-

 परिषद”  समस्त  भारतवर्ष  में  एक
 नागरी  लिपि  का  प्रचार  करने  में

 तन  मन  से  लगी  हुई  है  |  यद्यपि

 मैं  बंगाली  हुं  तथापि  मेरे  दफ्तर

 की  भाषा  हिन्दी  है  ।  इस  वृद्धा-
 अवस्था  मै  मेरे  लिये  वह  गौरव  का

 दिन  होगा  जिस  दिन  मैं  हिन्दी  में

 स्वच्छन्दता  के  साथ  बोलने  लगूंगा
 और  प्लेटफार्म  के  ऊपर  खड़ा

 होकर  हिन्दी  मैं  वस्तुतः  दूंगा  ।

 उसी  दिन  मेरा  जीवन  सफल

 होगा  जिस  दिन  में  सारे  भारत-

 वासियों  के  साथ  साथ  हिन्दी  मैं

 वार्तालाप  करूंगा  ral

 नेताजी  सुभाषचन्द्र  बोस  ने  इस  बारे  में

 कहा  था  उसे  भी  सुन  लीजिये  —_—

 “सबसे  पहले  मैं  एक  ग़लतफहमी  दूर  कर

 देना  चाहता  हं;  कितने  ही  सज्जनों

 का  ख्याल  है  कि  बंगाली  लोग  या

 तो  हिन्दी  के  विरोधी  होते  है  या

 उसके  प्रति  उपेक्षा  करते  है  यह
 बात  भ्रमपूर्ण  ह ेऔर  इसका  खंडन

 करना  में  अपना  कंतंव्य  समझता

 हूं  ।  मैं  व्यर्थ  अभिमान  नहीं  करना

 चाहता,  पर  इतना  तो  अवश्य

 कहूंगा  कि  हिन्दी  साहित्य  के  लिये

 जितना  कार्य  बंगालियों  ने  किया

 है,  उतना  हिन्दी  भाषा  प्रान्त  छोड़
 कर  और  किसी  प्रान्त  के  निवा-

 सीटों  ने  शायद  ही  किया  हो  1

 मैं  इस  बात  को  मानता  हूं  कि

 बंगाली  लोग  अपनी  मातृभाषा  से

 अत्यन्त  प्रेम  करते  हैं  और  यह  कोई
 अपराध  नहीं  है  |  शायद  हम  में  से

 कुछ  ऐसे  आदमी  भी  हे  जिन्हें  इस
 बात  का  डर  है  कि  हिन्दी  वाले

 हमारी  मातृभाषा  बंगला  को  छुड़ा

 कर  उसके  स्थान  पर  हिन्दी  रख-

 वाना  चाहते  हैं,  यह  भ्रम  भी
 निराधार  है  t  हिन्दी  प्रचार  का

 उद्देश्य  केवल  यही  है  कि  जो  काम
 अराज  अंग्रेजी  से  लिया  जाता  है,

 वह  आगे  चल  कर  हिन्दी  से  लिया
 जाय  Poe.

 “प्रान्तीय  ईर््यनद्रेष  को  दूर  करने  में
 जितनी  सहायता  इस  हिन्दी  प्रचार
 से  मिलेगी,  उतनी  किसी  दूसरी
 चीज़  से  नहीं  मिल  सकती  ।
 ग्रपनी  अपनी  प्रान्तीय  भाषाओं
 की  भरपूर  उन्नति  कीजिये,  उसमें

 कोई  बाधा  नहीं  डालना  चाहता
 शौर  न  हम  किसी  की  ब्षाघा  को

 सहन  ही  कर  सकते  है,  पर  सारे
 प्रान्तों  की  सार्वजनिक  भाषा  का
 पद  हिन्दी  को  ही  मिला  है।.  .
 यदि  हम  लोगों  ने  तन  मन  धन
 से  प्रयत्न  न  किया,  तो  वह  दिन

 दूर  नहीं  है,  जब  भारत  स्वाधीन

 होगा  और  उसकी.  राष्ट्रभाषा
 होगी  हिन्दी  rad

 यह  हमारे  नेता  जी  का  कहना  था  यह  भी

 कहा  जाता  है  कि  तामिलनाड  इसके  खिलाफ

 है  a  इसके  लिए  में  बतलाना  चाहता  हूं  कि  सन

 १६५८  में  तामिलनाडु  में  दि  लैग्वेज  कन्वेंशन'
 नाम  से  एक  परिषद  हुई  थी  i  उस  परिषद  के

 स्वागताध्यक्ष  श्री  के०  भाष् यम  और  उस  परिषद
 के  अध्यक्ष  भूतपूर्व  विन्ध्य  प्रदेश  के  राज्यपाल

 श्री  के०  सन्तान  थे  जो  कि  आजकल  हमारी
 राज्य  सभा  के  सदस्य  है  श्री  भाष्यम  ने  अपने

 भाषण  मैं  क्या  कहा  था  वह  सुनिये  —

 Y

 “The  danger  is  pointed  out  that
 imposition  of  Hindi  will  lead  to
 disruption  of  the  country.  Is  this
 corect?  On  the  other  hand,  if
 Hindi  is  progressivel’  introduced
 in  the  Union  adziu:cistration  and
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 communication  between  the  States
 is  also  in  Hindi  it  is  possible  to  ex-
 press  in  Hindi  mass  feeling  of  the
 inhabitants  of  one  region  to  the
 inhabitants  in  another  region  in

 a  much  more  effective  way  than
 English.”

 और  श्री  सन्तान  ने  अपने  भाषा  में
 कहा  था  वह  भी  सुन  लीजिये  :--

 “Hindi  has  functioned  for  the
 past  many  decades  as  the  lingua
 franca  of  India  at  the  mass  level.
 Even  the  British  Government  re-
 cognised  this  fact  by  making  it
 the  lingua  franca  of  the  Indian
 military  forces.  Under  Mahatma
 Gandhi’s  leadership,  intense  pro-
 paganda  for  Hindi  has  been  car-
 ried  on  for  the  past  40  years  and
 thousands  of  boys  and  girls  in
 non-Hindi  States  have  been  edu-
 cated  in  Hindi  to  a  level  similar
 to  the  S.S.L.C.”

 Shri  Ramanathan  Chettiar  (Karur):
 Gandhiji  wanted  Hindustani,  not
 Hindi.

 Dr.  Govind  Das:  “The  Hindi  taught
 in  the  school  will  be  continually
 nourished  by  the  Hindi  spoken  in  the
 bazar  and  the  Hindi  heard  in  the
 Cinema,  the  radio  and  other  places.
 On  the  other  hand,  no  English  will
 be  heard  anywhere  except  in  select
 gatherings  of  professors  and  scholars.”

 इसके  बाद  आप  शेष  प्र हिन्दी  भाषा-भाषी
 राज्यों  के  सम्बन्ध  में  कुछ  बातें  लीजिए  av
 कर्नाटक  में  अभी  थोड़े  दिन  पहले  ही--कर्नाटक
 दक्षिण  मैं  है  --एक  जल  कर्नाटक  हिन्दी
 कन्वेंशन  हुई,  जिसके  अध्यक्ष  थे  बंगलौर  के
 एक्स-मेयर,  श्री  आर  अनन्त  रामन,  बी०
 एस०  सी,  एल०  एल०  बी०  और  जिसका
 उदघाटन  किया  मंसूर  लेजिस्लेटिव  कौंसिल  के
 चेयरमन,  श्री  जी०  वी०  हल्‍ल्लीकेरी  ने  ।  वहां
 पर  जो  प्रस्ताव  पास  हुआ,  उसको  सुनिये

 “Although  Hindi  has  been  the
 declareg  official  language  of  the
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 Indian  Union,  provision  has  been
 made  for  the  continued  use  of  Eng-
 lish  in  the  form  of  an  _  Official
 language  until]  1965.  But  now
 there  is  a  move  to  amend  _  the
 Constitution  so  as  to  retain  Offi-
 cial  language,  it  is  said,  as  a  result
 of  extraordinary  pressure  from
 a  section  of  the  Non-Hindi  spea-
 king  public.  The  Karnatak  Hindi
 Convention  views  this  with  con-
 cern.  The  Convention  is  of  the
 opinion  that  to  give  place  in  the
 Constitution  an  official  status  to  a
 foreign  language  is  below  the
 self-respect  of  any  nation  and  a
 hindrance  to  the  healthy  growth
 of  the  official  language  as  well  as
 the  regional  languages.

 *  *  *

 Therefore,  this  Convention  ear-
 nestly  urges  upon  the  Govern-
 ment  to  give  up  their  efforts  to
 make  English  an  associate  official
 language  for  an_  unspecified
 period.”

 इसी  प्रकार  कटक  में  एक  सम्मेलन  हुआ,
 जिसके  अध्यक्ष  थे  पद्मश्री  श्री  आत्तंवललभ
 महान्ति,  एम०  ए०  ।  उस  सम्मेलन  में  यह
 प्रस्ताव  पास  किया  गया  :

 “यह  सम्मेलन  अंग्रेज़ी  भाषा  शिक्षा  का
 विरोध  न  करते  हुए  भी  अंग्रेज़ी
 भाषा  को  भ्रनिदिष्ट  काल  के  लिए
 हिन्दी  के  साथ  सहयोगी  या  अति-
 रिक्त  भाषा  के  रूप  में  ग्रहण  करने
 का  एकान्त  विरोधी  है  |  बदी
 अंग्रेज़ी  को  भ्र ति रिक्त  भाषा  के
 रूप  में  ग्रहण  करने  का  प्रयोजन  हो
 तो  इसे  केवल  १६६५  से  और
 पाँच  वर्ष  अर्थात्‌  १९७०  ई०  तक
 ही  रखा  जा  सकता  है  na

 इस  विषय  में  स्वामी  विचित्रानन्द  दास,
 एडवोकेट  ने  डरपना  यह  संशोधन  पेश  किया  था
 कि  पाँच  वर्ष  के  स्थान  पर  दस  द... क  रखा  जाने-
 किन्तु  उपस्थित  साहित्यिकों  में  से  (सी  ने
 भी  उनका.  समर्थन  नहीं  किया  ।
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 हाल  ही  में  बिहार  राष्ट्रभाषा  परिषद्‌  का

 एक  अधिवेशन  हुआ  जिसके  सभापति  श्री
 अनन्तशयनम्‌  श्रय्यंगार  थे  जो  जाँघ  के  रहने
 वाले  हैं  तेलुगु-भाषा  भाषी  हैं  ।  वह  बहुत  दिनों
 तक  हमारे  स्पीकर  थे  t  उन्होंने  अपने  अभि-
 भाषण  में  कहा  :

 “हिन्दी  भाषा  की  समृद्धि  से  भ्र प्रत्यक्ष  रूप
 में  उत्तर  भारत  की  सभी  अन्य
 भगिनी-भाषाओं  की  समृद्धि  होगी
 और  दक्षिणी  भाषाओं  की  भी  इस
 से  समृद्धि  होगी  क्योंकि  उनके
 काम-काज  की  भाषा  हिन्दी  ही
 होगी  v

 आगे  चल  कर  उन्होंने  कहा  t

 हिन्दी  के  प्रति  भारत  के  किसी  कोने  में
 वास्तविक  घृणा  नहीं  है  और
 सामान्य  रूप  से  सभी  मानते  हैं
 कि  इसका  प्रसार  अवश्य  होना
 चाहिए  एवं  यह  पूर्ण  रूप  से  राष्ट्र
 के  काम-काज  की  भाषा  बने  |
 ऊपर  से  जो  विरोध  कुछ  ओर  से
 देखने  में  आता  है  उसका  कारण
 यह  है  कि  हिन्दी-साहित्य  को
 अधिकाधिक  समृद्ध  करने  के  पुत्र
 ही  अंग्रेजी  से  हिन्दी  पर  उतर  आने
 का  हठ  अथवा  खींचा-तानी  हो
 रही  है  v

 अभी  दक्षिण  के  एक  विद्वान्‌  और  मैसूर
 विश्वविद्यालय  के  अवकाश-प्राप्त  प्रोफेसर
 श्री  चन्द्र हासन  दिल्ली  पधारे  थे  ।  उन्होंने  एक
 वक्तव्य  में  कहा  :

 “अगर  अंग्रेज़ी  को  जबरदस्ती  लादा  जा
 सकता  है  तो  क्‍या  कारण  &  कि
 हिन्दी  को  नहीं  लादा  जा  सकता
 जबकि  बात  ऐसी  नहीं  हूँ  ।  हिन्दी
 तो  भारत  की  भाषा  है  भारत  की
 अधिक  जनसंख्या  द्वारा  समझी
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 और  बोली  जाने  वाली  भाषा  है
 संविधान  में  जब  १६६५  के  वाद
 हिन्दी  को  राजभाषा  के  रूप  में
 प्रयोग  करने  की  व्यवस्था  कर  दी
 गई  तो  अब  एसा  क्‍यों  किया  जा
 रहा  ह  कि  हिन्दी  को  राजभाषा
 नहीं  बनने  दिया  जायगा  1
 द्रविड़  मुन्ने  कलाम  हिन्दी  का
 विरोध  करता  है  पर  यह  तो  भारत
 की  अखण्डता  का  भी  विरोधी  है
 वह  तो  अलग  द्रविड़ स्तान  चाहता
 है  1  उसे  देश  की  एकता  में  विश्वास
 नहीं  है  v

 गाडगिल  साहब  महाराष्ट्रियन  हैं.  हिन्दी
 भाषा-भाषी  नहीं  हैं  7  वह  बहुत  समय  तक  इस
 सदन  के  सदस्य  थे  और  पंजाब  के  राज्यपाल
 भी  रहे  हैं  1  उन्होंने  अपने  एक  भाषण  में  कहा

 “हिन्दी  एक  संगठित  करने  वाली  शक्ति
 है  1  जन-साधारण  को  एक  विशाल
 जीवन  की  तरफ़  ले  जाने  का  मार्ग
 है।.  .वह  अब  किसी  एक  प्रदेश
 की  न  होने  की  वजह  से  सारे  देश
 की  होगी  और  सारे  देश  का
 बौद्धिक  और  व्यवहारी  जीवन
 समृद्ध  करेगी  ।  हिन्दी  का  प्रचार-
 कार्य  एक  वाड यज्ञ  है  ras

 शअ्रध्यक्ष  महोदय  :  अब  माननीय  सदस्य
 अपना  भाषण  समाप्त  करने  का  प्रयत्न  कर  ।

 डा०  गोविन्द  दास  :  उपाध्यक्ष  महोदय,
 मेरा  जो  दृष्टिकोण  है  उसको  कोई  आपके
 सामने  नहीं  रखेगा  और  कम  से  कम  काँग्रेस
 वाले  तो  नहीं  रखेंगे  ।  इसलिए  मुझे  अपनी  बात
 कहने  के  लिए  कुछ  समय  और  दिया  जाये  ।

 गुजरात  विद्यापीठ  के  उपकुलपति  श्री
 देसाई  ने  अपने  एक  लेख  में  कहा  है  :

 “दुख  तो  यह  है  कि  यह  भी  कहा  जाता  है
 फि  हिन्दी  तैयार  नहीं  है  या  पूरी
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 तरह  विकसित  नहीं  है  1  स्वभाषा
 का  ऐसा  अपमान  करते  हुए  म
 आनी  चाहिए  और  कभी  कोई
 भाषा  बिना  उसको  उपयोग  किये
 कहीं  विकसित  हुई  देखी  है  ?  इस
 लिए  सरकार  को  प्रामाणिकता
 से  हिन्दी  के  उपयोग  के  लिए  पूरा
 मौका  देना  चाहिए  |  अभी  तक

 कानून  से  ऐसा  नहीं  किया  गया  है।
 इस  बाधा  को  दूर  करने  की  ज़रा-
 रत  है  v  इसके  बज/ये  हिन्दी  कभी
 आरा  ही  न  सके  ऐसा  कानूनी  कदम:
 उठाया  जा  रहा  है  vr

 वह  आगे  कहते  हैं  :

 “ऊपर  की  विचारणा  से  उल्टा  यह
 दिखाई  देता  है  कि  अंग्रेजी  को
 सुभाष।  के  रूप  में  ग्रहण  करना,
 यह  किसी  तरह  का  उपाय
 ही  नहीं  है  ।  इससे  तो  भाषा किय
 अझंघेर  और  कारबार  में  अराज-
 कता  ही  पैदा  होगी,  क्योंकि  श्रग्नेजी
 भाषा  बैसे  भी  देश  की  जनसंख्या
 के  एक  प्रतिशत  तक  पहुंची  है
 और  वह  भी  उसे  ठीक  तरह  से
 नहीं  आती  ।  और  प्रजापति
 देखते  हुये  इसके  बारे  में  हर
 साल  शिथिलता  ही  बढ़ेगी  t
 उसके  चिहन  सर्वत्र  नजर  आते
 हैं  ।  इस  वजह  से  शिक्षा  और
 राज-व्यवस्था  दोनों  में  सुधार
 नहीं  हो  रहा  है  1  प्रजा  चीखती
 रहती  है,  मगर  कोई  सुनता  हो
 नहीं  ।  स्वराज्य  की  नौकरशाही
 अग्रेजी शाही  बन  चुकी  है  1  यह  भी
 निम  नहीं  सकेगी,  क्योंकि  माध्यम
 के  रूप  में  उपयोग  करने  के  लिये
 अंग्रेजी  ही  उसे  (चोकर या ही
 को)  कम  जाती  जायगी  ia
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 मेरे  पास  और  भी  बहुत  से  उद्धरण  हैं,
 लेकिन  चूंकि  आप  कहते  हैं  कि  वक्त  नहीं  है,
 इसलिये  मैं  इतना  ही  कहना  चाहता  हूं  कि
 बम्बई  और  पूना  तथा  ग्रन्थ  हिन्दी  भाषा
 क्षेत्रों  के अनेक  लोगों  ने  हिन्दी  को  शीघ्र  ही
 केन्द्र  की  राजभाषा  के  स्थान  पर  प्रस्थापित
 करने  का  अनुरोध  किया  है  ।  उन  में  से  कुछ
 नाम  ये  हैं  :  श्री  विमलशकर  ना०  शास्त्री,
 श्री  कांतिलाल  एम०  जानी,  श्री  रतिलाल
 २०  जोशी,  श्री  मधसूदन  एम.  देसाई,  कोकिला
 र०  पटेल,  श्री  नन्द  किशोर  ओझा,  इन्दिरा
 र०  पारेख,  श्री  विपिनचन्द्र  वादे,  श्री
 किशोरीलाल  वशिष्ट  आदि  ।  ऐसे  कितने
 ही  लोग  हैं,  जिन्होंने  यह  कहा  है  कि  अंग्रेजी
 सहभाषा  के  रूप  में  हमेशा  के  लिये,  अनिश्चित
 काल  के  लिये  मुकरंर  न  की  जाये  ।

 मैं  अत्र  इन  उद्धरणों  को  पढ़ना  समाप्त
 करता  हूं  और  अन्त  में  अग्रेजी  के  केवल  दो
 उद्धरण  पढ़  कर  सुनाना  चाहता  हूं  |

 आयरलैंड  के  विख्यात  कवि,  थामस
 डेविस,  कहते  हैं  :

 “A  nation  without  a  mother
 tongue  cannot  be  called  a  nation.
 The  defence  of  one’s  mother
 tongue  is  more  essential  than  the
 defence  of  the  boundaries  of  one’s
 motherland,  because  the  mother
 tongue  is  a  more  powerful  bar-
 rier  against  the  intrusion  of
 foreigners  than  even  the  natural
 barriers  of  rivers  and  moun
 tains.”

 यह  कहा  जाता  है  कि  हमारी  भाषायें
 सघन  नहीं  हैं  ।  लेकिन  अंग्रेजी  के  एक  प्रमुख
 विद्वान  श्री  क्रस्ट  कहते  हैं  :

 “Indian  vernaculars  are  magni-
 ficent  vehicles  of  speech  and
 capable  of  expressing  any  human
 conception  and  being  the  vehicle
 of  the  highest  scientific  educa-
 tion.”
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 [ste  गोविन्द  दास]
 अन्त  में  मैं  आप  से  यह  कहूंगा  कि  मेरी

 समझ  में  नहीं  जाता  कि  इस  संकट-कालीन
 परिस्थिति  में  इस  विधेयक  को  क्‍यों  लाया
 जा  रहा  है  -  अभी  १६६५  तक  बराबर
 अंग्रेजी  चल  सकती  थी  इसलिये  मैं  इसका  इस
 वक्त  लाया  जाना  किसी  प्रकार  से  भी  उचित
 नहीं  समझता  ।  मैं  यह  नहीं  कहता  कि  सरकार
 ने  इस  संबंध  में  कोई  काम  नहीं  किया  है  ।  उस
 ने  कुछ  काम  किया  है,  लेकिन  यदि  गत  बारह
 वर्षों  के  एक  युग  में  उसने  संविधान  की  भावना
 के  अनुसार  उचित  काम  किया  होता,  तो  आज
 इस  विधेयक  की  ग्रा वश्य कता  न  होती  ।  देश
 के  प्रचंड  बहुमत  के  विरोध  में  सरकार  यह
 विधेयक  ला  रही  है  ।  इस  देश  के  शप  फीसदी
 लोग  अंग्रेजी  नहीं  जानते  हैं  और  दो  फीसदी
 अंग्रेजी  जानने  वालों  के  लिये  ह्  फीसदी

 “लोगों  के  ऊपर  अंग्रेजी  लादी  जा  रहो  है  ।

 जैसा  कि  मैंने  प्रभी  कहा  है,  इससे
 स्वतंत्रता  की  रक्षा  नहीं  हो  सकेगी,  इस  से

 एकता  की  स्थापना  नहीं  हो  सकेगी,  इस  से
 समाजवाद  की  रचना  नहीं  होगी,  इससे
 हमारी  आर्थिक  उन्नति  नहीं  होगी,  इस  से
 इस  प्रकार  के  कोई  भी  महत्वपूर्ण  काम  हो
 जायें,  यह  संभव  नहीं  है  ।  और  प्रजातंत्र  तो
 इसके  द्वारा  चल  ही  नहीं  सकता  ।  इस  विधेयक
 के  द्वारा  अनिश्चित  काल  के  लिये  अंग्रेजी
 लादी  जा  रही  है  1  मुझे  भय  है  कि  गत  बारह

 -वर्षों  में  हिन्दी  को  चलाने  के  लिये  जिस  प्रकार
 “कोई  योग्य  कार्य  नहीं  हुआ,  यदि  यह  विधेयक
 इसी  तरह  से  स्वीकृत  हुआ,  इसमें  कोई  समय
 न  रखा  गया--दस  वर्ष,  पांच  वर्ष  या  कोई
 भी  अवधि  निर्धारित  न  की  गई--तो  उसी
 कार  इस  विधेयक  के  स्वीकृत  होने  के  बाद
 भी  कोई  व्यावहारिक  कार्य  नहीं  हो  सकेगा  ।
 जो  कुछ  पिछले  बारह  वर्षो  में  हुआ  है,  वही
 भविष्य  में  होने  वाला  है  और  पन्द्रह  बीस
 वर्षों  के  बाद  हमारे  सामने  वही  परिस्थिति
 आयगी,  जो  कि  आज  हमारे  गा:
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 हिन्दी  को  चलाने  के  विषय  में  सरकार
 ने  कभी  कोई  आयोजना  नहीं  बनाई  है।
 जो  आयोग  मुकरने  हुआ,  वह  भी  कोई
 आयोजना  नहीं  बना  सका  और  इसी  प्रकार
 संसद्‌  की  कमेटी  भी  कोई  आयोजना  नहीं
 बता  सकी  ।  हमारी  पंचवर्षीय  योजनाओं
 में  भी  हिन्दी  चलाने  की  कोई  आयोजना
 नहीं  बनी  ।  बिना  किसी  निर्धारित  अवधि  के
 और  बिना  कोई  आयोजना  बनाये  इस  प्रकार
 के  विधेयक  को  मैं  स्वीकार  नहीं  कर  सकता  v
 मैं  तो  यह  मानता  हूं  कि आज  भी  सारा  काम
 काज  हिन्दी  में  चल  सकता  है  t  मैं  यह  भी
 मानता  हूं  कि  हम  ने  गलती  की  कि  जिस
 दिन  से  संविधान  लागू  किया,  उसी  दिन  से
 सब  काम  हिन्दी  में  क्‍यों  नहीं  चलाया  tv
 was  में  उसके  स्वतंत्र  होने  के  बाद  दूसरे
 दिन  से  ही  गैलिक  में  जब  काम  चल  सकता  है,
 इजराईल  में  उसके  स्वतंत्र  होने  के  बाद  सब
 काम  शिबू  में  चल  सकता  है,  जोकि  दोनों  मृत
 भाषायें  थीं,  तो  हिन्दी  और  न्य  भारतीय
 भाषायें  जोकि  मृत  भाषायें  नहीं  हैं,  इनके
 द्वारा  उस  दिन  से  सारा  काम  चल  सकता  था
 श्लोक  आज  भी  मैं  समझता  हूं  कि  चल  सकता
 है  1

 जैसा  मैंने  प्रारम्भ  में  निवेदन  किया  है,
 मुझे  दुख  है  कि  जिनके  चरणों  में  बैठ  कर,
 जिनके  नेतृत्व  में,  पंडित  जो  के,  मैंने  राज  तक
 अपना  सारा  जोवन  व्यतीत  किया  है,  गायत्री
 जो  मेरे  साथ:  रहे  हैं,  उगने  द्वारा  लाये  गये
 विधेयक  वग  मुझे  विरोध  करना  पड़  रहा  है  1
 तोन  बार  उनके  मतों  के  विरुद्ध  मुझे  अपना
 मत  देना  पड़ा  है।  एक  बार  उस  वक्‍त  जबकि
 संविधान  सभा  में  प्रेतों  का  प्रश्न  आया  था,
 दूसरी  बार  उस  वक्‍त  जबकि  गोबर  संबंधी
 मेरे  विधेयक  का  सरकार  ने  विरोध  किया  था
 और  तोसरो  बार  यह  है  ।  लेकिन  यह  मेरी
 ग्रन्तरात्मा  का  प्रदान  है,  यह  वह  प्रश्न  है  जिंस
 वो  सुलझाने  सुलझाते  प्लोर  जिस  के  लिये  काम
 करते  करते  पचास  वर्ष  का  अपना  खारा
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 wart  मैंने  व्यतीत  किया  है  और  जिस  प्रश्न
 को  स्वराज्य  के  बाद  मैं  सब  से  महत्वपूर्ण
 प्रश्न  समझता  हूं  7  इसलिये  अपने  अन्तरात्मा
 के  अनुसार  काम  करने  के  लिये,  इस  जोवन  के
 संध्याकाल  में,  मैं  बाध्य  हूं  ।  मेरो  निगाहों
 में  पंडित  जो  इतने  उदार  हैं,  शास्त्री  जी  इतने
 उदार  हैं  कि  वे  मुझे  गलत  नहीं  समझेंगे  और
 मेरा  जो  इस  संबंध  में  मत  है,  उसका  आदर
 करेंगे  ।

 मुझे  बड़े  दुःख  के  साथ  इस  विधेयक
 का  विरोध  करना  पड़  रहा  है  tT

 श्री  उ०  मू०  त्रिवेदी  :  उपाध्यक्ष  महोदय,
 मैं  fe  आज  यह  सोच  कर  आया  था  कि  आज
 हन्सो  हो  बोलूंगा  ।  लेकिन  मुझे  मेरे  कतिपय

 दक्षिण  के  मित्रों  न ेकहा  कि  आप  हमें  समझाने
 को  जब  कोशिश  कर  रहे  हैं  तो इस  वजह  से
 आप  अंग्रेजी  में  जरूर  बोलें  ।  उनके  इस  अनु-
 रोध  का  आदर  करते  हुये  मैं  अंग्रेजी  में  ही
 अपना  भाषण  दूंगा  ।

 Mr.  Deputy-Speaker,  Sir,  it  is  un-
 fortunate  that  this  Bill  has  been
 brought  before  the  House  in  a  manner
 unbecoming  of  the  great  party  which
 is  now  ruling  our  country.  The  Con-
 stitution  provides  that  we  must  pro-
 ceed...

 Shri  Tyagi  (Dehra  Dun):  I  thought
 Hindi  will  be  more  polite.

 Shri  U.  M.  Trivedi;  We  wou!d  like
 to  proceeq  and  abide  by  the  Consti-
 tution.  When  we  entered  office  as
 Members  of  this  House,  each  one  of
 us  took  an  oath  that  we  will  abide  by
 the  Constitution  and  uphold  the  Con-
 stitution.  The  Constitution  provides
 that  under  article  87,  the  President  is
 enjoined  to  summon  Parliament  by
 issuing  proper  summons  to  Members
 of  Parliament.  It  provides  that  at
 the  commencement  of  the  first
 Session,  the  President  shall  address
 both  Houses  of  Parliament  assembled
 together  and  inform  the  Parliament
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 of  the  causes  of  its  summons.  The
 address  was  presented  to  both  Houses
 of  Parliament  ang  this  address  had
 made  absolutely  na  reference  whatso-
 ever  to  the  present  Bill  which  has
 been  put  before  the  House.  As  to
 why  this  particular  method  was  fol-
 lowed  in  contravention  of  the  speci-
 fle  provision  of  law,  specific  provi-
 sion  of  our  Constitution,  passes  my
 comprehension.  In  England  there  is
 merely  a  convention  that  ie  address
 of  the  Monarch  must  state  the  reasons
 why  Parliament  has’  been  called.
 Here,  we  have  got  a  positive  provi-
 sion  of  law  that  the  causes  of  the
 summons  must  be  stated  in  the  ad-
 dress.  And  in  the  address  although
 specifically  all  the  various  Bills  which
 are  to  be  passed  in  the  House  were
 mentioned,  this  particular  Bill  was
 not  mentioned.

 The  other  legal  difficulty  about
 which  a  point  of  order  was  raised  this
 morning  and  which  was  very  obvious
 was  that  the  Government  has  thought
 it  fit  to  circumvent  the  provisions
 and  to  twist  .the  language  of  the  clear
 provisions  of  article  349  read  with
 article  344  of  the  Constitution.  I  have
 not  yet  understood  and  I  will  fail  to
 understand  the  arguments  of  the  hon.
 Law  Minister  that  it  was  sufficient
 to  appoint  one  commission  after  five
 years  and  then  not  to  care  for  the
 other  commission  which  was  to  be
 appointed  after  another  five  years.
 The  purpose  for  which  the  second
 commission  was  to  be  appointed  is
 very  clearly  indicated  in  the  article
 itself.  Both  the  commissions  had
 to  study  the  growth  of  the  Hindi  lan-
 guage  in  India  because  the  commission
 was  asked  to  make  recommendations
 about  the  progressive  use  of  the  Hindi
 language  for  the  official  purposes  of
 the  Union  in  five  years.  If  it  had  not
 progressed,  it  was  for  the  second
 commission  to  indicate  what  would
 have  been  the  progress  after  the  end
 of  ten  years.

 The  second  question  was  abv...  the
 restriction  on  the  use  of  English  lan-
 guage  for  all  or  any  of  the  official
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 {Shri  U.  M.  Trivedi}.
 purposes  of  the  Union.  As  to  how
 the  other  State  Governments  were
 acting  was  also  a  matter  to  be  studied
 by  this  commission  ang  also  the  lan-
 guage  to  be  used  for  all  or  any  of  the
 purposes  mentioned  in  article  348  of
 the  Constitution.  Article  348  clearly
 provided:

 “(l)  Notwithstanding  anything  in
 the  foregoing  provisions  of  this
 Part,  until  Parliament  by  law
 otherwise  provides—
 (a)  all.  proceedings  in  the

 Supreme  Court  and  in  every
 High  Court,

 (b)  the  authoritative  texts—

 (i)  of  all  Bills  to  be  introduced
 Or  amendments  thereto  to

 *be  moved  in  either  House  of
 Parliament  or  in  the  House
 or  either  House  of  the
 Legislature  of  a  State,

 (ii)  of  all  Acts  passed  by  Par-
 liament  or  the  legislature
 of  a  State  ang  of  all  Ordi-
 nances  promulgated  by  the
 President  or  the  Governor
 of  a  State,  and

 (iii)  of  all  orders,  rules,  regu-
 हु  gulations  and  bye-laws

 issued  under  this  Constitu-
 tion  or  under  any  law  made
 by  Parliament  or  the  Legis-
 lature  of  a  State,

 shall  be  in  the  English  language.
 Further,  it  provided:

 “(2)  Notwithstanding  anything  in
 sub-clause  (a)  of  clause  (l),  the
 Governor  of  a  State  may  with  the
 previous  consent  of  the  President,
 authorise  the  use  of  the  Hindi
 language,  or  any  other  language
 used  for  any  official  purposes  of
 the  State,  in  proceedings  in  the
 High  Court  having  its.  principal
 seat  in  that  State....”

 Now,  this  ought  to  have  been  studied
 by  the  commission.  In  Madhya
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 Bharat,  as  long  as  Madhya  Bharat
 was  in  existence,  immediately  an  ‘order
 was  made  by  the  Rajpramukh  that
 the  State  language  shal!  be  Hindi  for
 all  practical  purposes.  Even  in  the
 High  Courts,  you  could  argue  the  case
 in  Hindi.

 Shri  Radhelal  Vyas:  A  Bil!  was
 passed.

 Shri  U.  M,  Trivedi:  A  Bill  was
 passed.  The  same  was  the  state  of
 affairs  in  Rajasthan.  This  was  not
 studieq  at  all.  I  do  not  know  what
 happened  in  Bihar  and  what  was  the
 position  in  Uttar  Pradesh.

 Shri  K.  0.  Sharma:  (Sardhanria):
 About  Uttar  Pradesh,  Hindi.

 Shri  U.  M.  Trivedi:  If  all  these  con-
 ditions  were  to  be  studied  they  could
 have  been  studied  only  after  the
 lapse  of  ten  years.  When  you  have
 not  studied  all  those  things  and  not
 taken  that  particular  step,  and  yet
 have  come  to  the  conclusion  that  the
 recommendations  of  the  committee
 that  was  formed  at  thg  end  of  five
 years  was  a  sufficient  justification  for
 you  to  bring  forward  this  Bill,  I  most
 emphatically  and  humbly  submit  that
 it  was  not  a  correct  thing  that  the
 Government  has  done.  It  is  quite
 true  that  under  the  provision  of  arti-
 cle  255,  it  will  not  be  possible  for
 anybody  to  challenge  this  Act  before
 the  Supreme  Court  because  what  is
 lacking  in  this  is  merely  a  sanction  or
 a  recommendation.  But  we  cannot
 fight  for  these  words.  The  spirit  be-
 hind  the  whole  provision  was  there.
 It  is  the  meticulous  care  with  which
 now  the  Government  comes  forward
 and  suggests  that  the  plural  may
 not  include  the  singular  and  at  the
 same  time  it  comes  round  and  says
 that  where  the  word  ‘shall’  has  been
 ‘used,  we  may  interpret  it  as  ‘may’—
 these  are  not  very  good  things  in  the
 spirit  of  the  language,  in  the  spirit
 in  which  the  framers  had  framed  the
 Constitution.  The  debates  of  the
 Constituent  Assembly  leave  absolu-
 tely  no  doubt  in  the  mind  of  one  who
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 wants  to  read  them,  at  that  time,  the
 whole  Constituent  Assembly  was  one
 on  this  point,  although  there  were
 some  murmurs.  There  were  some
 objections.  All  those  objections  were
 rightly  waived  by  one  and  all  from
 the  south  and  from  the  north  that  the
 language  of  our  country  shall  be  Hindi.
 It  was  a  unanimous  decision.  That
 ‘decision  was  made  very  patent  when
 the  discussion  on  the  question  of
 numerals  to  be  used  were  discussed.
 On  that  point,  the  Hindi  lovers  had
 to  give  way,  to  allow  the  numerals
 as  written  in  the  Roman  language  to
 ‘be  used.  It  is  not  that  there  are  not
 sufficient  fanatics  al]  over.  There  are.
 I  am  not  pleading  here  as  a  fanatic.
 What  is  to  be  pleaded,  fanaticism
 apart,  and  the  question  that  has  to  be
 considered  is  that  if  each  one  of  us
 agrees  on  this  principle  that  if  there

 is  any  Janguage  in  this  country  which
 can  at  any  time  become  the  lingua
 franca  of  India,  the  one  and  only
 language  is  Hindi.  I  am  8  Gujarati.
 My  mother  tongue  is  not  Hindi.  I
 can  speak  Hindi  no  doubt.  But,
 after  having  travelled  over  most  parts
 of  India  ang  foreign  countries,  where
 there  are  many  Indians  _  settled,  I
 vome  to  one  single  conclusion  and  it
 is  this  that  the  only  language  which
 can  be  the  means  of  communication
 between  the  various  people  of  the
 States  of  our  country  is  Hindi.  It
 was  not  difficult  in  Rangoon  for  a
 man  coming  from  the  south,  Tami-
 lian,  Telugu,  Malayali  to  start  talking
 in  Hindustani  within  a  week  of  arri-
 val.  If  that  could  be  achieved  there,
 I  can  see  no  reason  whatever  why
 we  have  not  been  able  to  achieve
 the  same  thing  within  5  years.
 Whose  fault  is  it?

 bb  hrs.

 The  directive  Principles  were
 given  that  every  effort  shall  be  made
 for  0  years  for  the  compulsory  edu-
 cation  of  children.  If  this  compul-
 sory  education  of  children  had  been
 there,  if  provision  hag  been  made  to
 give  some  sort  of  knowledge  of
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 Hindi  to  the  youngsters  in  the
 various  parts  of  our  country,  today,
 the  opposition  which  appears  to  us
 coming  from  various  sources  would
 have  been  absent.  We  have  failed
 in  our  duty,  to  carry  out  the  direc-
 tive  principles  which  were  laid  before
 us  by  the  Constitution  makers.

 There  is  a  sort  of  opposition  coming
 from  the  south  and  I  come  _  across
 some  very  strong  protagonists  of  Hindi
 also  veering  round  to  the  view,  having
 gone  out  from  the  political  parties  to
 which  they  belonged,  and  they  think
 that  Hindi  must  not  be  imposed  upon
 the  people.  Nobody  wants  to  impose
 Hindi.  [I  will  certainly  oppose  any
 imposition  by  mere  force  of  law.  That
 will  not  be  democratic.  At  the  same
 time,  those  who  want  to  obstruct  the
 imposition  of  Hindi  or  the  use  of
 Hindj  for  the  whole  of  India,  must
 also  consider,  are  they  not  trying  to
 impose  English  upon  those  who  do
 not  want  it.

 Shri  S.  Kandappan:  English  is  not
 their  language.

 Shri  U.  M.  Trivedi:  Are  they  not

 Shri  S.  Kandappan:  It  is  equally
 foreign  to  us.

 Shri  U.  M.  Trivedi:  I  am  coming
 to  that  very  point.  If  it  is  equally
 foreign  to  somebody,  then,  is  it  meet
 and  proper  for  you,  is  it  the  principle
 of  democracy  that  English  must  be
 imposed  upon  the  rest  of  the  20  cro-
 res  of  people  simply  because  one  crore
 or  2  crores  or  3  crores  do  not  like  it?

 Shri  K.  Rajaram:  Don’t  you  feel
 that  Hindi  is  a  foreign  language  to
 us  in  the  south?

 Shri  U.  M.  Trivedi:  With  very  great
 respect,  I  must  tell  my  friends,  Hindi
 is  not  a  foreign  language.

 Shri  K.  Rajaram:  It  ts  a  foreign
 language  for  us.
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 Shri  Mutthu  Gounder  (Tiruppattur):
 It  is  as  much  foreign  as  English.

 Shrj  U.  M.  Trivedi:  It  is  a  ‘anguage
 which  you  do  not  understand.  It  is
 not  a  foreign  language.  The  moment
 you  accept  the  unity  of  India,  that
 India  is  one,  the  moment  you  accept
 Schedule  VIII  of  the  Constitution,
 you  will  find  that  neither  Tamil,  nor
 Telugu,  not  Hindi,  nor  Urdu,  nor
 Sanskrit,  nor  Gujarati,  none  of  these
 languages  are  foreign  to  our  country.
 The  only  language  which  is  foreign  is
 English.  It  finds  no  place  whatever
 in  the  Schedule.  It  is  an  irony  of  fate
 that  in  our  own  country  today,  after
 the  lapse  of  3  years  or  4  years  of
 the  making  of  the  Constitution,  I
 should  say,—the  Constitution  was
 made  and  came  into  existence,  if  I
 remember  aright,  on  26th  November,
 949—it  was  already  made  by  us—l4
 years  after  the  making  of  the  Cons-
 titution,  and  after  having  agreed  to
 the  principle  that  Hindi  shall  be  the
 language  of  India,  we  are  bringing  a
 Bill  which  creates  a  doubt  in  the
 mind  of  the  people.

 Some  are  not  satisfied  with  what  is
 being  put  there,  that  English  will  still
 be  there.  Hindi-lovers  are  feeling
 that  for  all  time  to  come,  we  are
 losing  the  one  single  thing  that  we
 have  achieved  of  having  unity  in  our
 country  with  all  the  diversities  that
 exist  in  our  country.  This  Bill;  there-
 fore,  is  not  welcomed  by  the  lovers  of
 Hindi.  It  is  also  not  welcome  as  I
 find  from  those  who  do  not  want  it.
 They  think  that  the  Governmént  has
 not  gone  the  whole  hog  with  them.
 We  feel  that  some  injustice  is  being
 done  to  the  country  at  large.  T  do
 not  want  to  recapitulate  the  various
 Tesolutions  passed  all  over  the  coun-
 try  on  this  question  of  Hindi.  Thuse
 of  us  who  have  travelled  in  the
 South  have  come  across  people  who
 have  exerted  themselves  in  learning
 Hindi,  very  chaste  Hindi.  I  was  an
 honorary  teacher  of  the  Dakshin
 Bharat  Hindi  Prachar  Sabha  and
 much  older  men  than  I.  were  my
 pupils.  With  the  assiduity  and  indus-
 try  with  which  they  learnt  the  lan-
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 guage  and  the  rapid  progress  that
 they  made,  within  5  days,  they  were
 able  to  write  letters.  It  has  given
 hope  that  if  Hindi  is  being  taught,  if
 efforts  were  made  without  showing
 fanaticism  whatsoever  of  any  kind,
 and  given  proper  direction  with  love
 and  regard,  Hindi  could  have  been
 made  easily  the  language  of  the
 whole  country.

 It  is  true,  because  we  cannot  forget,
 that  due  to  English  we  have  advanc-
 ed  our  knowledge.  But,  then,  this
 was  naturally  due  to  the  fact  that
 the  language  of  the  British  who  ruled
 us  was  English.  If  the  language  of
 those  who  ruled  us  was  French
 as  it  was  in  Pondicherry,  we  would
 have  got  the  knowledge  through
 French.  If  the  language  of  those  who
 ruled  us  was  Hindi,  we  would  have
 got  our  knowledge  through  Hindi.
 Nothing  would  have  prevented  us
 from  getting  the  knowledge  that  we
 have  got  today.  Every  language  enu-
 merated  in  the  Schedule  is  sufficiently
 strong  in  vocabulary  to  impart  the
 knowledge  to  each  one  of  us  for  all
 the  studies  that  we  want.  Take  the
 language  of  the  Danes—it  is  a  small
 country.  They  have  got  scientists.
 English  is  not  the  lauguage  of  the
 British  isles  with  a  total  population
 of  4  crores  or  5  crores.  The  language
 of  20  crores  of  people  could  not  have
 science  is  an  unbelievable  thing.  The
 most  unfortunate  thing  is  that  the
 development  that  ought  to  have  been
 made  has  not  been  made.  But,  it  is
 progressing.  We  were  handicapped.
 We  were  slaves  al]  these  days.  We
 have  broken  slaves  al]  these  days.
 We  have  broken  those  shackles.  To-
 day,  we  want  to  progress  in  that
 direction.  Should  we  now  put  some
 shackles  over  us  by  having  this
 language  which  is  foreign  to  us?  It  is
 true,  we  are  indebted,  most  of  us
 are  indebted  certainly  to  English  for
 the  knowledge  that  we  have  gather-
 ed  through  English.  But  that  is
 merely  an  incident  or  an  accident  in
 life.  Accidentally.  we  were  in  that
 position  and,  therefore,  we  had  to
 do  it,  But  that  cannot  be  a  justifica-
 tion  for  keeping  English  for  our
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 children  to  learn.  How  shameful  it
 becomes  when  we  go  to  a_  foreign
 land,  ang  we  are  asked  ‘What  is  the
 language  in  which  all  your  work  in
 your  country  is  carried  out?’  We  have
 to  say  ‘In  English’.

 We  are  not  what  I  might  call
 varnasankaras  born  of  the  British.
 We  have  a  distinct  culture  of  our
 own,  and  having  a  culture  of  our  own,
 we  are  people  who  are  a  distinct  race
 from  the  British,  with  a  distinct  his-
 tory  and  a  distinct  stamp  and  a  parti-
 cular  pride  that  we  possess.  It  is
 militating  against  that  very  pride  of
 ours  if  we  accept  the  proposition  that
 English  shall  continue  to  be  the
 language  of  our  country.

 It  is  quite  true  that  those  of  us,
 people  like  me,  who  have  been  prac-
 tising  at  the  Bar,  have  developed  this
 habit  of  talking  in  English.  Having
 always  been  mustering  our  thoughts
 in  English,  we  find  it  easy  to  express
 ourselves  in  English.  But  that  can-
 not  be  the  excuse  for  continuing
 English  as  the  language  of  our  coun-
 try.  We  are  a  passing  generation.
 We  cannot  leave  a  legacy  upon  those
 who  are  coming  behind  us  by  putting
 upon  them  the  same  _  shackles  and
 continue  the  slavery  which  _  this
 language  has  brought  upon  us.  If  we
 have  to  go  with  our  heads  high,  and
 if  we  have  to  make  ourselves  felt  as
 a  nation  in  this  world,  we  must  have
 a  language.  And  what  can  be  that
 language?  Let  us  think  dispassion-
 ately.  Let  us  think  in  terms  only  of
 the  unity  of  our  country.  Let  us
 think  in  terms  of  the  great  nation
 which  we  have  built  up  after  the
 Constitution  has  been  given  to  us.  If
 we  think  in  those  terms  we  _  shall
 come  to  one  conclusion  and  one  con-
 clusion  alone,  namely  that  there
 cannot  be  any  other  language  but
 Hindi  for  this  country.  And  what  is
 the  difficulty  in  studying  Hindi?  I
 have  not  yet  come  across  any.  Per-
 haps  with  the  exception  of  Malayalam
 and  Tamil,  all  the  alphabets  in  each
 one  of  the  languages  are  the  same;
 Bengali,  Gujarati,  Oriya,  Marathi,
 Kanarese,  Telugu  and  all  other  langu-
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 ages  have  the  same  alphabets,  namely
 ka,  kha,  ga,  gha,  etc.  There  is  no
 change  at  all.  Even  in  Burmese,  even
 in  Ceylonese,  and  even  in  Siamese,
 the  alphabets  are  those  derived  from
 Sanskrit.

 Shri  S.  Kandappan:  That  is  not  so
 in  Tamil.

 Shri  U,  M.  Trivedi:  I  have  already
 said  so.  I  know  a  little  smattering  of
 Tamil,  and  I  have  already  said  that
 that  is  not  so  in  Tamil.  Tamil  is  a
 superior  language  in  this  sense  that
 it  has  the  least  number  of  alphabets
 in  this  world.  The  difficulty  about
 Tamil  is  only  this  much,  namely:

 सचयो  :  भेदा:  तथ्यो  :  भेदा:

 That  means,  what  you  talk  as  sa  we
 would  talk  as  cha,  and  what  you  talk
 as  ta  we  would  talk  as  tha.  That  is
 all.  At  the  same  time,  I  do  not  want
 to  decry  the  language.  Tamil  is  a
 rich  language.  Tamil  is  a  language
 of  rich  poets.  Tamil  has  got  its  own
 literature.  Tamil  has  enriched  the
 culture  of  India.  But  that  does  not
 mean  that  Tamil  should  be  the  lan-
 guage  for  the  whole  country.  Nobody
 says  that  Tamil  should  not  be  declar-
 ed  as  the  language  of  the  State  in
 which  it  is  spoken;  it  should  be  used.
 And  it  must  be  enriched.  But  at  the
 same  time,  I  pray,  and  each  one  of  us
 us  prays,  that  the  Tamilian  friends
 should  realise  that  if  this  great  coun-
 try  has  to  rise  and  the  old  dissensions
 must  be  forgotten  it  can  only  be  done
 by  having  one  single  language  in  our
 country  for  the  sake  of  this  country,
 for  the  growth  of  this  country  and  for
 the  greatness  of  this  country.

 With  these  words,  I  oppose  this
 Bill.

 Mr.  Deputy-Speaker:  Now,  Shri  M.
 L.  Dwivedi,  Shri  M.  L.  Dwivedi.  The
 hon.  Member  is  not  here.  Now,  Shri
 S.  N.  Chaturvedi.

 Shri  M.  L.  Dwivedi  (Hamirpur):
 Mr.  Deputy-Speaker,  Sir....
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 Mr,  Deputy-Speaker:  I  am  sorry.  I
 called  the  hon.  Member  twice  but  he
 did  not  get  up.  I  have  called  Shri
 S.  N.  Chaturvedi  now.

 Shri  S.  N.  Chaturvedi  (Firozabad):
 I  have  heard  with  attention  the  debate
 that  has  gone  on  on  the  Official
 Languages:  Bill.  This  is  a  subject
 -which  has  aroused  controversy,  but
 just  as  the  previous  speakers  have
 appealed,  I  also  join  them  in  urging
 for-a  calm  consideration  of  this  sub-
 ject.

 There  are  sO  many  important  con-
 siderations  involved  in  this  matter,
 ‘such  as  the  unity  of  the  country,  the
 growth  of  our  culture,  the  develop-
 ‘ment  of  our  intellectual  heritage  etc.
 I,  therefore,  appeal  that  we  should  not
 be  carried  away  by  slogans.  We
 should  not  doubt  or  suspect  each
 other’s  motives.  We  should  not  be
 ‘suspicious,  and  should  not  base  our
 judgments  on  what  the  fanatics  on
 either  side  may  say.  There  is  a  very
 jarge  element  both  in  the  Hindi-
 speaking  and  in  the  non-Hindi-
 speaking  areas,  which  thinks  sanely

 ‘and  calmly  on  this  subject,  and  if
 they  sit  together  and  discuss,  they
 Can  arrive  at  a  proper  and  reasonable
 solution.

 The  first  point  is  that  the  use  of  a
 foreign  language  as  our  medium  of
 communication  is  certainly  very  dero-
 &atory  to  our  self-respect.  It  hurts
 our  pride  and  lowers  us  in  the  estima-
 tion  of  others.  Even  our  culture  is
 belittled  by  this.  Others  from  a  very
 poor  opinion  of  a  culture  which  has
 not  been  able  to  give  even  an  ade-
 quate  vehicle  of  thought.  Probably,
 we  are  the  only  people  in  the  world
 who  have  been  disparaging  their  own
 language.  Nobody  else,  I  think,  in
 any  country  has  talked  about  the  in-
 adequacy  of  its  own  language  as  a
 vehicle  of  expression.  What  is  the
 reason  for  this?  As  my  hon.  friend
 Shri  H.  N.  Mukerjee  has  pointed  out
 by  quoting  Dr.  Rabindranath
 Tagore,  how  can  a  mint  go  on
 turning  out  coins  when  they  are
 not  legal  tender?  If  we  put  the
 seed  in  cold  storage,  how  can  _  it
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 sprout?  That  is  what  has  happened.
 When  a  language  goes  out  of  use,  how
 can  it  develop?  So,  English  to  which
 we  have  given  our  adherence,  and
 sometimes  fanatical  adherence,  has
 come  to  be  used  as  the  language  in
 this  country.  It  was  used  because  a
 nation  came  here,  conquered  this
 country  and  ruled  over  us,  and,  there-
 fore,  their  language  was  learnt  by  a
 certain  number  of  people  and  that  Jan-
 guage  then  became  the  official  langu-
 age.  But  in  spite  of  two  hundred  years
 of  usage  it  has  not  become  the  langu-
 age  of  more  than  two  per  cent.  of  the
 people.  Even  this  2  per  cent.  does  not
 use  it  with  any  amount  of  proficiency.
 I  am  on  the  management  of  a  post-
 graduate  college,  and  I  have  seen
 that  even  the  lecturers  in  those  col-
 leges  cannot  probably  write  8  whole
 letter  correctly  in  English....

 An  Hon.  Member:  Which  university
 is  that?

 Shri  Ss.  N.  Chaturvedi:  There  are
 mistakes  in  those  letters....

 An  Hon.  Member:  U.P.  University.

 Shri  S.  N.  Chaturvedi:  I  think  that
 this  applies  to  most  of  the  universi-
 ties.

 Shrimati  Yashoda  Reddy  (Kur-
 nool):  Certainly  not.

 Shri  S.  N.  Chaturvedi:  Our  perfor-
 mance  in  English  has  been  of  a  pretty
 Jow  order.  How  many  original  and
 creative  contributions  have  been
 made  by  our  people  in  English?  ‘I
 think  that  whatever  contributions
 have  been  made  by  our  people  are
 mostly  imitations.  We  cram  up  some
 phrases  and  we  just  throw  them
 about.  That  is  all  that  we  have  done.
 Our  actual  contribution  to  creative
 literature  and  science  has  been  al-
 most  nil.  There  may  be  one  or  two
 Rabindranath  Tagores  or  J.  C.  Boses.
 But  I  do  not  know  how  many  Miltons,
 how  many  Rabindranath  Tagores,  how
 many  J.  C.  Boses  have  remained  mute
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 or  inglorious  because  of  a  foreign
 medium.

 Shri  S,  Kandappan:  Do  not  make
 such  sweeping  remarks.  There  are
 Miltons  in  all  languages.

 Shri  S.  N.  Chaturvedi:  I  am  saying
 about  our  contribution  through  the
 English  language  here.  The  great
 reservoir  of  intelligence  and  initiative
 that  we  have  in  this  country,  98  per
 cent.  non-English  knowing  people,  has
 not  been  tapped.  (Interruptions).  I
 am  talking  about  facts  as  they  exist.
 We  are  confining  ourselves  to  the  2
 per  cent.  of  the  people  who  are  con-
 sidered  educated  in  this  country.
 They  consider  themselves  separate
 from  the  common  man.  They  are  a
 little  anglicised  in  their  approach.
 They  are  losing  their  roots  in  the  soil
 of  this  country.  That  is  what  has
 happened.  They  cannot  communicate
 even  with  their  own  countrymen.
 What  they  learn  is  not  passed  on  to
 the  other  98  per  cent.  of  the  people.
 There  is  thus  a  tremendous  loss  of
 talent  in  this  country  and  the  coun-
 try  is  suffering  due  to  that.  That  is
 what  to  which  I  am  drawing  the
 attention  of  the  House.  From  the
 very  early  stage,  all  our  attention  is
 diverted  to  cramming  these  English
 words.  We  do  not  know  the  spellings.
 The  spelling  is  peculiar.  Everything
 is  peculiar.  Because  competitive
 examinations  are  held  in  the  English
 medium,  they  have  to  learn  the  langu-
 age.  That  is  why  their  initiative,
 their  intelligence  and  their  creative
 effort  are  all  crippled.  That  is  my
 point.  We  have  almost  consigned  the
 98  per  cent.  of  our  people  to  oblivion.
 They  cannot  progress  without  acquir-
 ing  knowledge  of  the  English  langu-
 age,  howsoever  eminent  they  may  be
 in  their  own  language.

 These  are  the  two  things  I  am  say-
 ing.  There  is  the  question  of  our
 national  pride.  There  is  the  question
 of  dwarfing  and  blighting  all  the
 talent  in  the  country.  These  have  to
 be  considered.
 378  (Ai)  LSD.—T,
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 5.24  hrs.

 [Surr  KHApDILKAR  in  the  Chair]
 I  have  learnt  the  English  language.
 I  know  that  it  has  a  very  rich  litera-
 ture.  I  have  no  animus  against  the
 English  language.  Nor  is  it  intended
 that  English  will  go  away  from  this
 country  at  any  time.  We  have  no
 such  idea.  The  point  is  that  it  should
 not  be  the  medium  of

 Suction,
 it

 should  not  be  the  medi  of  com-
 munication,  it  should  not  be  the
 medium  of  administration.  That  is
 all  we  say.  Let  us  give  English  all
 the  respect  it  deserves.  We  shall  take
 knowledge  from  any  country,  from
 anywhere,  from  any  language.  Other
 countries  have  also  done  it.  They
 have  not  banned  English;  they  have
 not  banned  German.  Even  now,  when
 these  2  per  cent  of  our  English  know-
 ing  people  go  out  to  other  countries,
 for  scientific  education,  they  have  also
 to  learn  German;  some  people  have
 to  learn  Russian  and  others’  other
 languages.  That  is  what  we  want  to
 do.

 We  want  to  give  that  knowledge
 through  the  medium  of  our  own
 language,  not  only  Hindi  but  other
 languages  too,  every  regional  langu-
 age.  The  regional  language  should
 be  the  medium  of  instruction  in  the
 State  in  which  it  is  spoken.  I  am  sure
 if  this  happens,  all  languages  will
 develop.  They  will  develop  side  by
 side.  But  until  English  ceases  to  be
 the  medium  of  instruction,  none  of
 these  4  languages  will  develop  to  its
 utmost,  as  it  should.  It  is  only  when
 they  become  the  media  of  instruction
 in  their  own  different  States  that  they
 will  progress.

 But  the  question  remains  of  a  com-
 mon  language  for  the  whole  country.
 There  are  misapprehensions  on  _  this
 score.  But  I  can  say  about  myself
 and  I  think  about  a  very  large  sec-
 tion  of  the  MHindi-speaking  people,
 that  they  do  not  want  to  take  any
 unfair  advantage  through  making
 Hindi  the  common  language  of  this
 country.  It  was  because  it  was  decid-
 ed  by  the  Constituent  Assembly  that
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 Hindi  should  be  the  common  language
 that  it  has  been  so  accepted.  If  this
 question  is  reopened,  probably  another
 controversy  will  arise.  Also,  Hindi
 happens  to  be  the  language  not  only
 of  the  largest  number  of  people  in
 the  country  but  it  is  understood
 throughout  the  country.  And  it  is  in
 order  that  it  should  became  the  com-
 mon  langugge  of  this  country  and
 should  be  Whost  widely  and  _  easily
 understood,  this  language  should  be
 put  into  use  at  the  earliest  stage.  The
 sooner  it  is  put  into  use,  the  earlier
 will  it  develop  and  grow.  Then  the
 apprehensions  on  the  score  of  its  in-
 adequacy  will  disappear.

 I  can  understand  the  apprehensions
 of  my  non-Hindi  speaking  friends.  So
 far  as  we  are  concerned,  we  certain-
 ly  want  that  the  Hindi  language
 should  become  the  official  language
 of  this  country  but  only  with  their
 goodwill.  It  should  become  the  bond
 of  unity  and  not  an  agency  of  dis-
 integration.  We  do  want  their  co-
 operation  and  we  certainly  appeal  to
 their  goodwill  and  to  their  good
 sense.  After  all,  there  has  to  be  a
 common  language  for  this  country  and
 that  common  language  has  to  be  one
 of  the  4  languages  recognised  by  the
 Constitution.

 Shrimati  Yashoda  Reddy:  It  is  be-
 cause  of  our  cO-operation  that  today
 we  are  discussing  it.

 Shri  S.  N.  Chaturvedi:  I  am  grateful
 for  that.  Only  the  other  day  my  hon.
 friend  remarked,  ‘You  must  be  feel-
 ing  happy  that  this  Bill  has  come’.  I
 replied  I  can  only  feel  happy  if  you
 are  happy,  not  otherwise’.  I  have  no
 desire  to  be  happy  at  others’  expense;
 there  is  no  sense  of  exultation  about
 it.  This  is  a  question  for  all  of  us
 to  solve  and  we  should  put  our  heads
 together  and  come  to  some  decision
 by  agreement.  If  that  happens,  this
 Parliament  will  be  remembered  in
 history  for  having  given  this  country
 a  common  language,  not  if  it  divides
 the  country  because  of  this  language
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 controversy.  That  is  why  I  make  this
 appeal.

 Again  I  say  that  we  do  not  want  to
 take  any  unfair  advantage.  At  least
 that  is  not  the  feeling  of  sensible
 persons.  In  the  beginning,  you  will
 certainly  feel  a  sense  of  disadvantage.
 That  is  because  they  have  not  made
 up  their  minds  to  learn  this  language.
 If  they  could  go  to  England  and  com-
 pete  in  the  ICS  competitive  examina-
 tion  with  English-speaking  people  and
 beat  even  Englishmen  in  their  own
 language  there,  I  am  sure  they  can
 compete  very  well  with  their  own
 countrymen  even  if  the  examinations
 are  held  through  the  medium  of
 Hindi.  If  there  is  a  desire—although
 the  Language  Commission  and  _  the
 Committee  have  not  countenanced
 this  proposal—that  their  interest
 should  be  safeguarded  during  the
 transitional  period  by  a  quota  system
 in  the  examinations  given  to  the  4
 languages,  to  set  at  rest  all  misap-
 prehensions,  we  can  agree  to  that.
 But,  if  as  the  Committee  suggested,
 there  should  be  a  moderation  com-
 mittee  and  some  uniform  standard
 should  be  evolved,  that  might  be  a
 better  course.  I  say  this  only  as  an
 earnest  of  our  goodwill,  although  the
 proposal  of  the  quota  system  has  been
 discountenanced  by  the  committee.

 I  think  we  should  not  consider  this
 Bill  in  terms  of  putting  the  Hindi-
 speaking  people  at  an  advantage  and
 the  non-Hindi  speaking  people  at  a
 disadvantage.  Let  us  not  judge  each
 other  by  what  the  extremists  on
 either  side  say.  Let  us  remember
 that  there  is  a  very  large  section  of
 our  people  who  can  think  calmly  and
 coolly  over  this  matter  and  come  to
 a  decision  with  honour  and  _  respect
 and  with  glory  to  all  of  us,  to  this
 country  and  to  this  Parliament.

 Shri  A.  S.  Alva  (Mangalore):  I  beg
 to  support  the  motion.  We  are  un-
 necessarily  troubling  ourselves  with
 the  question  whether  Hindi  is
 opposed  to  any  of  the  other  languages
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 in  the  country.  We  have  accepted
 Hindi  as  the  official  language  and
 that  stands.  There  is  no  dispute  that
 Hindi  must  be  the  official  language.

 Article  343
 within  fifteen  years.

 contemplates  that
 it  may  not  be

 possible  to  switch  over  to  English,
 and  therefore  clause  (3)  of  that
 article  says:

 “Notwithstanding  anything
 in  this  article,  Parliament  may
 by  law  provide  for  the  use,  after
 the  said  period  of  fifteen  years,
 of—

 (a)  the  English  language,  or..”

 Further,  article  344  envisages  com-
 missions  to  be  appointed  to  find  out
 how  far  Hindi  can  be  used.  It  even
 envisages  that  Hindi  could  be  used
 before  I5  years,  because  clause  (6)
 of  the  article  says:

 “Notwithstanding  anything  in
 article  343,  the  President  may,
 after  consideration  of  the  report
 referred  to  in  clause  (5),  issue
 directions  in  accordance  with  the
 whole  or  any  part  of  that  report.”

 Therefore,  it  is  clear  that  the  Consti-
 tution  itself  contemplates  that  English
 must  continue  for  5  years,  and  if
 Hindi  has  sufficiently  progressed,  it
 can  be  used  even  before  15  years.
 But  for  that  a  committee  was
 appointed.  They  went  into  the  whole
 matter,  considered  all  the  aspects  and
 came  to  the  conclusion  that  it  may
 not  be  possible  immediately:  after  5
 years  to  change  over.

 With  your  permission,  Sir,  I  would
 refer  to  page  13,  paragraph  22  of  the
 Report  which  says:

 “The  process  of  changeover
 from  English  to  Hindi  as  the
 Union  officia]  language  has  to  be
 so  developed  and  regulated  that
 it  may  be  effected  without  caus-
 ing  any  dislocation  and  with  the
 minimum  of  inconvenience,  and
 in  determining  the  pace  at  which
 changes  should  be  brought  about,
 consideration  has  to  be  given,

 VAISAKHA  3,  885  (SAKA)  Languages  Bill  47459

 among  other  things,  to  the  prog-
 ress  of  Hindj  in  non-Hindi  areas,
 and  the  linguistic  capacty  of
 existing  government  servants.
 The  process  of  changeover  should
 also  not  have  the  effect  of  placing
 any  linguistic  groups  at  a  dis-
 advantage  in  the  matter  of  rec-
 ruitment  to  the  public  services.”

 Then  it  proceeds:

 “In  the  first  phase,  Hindi  has
 to  be  used  in  addition  to  English,
 and  preparatory  measures  taken
 which  will  set  the  position  for
 the  next  phase  when  the  disconti-
 nuance  of  English  for  different
 official  purposes  may  be  brought
 about  progressively.  The  date
 for  the  final  changeover  from
 English  to  Hindi  will  mark  the
 point  of  culmination  in  this  pro-
 cess  rather  than  a  new  stage.  It
 cannot,  therefore,  be  regarded  as
 a  deadline,  and  the  approach  to
 this  question  has  to  be  flexible
 and  practical.  The  Committee
 considers  that  until  1965,  English
 should  be  the  principal  official
 language  of  the  Unicn  and  Hindi
 the  subsidiary  official  janguage;
 and  from  965  when  Hindi  be-
 comes  the  principal  official  lan-
 guage,  English  should  be  used  as
 a  subsidiary  officia]  language  for
 purposes  to  be  specified  by
 Parliament  by  jaw  in  due  course
 for  as  long  as  may  be  necessary.”

 This  makes  it  clear  that,  as  I  sub-
 mitted  in  the  beginning,  it  is  not
 necessary  to  wait  for  the  deadline  till
 1965.  The  President,  after  appointing
 a  commission,  could  switch  over  to
 Hindi  even  before  that  period.  But
 in  this  report  they  came  to  the  con-
 clusion  that  it  would  not  be  possible
 to  switch  over  from  English  before
 965  or  even  immediately  after  that.
 It  is  on  account  of  the  precautions
 which  the  Committee  has  mentioned
 that  this  Bill  has  been  brought  for-
 ward.

 There  need  not  be  any  hostility  as
 far  as  English  is  concerned.  My  hon.
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 friends  have  submitted  that  English
 will  be  necessary  for  scientific  and
 technological!  studies,  especially  when
 People  have  to  go  to  outside  places.
 The  Committee  has  gone  into  this
 also  carefully,  and  at  page  ll  they
 Say:

 “The  gradual  replacement  of
 English  in  official]  work  by  Hindi
 and  the  regional  languages  does
 not  mean  severaiice  of  our  ties
 with  English.

 “The  specia]  place  which  it
 Must  continue  to  have  in  the
 intellectual  and  scientific  fields,
 and  as  a  means  of  international
 contacts  is  not  conditional  upon
 the  perpetuation  of  the  existing
 arrangement.  We  live  in  an  age
 of  rapid  scientific  advancement
 ang  technological  change.  The
 development  of  science  and  tech-
 nology  may  take  place  at  an  even
 faster  pace  in  future,  and  these
 subjects  will  play  an  increasingly
 dominant  part  in  our  _  national
 life.”

 So,  they  say  that  English  should
 not  be  wiped  out.  My  submission  is
 that  if  in  965  Hindi  is  introduced  as
 the  official  language  and  English  is
 replaced,  practically  it  wil]  mean  that
 all  the  Members  of  Parliament  who
 do  not  know  Hindi  will  be  absolutely
 useless  and  will  not  be  able  to  dis-
 charge  their  functions  after  that
 period.  We  are  only  pleading  for
 some  more  time.  During  these  years
 Hindi  has  made  very  good  progress
 in  the  South,  and  we  should  be  able
 to  switch  over  to  Hindi  within  a
 period  of  ten  years  from  the  dead-
 line.

 The  Law  Minister  said  that  the
 word  “may”  was  enough,  but  in  all
 humility  I  submit  that  we  should  not
 wrangle  over  it.  As  commonly  under-
 stood.  “shall”  means  a  different  thing,
 and  it  is  necessary  to  change  “may”
 into  “shall”.  I  am  sure  Government
 will  see  its  way  to  accepting  that
 amendment.
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 Shri  Hem  Barua  (Gauhati):  This
 Languages  Bill  has  unfortunately
 kicked  up  clouds  of  heat  and  froth,
 conflict  and  controversy,  not  only  in
 the  Lobbies  of  Parliament,  but  also
 in  the  country  as  a  whole.

 There  are  two  sets  of  views,  each
 an  extreme  view  clashing  with  the
 other  in  an  atmosphere  of  anger  and
 banter.  But  to  me  this  is  all  mean-
 ingless  froth  and  bubble,  in  the
 frenzied  atmosphere  of  which  the
 real  perspective,  the  national  pers-
 pective,  is  either  lost  or  distorted.
 You  cannot  bring  the  actual  perspec-
 tive  into  focus  if  you  put  the  teles-
 cope  under  your  blind  eye.  This  is
 what  is  happening  unfortunately  in
 the  country  today.

 There  are  two  schools  of  thought,
 contending  schools,  and  they  are
 either  blind  of  one  eye,  or  they  suffer
 from  a  myopic  vision  in  both  their
 eyes.  And  a  man  with  jaundiced
 eyes  sees  nothing  but  jaundices
 everywhere.

 The  views,  for  instance,  which  Dr.
 Govind  Das  is  reputed  to  represent
 on  the  one  hand,  and  the  views  of
 Shri  Frank  Anthony  which  are  very
 well  known,  are  diametrically  opposed
 to  each  other.  In  their  mental
 approaches  and  in  their  psychological
 attitudes,  Dr.  Govind  Das  and  Shri
 Frank  Anthony  are  as  apart  from
 each  other  as  the  astronauts  are  from
 the  moon  today,  ang  both  of  them
 come  from  Jabalpur!

 To  me  this  Bill  is  an  honest  attempt
 by  an  honest  man  at  effecting  a  com-
 promise  between  these  two  contend-
 ing  schools  of  thought,  these  two
 opposing  views.  and  these  two  oppos-
 ing  principles,

 Shri  0.  C.  Sharma:  And  an  honest
 man  is  speaking  on  the  Bill.

 Shri  Hem  Barua;  Thank  you.
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 An  Hon.  Member:  At  least  now
 you  realise  it.

 Shri  Hem  Barua:  May  I  say  this  is
 a  synthesis,  a  compromise,  between
 Shri  Nehru,  whose  weakness  for  the
 English  language  is  proverbial,—  it  is
 said  that  he  even  dreams  in  English—
 who  is  a  “queer  mixture  of  the  East
 and  the  West,”  and  Shri  Lal  Bahadur
 Shastri  whose  infatuation  for  the
 Hindi  Janguage  is  now  an  open  secret.
 J  would  say  that  this  is  an  amalgam
 of  Harrow  and  Cambridge  with  Kashi
 Vidyapith.

 True  it  is  that  India  needs  an
 official  language,  which  breathes  of
 the  aroma  of  her  soil,  a  language
 through  which  the  people  can  pulsate
 and  hear  the  throb  of  our  national!
 life.  Why  is  it  that  we  want  an
 official  language  of  this  sort?  Is  it
 merely  because  it  gives  us  national
 prestige?  No.  That  would  mean  a
 sentimental  appraisal  of  national
 compulsions.  True  it  is  that  we  do  not
 want  to  be  a  crow  in_  peacock’s
 feather.  But  that  is  not  the  reason
 why  we  want  an  official  language,
 want  an  indigenous  language  as  our
 official  language.  Has  not  Israel,
 whose  emergence  into  Statehood  was
 made  possible  by  the  political  and
 financial  help  that  the  English-speak-
 ing  Jews  of  United  Kingdom  and
 United  States  offered,  discarded  the
 English  language  and  made  Hebrew
 the  janguage  of  Israel?

 We  have  adopted  democracy  as  a
 keystone  of  our  national  life.  We
 must  not  forget  that  no  country  in
 the  world  can  call  itself  democratic
 and  free  ang  at  the  same  time  con-
 duct  its  affairs  in  a  language  that  is
 foreign  to  its  genius.  How  can  demo-
 cracy  work?  How  can  the  massive
 resurgence  of  our  democratic  life
 fulfi]  itsclf  if  the  people  are  denied
 an  opportunity  to  communicate  their
 urges  and  impulses  in  a  language  that
 they  can  comprehend,  in  a  language
 that  is  nearer  to  their  own  heart?
 Our  Constitution  has  given  adult
 franchise  and  certain  Fundamental
 Rights.  How  can  the  mechanism  of
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 it  work  if  our  people  are  isolated
 from  the  broad  stream  of  our  national
 life  because  of  the  barrier  imposed
 by  a  language  which  they  00  not
 understand.  This  is  not  how  demo-
 cracy  works.  It  is  perhaps  because
 of  this  idea  in  his  mind  that  Gandhiji
 said  thus  in  1947:  “Without  a  national
 language,  Indian  independence  has  no
 meaning.”

 Hindi  is  accorded  the  status  of  an
 official  language  in  our  Constitution.
 I  do  not  want  to  reopen  that  question.
 Hindi  is  accorded  the  status
 of  an  official  language  in  the
 Constitution  not  because  Hindi  is
 better  developed  than  any  other
 regional  language,  nor  because  it  is
 rich  and  copious  in  jts  literary  wealth,
 nor  because  Hindi  is  an_  effective
 weapon  of  diplomacy,  science  and
 technology  but  because  of  the  fact
 that  this  is  an  Indian  language  spoken
 by  a  solid  block  of  majority  and  is
 fairly  understood  all  over  the  country
 except  in  a  few  parts.  Modern  Hindi
 which,  I  would  say,  is  in  the  initial
 stages  of  development  from  fourteen
 dialectical  variations  is  not  even  00
 years  old  ang  from  the  literary  point
 of  view,  compared  to  Tami]  or  Bengali
 for  instance,  Hindi  may  not  be  as
 developed.  But  we  do  not  accord
 official  status  to  a  Janguage  as  an
 award  for  its  literary  wealth  er
 merit.  What  has  the  man  in  the
 street  to  do  with  this  aspect  of
 things?

 Now,  this  Bill  which  I  described  as
 an  honest  attempt  by  our  Home
 Minister,  seeks  to  give  some  sort  of
 status  to  the  Bnglish  language.  But
 then,  unfortunately,  instead  of  dimi-
 nishing  the  apprehensions  in  the
 minds  of  our  people,  it  has  intensi-
 fied  them.  हक  TT
 5.43  hrs.

 [Mr.  SPEAKER  in  the  Chair]
 I  will  cite  them,  one  by  one.  The
 first  apprehension  is  this.  Hindi
 might  swamp  and  swallow’  the
 regional  languages  ang  retard  their
 dynamic  growth.  Just  as  the  com-
 posite  fragrance  of  a  lotus  lies  in  the
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 fragrance  of  the  individual  petals,  the
 composite  strength  of  India  depends
 on  the  strength  and  beauty  that  the
 regional  languages  come  to  acquire.
 Therefore,  I  would  say  that  on  no
 account  there  should  be  an  attempt
 made  either  to  devitalise  or  dissipate
 the  rigonal  languages.  I  would  like
 very  much  when  the  Prime  Minister
 intervenes  if  he  gives  an  assurance
 that  this  will  never  be  done.

 The  second  apprehension  is  this,
 English  imposes  an  even  and  equi-
 table  disadvantage  on  all  while  Hindi
 reposes  cent  per  cent  advantage  on
 40  per  cent  of  our  population  and
 imposes  hundred  per  cent  disadvan-
 tage  on  the  rest,  It  is  likely  to  get
 reflected  in  our  employment  pattern.
 In  spite  of  our  Plans,  the  unemploy-
 ment  figures  in  the  country  are  grow-
 ing.  The  apprehension  is  that  with
 Hindi  as  the  official  language,  the
 unemployment  figures  in  the  Hindi-
 speaking  areas  would  register  a  sharp
 decline—it  is  a  most  welcome  thing
 and  on  the  other  hand  the  unemploy-
 ment  figures  in  non  Hindi  speeking
 areas  would  shoot  up  into  incredible
 proportions.  This  problem  of  langu-

 ‘age  cannot  be  isolated  from  the  eco-
 nomic  problems  that  are  bound  to
 flow  out  of  this  piece  of  legislation.
 Therefore,  I  say  that  the  Government
 must  give  us  an  assurance  here  and
 now  that  on  no  account  an  imbalance
 in  the  employment  pattern  of  our
 country  wil]  be  allowed  to  occur.  On
 no  account  should  an  individual  be
 allowed  to  reap  the  advantage  because
 of  tthe  fact  that  he  is  born  into  a
 particular  language  group.

 On  the  top  of  that,  there  is  a  third
 apprehension  the  lurking  suspicion
 that  there  is  a  concealed  plan  in  the
 Bill  to  banish  English  ultimately  from
 the  position  that  it  is  alowed  to  enjoy
 at  present.  Personally  speaking,  I  am
 not  worried  about  that  because  I  do
 not  think  that  ten  years  would  be
 sufficient  to  oust  English  from  our
 country.  English  was  our  official  lan-
 guage  for  full  00  years  and  the  British
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 powers  spared  no  pains  to  spread  and
 propagate  that  language  throughout
 the  length  and  breadth  of  the  country.
 What  was  the  result?  It  did  not  go
 beyond  two  per  cent,  What  the  Eng-
 lish  language,  itself  a  language  of
 great  charm  and  power,  in  spite  of
 the  British  rulers,  could  not  achieve,
 Hindi,  I  am  afraid,  would  not  be  able
 to  do  in  the  course  of  another  25
 years  or  so  and  that  too  when  the  res-
 ponsibility  for  propagating  Hindi  is
 shifted  by  the  Government  to  the
 hands  of  a  few  zealots  who  create
 more  problems  than  solve  any.

 On  the  question  of  English  as  one
 of  our  official  languages,  I  would  say
 that  nobody  can  be  happy  over  the
 fact  that  India  has  to  choose  or  adopt
 2  foreign  language  as  the  official
 language.  We  who  have  spearheaded
 our  nationalist  struggles  cannot
 dream  of  it.  But  then  what  are  the
 facts  behing  these  things?  Nobody
 can  be  happy  if  English  remains  as
 the  official  language.  It  woulg  be
 very  much  happier  if  Hindi  could
 have  been  the  only  official  language
 of  our  country.  May  I  point  out  what
 Sir  David  Eccles,  who  was  at  one
 time  the  British  Secretary  for  Edu-
 cation,  said  recently  in  Rome?  He
 said  that  the  Indian  Prime  Minis-
 ter,  in  accepting  English  as  an  asso-
 ciate  official]  language  has  accepted
 defeat  at  the  hands  of  Britain.  But
 whatever  it  be  defeat  or  no  defeat,
 what  is  the  way  out?  This  precious
 unity  of  our  country,  this  inheritance
 of  rich  possessions,  cannot  be  allow-
 ed  tc  be  destroyed  on  the  altar  of
 division  and  desertion,  because  that
 would  mean’  death  anq  disaster  for
 the  nation.  (Interruption).  Though  it
 is  utterly  unfortunate  to  think  so,  may
 I  say  that  this  might  leag  to  further
 vivi-section  of  our  country  in  defiance
 of  the  Anti-secession  Law  which  we
 do  not  want,  We  want  to  preserve  the
 unity  of  tis  country.

 Can  we  afford  to  do  it?  Would  it
 not  be  utter  folly  and  stupidity  on  our
 part  if  we  create  conditions  that  might
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 lead  to  such  a  tragic  situation  in  this
 country?  Should  we  forget  that
 throughout  the  long  corridors  of  his-
 tory,  India  was  never  a  nation?  When
 the  Sikhs  fought  for  an  empire,  they
 fought  for  the  defence  of  a  Sikh
 empire.  When  the  Mahrattas  fought
 for  an  empire,  they  fought  for
 the  defence  of  a  Mahratta  empire.
 Historically,  this  is  a  fact.  (Interrup-
 tion).  You  read  Panikkar’s  book.  His-
 torically  speaking,  India  is  a  nation
 of  sub-nationalities.  This  is  the
 authentic  image  of  India  from  the
 view-point  of  history.  Our  Prime
 Minister  is  a  student  of  history  and
 he  also  understands  that  this  is  the
 authentic  image  from  the  view-point
 of  history.

 What  have  we  inherited  from  the
 past?  I¢  we  have  inherited  anything
 from  the  past  we  have  inherited  only
 cultural  unity  and  nothing  beyond
 that.  What  is  the  basic  essence  of
 this  cultural  unity?  The  basic  essence
 of  this  cultural  unity  is  an  inherent
 respect  for  multiplicity  and  diversity.
 We  forget  this  fact  only  at  our  peril
 I  would  say  that  diversity  is  India’s
 beauty.  Diversity  is  India’s  destiny
 also,and  we  cannot  forget  these  facts.
 What  have  we  inherited  from  the  Bri-
 tish?  If  wwe  have  inherited  anything
 from  the  British,  we  have  inherited
 the  administrative  unity  of  our  coun-
 try.  They  have  achieved  administra-
 tive  unity  of  this  country  by  a  ‘ni-
 form  pattern  of  doministration,  by  a
 uniform  system  of  education,  by  com-
 mon  currency,  by  common  means  of
 transport  and  communication.

 What  have  we  inherited  from
 Gandhiji  in  our  national  struggle?  We
 have  inherited  political  unity.  This
 is  the  perspective  of  the  inheritance
 that  is  before  us.  Even  at  the  risk  of
 unpopularity,  I  would  say  that  this
 pdlitical  unity  of  our  country  cannot
 be  taken  for  granted.  We  have  to
 canalise  all  our  effort  and  _  energies
 to  strengthen  the  political  unity  of
 this  country  so  that  this  political  unity
 can  become  the  beaconlight  for  all  of
 us,
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 An  Hon.  Member:  For  fighting  the
 Congress  also!

 Shri  Hem  Barua:  Any  negligence
 on  the  part  of  our  people  or  on  the
 part  of  our  Government  in  this  aspect
 would  mean  disaster  for  this  country.
 I  would  make  an  appeal  to  the  pro-
 ponents  of  Hindi,  and  I  would  also
 say,  at  the  same  time,  that  we  very
 much  want  Hindi  as  the  sole  official
 language  of  this  country,  but,  I  would
 apeal  to  the  proponents  of  Hindi  and
 say,  let  us,  because  of  this  compulsion
 of  history  thrown  on  us  by  destiny,
 examine  the  problem  in  a  very  sober
 manner  and  come  to  decision.  The
 decision  that  is  propounded  in  this
 piece  of  legislation,  I  think,  is  the
 right  approach  to  this  language  pro-
 blem,

 I  say  that  it  would  have  been  better
 if  it  could  have  been  one  laguage,  but,
 can  you  ever  think  of  writing  off
 South  India,  or  could  you  ever  think
 of  writting  off  the  non-Hindi  speaking
 area  from  the  Indian  map?  If  we
 ever  think  of  that,  that  would  be  the
 way  to  death  and  not  the  way  to  life.

 Let  us  not  forget  certain  things.  Let
 us  not  forget  that  there  are  instances
 of  countries  that  have  more  than  one
 national  language.  We  can  take  the
 example  of  some  Commonwealth  con-
 tries.  Canada,  for  instance,  has  two
 official  languages:  one  English  and  the
 other  French.  Though  the  French
 people  are  in  a  minority  in  Canada
 the  French  language  enjoys  equal
 status  with  English  there.  But
 let  me  not  be  misunderstood.  This  is
 a  compulsion  of  history  forced  on  us.
 What  about  Ireland?  Ireland  has  two
 official  languages.  When  the  _  Irish
 people  were  enagaged  in  the  fight  for
 freedom  as  we  were  engaged  in  the
 fight  for  freedom,  they  announced  that
 only  Gaelic  should  be  the  official  lan-
 guage  of  Ireland.  But  after  Ireland
 achieved  freedom  they  gave  equal
 status  to  the  English  language  with
 the  Gaelic  language.  I  may  quote
 article  4  of  the  Irish  Constitution
 which  says:

 “The  national  language  of  the
 Trish  Free  State  is  the  Irish  lan-
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 guage,  but  the  English  language
 shall  be  equaly  recognized  as  an
 Official  language.”

 Here,  may  I  point  out  that  it  is
 “shall”  and  not  “may”,  and  there  is
 no  time-limit  fixeq  for  the  revision
 and  to  examine  the  position  of  English
 in  that  Constitution.  I  think  all  gen-
 uinely  patriotic  and  right-thinking
 people  would  welcome  a  move  on  the
 line  adopted  by  the  Irish  people  in
 their  Constitution  over  this  language
 issue.  I  think  this  Bill  seks  to  serve
 this  purpose.

 I  would  say  that  Hindi,  if  it  has  to
 strike  deep  roots  in  the  country,  a
 thing  which  we  very  much  _  desire,
 must  iive  in  a  more  liberal  atmos-
 phere  and  in  a  more  liberal  air.  It
 has  to  open  the  doors  and  windows
 of  its  mind.  At  the  same  time,  it  must
 chisel  off  some  of  the  psychological
 edges  of  allofness  ang  pedanticism,  It
 is  by  shedding  off  these  psychologi-
 cal  edges  that  the  English  language
 has  now  become  what  it  is  today.  I
 would  say  that  all  that  seeks  to  re-
 tard  the  process  of  dynamic  growth
 so  far  as  Hindi  language  is  concerned
 must  be  discarded  because  I  have  al-
 ways  thought  that  a  living  dynamic
 language  cannot  grow  and  develop  in
 purdah.  I  do  not  think  that  Hindi
 wants  to  be  a  static  and  sterlie  lan-  . guage,

 Hindi  must  have  a  comon  pool  of
 words.  Primarily,  it  might  be  Sans-
 krit,  as  it  was  Latin  and  Greek  for  the
 English  language.  But  ultimately,  it
 must  go  beyond  that  as  the  English
 language  has  gone  beyond  that.  I  can
 cite  examples  from  the  English  lan-
 guage  of  words  which  have  been  bor-
 rowed  from  different  parts  of  the
 wor:i.  I  would  say  that  Hindi  must
 borrow  not  only  from  Sanskrit  but
 must  borrow  words  and  expressions
 from  different  regional  languages  of
 our  country  including  Urdu.  About
 Urdu,  I  think  it  is  only  a  regiona’
 language.  It  is  not  the  language  of
 a  community.  It  is  no  use  trying  tc
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 load  a  language  with  archaic  words
 and  expressions  or  with  abstruse  words
 and  expressions,  because  that  smacks
 of  artificiality,  and  artificiality  is  bad.

 I  remember  a  story  that  I  read
 when  I  was  a  young  man  about  an
 English  girl,  What  happened  was  this.
 This  girl  had  been  to  school  in  a  mo-
 fussil  town.  During  the  holidays  she
 came  back  home.  The  next  morning
 she  picked  up  an  egg  from  the  break-
 fast  table,  held  it  before  her  grand-
 mother  and  said:  “Grandmother,  take
 an  egg.  Make  an  aperture  on  the
 apex  and  then  a  corresponding  one  at
 the  base.  Then,  if  you  inhale  forcibly
 or  breathe  forcibly  into  it,  putting
 your  kissing  apparatus  on  the  aperture
 at  the  apex,  the  shell  is  shattered  of
 its  contents.”  This  is  what  the  girl
 told  her  grandmother.  The  _  grand-
 mother  in  amazement  exclaimed:
 “What’s  the  world  coming  to.  Well,
 when  I  was  gal,  I  broke  the  head  and
 sucked.”  Here  is  an  example  of  two
 different  styles:  one  is  pedantic  and
 artificial  and  the  other  one  is  simple
 and  exact.  I  will  say  the  result  is  the
 same.  Now,  I  will  say,  Sir,  that  any
 language  that  modulates  its  style,  as
 the  English  girl  in  her  adolescence
 has  done—and  you  will  agree  with  me
 when  I  say  that  all  girls  in  their  ado-
 lescence......
 6  hrs.

 Mr.  Speaker:  I  won’t  agree  with
 him  in  a  hurry.

 Shri  Hem  Barua:  I  am  just  finish-
 ing,  Sir,  I  will  say,  Sir,  that  any
 language  that  modulates  its  style,  as
 the  English  girl  in  her  adolescence
 has  done—and  you  will  agree  with  me
 when  I  say  that  all  girls  in  their  ado-
 lescence  are  vibrant  emblems  of
 mental]  immaturity—then  it  is  bound
 to  be  static,  staccato  and  wooden.

 I  would  say  that  Hindi  rnust  outlive
 this  process  that  throws  a  bridge  bet-
 ween  the  English  girl  in  adolescence
 and  her  grandmother  and  acquire  some
 of  the  dynamism  and  vitality,  the
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 qualities  that  make  any  language  rea-
 dily  acceptable  by  the  people  at  large.

 I  woulg  say,  Sir,  this  is  a  historic
 occasion  for  our  country,  and  let  us
 hope  and  trust  that  we  shall  be  able
 to  establish  the  new  resurgence  of  a
 new  life  for  the  nation  driving  away
 or  dispelling  all  shadows  of  discord
 and  disharmony  that  haunt  the  land
 today.

 श्री  हवा  ता  तिवारी  :  (गोपालगंज)  :

 अध्यक्ष  महोदय,  मैं  इस  लेंग्वेज  बिल  का

 स्वागत  तो  करता  हूं  लेकिन  साथ  हो  लोगों

 के  मन  में  कुछ  आशंकायें  हैं  जिनके  कारण

 कुछ  डर  लगता  है  मैं  उन  बातों  को  यहां  कह
 देना  मुनासिब  समझता  हूं  ।

 अक्सर  कहा  जाता  है  कि  हिन्दी  जेनेटिक्स

 इस  देश  में  हिन्दी  का  नाश  कर  रहे  हैं।  मैं

 नहीं  जानता  कि  हिन्दी  फैनेटिक  किसको

 कहते  हैं,  कौन  हिन्दी  फैनेटिक  हैं  ।  हां  में  एक
 लेंग्वेज  जैनेटिक  को  जानता  हूं  जो  अंग्रेजी

 लेंग्वेज  का  जैनेटिक  है  और  बह  मिस्टर

 एंथनी  हैं।  मैं  उनको  लेंग्वेज  जैनेटिक  समझता

 हूं।  वह  मुझे  ऐसा  कहने  के  लिये  माफ  करेंगे,
 लेकिन  ऐसा  कहने  के  लिये  मेरे  पास  प्रमाण

 हैं  कि  उनको  फोनेटिक  कहा  जा  सकता

 है

 'जो  हिन्दी  को  'राज भाया  के  रूप  में

 देखना  चाहते  हैं  वे  तो  वही  बात  कहते  हैं
 जिसको  संविधान  में  रखा  गया  है  उन् तको

 जैनेटिक  क्‍यों  कहा  जाता  है  |  वह  तो  वही
 बात  कहते  हैं  जिसको  हम  संविधान  के  द्वारा
 देश  को  देना  चाहते  हैं।  यदि  मैं  कहूं  कि  देश  में
 सोशल  जस्टिस  होनी  चाहिये  तो  क्या  यह
 उसको  लादना  समझा  जायेगा  ।  यह  तो

 हमारे  संविधान  में  है  ।  हम  तो  संविधान  की

 चीजों  को  मान्यता  देना  चाहते  हैं  ।  चूंकि
 हिन्दी  १५  वर्ष  के  बाद  राजभाषा  होने  वाली
 थी  इस  वास्ते  हमने  अक्सर  इस  ओर  आपका

 ध्यान  आकर्षित  किया  |  यह  दूसरी  .बात  हैं
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 कि  गवर्नमेंट  ने  अपने  काम  में  फेल  किया,
 गवर्नमेंट  ने  अपना  काम  ठोक  से  नहीं  या

 और  इसे  कारण  आज  यह  भाषा  का  विवाद

 फिर  आ  गया  है  ।  अगर  गवर्नमेंट  चाहती  कि

 १५  वर्षों  में  हिन्दी  अधिक  से  अ्रधिक  फैले

 तो  वह  ऐसा  कर  सकती  थो  लेकिन  गवर्नमेंट

 ने  किया  नहीं  ।

 जिस  समय  संविधान  में  हिन्दी  राज्य

 भाषा  रखी  गयी  उस  वक्‍त  किसी  पर  कोई
 दवाब  नहीं  था,  इसको  न  भी  माना  जा

 सकता  था,  या  अंग्रेजी!  या  किलो  दूसरी  भाषा

 को  राज्य  भाषा  रखा  जा  सकता  था  ।  लेकिन

 लोगों  ने  संविधान  बनाते  समय  समझा  कि

 अगर  हम  को  हिन्दुस्तान  को  पालियामेंट

 और  हिन्दुस्तान  की  सरकार  बनाने;  है,  विदेशी

 पार्लियामेंट  और  विदेशी  सरकार  नहीं
 बनानी  है,  तो  हमको  हिन्दुस्तान  की  किसी

 भाषा  को  राजभाषा  रखना  जरुरी  है  और

 सब  बातों  को  सोच  कर  ही  हिन्दी  को  राज-

 भाषा  का  स्थान  दिया  गया  ।  अब  चुंकि  सर-

 कार  चूक  गयी  और  उसने  हिन्दी  का  काम

 ठीक  से  नहीं  किया,  इसलिये  यह  विवाद  फिर

 शुरु  हो  गया  ।

 Ow
 ag  विवाद  किस  तरफ  से  आता  है।

 तीन  तरह  के  लोगों  की  तरफ  से  यह  विवाद

 कराता  है  ।  पहले  तो  बे  लोग  हैं  जो  यह  चाहते  हैं
 कि  इस  देश  में  अंग्रेजी  लदी  रहे  जैसे  मिस्टर

 फ़रक  एंथनी  और  उनके  दो  चार  साथी

 बे  लोग  समझते  हें  कि  अंग्रेजी  ही  यहां  की

 मातृभाषा  हो  सकती  है  या  मातृ  भाषा  होनी

 चाहिये  ।  ये  लोग  नहीं  चाहते  कि  अंग्रेजी  के

 सिवा  देश  में  किसी  और  भाषा  को  चलाया

 जाये  ।

 लोग  साउथ  को  दोष  देते  हैं  1  मैं  नहीं
 समझता  कि  साउथ  में  कहीं  इस  बात  का  विरोध

 है  कि  हिन्दी  राजभाषा  न  हो,  लेकिन  उनकी

 वात  गलत  तरह  से  कही  जाती  है  ॥  हां
 बंगाल  की  लेजिसलेटिव  असेम्बली।  के  लिए

 मुझे  अफसोस  है  ।  बंगला  और  हिन्दी  तो
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 [श्री  हवा  नाम  तिवा री]
 मिली  जुली  भाषाएं  हैं,  उनकी  वर्णमाला  में

 बड़ी  समानता  है  ।  बंगाल  का  विरोध  मेरी

 समझ  में  नहीं  कराता  ।  आप  देखेंगे  कि  दक्षिण
 के  चार  राज्यों  को  छोड़  कर  शेष  राज्यों  जैसे

 'महाराष्ट्र,  गुजरात,  पंजाब,  या  बंगाल  की

 भाषाओं  का  स्क्रिप्ट  करीब  करीब  हिन्दी  से
 मिलता  जुलता  है,  थोड़ा  सा  इधर  उधर
 फर्क  है  ।  और  आगर  आप  इन  प्रान्तों  में  से

 किसी  में  दस  दिन  भी  रहें  तो  आप  वहां  की'

 'बोलचाल  को  समझ  सकते  हैं  ।  केवल  दक्षिण
 के  चार  राज्यों  के  लिए  यह  नहीं  कहा  जा

 सकता  t  दक्षिण  की  भी  चार  भाषियों  में  से  दो

 भाषाएं  संस्कृत  से  निकली  हैं  ।  उन  भाषा

 वालों  को  भी  हिन्दी  की  वजह  से  कोई  अधिक

 कठिनाई  नहीं  हो  सकती  ।

 जो  लोग  हिन्दी  को  नहीं  चाहते  वे  तरह

 तरह  की  बातें  करने  लगते  हैं  ।  पालियामेंट  की

 आफिशियल  लेंग्वेज  कमेटी  की  जो  रिपोर्ट

 हैं  उसमें  मैं  ने  फ्रेंक  एंथनी  साहब  का  नोट  आफ

 'डिफरेंट  पढ़ा  है  ।  मुझे  ताज्जुब  होता  है  कि  श्री

 एंथनी'  जैसे  विद्वान  आदमी  का  दिमाग  इस
 प्रकार  की  गलत  बातों  की  ओर  कैसे  चला

 गया  |  उन्होंने  गलत  बातें  रखीं  |  उन्होंने  कहा
 कि  हिन्दुस्तान  में  हिन्दी  जानने  वाले  आधा

 परसेंट  हैं  और  अंग्रेज़ी  जानने  वालों  से  हिन्दी
 जानने  वाले  कम  हैं  ।  मुझे  यह  देख  कर  ताज्जुब

 हुआ  कि  अपने  आरग्यूमेंट  को  आगे  बढ़ाने  के

 लिए  किस  तरह  आदमी  का  दिमाग  कलाम

 हो  जाता  है  1  उन्होंने  कहा  कि  दिल्ली  म्यू निसि-
 पलटी  ने  यह  प्रस्ताव  पास  किया  कि  उर्दू  को  न

 रखा  जाए  और  हिन्दी  को  रखा  जाए  और  इस
 सम्बन्ध  में  उन्होंने  लिखा  हैं:

 “Hindi  imperialism  is  making  it
 increasingly  impossible  for  lingu-
 istic  minorities  to  livz  with  self-
 respect  in  the  dindi  speaking
 States.  The  latest  expression  of
 this  hatred  against  Urdu  is  a  re-
 cent  decision  of  the  Delhi  Cor-
 poration  Language  Committee
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 that  the  Hindi  official]  vocabulary
 must  ensure  that  ultimately  no

 Urdu  word  is  used.”

 यह  एकदम  गलत  बात  हैं  t  ऐसा  कोई  निर्णय

 नहीं  किया  गया  लेकिन  अपने  आरब्यूमेंट  को

 पुष्ट  करने  के  लिए  उन्होंने  यह  बात  लिख  दी
 यदि  आप  उनका  समूचा  नोट  आफ  डिफरेंट

 पढ़ें  तो  आपको  पता  चलेगा  कि  किस  प्रकार

 उन्होंने  हिन्दी  और  नान-हिन्दी  वालों  को

 लड़ाने  के  लिए  तक  दिए  हैं  t  मेरे  पास  समय

 नहीं  है  कि  मैं  वह  सारा  नोट  पढ़  कर  सुना  सके
 लेकिन  आप  पढ़ें  तो  देखेंगे  कि  यह  देश  के  लोगों

 को  लड़ाने  के  लिए  लिखा  गया  है  -  एक  तो  इस
 प्रकार  के  लोग  भी  हैं  जो  कि  हिन्दी  को  नहीं

 चाहते  q

 दूसरे  लोग  जो  हिन्दी  नहीं  चाहते  वे  वे  लोग

 हैं  जो  कि  समझते  हैं  कि  आज  ज़िन्दों  को  लाना

 प्रेक्टिकल  नहीं  है  q  मैं  उनकी  इज्जत  करता

 हु  ।  मैं  उनकी  बात  मानता  हूं  ।  मैं  समझता  हूं  कि

 जब  हिन्दी  को  हम  लोग  राज  भाषा  हिन्दी
 प्रांतों  में  नहीं  बना  सके,  वहां  उन  लोगों  को

 डिफकल्टीज  हुईं  और  सब  काम  वहां  हिन्दी  में

 नहीं  कर  सकते  हैं  तो  उन  प्रांतों  में  जहां  कि

 हिन्दी  मातृभाषा  नहीं  है  उन  में  तो  और

 दिक्कत  होंगी  ।  इसलिए  जो  प्रांत  हिन्दी  नहीं
 जानते  हैं  कौर  जो  अग्रेजी  में  बराबर  काम  करते

 आये  हैं  उन  लोगों  के लिए  छट  होनी  चाहिए  4

 इसलिए  संविधान  ने  १५  साल  का  समय  दिया

 था  १५  साल  का  समय  इसोलिए  दिया  गया

 था  कि  यदि  ५  वर्ष  का  भी  लड़का  हो  और  वह

 हिन्दी  पढ़ना  शुरू  करे  तो  वह  भी  १५  वर्ष  के

 भीतर  हिन्दी  अच्छी  तरह  से  पढ़  सकता  है  और

 वह  सरकारी  काम  काज  हिन्दी  में  भली  प्रकार

 कर  सकता  है।  १४  वर्ष  का  समय  जो  संविधान

 में  रक्खा  गया  था  वह  फिजूल  करें  ही  नहीं  रक्खा

 गया  था  t  जो  लड़के  अभी  पाठ्यक्रम  शुरू  करते

 हैं,  जो  ग्राम  हिन्दी  की  क,  ख,  ग,  a  शुरू  करेंगे,

 उनको  हिन्दी  पढ़ाई  जाय  तो  वह  १५  वर्ष  में

 |  हिन्दी  का  समुचित  ज्ञान  हासिल  कर  सकते  हैं
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 जिससे  कि  हिन्दी  में  वे अपना  काम  काज  कर
 सकें  ।  हिन्दी  के  शिक्षण  और  प्रसार  के  लिए
 केन्द्रीय  सरकार  ने  अवहेलना  बर्ती  और  राज्य
 सरकारों  ने  भी  उस  की  अवहेलना  की  और
 इस  तरफ़  अधिक  ध्यान  नहीं  दिया  ।  इसलिए
 मैं  उन  की  दिक्कत  को  समझता  हूं  और  आज

 वस्तुस्थिति  यह  है  कि  अभी  कुछ  दिन  और
 ग्र ग्रेजी  को  हमें  चलाना  चाहिए  t

 हिन्दी  का  विरोध  वे  लोग  भी  करते  हैं  जो
 किं  नौकरियों  में  बैठे  हुए  हैं  या  जिनको  कि
 नौकरियों  की  फिक्र  है  1  राजा  जी  ने  तो  साफ़
 कहा  था  कि  हिन्दी  के  आजाने  से  दक्षिण  के
 लोगों  की  नौकरियों  में  कम  जगह  मिलेगी  ।
 मैं  मानता  हूं  कि  उन  की  आशंका  किसी  हद  तक
 सही  हो  सकती  है  ।  गवर्नमेंट  ऑफ  इंडिया  की
 सर्विसेज़  को  उठा  कर  देखें  तो  मालूम  होगा  कि
 दक्षिण  के  लोग  उस  में  बहुत  अधिक  हैं  ।  वे
 इसलिए  अधिक  हैं  कि  वे  हम  लोगों  से  अंग्रेजी
 ज्यादा  जानते  हैं  ।  चंकी  कलकत्ते,  मद्रास
 वगरह  में  अंग्रेज़  पहले  आये,  उन  का  पहले
 अंग्रेजों  स ेटच  हुआ,  कुछ  अंग्रेजी  ज्यादा  सीख
 गये  ।  इसलिए  जब  अग्रेजी  में  परीक्षा  होती  है  तो
 नेचुरल  उनको  ज्यादा  जगह  मिलती  है  |  हम
 को  कोई  ग्रह  नहीं  कि  उनको  ज्यादा  जगहें
 क्यों  मिलती  हैं  a  लेकिन  जो  महज़  नौकरियों  की
 बिना  पर  हिन्दी  को  पोज़  करते  हैं  वे  देश  के
 साथ  घात  करते  हैं  ।  यदि  यह  मनोवृत्ति  है  तो
 श्राप  कोटा  सिस्टम  कर  दीजिये  कि  इतनी
 जगहें  हिन्दी  भाषा  भाषी  लोगों  के  लिए
 सुरक्षित  रहेंगी  ।  हिन्दी  का  पेपर  कम्पलसरी
 हो,  अंग्रेजी  भी  हो  लेकिन  जो  अहिन्दी  भाषा
 भाषी  लोग  हैं  उन  की  नौकरियां  इस  क़दर
 सुरक्षित  रहेंगी  ।  आप  भले  ही  वर्तमान  आंकड़ों
 पर  यह  व्यवस्था  कर  दीजिये,  मुझे  कोई  उज्
 नहीं  होगा  लेकिन  मैं  चाहूंगा  कि  इस  तरह  जो
 कि  नौकरियों  के  कारण  हिन्दी  का  विरोध  करना
 चाहते  हैं,  उनका  विरोध  इस  तरह  से  ही  ख़त्म

 ते  जाय  |
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 हिन्दी  का  विरोध  वह  लोग  भी  करते  हैं
 जो  कि  समझते  हैं  कि  अ्रंग्रेज़ी  हट  जाने  से  हमारी
 मालिकियत  छिन  जायेगी  ।  जो  डोमिनेशन
 उन्होंने  लोगों  पर  किया  हुआ  है  वह  हट  जायेगा
 और  उनकी  मालिकियत  छिन  जायेगी  इस
 तरह  के  ही  लोग  उसका  विरोध  करते  हैं  कब
 किया  क्‍या  जाय  ?  बिल  ठीक  है  लेकिन  विल  में
 एग  ग़लत  बात  यह  हे  कि  उस  में  टाइम  लिमिट
 फ़िक्स  नहीं  किया  जा  रहा  है।  मेरा  तो  कहना है
 कि  आज  जो  लड़के  जन्म  लेते  हैं  उनको  यदि
 आप  हिन्दी  पढ़ाने  की  कोशिश  कीजिये  तो  २०
 वर्ष  के  बाद  सव  लोग  अच्छे  तरीक़  से  हिन्दी
 पढ़  सकेंगे  ।  इसलिए  हिन्दी  के  लिए  २०  वर्ष  की
 लिमिट  कर  दी  जाय  तो  भी  ठीक  रहेगा  ।  आप
 इस  को  अनिश्चित  काल  के  लिए  छोड़  देते  हैं
 यह  ठीक  नहीं  है  ।  मैं  नहीं  कहता  कि  जो  लोग
 हिन्दी  नहीं  जानते  हैं  उन  पर  यह  लादी  जाय
 लेकिन  यदि  मन  हो  तो  वे  इसे  आसानी  से  सीख
 सकते  हैं  7  यदि  उन  के  मन  में  हो  कि  हिन्दी  राज
 भाषा  हो  तो  आप  इसके  लिए  को३  टाइम
 लिमिट  २०  वर्ष  आदि  की  रख  सकते  हैं  ।  इस
 तरह  की  व्यवस्था  रहने  से  आज  जो  जन्म  लेने
 वाला  बालक  है  वह  भी  २०  वर्ष  बाद  हिन्दी  पढ़
 जायेगा  और  तब  हिन्दी  लागू  कर  दी  जाय  t
 इसलिए  मेरा  विचार  है  कि  हिन्दी  लागू  करने
 के  लिए  एक  टाइम  लिमिट  फिक्स  करना
 ज़रूरी  होता  है  t

 मैं  एक  दूसरा  सुझाव  देना  चाहता  हूं  t
 हमारी  १४  राष्ट्रभाषाओं  में  १२,  १३  राष्ट्र
 भाषाएं  ऐसी  हैं  जो  कि  संस्कृत  से  निकली  हुई
 हैं  और  जिनकी  कि  स्क्रिप्ट  को  छोड़  कर
 फोनोटिक्स  और  एऐलफबेट  एक  है  ।  उन  की  एफ
 स्क्रिप्ट  बना  दीजिये  ।  एक  स्क्रिप्ट  सारे  देश  के
 लिए  बना  दीजिये  तो  सव  लोग  सब  लैंग्वेजेज

 एफ  साननीय  सदस्य  :  रोमन  स्क्रिप्ट  कर
 दीजिये  t

 को  To  ना०  तिवारी:  आप  देश  के  बाहर
 की  चीज़  को  ही.  क्योंकि  प्रिय  भावना
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 [श्री  हवा  ना०  तिवारी]
 आप  में  पनपी  नहीं  है  इसी लिए  आपको  रोमन
 स्क्रिप्ट  करने  को  बात  सूझती  है  |  जो  चीज़

 हिन्दुस्तान  की  नहीं  है  उसको  लेने  की  बात
 आप  करते  हैं  ।

 मैं  तो  कहूंगा  कि  यह  जितनी  भी  संस्कृत
 से  निकली  हुई  भाषाएं  हैं  उन  की  एक  स्क्रिप्ट
 तयार  कर  दीजिये  ।  मैं  इस  के  लिए  यह  भी
 मान  लूंगा  कि  हिन्दी  में  ज़रा  इसके  लिए  इधर
 उधर  चेंज  करना  होतो  वह  भी  करना  मान  लिया
 जाय  |  सब  की  एक  स्क्रिप्ट  कर  देने  से  ही  सब
 भाषाओं  की  समस्या  किसी  हद  तक  हल  हो
 जायेगी  और  इस  तरह  लोग  सभी  भाषाएं  पढ़
 सकते  हैं  ।

 जैसा  मैं  ने  कहा  नौकरियों  में  एक  परसेंटेज
 रख  दिया  जाय  नहीं  तो  यह  काम  चलने  वाला
 नहीं  है  ।  आज  जितने  माननीय  सदस्यों  ने  इस
 डिबेट  में  हिस्सा  लिया  है  सबों  की  इस  बारे  में
 एक  राय  है  |  कि  हमारी  एक  राज  भाषा  होनी
 चाहिए।  इस  बारे  में  एक  राय  है।  अभी  श्री
 एन्थोनी  नहीं  बोले  हैं  संभव  है  उनकी  दूसरी
 राय  हो...

 अध्यक्ष  महोदय  :  मैं  भ्र भी  श्री  एन्थोनी  को
 बुलाने  वाला  हूं  ।

 श्री  हवा  ना०  तिवारी  :  भ्र भी  तक  जिन
 लोगों  ने  हिस्सा  लिया  उन  सभी  लोगों  ने  यह
 कट्ठा  है  कि  एक  राज  भाषा  होनी  चाहिए  और
 बहे  भाषा  हिन्दी  ही  हो'  सकती  है  a  मैं
 तो  यहाँ  तक  आगे  जाने  वाला  हूं  कि  अगर्चे
 हिन्दी  से  आप  लोगों  को  कोई  नफ़रत  हो  तो
 उसके  स्थान  पर  कोई  दूसरी  राजभाषा  बना
 दीजिये  लेकिन  कोई  भारतवर्ष  की  ही  मातृभाषा
 राजभाषा  बनाइये  ।  किसी  भी  सूरत  में  इस
 देश  की  राज  भाषा  अंग्रेज़ी  नहीं  होनी  चाहिए  V

 दूसरे  डी०  एम०  के०  पार्टी  के  लोगों  को
 हिन्दी  से  चिढ़  है  a  अब  उनको  भारतवर्ष  से  ही
 चिढ़  हैं  और  वे  हिन्दुस्तान  से  अलग  होना  चाह
 हैं  इसलिए  उनकी  बात  मैं  नहीं  कहना  चाहता  ।
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 इसलिए  उनके  विरोध  को  मैं  कोई  विरोध  नहीं
 समझता  लेकिन  जो  लोग  हिन्दुस्तान  की

 राष्ट्रीयता  में  विश्वास  करते  हैं  हिन्दुस्तान  की

 एकता  में  विश्वास  करते  हैं  उन  के  लिए  मेँ

 कहूंगा  कि  आप  सब  मिल  कर  बैठिये  और  भाषा
 की  समस्‍या  पर  शांतिपूर्वक  विचार  विमर्श
 कीजिये  ।  ग्राम  यहाँ  की  राज  भाषा  हिन्दी  नहीं
 होनी  है  तो  उसके  स्थान  पर  कोई  दूसरी  देशी

 मातृभाषा  राज  भाषा  बना  दीजिये  लेकिन
 अंग्रेज़ी  को  इस  देश  में  राज  भाषा  नहीं  रहना
 चाहिए  ।

 Shri  Frank  Anthony:  Mr.  Speaker,
 Sir,  a  good  deal  has  been  said  which,
 I  feel,  has  little  relevance  to  the  Bill
 as  such  and  I  would  not  have  digres-
 sed  at  all  but  for  one  or  two  specific
 references  to  me.  The  hon.  Speaker
 who  preceded  me  referred  to  me  as
 some  kind  of  a  fanatic  and  to  some
 kind  of  wrong  figures  that  I  had  given
 in  my  minute  of  dissent  to  the  Parlia-
 mentary  Language  Committee’s
 Report.  May  I  pause  just  for  a  minute
 to  answer  that?

 I  do  not  know  what  my  hon.  friend’s
 packground  is,  but  I  can  officially
 point  to  certain  hostages  to  my  bona
 fides  in  this  matter.  My  hon.  friend,
 Shri  Bhattacharyya,  reminded  me
 yesterday  saying,  “You  were  the
 only  person  who  proposed  that  Hindi
 should  be  the  national  language  of
 India  in  the  Constituent  Assembly”.  I
 went  further.  I  said,  “It  should  be
 taught  to  everybody  as  the  medium
 of  instruction  from  the  5th  class”.
 Why  did  I  do  it?  Was  it  because  I
 was  an  English  fanatic?  No.  It  was
 because  I  believed  then  that  a  Jangu-
 age  must,  by  an  evolutionary  process,
 commend  itself  to  the  country.  But
 during  the  years  what  has  been  my
 bitter  personal  experience?  I  had
 asked  for  Hindustani.  I  went  to  the
 hon.  Prime  Minister.  I  said,  “You
 invoke  Gandhiji’s  name  when  it  suits
 you,  but  when  it  does  not  suit  you,
 you  repudiate  him.  Why  do  you  not
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 put  Hindustan?”  He  did  not  think
 much  about  it....  (Interruption).

 Shri  D.  N.  Tiwary:  Can  he  let  me
 know  the  difference  between  Hindi
 and  Hindustani?

 Shri  Frank  Anthony:  He  asked,
 “What  is  the  difference  between  Hindi
 ang  Hindustani?”  I  said,  “You  will
 see  the  difference.”  Gandhiji  with
 his  unerring  instinct  knew  that  it
 would  be  a  neutral  language.  Hindi
 will  become  the  vehicle  of  communa-
 lism  which  will  be  seized  upon  by
 Hindu)  communalists  and  it  will
 become  a  symbol  of  oppression  of  the
 minorities.

 An  Hon.  Member:  Totally  wrong.

 Shri  Frank  Anthony:  It  would  be-
 come  a  symbol  of  linguistic  genocide
 for  the  minority  communities....
 CUnterruption).  And  what  has  hap-

 pened?  I  am  only  answering  why  I
 am  bitter.  Of  course,  I  am  bitter.  I
 have  had  to  go  to  the  courts  and  spend
 thousands  and  thousands  in  order  to
 prevent....  (Interruption).

 Shri  R.  S.  Pandey  (Guna):  Hindi
 has  been  accepted.

 Shri  Frank  Anthony:  I  am  answer-
 ing  this  charge  of  fanaticism  and  why
 I  have  become  a  fanatic......  (Inter.
 ruption).

 An  Hon.  Member:  On  a  point  of
 order,  Sir.

 Shri  Thirumala  Rao  (Kakinada):
 May  I  understand  the  meaning  of  the
 word  ‘genocide’?  It  has  got  a  very
 bad  odour  all  over  the  world.  In  what
 sense  is  he  using  that  word?

 Shri  Kapur  Singh:  Is  there  a  point
 of  order  if  he  does  not  know  the
 meaning?

 Shri  R.  S.  Pandey:  On  a  point  of
 order,  Sir.  I  do  not  mind  if  the  hon.
 Member  wants  to  criticize  Hindi.  He
 has  got  every  right  to  do  so;  he  has
 the  privilege  to  criticize  Hindi.  But
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 giving  this  impression  that  those
 people  who  are  talking  in  favour  of
 Hindi  are  pro-Hindu  or  that  they  are
 suffering  from  any  complex  of  Hindi
 or  communalism  is  absolutely  wrong
 because  it  has  been  accepted  in  the
 Constitution  which  he  says....  (Inter.
 ruption).

 Mr.  Speaker:  Now,  probably  he
 thought,  he  apprehended,  and  pro-
 bably  rightly,  that  he  might  not  get
 the  opportunity.  Therefore,  he  wanted
 to  speak.  Otherwise,  where  is  the
 point  of  order?

 Shri  Frank  Anthony:  I  would  not
 have  started  on  this  note.  But  one  of
 my  misguided  Hindi  friends  accused
 me  of  being  a  fanatic.  I  was  only
 answering  that....  (Interruption)

 Shri  D.  N.  Tiwary:  I  object  to  this.
 He  says,  misguided  Hindi  friend....
 (Interruption).  I  have  never  used
 that  (Interruption).  You  are  a  mis-
 guided.  (Interruption).

 Mr.  Speaker:  Order,  order.

 Shri  Frank  Anthony:  You  were  not
 in  the  Chair,  Sir.  I  had  to  put  up
 with  this  pre-concerted  heckling  from
 the  Hindi  fanatics....  (Interruptions).

 Some  Hon,  Members:  No,  Sir.
 (Interruptions)

 Mr.  Speaker:  Order,  order.  Even  if
 certain  things  are  not  liked  by  us,  we
 have  to  hear  them  and  with  patience.
 Let  us  show  that  toleration.

 Shri  A.  P.  Sharma:  That  Hindi
 represents  communalism  is  wrong.
 He  said  that  in  the  official  language
 report  also....  (Interruption)

 Mr.  Speaker:  Order,  order.  He  says,
 he  had  _  represented  it  to  the  Prime
 Minister.  He  is  trying  to  explain  it.
 He  says,  he  is  being  called  fanatic.
 But  I  will  ask  him  to  exercise  greater
 restraint.

 Shri  Frank  Anthony:  I  am  enly
 answering  this.
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 Shri  J.  P.  Jyotishi  (Sagar):  The
 framers  of  the  Constitution  were  not
 fanatics.

 Shri  Frank  Anthony:  I  do  not  want
 to  canvass  further  our  bona  fides.  I
 will  go  straightway  to  this  Bill.

 Mr.  Speaker:  That  will  be  better.

 Shri  Frank  Anthony:  I  have:  asked
 for  the  circulation  of  the  Bill  for
 several  reasons.  In  the  first  place,
 whatever  Government’s  claims  may
 be—claim  by  the  Home  Minister  or
 even  by  the  Prime  Minister—I  feel
 that  in  this  matter,  in  the  framing  of
 this  Bill  they  have  definitely  func-
 tioned  in  an  atmosphere  of  unreality.
 Psychologically,  and  even  physically,
 they  have  been  under  pressure  from
 the  Hindi  chauvinists.  Delhi  is  a
 stronghold  of  Hindi  chauvinists.  I  say
 this.  One  of  my  friends  talked  about
 the  resolution  from  the  Delhi  Corpo-
 ration.  I  say,  I  saw  that  not  in  one
 but  in  several  papers—let  that  go.
 But  on  this  issue  which  for  the  non-
 Hindi  speaking  people  who  represent
 80  per  cent  of  the  population....
 (Interruption)

 Shri  Raghunath  Singh  (Varanasi):
 Question  not  80  per  cent.

 Shri  Frank  Anthony:  May  I  just  say
 this  in  one  line.  The  greatest  politi-
 cal  canard  that  has  been  perpetrated
 in  the  Republican  India  is  that  40  per
 cent  of  the  people  are  Hindi-
 knowing—the  greatest  political  canard.
 The  last  95l  census  was  deliberately
 inflated.  Not  only  whole  dialects
 which  have  nothing  to  do  with  Hindi.
 (Interruption).  Let  me  argue  _  that.

 Whole  dialects  which  have  nothing  to
 do  with  Hindi  have  been  included  in
 Hindi  census  and  even  languages,
 Urdu,  Punjabi  and,  as  my  friend  Dr.
 Singhvi  said,  Rajasthani  have  all  been
 included,  filched  to  make  Hindi  into
 42  per  cent.  Dr.  Suniti  Kumar
 Chatterjee  who  is  a  great  indologist
 ard  who  has  written  many  better
 books  in  Hindi  than  many  Hindi  pro-
 tagonist  friends  has  said,  “What  is  the
 Hindi  today?”  He  said,  “As  far  as  I
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 can  see  it,  what  they  are  trying  to
 erect  into.  The  language  of  India  is
 merely  a  dialect  which  came  into
 existence  only  recently  since  about
 1850”.  —but  let  that  go.  As  I  was
 saying,  Government  had  no  rapport  in
 a  matter  which  has  been  emotional
 significance  for  the  majority  of  the
 people  of  India,  with  the  non-Hindi
 speaking  people.  As  I  said,  there  have
 been  unremitting  psychological  and
 even  physical  pressures  from  the
 Hindi  chauvinists  because  they  have
 been  functioning  from  Delhi.  You,
 Sir,  were  the  victim  of  what  happened
 the  other  day  here.  What  was  it?

 An  Hon.  Member:  You  were  treated
 well.

 Shri  Frank  Anthony:  What  was  it?
 Even  at  the  introduction  of  the  Bill
 there  was  an  orchestrated....  (Inter-
 ruption).  May  I  say  it  was  orches-
 trated  with  the  typical  expressions  of
 Hindi  chauvinism  today.  The  exhibi-
 tion  to  my  mind  was  not  only  un-
 speakably  disgraceful,  it  was  an  exhi-
 bition  of  crudity  and  vulgarism  which
 anybody  who  attempts  to  stand  up
 to  the  dictat  of  Hindi  chauvinism  has.
 to  put  up  with—sheer  vulgarity  and
 crudity  that  was  unspeakably  dis-
 graceful  to  the  House.  (Interruption).

 Who  has  had  the  opportunity  among
 the  Governments—I  want  an  answer
 from  the  Home  Minister—of  the  non-
 Hindi  States  to  study  it?  I  have  a  lot
 of  friends  among  even  Hindi-speak-
 ing  Congress  people,  many  close
 friends.  One  of  them  told  me  this.
 He  said,  he  asked  Kamaraj  Nadar,
 what  is  your  opinion  about  the  Bill
 and  he  said,  how  can  I  give  an  opi-
 nion  about  the  Bill,  I  have  some
 vague  idea  about  it.  Another  Bengali
 friend  came  to  me.  I  asked,  what  is
 P.  C.  Sen  doing?  He  said  he  had  not
 the  foggiest  notion  about  it.  I  get  all
 kinds  bf  telegrams  and  letters  from
 numerous  legislators  from  Bengal
 and  Madras  asking  me  to  send  them
 copies.  They  said,  we  are  in  comple-
 test  ignorance  of  this  Bill,  what  is  it
 al]  about.
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 Shri  Hanumanthaiya:  It  was  pub-
 lished  in  the  Hindu  paper.

 Shri  Raghunath  Singh:  In  the
 Gazette  also  it  was  published.  He
 should  not  say  that.

 Shri  Frank  Anthony:  How  many
 hours  had  they  to  study  it?  That  is
 my  point.  Why  am  I  asking  for  cir-
 culation?  I  would  have  thought  that
 at  least  ordinary  courtesy,  democra-
 tic  decency  would  have  required  that
 a  Bill  of  far-reaching  implications,  a
 Bill  which  affects  the  whole  country,
 which  affects  intimately  the  non-
 Hindi  States,  would  have  been  re-
 ferred  to  the  legislatures.  Allow  them
 to  study  it.  Why  _  this  desperate
 hurry  to  dush  it  through?  That  is
 why  I  have  asked  for  circulation.  I
 say,  this  is  a  measure  of  the  con-
 tempt  of  the  Hindi  chauvinists  for  the
 non-Hindi-speaking  people.  Time  is
 not  given  to  their  Governments,  much
 less  to  their  legislatures  to  study  a
 measure  which  affects  them  vitally
 and  intimately.

 What  is  the  plea?  I  say,  the  plea
 will  be  taken,  the  plea  has  been
 taken  that  postponement  will  mean
 a  concession  to  Hindi  agitation.  May
 I  say  with  great  respect  that  this  is
 a  palpably  disingenious  plea.  I  know
 what  the  Hindi  chauvinists  want.
 They  want  to  put  it  off  completely
 indefinitely  until  there  is  the  demis-
 sion  not  only  of  Nehru,  but  also  of
 my  good  friend  Lal  Bahadur  Shastri.
 Because,  they  feel  that  with  the  de-
 mission  of  Jawaharlal  Nehru,  they
 will  be  able,  by  a  Cabinet  dominated
 by  Hindi  protagonists,  to  wreak  their
 Hindi  chauvinistic  will  on  the  non-
 Hindi-speaking  people.  They  want  to
 postpone  it  indefinitely.

 Some  Hon.  Members  No,  no.
 (Interruption).

 Shri  Farnk  Anthony:  All  these  pro-
 testations  only  prove  what  I  am  say-
 ing.  But,  I  have  not  asked  for  post-
 ponement  indefinitely.  I  have  only
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 said,  postpone  it  till  the  next  session,
 the  Monsoon  session  or  at  the  most
 till  the  winter  session.  Am  I  asking
 too  much?  The  Government  appears
 to  be  absolutely  adamant.  In  spite  of
 all  the  professions  about  consulting
 non-Hindi  people,  they  do  not  want
 to  give  them  any  time  to  study  this
 Bill.  They  have  not  given  them
 time.

 I  say  that  it  is  necessary  for  some
 of  the  Members  who  were  not  here
 to  know  something  of  the  background
 from  which  this  Bill  ‘has  emerged.
 Some  Members  may  recall  the  debate
 in  August  959  on  my  Resolution
 that  English  should  be  included  in
 the  VIII  Schedule.  What  happened?
 Today,  there  is  not  so  much  heckling.
 But  at  that  time,  there  was  concerted,
 pre-concerted  heckling.  The  atmos-
 phere  was  foul,  befouled;  it  was  hate-
 filled.  Fortunately,  the  Prime  Min-
 ister  was  there.  He  realised  that  it
 was  potential  for  complete  disaster  to
 the  country—this  (hate-filled  atmos-
 phere.  He  said,  I  am  going  to  inter-
 vene.  On  the  7th  of  August,  he  in-
 tervened.  I  say  this,  I  said  it  then  as
 a  tribute  to  the  Prime  Minister,  for-
 tunately  he  had  the  vision  to  see
 through  that  cloud  of  bitterness,  of
 hatred,  of  recrimination.  He  saw
 through  it.  He  made  what  I  hailed
 as  a  statesmanlike,  memorable  assur-
 ance.  I  say  it  was  an  assurance,  it
 was  acclaimed  as  an  assurance,  as  a
 solemn  assurance  to’  the  non-Hindi-
 speaking  people.  It  was  an  assuT-
 ance  which  brought  a  balm,  a  healing
 touch  to  a  problem  which  could  very
 well  have  destroyed  this  country.  It
 was  hailed  by  us  as  a  categorical
 assurance.  This  was  what  he  said.  I
 am  only  reading  the  concluding  sen-
 tence  of  the  Prime  Minister’s  assur-
 ance.

 “So,  I  would  have  it  as  an  al-
 ternate  language  as  long  as  people
 require  it  jand  the  decision  fcr
 that,  I  would  leave  not  to  the
 Hindi-knowing  people  but  to  the
 non-Hindi  knowing  people.”
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 {Shri  Frank  Anthony]
 In  September  ‘1959,  about  a  month

 after,  the  then  Home  Minister  Pantji,
 whom  I  regardegq  with  great  respect
 and  even  affection,  placed  the  report
 of  the  Parliamentary  Committee  on
 the  Table  of  the  House.  What  did  I
 do?  I  do  not  know  whether  you  were
 there  in  the  House  at  that  time  or
 you  were  in  the  Chair,  I  sought  increly
 to  move  an  amendment  to  the  con-
 sideration.  Did  you  see  what  hap-
 pened?  The  whole  Hindi  phalanx
 shouted  Me  down,  Why?  Because,  I
 ‘was  merely  %eking  an  amendment  to
 concretise  the  Prime  Minister’s  assur-
 ance,  I  know  they  do  not  like  some
 of  my  expressions.  They  need  not
 accept  them  if  they  do  not  fit  them.
 I  knew  the  Hindi  magalomaniacs
 never  had  the  remotest  intention  of
 honouring  the  Prime  Minister's  as-
 surance,  that  the  megalomaniacs  in-
 Side  the  party  never  had  the  remot-
 est  intention  of  honouring  the  Prime
 Minister’s  assurance.  I  know  that
 they  not  only  hated  Jawaharlal
 Nehru....

 Several  Hon  Members  That  is
 wrong,  He  should  withdraw  it.

 Shri  Frank  Anthony:  All  right;  they
 €ig  not  hate  Jawaharlal  Nehru,  but
 what  they  hated  was  Jawaharlal
 Nehru’s  formula.  (Interruptions).

 Shri  Radhelal  Vyas:  Mr.  Speaker,
 Sir.  I  request  you  to  kindly  ask  him
 to  withdraw  these  words  These  are
 remarks  made  against  the  Members
 here.  These  are  false  and  malicious
 statements  made  by  him.

 Shri  Frank  Anthony;  They  hated
 Jawaharlal  Nehru’s  formula;  they  lov-
 ed  him;  they  loved  Jawaharlal
 Nehru.  I  concede  that.  But  they  hated
 the  Jawaharlal]  Nehru  fon  a,  Not
 one  of  them  had  the  courage  to  say
 ‘Boo’  to  Jawaharlal  Nehru  to  his
 face.  Al]  their  efforts  have  been  con-
 centrated  behind  the  scenes,  not  only
 49  dilute  this  assurance  but  deliberately

 ‘to  sabotage  it.
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 I  shall  give  you  something  of  the
 inside  story,  because  I  know  what  the
 inside  story  is,  My  hon.  friend  Dr.
 Goving  Das  is  not  here.  He  was
 among  the  principal  hecklers,  and  I
 got  a  little  angry  at  that  time,  Today,
 I  am  not  angry,  but  I  am  only  a
 little  heated.  What  did  I  say?  Dr.
 Govind  Das  was  heckling  me.  I  said
 ‘l  withdraw  my  minute  of  dissent
 repudiating  Hindi,  in  the  specific
 terms  of  the  assurance’  given  by
 Jawaharlal]  Nehru.’  And  I  told  him,
 ‘Get  up,  and  say  that  you  endorse
 Jawaharlal  Nehru’s  assurance,  and  I
 shall  sit  down’.  He  said  ‘We  do’.  So
 much  for  his  profession  at  that  time.
 I  do  not  know  whether  he  endorsed.
 the  assurance  today.  But  those  were
 his  exact  words.  Dr.  Govind  Das  said
 ‘We  gaid  50’.

 When  the  Home  Minister  introduced
 this  report  and  made  a  io  speech,
 I  charged  him,  I  charg-
 ed  him  with  the  deliberate  omis.
 sion  to  make  any  reference  to  the
 Jawaharlal]  Nehru  assurance.  And
 then,  what  happened?  The  Prime
 Minister,  appreciating  the  genuine  re-
 vival  of  fears  among  the  non-Hindi-
 speaking  people—once  again  inter-
 vened.  That  was  on  the  4th  Septem-
 ber.  And  this  was  what  he  said:

 “Whatever  I  said  then...  _
 —that  was  on  my  resolution—

 “_...0f  course,  I  hold  by  it  com-
 pletely.”.
 In  spite  of  Jawaharlal  Nehru’s  re-

 peated  assurances,  the  Hindi  protago-
 nists  have  never  accepted  that  assur-
 ance.  What  happened  then?  You  may
 remember  that  the  introduction  of  this
 Bil]  was  promised  some  time  ago.
 There  was  repeated  postponement  of
 that  promised  introduction.  What
 happened  during  the  incubation
 period?  A  senior  member  of  the  Con-
 gress  Party,  a  very  well-meaning
 member  of  the  Congress  Party  came
 to  me  amd  said  ‘fhe  Hindi  peo
 Ple  are  agitated;  will  you  ac-
 cept  some  kind  of  a  compromise  on
 the  Prime  Minister’s  formula?’.  I  said;
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 “Who  2m  I?  It  is  the  Prime  Minister’s
 formula  given  as  a  sacred  assurance
 to  the  non-Hindi-speaking  people.  Who
 am  I  to  accept  a  compromise?’.  From
 that  time  onwards,  for  three  or  four
 months,  there  was  this  unremitting
 canvassing  anq  feverish  pressure
 brought  to  bear  on  the  Home  Minister
 the  whole  time.  And  what  was  pro-
 posed  to  me?

 They  said  that  they  were  against  the
 words  ‘alternate’  and  ‘associate’,  be-
 cause  they  were  a  little  too-far-reach-
 ing.  And  they  said  ‘Accept  ‘secon-
 dary’  or  ‘additional’.’.  that  was  one
 suggestion.  What  was  the  other  sug-
 estion?  They  did  not  like  the  inde-
 finite  period  in  the  Jawaharlal  Nehru
 formula.  And  they  said  ‘Would  you
 not  accept  five  years  or  ten  years?’.
 Then,  worst  of  all,  they  said  ‘We  do
 nci  like  the  assurance  that  the  matter
 shou'd  be  left  to  the  non-Hindi-speak-
 ing  people’.  I  do  not  know  what
 happened.

 Shastriji  was  under  no  obligation  to
 consult  me.  I  thought  that  he  might,
 though  I  am  not  a  member  of  ‘his
 party.  But  he  did  not  see  fit  even
 to  discuss  the  matter  with  me.  But
 then,  the  Bill  was  suddenly  produced
 before  the  House.  And  I  say  this
 that  when  I  read  it,  I  was  utterly
 horrified.  Everything  in  it  gave  me
 an  idea  of  the  measure  of  the  irresis-
 tible  political  dominance  of  the  Hindi
 phalainj  in  the  Congress  Party.  Every
 thing  that  they  wanted  they  got  in  the
 Bill.  Everything  that  was  proposed  to
 me  by  way  of  a  compromise  they  got.
 Ang  Shastriji,  the  good  man  that  he
 is,  necessarily  has  his  predilections.
 because  Hindi  is  his  mother-tongue.

 Shri  Raghunath  Singh:  As  FEng-
 lish  is  my  hon.  friend’s  mother-tongue.

 Shri  Frank  Anthony;  Therefore,  this
 pretence  of  objectivity  is  of  no  use  I
 cannot  be  objective  with  regard  to
 English.  Shastriji  cannot  he  objec-
 tive  with  regard  to  his  mother-tongue
 Hindi.  None  of  us  can  be  objective
 with  regard  to  our  mother-tongucs.
 378(Ai)  LSD—8.
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 We  are  all  products  of  a  matrix,  and
 the  most  powerful  ingredient  of  that
 matrix  is  the  month-tongue  with
 which  we  have  been  nurtured.  So,  he
 cannot  be  so,  I  am  saying  the  good
 man  that  he  is.

 Shri  Vidya  Charan  Shukla:  On  a
 point  of  order.

 Shri  Frank  Anthony;  I  hope,  Sir,
 that  you  would  not  take  away  all
 this  time  from  the  time  allotted  to  me. 2

 Shri  Vidya  Charan  Shukla  (Manasa-
 mund):  My  point  of  order  is  this.  The
 hon.  Memver  just  now  sought  to
 give  the  impression  to  the  House  that
 a  Member  on  behalf  of  the  Congress
 Party  approached  him  for  some  sort
 of  formula  or  some  agreement,  Will
 the  hon.  Member  make  it  clear  whe-
 ther  the  Member  came  to  him  from  the
 Congress  Party  with  full  authority  of
 his  party  or  ‘t  Was  an  approach  to  him
 by  an  individual]  member?  I  say  this
 because  this  is  a  wrong  impression
 that  he  has  conveyed  to  the  House.

 Shrj  Frank  Anthony:  He  was  a
 well-meaning  Member  with  no  pre-
 tence  of  coming  on  behalf  of  the
 Party.  He  merely  said,  ‘I  am  trying  to
 get  a  compromise.  Th‘s  is  what  the
 Hindi  people  want.  They  say  if  you
 meet  them  halfway,  we  will  have  a
 compromise’.

 I  have  said  that  everything  they
 were  seeking  was  ultimately  embodied
 in  the  Bill.  The  tragedy  has  been
 this.  They  have  got  everything  they
 wanted.  But  I  say  ‘this:  Hindi  im-
 perialism’s—like  all  neo-imperialisms”
 —appetite  grows  with  feeding.  The
 appetite  of  Hindi  imperialism  grows
 with  feeding....  (Interruptions).  One
 man  cannot  impose  a  language.  If
 English  is  to  be  accepted,  people  will
 accept  it  because  they  realise  when
 they  compare  it  with  Hindi,  that  the
 study  of  Hindi  is  a  sheer  waste  of
 time....  (Interruptions).  That  is  the
 only  reason  for  it.  (Interruptions)

 Mr.  Speaker:  हु  Order,  order.
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 Shri  Frank  Anthony:  May  I  conti-
 nue  with  my  arguments?  Look  at  the
 disingenuous,  tortuous,  arguments
 that  are  being  sought  to  hoodwink  the
 submissive,  guilible,  non-Hindi  people.

 Shrimati  Lakshmikanthamma
 (Khammam):  On  a  point  of  inferma-
 tion.

 Shri  Frank  Anthony:  I  submit  my
 time  should  not  be  curtailed  owing  to
 these  interruptions.

 .  7
 Shrimati  Lakshmikanthamma:  I

 would  like  to  know  from  the  hon.
 Member  whether  he  is  hailing  from
 any  non-Hindi  area  so  much  so  that
 he  is  championing  the  cause  of  the
 non-Hindi  speaking  people.

 Shri  Frank  Authony:  It  is  hardly  a
 point  of  order.

 Shri  Joachim  Alva  (Kanara):  I  have
 a  point  of  order.  As  you  know,  i
 rarely  get  up  on  points  of  order.

 Let  us  have  some  kind  of  pariia-
 mentary  language.  The  hon.  Member
 has  said  in  regard  to  the  Home  Minis-
 ter  the  words  ‘pretence  of  objectivity.’
 Now,  this  is  a  very  dishonest  way  of
 making  a  statement.  Can  one  hon.
 Member  cast  a  reflection  on  another
 by  saying  ‘pretence  of  objectivity’.  I
 want  your  ruling  on  the  matter.

 Shri  Frank  Anthony:  May  I  make
 it  clear?  I  have  said  that  about  myself
 also.

 Mr.  Speaker:  Order,  order.  This  is
 how  I  understood  it—he  said  that  we
 cannot  have  any  objective  assessment.
 He  mentioned  himself  also  in  that.

 Shri  Frank  Anthony:  Yes.  He  did
 not  understand  it.

 Shri  Joachim  Alva:  No.

 Mr.  Speaker:  Order,  order,
 Shri  A.  N.  Vidyalankar  (Woshiar-

 pur):  Can  a  Member  abuse  himself
 and  then  abuse  another?
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 Shri  Joachim  Alva:  It  is  very  dis-
 honest  to  say  ‘pretence  of  objectivity’
 about  another  hon.  Member.  It  is  a
 reflection  on  that  hon.  Member.  Every
 Member  has  equal  right  in  this  House.

 Mr.  Speaker:  Order,  order.  If  he
 uttered  that  for  himself  also,  I  cannot
 take  exception  to  it.

 Shri  A.  N.  Vidyalankar:  Could  a
 Member  abuse  himself  and  then  abuse
 others?

 Mr.  Speaker:  I  do  not  think  I  can
 interfere  at  this  stage  with.  anything
 that  he  has  said.  He  may  continue.

 श्री  राम  सेवक  यादव  :  अध्यक्ष  महोदय
 अगर  कोई  विरोधी  सदस्य  अपने  को  कार्ली  दे
 तो  क्या  उसको  यह  अधिकार  मिल  जाता  है  कि
 वह  दूसरों  को  भी  गाली  दे  ?

 Mr.  Speaker:  Order,  order.

 Shri  Frank  Anthony:  Ten  minutes
 have  gone  in  interruptions.

 Shri  Tyagi:  The  satires  and  pung-
 ency  of  the  speech  of  my  hon.  friend
 shoud  not  be  misunderstood.  He  is
 after  all  at  heart  a  good  gentieman.

 Shri  Frank  Anthony:  Ah.  Thank
 you.

 I  was  indicating  some  of  the  pleas
 by  the  Hindi  protagonists  against  this
 formula.  One  plea  is  that  this  was
 not  an‘assurance,  that  those  of  us  who
 understood  it  specifically  either  did
 not  understand  English  or  did  not  un-
 derstand  the  Prime  Minister,  that  even
 the  newspapers  which  highlighted  it
 as  a  categorical  assurance  apparently
 were  benighted  newspapers.  This  is
 how  even  the  Times  of  India,  which
 is  rather  anti-English,  reported  in  its
 issue  of  5-9-1959:  “Associate  Status
 for  English—P.  M.  Reiterates  Stand”.

 And  then  one  other  ground  is  that
 the  Prime  Minister  himself  was  rather
 confused,  he  probably  did  not  know
 what  he  meant  then;  they  even  sug-
 gested  that  he  might  not  know  even
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 now  what  he  meant  then.  I  feel  that
 is  very  unfair  to  the  Prime  Minister,
 because  in  a  letter  written  to  Shri
 Sampath  and  released  in  the  papers
 on  4-8-960—we  may  be  a  little
 ambivalent  speaking  in  this  House;
 by  nature  politicians  are  inclined  to
 be  a  little  tortuous  and  ambiguous,
 but  when  they  write  they  arc  not  so
 ambivalent—this  is  what  the  Prime
 Minister  said,  and  it  is  in  inverted
 commas:

 “There  has  been  no  occasion  at
 any  time  for  our  Government  to  go
 back  in  any  way  on  the  assurance
 I  gave  in  the  Lok  Sabha  with  re-
 gard  to  the  language  question.”

 It  means  that  he  gave  an  assurance,
 and  that  it  was  an  assurance.  This
 rather  disingenuous  plea  that  it  was
 not  an  assurance  has  been  met  by  the
 Prime  Minister.

 Another  argument  is  this.  Appa-
 rently  it  may  apply  to  Hindi  phraseo-
 logy  that  an  assurance  is  not  manda-
 tory;  in  Hindi  “may”  may  mean  “may
 not”,  I  do  not  know.  But  they  say
 that  by  this  assurance  to  the  non-Hindi
 speaking  people  the  Prime  Minister
 meant  “may’,  he  even  meant  “may
 not”.  I  say  it  is  a  travesty  of  the
 English  language.

 Shri  S.  N.  Chaturvedi:  The  hon.
 Member  has  been  attributing  motives,
 making  scurrilous  attacks,  trying  to
 sow  the  seeds  of  discord,  disunion  and
 all  this.  He  has  been  holding  this
 Member  said  this,  that  Member  said
 that,  against  those  who  cannot  refute
 it.  What  is  this  type  of  speech  that  is
 going  on?

 Mr.  Speaker:  That  is  all  right.

 Shri  Frank  Anthony:  As  I  say.  it
 will  probably  be  argued  that  “may”  in
 the  context  means  “shall”.  I  would
 say  this.  whether  it  is  scurrility  or
 anything  else.  for  anyone  to  contend
 that  “may”  jin  the  context  of  article
 343  from  which  the  Bill  emerges,  in
 the  specific  context  of  the  language  of
 this  Bill,  means  “shall”  is  the  ultimate
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 in  political  chicanery.  When  I  deal
 with  clause  3  I  shall  show...

 Shri  Tyagi:  Chicanery?

 Shri  Frank  Anthony:  Politicai  chi-
 canery,  sheer  political  chicanery  for
 anyone  to  suggest  that.

 Shri  Tyagi:  It  is  a  rather  hard  word.

 Shri  Frank  Anthony:  Yes,  sheer
 political  chicanery.

 I  say  in  fact  the  Bill  should  have
 been  a  simple  one  line  measure  if  it
 was  intended  straightforwardiy,
 honestly,  to  implement  the  Prime
 Minister’s  assurance.  It  could  have
 been  in  this  form:  “English  shall  be
 the  associate  alternative  language”.
 We  need  not  have  put  a  time  limit  to
 it.  Parliament  can  always  revoke  it.
 I  am  giving’notices  of  amendments.  If
 they  wanted  to  implement  the  Prime
 Minister’s  assurance  that  it  should
 have  been  left  to  the  non-Hindi  speak-
 ing  States,  what  was  the  difficulty  in
 saying  that  it  shall  be  the  alternate
 language  until  otherw::e  decided  by
 the  non-Hindi  speaking  legislatures?
 That  was  the  assurance.  Or,  if  they
 are  not  prepared  to  trust  the  non-
 Hindi  speaking  legislatures,  it  could
 be  until  otherwise  decided  by  three-
 fourths  of  the  Members  of  each  House
 respectively,  ensuring  that  the  Hindi
 protagonists  would  not  be  able  to
 overrun  the  non-Hindi  speaking  peo-
 ple  by  a  simple  majority.  If  there
 was  a  will—but  there  never  was  any
 will—to  implement  the  Prime  Minis-
 ter’s  assurance,  it  could  have  been  a
 simple  two  line  Bill.  Instead,  oppor-
 tunity  has  been  taken  by  forms’  of
 insidious  methods  to  make  this  Bill
 in  fact  an  instrument  for  blanket  im-
 position  of  Hindi.

 Shri  Vidya  Charan  Shukla:  On  a
 point  of  order,  Sir.  Again,  a  charge  is
 made  against  the  Home  Minister.

 Shri  Frank  Anthony:  I  am_  not
 charging  anyone.  I  am  making  a
 statement  of  fact.  That  is  the  differ-
 ence.  English  is  susceptible  of  such
 nuances  of  meaning.
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 Mr.  Speaker:  That  is  my  difficulty
 also,  because  I  cannot  understand  the
 whole  significance  of  those  adjectives
 that  he  has  been  using.

 Shri  Frank  Anthcny:  May  I  say  this?
 They  may  be  a  little  fierce  but  they
 are  the  choicest  of  parliamentary  in-
 vective.

 Mr.  Speaker:  Even  if  they  be  parlia-
 mentary  and  permissible,  even  then  it
 should  be  dignified...  .(Interruptiviis.)

 Shri  Kapur  Singh:  If  a  word  is
 parliamentary,  there  should  be  no  fur-
 ther  restriction,  whether  it  is  dignified
 or  not.

 Mr.  Speaker:  It  is  contained  in  our
 rules.  Besides  being  parliamentary
 they  should  not  be  indecent  or  un-
 dignified.  It  is  in  our  own  rules....
 (Interruptions.  )

 Shri  Badrujjuja:  Sir,  on  a  point  6
 order.  Can  a  parliamentary  expres-
 sion  be  undignified?

 _Mr.  Speaker:  When  we  take  parlia-
 mentary  words,  we  often  borrow  them
 from  the  English  House  of  Commons.
 But  here  there  are  circumstances
 where  the  same  words  might  not  look
 dignified.  Therefore,  we  have  to
 develop  our  own  conventions.

 Shri  Frank  Anthony:  I  am  a  little
 sorry.

 Mr.  Speaker:  He  has  been  using  too
 strong  udicctives.

 Shri  Frank  Anthony:  I  beg  to  sub-
 mit  that  though  it  may  partake  of
 the  character  of  invective,  if  it  is  re-
 fined,  it  can  never  be  undignified.
 Perhaps  it  is  lack  of  understanding  on
 the  part  of  some  people  (Inter-
 ruptions.)

 Mr.  Speaker:  Order,  order.  I  do  not
 see  any  harm  if  Mr.  Anthony  claims
 that  he  has  better  knowledge  of
 English.  I  at  least  admit  that  I  have
 Jack  of  understanding  so  far  as  the
 adjectives  that  he  has  used.  .(Inter.
 ruptions.)  Order,  order.  I  cannot
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 very  well  appreciate  the  many  adjec-
 tives  of  his.  Therefore,  if  I  ccnfess
 there  was  lack  of  understanding  on
 my  part,  there  would  be  no  harm.
 Even  the  others  should  not  take  so
 much  objection  to  that.

 Shri  Tyagi:  He  has  only  displayed
 how  comparatively  bitter  the  English
 language  is.  That  is  all,  Unter.
 ruptions.)

 Mr.  Speaker:  The  hon.  Membe:’s
 time  is  up.

 Shri  Frank  Anthony:  Sir,  I  will  need
 ten  minutes  more.  All  through  I  have
 been  interrupted.  I  have  spoken  for
 about  twenty  minutes.

 Mr.  Speaker:  My  difficulty  is  that
 when  a  Member  chooses  to  use  such
 a  language  which  is  interrupted  so
 much,  then  interruptions  also  should
 form  part  of  the  speech.

 Shri  Frank  Anthony:  It  is  a  little
 unfortunate.  I  do  not  want  to  impute
 motives  but  I  anticipated  these  inter-
 ruptions.

 Mr.  Speaker:  He  may  take  five  more
 minutes.

 Shri  Frank  Anthony:  Look  at  the
 blanket  imposition.

 Shrimati  Lakshmikanthamma:  Sir.
 on  a  point  of  order.

 Mr.  Speaker:  Order.  order.  There
 can  be  no  point  of  order  now.

 Shrimati  Lakshmikanthamma:  If
 the  hon.  Member  presumes  thai  our
 understanding  is  much  less,  then  he
 should  all  the  more  be  careful  to
 speak  in  a  language  which  is  inore
 understandable  and  clear.

 Mr.  Speaker:  Order,  order.  I  have
 every  regard  for  the  hon.  lady  Mem-
 ber.  But  she  frequently  resorts  to
 these  points  of  order.

 ’
 Shri  Frank  Anthony:  Look  at  the

 blanket  imposition,  Sir,  English  may
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 or  may  not  be  an  additional  language.
 The  expression  used  is  ‘in  addition  to
 Hind’.  4  wonder  if  my  non-Hindi
 speaking  friends  have  understood  tits.
 Here  is  an  instrument  in  this  expres-
 Sioa  for  the  blanket  imposition  of
 Hindi  from  1965.  The  expression  ‘in
 addition  to  Hindi’  postulates  essential-
 ly  that  English  may  be  used  only  in
 addition  for  official  purposes.  So  that
 from  965  for  all  official  purposes,
 Hindi  shall  be  used.  That  is  what  the
 expression  ‘in  atidition  to’  means.
 That  i:  the  simple  meaning.  I  shall
 show  you  how  the  Parliamentary
 Language  Committee  functioned  be-
 hind  closed  doors:  how  it  was  regi-
 mented.  I  shall  have  something  rather
 bitter  to  savy  about  how  it  functicned.
 Even  that  Parliamentary  Committee,
 regimented  though  it  was,  did  not
 go  so  far.  They  said  categorically
 that  after  965  even  Hindi  may  not
 be  sufficiently  developed  and  it  wou'd
 not  be  sufficiently  developed  for  all
 the  official  purposes.  But  this  expres-
 sion,  “in  addition  to”  will  be  used—
 CUnterruntion).  IT  know  my  hon,  friend

 is  a  good  friend;  I  trust  him.  Shri
 Jawanarla!  Nehru  is  a  better  person,
 but  they  wi'l  be  demitting  the  scene
 in  ten  years.  What  is  the  good  of  their
 assurances?  Some  body  will  go  to
 the  courts,  and  the  then  Cabinet,
 weighted  by  my  hon.  friends  like  Shri
 Satya  Narayan  Sinha  with  his  natural
 predilection  for  Hindi,  will  say  that
 “in  addition  to”  means  Hindi  _  shall
 be  used  for  all  the  official  purposes  of
 the  Union.  Why  does  clause  4  come
 in?  Clause  4  is  a  deliberate  snare.

 Mr.  Speaker:  Shri  Satya  Narayan
 Sinha  has  all  along  been  silent.  Why
 should  be  drawn  into  this?  (Interrup.
 tion).

 Shri  Frank  Anthony:  Clause  4  is  a
 deliberate  snare.  My  hon.  friend  the
 Home  Minister  may  say  that  clause  4
 provides  for  the  progressive  use  of
 Hindi.  I  say  that  it  is  otiose.  Clause
 3  provides  for  the  blanket  use  of
 Hindi.  Clause  4  is  otiose.  But  clause
 4  is  a  disguised  instrument  for  the
 replacement  of  English  after  0  years.
 It  is  not  meant  for  the  progressive  use
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 of  Hindi.  Clause  3  provides  for  the
 blanket  imposition  of  Hindi  from  1965.
 Clause  4  is  just  a  snare.

 Clauses  6  and  7  refer  to  the  State
 legislatures—the  imposition  cf  Hindi
 translations.  As  I  said,  ordinary  ele-
 mentary  courtesy  required  a  reference
 at  least  to  the  State  legislatures  be-
 ore  it  was  imposed  on  them.  I  would
 still  ask  the  Home  Minister:  what-  will
 happen  if  the  matter  is  deferred  even
 till  the  winter  session?

 श्री  यशपाल  सिह  21.8  महोदय,
 मुझ  बिल्कुल  शिकायत  नहीं  है  कि  हमारे
 एंथनी  साहव  हिन्दी  के  खिलाफ  हैं  ।  वह
 नामिनेटेड  मेम्बर  हैं  और  इसलिए  उन  के
 आइडियाज  भी  नामिनेटेड  हैं  ।  मैं  इतनी
 दरखास्त  जरूर  करूंगा  कि  भाषा  एक  अहम
 विषय  है  और  इस  पर  कम  से  कम  मुझे  आधा
 घंटा  दिया  जाये  |  यह  हिन्दुस्तान  के  we
 करोड़  इन्सानों  की  जिन्दगी  और  मौत  का
 सवाल  2!

 at  अपने  माननीय  गृह  मंत्री  जी  को  इस
 बात  के  लिए  बिल्कुल  मुबारकबाद  नहीं
 दे  सकता  कि  वह  इस  वक्‍त  इस  बिल  को  लाए  ny
 अगर  माननीय  गृह  मंत्री  जी  चाहते  तो  १५
 साल  की  अवधि  में  देश  का  एवं  ईद  बच्चा
 हिन्दी  सीख  सकता  था  ।  मैं  दावे  के साथ  कह
 सकता  हूं  कि  मुझ  जैसे  मंद  बुद्धि  आदमी  को
 अगर  माननीय  गृह  मंत्री  जी  गुरु  बन  कर
 लैटिन,  फ्रेंच,  अरबी,  फारसी  आदि  किसी
 भी  भाषा  की  शिक्षा  दें  तो  मैं  ६  महीने  में
 उस  जबान  को  सीख  सकता  हूं  -  और  अगर
 ऐसा  न  कर  #क  तो  मुझे  यहां  हें  निकाह
 बाइ  एस  दिया  जाये  ।  तो  जब  मेरे  जैसा
 मंद  वृद्धि  सीख  सकता  है  तो  कया  गृह  मंत्री
 जी  के  आई०  सी०  एस०,  आई०  ए०  एस०
 गौर  पी०  सी०  एस०  अफसर  हिन्दी  नहीं
 सीख  सकते  थे  ।  यह  गवर्नमेंट  का  कुसूर  है  कि
 उस  ने  ऐसा  नहीं  किया,  और  जब  बजाय
 अपने  कुसूर  के  लिए  पश्चात्ताप  करने  के  वह
 यह  बिल  लाये  हैं  जिस  को  कि  इस  रूम
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 [श्री  यशपाल  सिंह]
 पर  लाना  बिल्कुल  नामुनासिब  है  |  इस  को
 आज  सिर्फ  इसलिए  लाया  गया  है  कि  जनता
 सरकार  से  यह  न  पूछे  कि  डिफेंस  में  क्या  हो
 रहा  है  और  उधर  से  अपनी  दृष्टि  हटा  कर
 भाषा  के  प्रश्न  की  ओर  लगा  ले  -  और  इस
 प्रकार  भाषा  के  मसले  में  उलझ  जाय  ।  यह
 देश  की  आजादी  का  सवाल  है  |  मुझे  इस
 सम्बन्ध  में  आयरलैंड  के  नेता  श्री  डिवेलपर
 का  एक  कथन  याद  आता  है  उन्हों  ने  कहा
 था  कि  अगर  तराजू  के  एक  पलड़े  में  मेरे
 देश  आयरलैंड  की  आजादी  हो  और  दूसरे
 पलड़े  में  मेरी  मातृभाषा  हो  तो  मैं  दत्त  पलड़े
 की  ओर  झुकूंगा  जिस  में  मेरी  मातृभाषा
 है  न  कि  उस  पलड़े  की  तरफ  जिस  में  कि  मेरे
 देश  की  आजादी  है,  क्योंकि  मेरी  मातृ-
 भाषा  कायम  रहेगी  तो  देश  की  आजादी  भी
 वापस  झा  जायगी,  अंदर  मेरी  मातृभाषा
 कायम  नहीं  रही  तो  देश  की  आजादी  भी
 कायम  नहीं  रह  सकेगी  ।

 इन  १५  सालों  का  इतिहास  कांग्रेस
 सरकार  की  पराजय  का  इतिहास  रहा  है  V
 वह  देश  के  सामने  कोई  आइडियल  नहीं  रख
 सकी  |  और  यह  केवल  भाषा  का  ही  मसला
 नहीं  है  जिस  में  सरकार  की  यह  स्थिति रही  हो,
 हर  मसले  में  यही  स्थिति  रही  है,  चाहे  वह
 काश्मीर  का  मसला  हो,  चाहे  इवेक्युयी  प्रापर्टी
 का  मसला  हो  या  कोई  और  मसला  हो
 कांग्रेस  सरकार  का  इतिहास  पराजय  का
 इतिहास  रहा  है।  यह  केवल  भाषा  का
 ही-सवाल  नहीं  है  1  इश  सम्बन्ध  में  मुझे  मिर्जा
 गालिब  का  एक  शेर  याद  आता  है  जोकि  इस
 प्रकार  है  :

 बूए  गुल  नालाए  दिल  दूदे  चिरागे  महफिल
 जो  तेरी  बज्म  से  निकला  वो  परीक्षा  निकला  ।

 मेरा  दावा  है  कि  अगर  हमारे  माननीय  गह-
 मंत्री  और  सरकार  चाहती  तो  इन  १५  सालों
 में  देश  का  एक  एक  नागरिक  हिन्दी  सीख
 सकता  था  लेकिन  सरकार  ने  चाहा  नहीं  ।
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 आज  सरकार  अपनी  नाकामयाबी  पर  परदा
 डालना  चाहती  है  और  यह  नहीं  कहती  कि
 हमारी  इनएफीशेंसी  रही  है,  और  हम  से
 एक  बड़ी  भारी  भूल  हो  गयी  है,  बल्कि  उस
 चीज  को  एक  नए  रूप  में  ला  कर  देश  पर  अंग्रेज़ी
 लादना  चाहती  है  ।  लेकिन  जनता  आज  इतनी
 भोली  नहीं  रह  गयी  है  कि  इन  बातों  में  आ
 जाय  ।  मैं  ग्राम  यहां  आप  से  हिन्दी  की  रक्षा
 की  भीख  नहीं  मांगता  ।  हिन्दी  की  रक्षा  करने
 के  लिए  हमारे  बाहुओं  में  बल  है,  अपने  संवि-
 धात  की  रक्षा  करने  का  हमारे  जज्बात  में  बल
 है  -  लेकिन  सरकार  को  नेक  रास्ता  दिखलाना
 हमारा  गतंव्य  है  ।  अगर  आज  यह  बिल  न
 लाया  जाता  तो  हिन्दुस्तान  की  जनता  में  जो
 एकता  की  गंगा  वह  रही  थी,  जनता  में  प्रेम
 का  जा  दरिया  उमड़  रहा  था,  उस  को  धक्का
 न  लगता  ।  आज  उस  एकता  और  प्रेम  को
 खंडित  करन  के  लिए  यह  बिल  लाया  गया
 है  ।  यर  ४४  करोड़  इन्सानों  की  जबान  का
 सवाल  हूँ  ।  जिस  संविधान  को  प्रय  करने
 के  लिये  हम  ने  तीन  तीन  बार  शपथ  उठाई  है,
 उसी  को  आज  ह्म  पूरा  नहीं  कर  रहे  हैं  ।
 क्रि  संसार  में  कोई  ऐना  रागा  देश  है  कि
 जिशन  को  स्वतन्त्र  हुए  १५-१६  साल  हो  गए
 हों  ब्रोकर  वहां  का  काम  क्रूक  मुल्क  की  जपान
 में  चल  रहा  हो।  ऐसा  कोई  भी-  बदकिस्मत
 मुल्क  दुनिया  में  न  होगा  ।

 नन्द

 हम  से  कह़ी  जाता  है  कि  अंग्रेज़ी  नहीं
 रहेगी  तो  टेक्नालाजी  कहां  से  आयगी,  अगर
 अंग्रेजी  नहीं  रहेगी  तो  नव  विज्ञान  कहां  से
 आयेगा  ।  मैं  पूछता  हूं  कि  रूस  के  एक  बेटे  ने
 भी  अंग्रेजी  को  नहीं  पढ़ा,  लेकिन  नहों  ने

 स्पूतलिक  को  ला  कर  जमीन  पर  कते  खड़ा
 कर  दिया  रूस  के  एक  बेटे  ने  भी  गुलामी  की
 राजा  को  नहीं  पढ़ा  ।  लेकिन  उन्हों  ने  जमीन
 पर  राकेट  को  ला  कर  रख  दिया  ।  वे  लोग
 चांद  तक  पहुंच  गए  ।  अगर  हमारी  सरकार
 चाहती  तो  १५  सालों  में  हिन्दी  का  रामपुर
 उंडेल  सकती  थी,  सरकार  चाहती  तो  इस
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 अवधि  में  हिन्दी  के  लाखों  ग्रन्थ  लिखे  जा
 सकते  थे  7  और  उस  को  आज  यह  बिल  लाने
 की  जरूरत  न  होती  ।

 मेरी  दरखास्त  है  कि  इस  मामले  में  सरकार
 ने  अपने  कत्तव्य  का  पालन  नहीं  किया  है  ।
 मैं  आज  सरकार  से  हिन्दी  की  रक्षा  की  भीख
 नहीं  मांगता  ।  हम  उस  की  रक्षा  करने  में
 समर्थ  हैं  7  हम  बैल  की  जोड़ी  के  प्रताप  से  यहां
 नहीं  आए  हैं  ।  लाखों  इन्सानों  के दिल  और
 दिमाग  ने  हम  को  वोट  दिया  है  ।  वे  लाखों
 इन्सान  जानना  चाहते  हैं  कि  राष्ट्रभाषा  के
 मामले  में  सरकार  ने  क्‍या  किया  है  ।  मैं
 पूछना  चाहता  हू  कि  अगर  आज  श्री  पुरुषोत्तम
 दास  टंडन  यहां  होते  तो  क्या  सरकार  इस  विल
 को  ला  कर  सकती  थी,  ,मगर  आज  महात्मा
 गांधी  जीवित  होते  तो  क्या  सरकार  इस
 बिल  को  ला  सकती  थी  ?  मगर  सरदार  पटेल
 राज  होते  तो  क्या  सरकार  इस  विल  को
 ला  सकती  थी  ?  अगर  राजेन्द्र  बाबू  आज
 होते  तो  क्या  सरकार  इस  बिल  को  ला  सकती
 थी  ।राज  सूना  देख  कर  सरकार  जनता  के
 हुकूक  पर  आक्रमण  कर  रही  है  ।  मैं  सरकार
 से  हिन्दी  की  भीख  नहीं  मांगता  ।
 कोटि  कोटि  देश  की  जनता  इस  की  पश्
 करेगी,  मेरे  जाप्ते  सिपाही  हिन्दी  की  रक्षा
 करेंगे  ,  लेकिन  सरकार  को  नेक  रास्ता  दिखाना
 हमारा  काम  है  ।  माननीय  गृह  मंत्री  जी  एक
 टीचर  हैं  जिन  के  चरणों  में  बैठ  कर  हजारों
 नौजवानों  ने  शिक्षा  पायी  है  ।  इसलिए  मेरा
 गतंव्य  है  कि  मैं  उन  से  कहूं  :

 स  कि  सखा  सुन  शास्ति  यो  धूप,
 हितान्न  यह  संश्रुणुते  स  कि  प्रभु:  ।

 मैं  अपना  कर्तव्य  समझता  हूं  कि  उन  को
 नेक  रीता  दिखलाऊं  ।  उन  को  देश  की
 भाषा  हिन्दी  का  विरोध  करना  शोभा  नहीं
 देता  ।  मैं  तो  कहता  हूं  कि  मुझे  देश  की  किसी
 भी  भाषा  से  विरो०  रहीं  है,  चाहे  वह  बंगला

 Compulsory  77492
 Deposit  Scheme  Bill

 हो,  चाहे  वह  गुजराती  हो,  चाहे  उर्दू  हो
 चाहे  गुरुमुखी  हो  1  इस  देश  की  जो  भाषायें
 हैं  उन  से  मुझे  कोई  ऐतराज  नहीं  है  मैं  उन
 सब  भाषाओं  की  इज्जत  करता  हूं  और
 उन  के  लिये  अपने  प्राण  दे  सकता  हूं  7  साथ
 ही  साथ  मैं  बंगाल  के  मुख्य  मंत्री  जी  की
 स  बात  के  लिए  मुबारकबाद  देता  हूं  कि
 उन्होंने  बंगाल  से  अंग्रेज़ी  भाषा  को  बाहर
 कर  दिया  और  &  मई  से  बंगाल  का  सारा
 काम  काज  बंगला  भाषा  में  होगा  ।

 देश  की  कोई  भी  भाषा  हो  मुझे  उसके
 प्रति  आदर  है  ।  लेकिन  आज  के  जमाने  में  जबकि
 दुनिया  प्रकाश  की  शोर  बढ़  रही  है,  आज
 जबकि  आदमी  चन्द्रमा  पर  जाने  का  प्रयत्न  कर
 रहा  है,  उस  जमाने  में  एक  बोसीदा  जबान
 को  हमारे  ऊपर  लादा  जा  रहा  है,  जिस
 जवान  को  जरमनी  ने  निकाल  बाहर  किया,
 जिस  को  आयरलैंड  ने  निकाल  बाहर  कर
 दिया,  जिस  को  चीन  ने  निकाल  बाहर  कर
 दिया,  जिस  को  रूस  ने  निकाल  बाहर  कर
 दिया  ।  वही  हमारे  ऊपर  लादी  जा  रही
 है  हमें  हिन्दी  के  लिए  अभिमान  है  ।
 हम  ने  हिन्दी  को  संविधान  में  यह  बात  सोच
 कर  ही  रखा  था  ।  अगर  आज  देश  में  हमारी
 भाषा  होती  और  अंग्रेज़ी  नन  होती  तो  चीन
 की  इतनी  हिम्मत  न  होती  कि  वह  हम  पर
 हमला आवर  होता  ।

 श्रच्यक्ष  महोदय  :  अब  आप  आगे  कल
 जारी  रखें  ।

 ]7  hrs.

 COMPULSORY  DEPOSIT  SCHEME
 BILL—Contd.

 Mr.  Speaker:  The  House  wil]  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri
 Morarji  Desai  on  the  22nd  April,  1963,
 namely:

 “That  the  Bill  to  provide  in  the
 interest  of  national  economic  de-
 velopment  for  compulsory  deposit
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 [Mr.  Speaker.]
 and  for  the  framing  of  a  scheme
 in  relation  thereto,  be  taken  into
 consideration.”

 Shri  Heda  (Nizamabad):  Mr.
 Speaker,  the  Finance  Minister  de-
 serves  the  congratulations  of  this
 House  because  he  has  made  some  im-
 provements  in  the  compulsory  deposit
 scheme.  However,  there  are  a  few
 points  on  which  still  the  country  ex-
 pects  some  improvements  and,  there-
 fore,  it  would  be  better  if  the  Finance
 Minister  gives  thought  to  them,  be-
 cause  it  does  not  seem  that  it  is  going
 to  be  a  temporary  affair;  it  may  go  on
 year  after  year,

 If  we  look  at  the  nature  of  insurance
 and  the  nature  of  this  scheme,  we
 find  that  there  is  enough  of  common
 ground,  but  insurance  has  always
 evoked  better  response  from  the  po-
 pular  mind  than  compulsory  savings.
 Here  I  am  not  referring  to  this  parti-
 cular  Bill  alone  even  before,  all  the
 efforts  made  for  savings,  various  sav-
 ings  like  small  savings  and  national
 savings  could  not  achieve  that  success
 which  we  expected,  and  that  was  be-
 cause  people  were  not  susceptible  to
 the  idea  of  these  savings.  But,  so  far
 as  insurance  is  concerned,  there  is  a
 very  good  ground  prepared  and  people
 think  insurance  is  a  better  way  of
 saving.  From  the  point  of  view  of  the
 Government  also,  insurance  should  be
 preferred  to  savings.  In  the  scheme
 of  saving,  Government  has  to  pay  it
 back  after  five  years.  In  the  scheme
 of  insurance,  on  an  average,  Govern-
 ment  has  to  pay  after  twenty  years.
 Therefore,  Government  is  benefited  by
 preferring  insurance.  Also,  in  the
 scheme  of  savings,  Government  pays
 42  per  cent  interest,  whereas  in  the
 scheme  of  insurance  Government
 hardly  pays  2}  per  cent  interest.  There-
 fore,  I  still  wonder  that  intelligent  as
 our  Finance  Minister  is,  why  he  did
 not  think  of  compulsory  insuzance
 rather  than  compulsory  savings,  Had
 he  thought  of  compulsory  insurance,
 there  would  have  been  practically
 very  little  or  no  agitation  agains:  the
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 scheme  and  Government  also  would
 have  received  quite  a  substantial
 amount,

 The  Finance  Minister  has  given
 some  concession  to  those  who  have
 already  insured;  that  is  to  say,  their
 premium  can  be  adjusted  towards  the
 compulsory  deposit.  Even  then,  the
 whole  scheme  is  not  very  clear  to  me.
 I  would  again  say,  whatever  one  pays
 towards  provident  fund  and  insurance
 premium  should  be  permitted  to  be
 deducted  from  one’s.  contribution
 under  the  compulsory  savings  scheme.

 Having  said  this,  I  will  now  come  to
 the  lot  of  the  farmers.  The  Finance
 Minister  has  put  them  in  a  quandary
 by  saying  that  this  proposal  has  been
 accepted  by  the  Chief  Ministers  and
 Finance  Ministers  of  the  States.  So,
 he  has  thrown  the  ball  in  the  other
 court  by  saying  that  if  there  is  to  be
 any  agitation  made  in  this  regard,  it
 should  be  in  the  legislatures  of  the
 various  States,  But  the  State  Legis-
 latures  will  hardly  get  any  chance  to
 discuss  this  scheme.  Therefore,  they
 would  not  be  able  to  voice  their
 opinion.  At  the  same  time,  since  it
 affects  the  rural  areas,  popular
 opinion  on  this  measure  has  to  be
 ascertaintd,  So,  it  is  very  neccssary
 that  we  have  to  make  our  point  here,
 and  the  Finance  Minister  should  take
 note  of  them,

 It  is  a  good  thing  that  he  has  given
 an  exemption  limit  of  Rs,  5.  But,  sup-
 pose,  somebody  pays  a  land  revenue
 of  Rs,  6.  He  will  be  asked  to  pay  Rs.3
 as  compulsory  saving.

 I  can  imagine  what  is  going  to  hap-
 pen  because  I  represent  the  rural
 area,  I  can  see  what  things  will  come,
 Somebody  will  have  to  purchase  Na-
 tional  Savings  Certificate  worth  Rs  3
 and  show  it  to  the  Patwari  in  order
 to  show  that  he  has  purchased  the
 National  Savings  Certificate  and  hence
 he  need  not  give  any  contribution
 towards  compulsory  savings  and  then,
 will  sell  that  certificate  for  Re.  l  or



 37495  Compulsory

 Rs,  1:50  in  the  next  0  or  5  minutes
 and  in  this  way  it  will  go  on.  As  the
 people  are  not  very  well  informed,
 this  compulsory  savings  so  far‘as  the
 rural  sector  and  particularly  the  poor-
 er  rural  sector  is  concerned  wili  take
 the  shape  of  taxation  and  not  only  the
 shape  of  savings  that  it  is.  Therefore
 I  still  feel  that  we  should  have  one
 linsurance  scheme  without  any  medi-
 cal  examination  or  anything  for  Rs.
 500  like  the  Janata  insurance  scheme
 which  was  given  un  later  on,  Sorne-
 thing  of  that  type  might  have  been
 thought  of  so  far  as  the  small]  revenue-
 paying  peasantry  was  concerned.  Had
 that  been  done,  I  think,  it  wouid  have
 been  very  good.

 So  far  as  the  propertied  classes  are
 concerned,  I  have  not  much  to  say.
 Already  the  hon,  Finance  Minister  has
 announced  certain  concessions,  but  I
 think  still  there  is  one  class  which
 may  find  it  a  little  hard,  that  is,  the
 class  which  owns  only  one  house  and
 uses  it  for  himself,  Aiready  they
 pay  municipal  and  other  taxes  and,  I
 think,  according  to  the  present  scheme
 if  they  will  have  to  make  a  compul-
 sory  saving,  it  might  be  a  little  hard
 on  them.  I  request  the  hon.  Finance
 Minister  to  consider  that  aspect  also.

 With  these  words  I  support  tne  Bill.

 Shri  Haruthiruman  (Gobiche!tipala-
 yam):  Mr.  Speaker,  Sir,  while  sup-
 porting  the  Compulsory  Deposit
 Scheme  Bill  I  would  just  like  to  say
 a  few  words,  So  far  as  the  farmers
 are  concerned,  I  would  request  the
 hon.  Finance  Minister  to  exempt  them
 completely  from  making  compulscry
 saving.  Compulsory  saving  is  quite
 good  but  in  the  present  circumstances
 the  farmers  of  our  country  are  not  in
 a  position  to  save.  They  do  not  have
 the  capacity  té  save  because  the  cost
 of  cultivation  has  increased  s0  much
 that  it  is  impossible  for  the  middle-
 class  people  to  save  anything.

 Tine  hon.  Minister  is  kind  enough
 to  exempt  from  it  farmers  who  are
 paying  Rs.  5  per  annum  as  land  re-
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 venue  and  those  Government  em-
 ployees  whose  salary  is  Rs.  1,500,  a
 year,  Am  I  to  understand  that  far-
 mers  who  are  paying  Rs,  40  as  land
 revenue  are  getting  an  income  of  Rs.
 2500  a  year?  I  can  prove  that
 middle-class  people  are  not  able  to
 get  Rs,  1.500  a  year  in  the  rural  parts
 unless  one  has  a  very  good  farm  of  0
 acres  of  irrigated  wet  land.  It  is  quite
 impossible  to  get  an  income  of  Rs.
 ,£00  per  annum.  If  that  is  the  case,
 what  is  the  sin  that  the  farmers  have
 committed  que  to  which  a  person  who.
 is  paying  more  than  Rs,  5  as  land  725
 venue  is  compelled  to  save  at  least
 50  per  cent  of  the  revenue  kist?.  That
 is  a  very  important  thing.

 Whenever  a  farmer  gets  a  fair  price
 for  rice,  Government  fixes  the  price.
 The  hon,  Planning  Minister  and  the
 hon,  Food  and  Agriculture  Minister
 have  contributed  much  for  the  farmers
 by  fixing  floor  price  which  means  just
 the  maintenance  of  cost  of  cultivation.
 When  that  is  the  case,  do  they  have
 the  capacity  to  save  and  deposit?
 Have  they  enquired  that?  I  request
 that  the  entire  community  of  farmers,
 the  real  farmers  should  be  exampted.
 Or,  if  they  want  in  view  of  the  emer-
 gency  that  compulsory  saving  should
 be  made,  then  people  who  pay  more
 itsn  Rs.  250  revenue  as  kist  may  be
 included  in  the  scheme  of  compulsory
 savings.  It  will  be  a  very  hard  and
 harsh  thing  to  ask  a  farmer  who  is
 Paying  less  than  Rs.  250  land  revenue
 as  kist  to  make  a  compulsory  deposit.

 In  Madras  State  there  is  a  Debt
 Relief  Act  for  agriculturists,  Agricul-
 turists  are  so  much  indebted  tiat  there
 is  an  Act  there  for  the  relief  of  agri-
 culturists,  Such  being  the  case,  com-
 pulsory  deposit  will  mean  that  they
 Wi]  hive  to  borrow  from  somebedy
 eise  and  deposit  it  to  get  a  lowcr  rate
 oi  interest.  If  they  have  to  borrow
 and  deposit,  it  would  mean  that  we
 are  not  helping  the  farmers,  As  a
 matter  of  fact,  we  are  just  doing  the
 opposite,



 33497  Compulsory

 {Shrj  Karuthiruman]
 In  an  agricultural  community  what-

 ever  little  they  save  they  invest  in
 the  improvement  of  their  land.  Our
 Government  thinks  that  the  farmers
 are  well-off.  From  the  five-year  plans
 only  the  urban  people  have  got  an
 advantage,  If  we  go  to  a  city,  we
 find  it  is  growing  one  to  ten  times  and
 ‘the  people  growing  richer  and  richer
 in  urbans  areas,  whereas  in  rural
 areas  if  we  go,  we  do  not  see  even  a
 single  good  house  they  have  cons-
 tructed.  Even  if  they  have  constructed
 a  good  house,  they  would  have  bor-
 rowed  it  because  there  is  an  agricul-
 tural  tradition  that  whatever  they
 borrow  they  never  tell  it  out.  We
 do  not  know  what  the  indebtedness  of
 the  farmer  community  is.  After  ten
 years  or  5  years,  we  can  see  that  all
 the  money  fhat  he  had  borrowed  will
 be  equivalent  to  their  capacity  or  the
 value  of  the  land  he  possesses.  Any
 farmer’s  family  holding  the  land  did
 not  last  for  even  one  generation  be-

 ‘cause  it  got  divided  and  sub-divided
 to  sons  and  grand  sons,  it  all  went  to
 the  creditors.  So,  I  would  request  the
 hon.  Minister  to  see  to  that.  During
 the  emergency  the  food  production  is
 ‘a  very  important  thing,  If  they  want
 more  food  production,  if  they  want  the
 rural]  people  to  get  the  bencfit,
 instead  of  asking  them  to  de-
 posit  in  the  compulsory.  savings
 scheme  they  should  help  them  in  in-
 ‘creasing  their  food  production.  This
 is  one  of  the  main  things  becatise  70
 per  cent  of  the  people  constitute  our
 agricultural  community  and  the  urban
 people,  who  are  there  only  30  per
 cent  of  the  population,  enjoy  the
 maximum  benefit,  I  can  say  by  way
 of  a  suggestion,  if  they  revise  the
 compulsory  savings  scheme  for  the
 entire  urban  people,  they  can  easily
 get  even  Rs,  00  crores  instead  of  Rs.
 40  crores  or  50  crores.  The  Finance
 Minister  says,  he  is  himself  a  farmer
 and  he  knows  ins  and  outs  of  the
 farming,  all  those  things,  But  I  say
 it  is  impossible  for  a  real  farmer  to
 save.  If  he  is  a  real  farmer,  he  can-
 not  save  anything,  For  the  farmers
 who  entirely  depend  on  farming,  it  is
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 impossible  to  save.  But  there  are
 certain  farmers  who  are  engaged  in
 some  other  Business,  in  some  other
 trade.  It  is  possible  for  them  to  de-
 posit  something.  I  would  request  the
 hon.  Finance  Minister  that  the  far-
 mer  community  should  be  exempted
 completely  from  this,

 There  is  a  great  saying  of  saint
 Thiruvalluvar:

 Suzhanrum  Per  Uinnatu§  Ulakam
 Uzahnrum  Uzhave  Thalai,

 That  is,  everything  is  dependent  on
 farming,  It  is  a  great  saying.  The
 entire  world  depends  on  agriculture.
 Only  the  agriculturists  are  feeding  the
 entire  world.  Though  the  farmer  is
 responsible  for  feeling  the  entire
 community,  if  we  take  this  budget,
 not  even  the  stick  which  he  is  using
 in  ploughing  is  his  balance.  That  is
 the  condition  of  our  farmers,  not  only
 here  but  everywhere,  Therefore,  I
 request  the  hon.  Finance  Minister  to
 exempt  the  entire  farmer  class  from
 this  who  get  less  than  Rs.  250  a  year.

 Shri  Kashi  Ram  Gupta  (Gonda):
 Mr,  Speaker,  Sir,  this  compulsory
 deposit  scheme  is  just  like  choon
 choon  ka  murabha  having  in  con-
 sistencies  from  top  to  bottom,

 An.  Hon.  Member:  Hotch-potch.

 Shri  Kashi  Ram  Gupta:  You  know
 it  well.

 The  first  point  that  I  want  to  make
 is  about  the  taxation  on  the  basis  of
 land  revenue,  In  the  countryside  it  is
 a  well-known  fuct  that  even  a  labou-
 rer  gets  about  Rs,  2  a  day  anda
 kisan  does  not  get  more  than  _  that.
 Now,  the  hon.  Finance  Minister  has  ex-
 empted  kisans  only  upto  a  limit  of  Rs.
 5  Suppose  a  kisanis  paying  a  revenue
 .of  Rs,  6.  He  has  to  deposit  Rs.  3.  I
 have  calculated  that  a  kisan  paying  a
 revenue  of  Rs.  25  does  ‘not  carn  with
 his  hard  labour  more  than  Rs,  500  a
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 year.  On  the  one  side,  the  hon,  Fin-
 ance  Minister  says  that  persons  who
 have  got  an  earning  of  Rs,  l25  a
 month  are  liable  to  save  something.
 It  is  quite  ununderstandable  how  a
 kisan  earning  Rs.  500  a  year  can  save.
 In  his  General  Budget  speech,  he  laid
 stress  that  this  is  a  measure  based  on
 saving.  Actually  speaking,  this  mea-
 sure  is  not  at  all  based  on  saving.
 When  a  kisan  earning  even  Rs.  500
 per  year  has  to  pay  something,  land-
 less  labourer  earning  the  same  amount
 will  not  have  to  pay,  This  inconsist-
 ency  between  a  kisan  and  a  labourer
 of  the  same  income-group  is  there.

 Then  comes  the  question  of  shop-
 keepers  who  have  an  annual  sale  of
 Rs,  15,000.  I  do  not  understand  how
 he  has  based  the  exemption  on  this
 category.  Perhaps  he  has  _  taken
 onl,  from  the  sales  tax  department.
 Otherwise,  this  person,  whose  average
 gross  earnings  is  5  per  cent,  on  his
 sales,  hardly  gets  Rs.  750  a  year.  Only
 those  people  whose  sales  are  about
 Rs,  30,000  can  get  Rs,  1,500,  a  year.
 All  these  inconsistencies  are  there.

 Then  comes  the  question  of  salaried
 people  who  get  Rs.  ‘1,500.  As  already
 stated  by  Shri  S.  M.  Banerjee  and
 other  friends,  these  people  are  gene-
 rally  in  debt,  In  Delhi,  I  would  re-
 quest  the  Prime  Minister  to  have  a
 survey  made  of  the  government  ser-
 vants  in  the  secretariat,  He  will  be
 able  to  know  that  most  of  them,  90
 per  cent.  of  them,  are  in  debt.  Even
 those  who  are  getting  Rs,  200  a  month
 or  50  are  in  debt,  The  kisans  are
 in  debt,  Salaried  people  are  in  debt.

 Shri  S.  M.  Banerjee:  The  Govern-
 ment  is  also  in  debt.

 Shri  Kashi  Ram  Gnuota:  ‘'o-terdav.
 it  had  been  given  out  that  this  is  not
 a  measure  which  is  haseq  on  the
 emergency,  At  the  same  time,  they
 say  this  is  a  measure  based  on  social
 welfare  of  society,  I  am  unable  to
 understand  how  social  welfare  of
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 society  can  be  affected  in  this  way.
 The  total  savings  may  amount  to  Rs.
 60  crores  a  year.  This  is  giving  trouble
 to  the  people.  There  is  a  penalty
 clause,  A  kisan  trouble  to  the  peo-
 clause,  A  kisan  who  fails  wil]  also
 have  to  pay  an  equal  amount  as
 penalty.  The  penalty  is  there.  How
 can  you  say  this  is  a  social  welfare
 activity  at  all.  I  have  never  heard
 that  a  social  welfare  activity  has  got
 a  penalty  clause  with  it.  This  penalty
 clause  itself  shows  that  it  is  not  a
 social  welfare  activity,  It  is  not  at
 all  a  social  benefit  to  the  people.  But,
 it  is  rather  a  sort  of  whim  of  the
 Government  and  they  want  to  utilise
 this  emergency  for  propagating  this
 whim  resulting  in  hardship  to  the
 people.  I  will  request  the  hon.  Fin-
 ance  Minister  to  see  that  the  kisans  at
 least  are  totally  exempted  and  the
 exception  limit  of  salaries  people  is
 raiseq  to  at  least  Rs.  1,800  a  year.

 At  the  same  time,  the  shopkeepers
 and  all  these  people  who  pay  taxes
 on  houses,  have  got  a  special  difficul-
 ty.  Small  people  pay  very  heavy
 taxes  on  houses  and  they  cannot  save
 anything  out  of  house  rent  incomes.
 All  these  things  should  be  scientifi-
 cally  dealt  with,  If  it  be  seen  whe-
 ther  they  have  based  their  calcula-
 tions  on  something  scientific  or  it  only
 totally  un-scientific,  one  will  come  to
 the  conclusion  that  only  the  income-
 tax  paying  people  can  have  savings
 and  they  can  make  compulsory  depo-
 sits.  Or  those  people  who  have  got
 large  assets.  they  can  make  compul-
 sory  deposits  from  the  assets.  Or,
 those  people  who  have  got  a_  large
 amount  of  capital  with  them.  Other-
 wise,  this  scheme  will  result  in  only
 harassing  people  and  not  benefiting
 them  in  any  way,

 Dr.  M.  S.  Aney  (Nagpur):  Sir,
 my  reasons  for  intervening  in  this
 debate  at  this  late  hour  are  two,  One
 is  that  the  scheme  of  deposits  or
 whatever  the  Minister  might  like  to
 exll  it  is  not  for  this  year  or  that
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 [Dr,  M.  S,  Aney]
 year.  It  seems  to  be  a  regular  fea-
 ture.  Because,  in  the  statement  by
 the  Finance  Minisicr,  he  has  made
 this  statement.

 “The  changes  I  have  proposed
 will  mean,  as  I  said  earlier,  a  loss
 in  the  revenue  of—so  many—

 House  will
 appreciate  that  it  is  not  easy
 to  estimate  the  yield  from  a
 new  tax  of  this  type  with  any
 degree  of  precision  and  I  myself
 had  said  last  month  that  the
 amount  couid  wall  be  Rs.  30  or
 Rs,  35  crores.  I  have  tried  to
 make  a  further  review  of  the  cal-
 culations  on  the  basis  of  the  best
 available  data  and  after  taking
 into  account  the  effect  of  the
 changes  I  have  just  indicated,  I
 would  place  the  reviseg  figure  for
 the  net  yield  from  the  super-
 profits  tax  at  Rs.  20  crores.”

 He  has  made  a  similar  statement
 in  regard  to  this  matter  aiso.  I  am
 not  abie  to  get  at  it  just  present,  but
 in  his  statement  he  has  admitted  that
 this  Bil]  is  bound  to  be  a  burden  to
 the  people.  As  to  how  will  work,
 nobody  can  say  today,  That  was
 what  he  himself  was  saying.  Others
 also  cannot  say  it.  We  shall  have  to
 wait  for  some  time.  In  regard  to  the
 super-profits  tax,  he  has  said  that  if
 he  finds  that  at  the  end  of  a  certain
 period,  it  is  really  prejudicial  to  the
 development  of  the  industry  or  is  not
 beneficial  to  industrial  growth,  he
 himself  will  come  forward  and  re-
 move  the  super-profits  tax.  This
 statement  indicates  that  the  scheme
 that  he  has  in  his  mind  is  to  be  work-
 ed  out  for  some  years  to  come.

 This  being  the  case,  I  feel  that  it  is
 necessary  for  me  and  for  anybody
 who  feels  for  those  who  =  are
 going  to  be  affected  by  ‘his
 Bi),  or  on  whom  this  tax  is  going  to
 be  imposed.  to  urge  a  plea  before  the
 Finance  Minister  that  the  burden
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 which  is  to  be  imposed  upon  the  peo-
 ple  snould  be  as  light  as  possible.

 Now,  in  regard  to  the  compulsory
 deposits  scheme,  he  has  made  a  dis-
 tinction  between  urban  people  and
 rural  people,  I  shall  only  take  up
 the  cause  of  the  farmers.  So  far  as
 the  urban  people  are  concerned,  they
 are  strong  enough  to  take  care  of
 themselves.  So  far  as  the  farmers  are
 concerned,  I  do  not  know  how  he  has
 found  out  that  the  farmer  who  pays
 a  land  revenue  of  Rs,  5  is  a  proper
 person  to  be  taxed,  because  in  that
 case  there  is  one  difficulty.  A  land
 on  which  a  land  revenue  of  Rs.  5  is
 paid  may  not  yield  the  same  _  profit
 everywhere,  In  one  part  of  the
 country,  a  land  on  which  a  land  re-
 venue  of  Rs.  5  is  paid  may  mean  a
 profit  of  a  very  little  amount  only,
 while  in  the  case  of  another  part  of
 the  country,  it  may  mean  more  pro-
 fit.  So,  this  definitely  amounts  to
 choosing  a  criterion  which  will  be  of
 a  discriminatory  nature  between  peo-
 Ple  in  one  part  of  the  country  and
 people  another  part  of  the  country,  I
 do  not  understand  how  he  has  chosen
 it.  But.  anyhow,  my  point  is  that  he
 must  try  to  find  out  a  better  criterion.

 So  far  as  income-tax  is  concerned,
 it  has  been  thought  necessary  to  fix
 some  minimum  income,  and  if  a  man
 earns  below  that,  he  is  considered  to
 be  unfit  to  do  anything  more  than
 miirtain  himself,  ang  he  cannot  pay
 the  tax  at  all,  There  is  a  minimum
 irreducible  income  which  has  been
 taken  as  the  basis  of  taxation  under
 the  Income-tax  Act.  The  present  Bill
 is  an  encroachment  upon  that  princi-
 ple  which  has  been  recognised  so  far
 as  income-tax  and  other  taxes  are
 concerned.  In  fact,  under  this  Bill,
 the  Finance  Minister  wants  to  touch
 those  very  persons  who  have  _  been
 hitherto  considered  as  being  beyond
 the  scope  of  taxation.  Of  course,  he
 May  say  ‘What  is  the  uSe  of  saying
 ‘I  am  taxing  these  people”’  I  am  not
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 taxing  them  at  all.  I  am  only  taking
 the  money  for  a  certain  number  of
 years,  and  at  the  end  of  five  years,  I
 am  going  to  return  it’,  Of  course,
 that  is  true.  But  my  point  is  this.  He
 must  very  carefully,  see  that  the  basis
 of  tixation,  namely  Rs,  5  as  the  land
 revenue  paid  in  a  year  should  be  re-
 vised;  on  the  other  hand,  he  should
 fix  a  certain  minimum  income  which
 can  be  had  from  the  land,  and  those
 who  have  income  above  that  alone
 should  be  considered  as  the  people
 from  whom  he  can  expect  compulsory
 deposits.  If  he  fixes  a  criierion  of
 thet  kind,  then  it  would  be  more
 reasonable.  I  only  hope’  that  he
 would  think  on  these  lines,  because
 the  criterion  that  is  fixed  now  is  of  a
 discriminatory  nature  and  a_  bad
 nature,  of  which  the  exact  meaning
 cannot  be  had  by  aybody,  Otherwise.
 I  have  got  nothing  much  to  say—so
 far  as  this  Bill  is  concerned,  because
 as  I  said,  this  Bill  has  come  to  stay
 now.  I  spoke  on  the  point  of  order
 and  other  objections  that  were  there
 earlier,  but  those  things  are  gone
 now.  So,  I  only  look  to  the  sense  of
 justice  that  the  Finance  Minister  has
 that  insteaq  of  waiting  for  some  years,
 he  should  sce  as  early  as_  possible
 whether  this  really  affects  more  ad-
 versely  the  people  living  in  one  part
 of  the  country  than  it  affects  the
 people  jiving  in  another  part  of  the
 country.  If  he  finds  something  like
 that,  he  should  be  ready  to  come  for-
 ware  with  another  Bill.  immediately
 or  as  soon  as  possible.  so  to  change
 it  altogether,

 श्री  To  Mo  शर्मा  (अक्सर)  अध्यक्ष
 महोदय,  मैं  इस  बिल  का  समर्थन  करने  के

 लिए  खड़ा  हुमायूं  |  a  समर्थन  करते  हुए  मैं  वित्त
 मंत्री  महोदय  तथा  वित्त  मंत्रालय  को  मुबारक-
 बाद  देना  चाहता  हूं  खास  तौर  से  हिन्दुस्तान
 के  इस  तबके  के  लोगों  की  तरफ  से  जिन
 को  इंडस्ट्रियल  वर्क  कहा  जाता  है  या  जो
 देश  के  भिन्न  भिन्न  उद्योगों  में  काम  करने  वाले
 मजदूर  हैं  ।

 माननीय  बनर्जी  जब  कल  इस  बिल  के
 सम्बन्ध  में  बोल  रहे  थे  तो  उस  वक्‍त  भी  मैं  ने
 कहा  था  कि  मैं  उन  का  विरोध  करना  चाहुंगा
 कौर  राज  भी  कर  रहा  हूं  a

 st  स०  मो०  बनर्जो  :  वह  तो  पता
 ही  था

 एक  माननोय  सदस्य  :
 दिया  था  ?

 कल  कैसे  कह

 श्री  ०  प्र०  शर्मा  :  कल  कहा  था  और
 आप  से  भी  कहता  हूं

 अध्यक्ष  महोदय  :  समय  गुज़रता  जा
 रहा  है  -  आप  उस  तरफ  झगड़े  में  न  पड़
 जायें  ।

 थीं  अ०  प्र०  फार्मा:  मैं  यह  कह  रहा  था
 कि  जिस  समय  हमारे  देश  में  एमरजेंसी  डीके-
 यर  हुई  उस  क्त  हिन्दुस्तान  की  आम
 जनता  की  तरफ  से  इस  वात  का  आश्वासन
 दिया  गया  था  और  हिन्दुस्तान  के  मजदूर
 वर्ग  की  तरफ  से  काफी  जोश  भी  दिखलाया
 गया  था  fs  वे  सभी  सुरक्षा  कोष  में  पैसा
 देने  के  लिये  तैयार  हैं  और  उन्हों  ने  दिया
 भी  v  मैं  तो  ऐसा  समझता  हूं  कि  यह  जो
 कम्पलसरी  सेविंग  स्कीम  की  बात  है,  इस  का
 आम  तौर  से  वे  लोग  विरोध  कर  रहे  हैं
 जो  पैसे  वाले  हैं  या फिर  वे  लोग  विरोध  कर
 रहे  हैं  जिन्हों  ने  पहले  तो  मजदूरों  की  तरफ
 से  इंडस्ट्रियल  ट्रस  रेजोल्यूशन  पास  किया
 था  और  उस  के  ज़रिए  से  सब  लोगों
 ने  तय  किया  था,  यह  आश्वासन  दिया
 था  कि  हिन्दुस्तान  पर  जो  चीनी  आक्रमण

 हुआ  है,  उस  के  खिलाफ  हिन्दुस्तान  के  सारे

 मजदूर  इकट्ठे  हो  कर  हर  तरह  से  देश  के
 साथ  हैं,  सरकार  के  साथ  हाथ  बंटाने  के  लिये
 तैयार  हैं उस  के  सुरक्षा  प्रयत्नों  में  सहायता
 प्रदान  करने  के  लिये  तैयार  हैं,  लेकिन  जब
 काम  करने  का  मौका  आया  तो  बहुत  सी  जगहों
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 पर  इस  से  बिल्कुल  उलटा  काम  किया  1
 हमारी  कम्युनिस्ट  पार्टी  की  जो  मनोवृत्ति  रही
 है,  उस  के  यह  चीज़  बिल्कुल  अनुकूल  है  1  दो
 तरह  के  लोग  हैं  जो इस  का  विरोध  कर  रहे  हैं,
 एक  तो  पैसे  वाले  लोग  हैं  श्र  दूसरे  कुछ
 कम्युनिस्ट  पार्टी  के  भाई  7  जो  कि  छिप  छिप
 कर  इस  तरह  का  विरोध  करते  थे  ।  सरकारी
 मुहकमों  में  बड़े  व$  अफसर  जो  हैं,  जिन  को
 काफ़ी  पैसा  देना  पड़ेगा  |  अगर  सारे  के  सारे
 मजदूर  पैसे  देते  हैं,  उन्होंने  भी  यह  स्कोर
 सफ लो भूत  न  हो,  इसकी  काफी  चेष्टा
 की  )

 मैं  कहना  चाहता  हूं  कि  जो  स्कीम  सदन
 के  सामने  हैं,  खास  तौर  से  मजदूर  इससे
 काफी  खुश  है  |  हमारे  राष्ट्रीय  मजदूर  कांग्रेस
 ने  इसका  समर्थन  किया  है  ।  इसमें  विवाद
 का  कोई  सवाल  नहीं  है  7  यह  बिल्कुल  साफ
 बात  है  कि  मजदूर  हर  मौके  पर  कर्ज  लेते  हें,
 इसलिये  अगर  यह  कम्पलसरी  सेविंग  स्कीम
 लागू  को  जाती  है  कौर  लोगों  का  कुछ  पैसा
 बचता  है  जो  पेसा  कि  उनको  कुछ  दिनों  के
 बाद  मिल  भी  जायेगा  तो  मैं  समझता  हूं  कि
 इससे  अच्छी  वात  मजदूरों  के  लिये  और  कोई
 नहीं  हो  सकती  है...

 श्री  स०  मो०  बनी  (कानपुर)  :  कर्ज
 लेकर  उनका  गुजारा  चलता  है  और  इसके
 लिये  भी  उनको  कर्ज  लेना  पड़ेगा  ।

 श्री  श्र०  प्र०  शर्मा  :  कर्ज  लेने  का  सवाल
 नहीं  है।  कल  बनर्जी  साहब  ने  कहा  था  कि
 एक  परसेंट  तो  हम  लोग  दे  रहे  ह  जब  एक
 परसेंट  लोग  दे  रहे  हँ  और  कहीं  कहीं  एक  दिन
 की  तनख्वाह  भी  दे  रहे  हें  और  कहीं  कहीं
 उससे  भी  अधिक  दे  रहे  हैं,  तो  उस  सूरत  मैं
 कर्ज  लेने  का  कोई  सवाल  हदी  पैदा  नहीं  होता
 है  1

 एना  माननीय  सदस्य  ने  कल  कहा  था  कि
 मजदूरों  दा  जहां  तक  सवाल  है  उनका  वेतन
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 उनकी  तनख्वाह,  उनकी  सेलेरी  इतनी  अधिक
 नहीं  है  कि  उनका  जो  रोज  का  खर्चा  हैं,  वह
 भी  चल  सके  और  किस  तरह  से  वे  पैसे  आज
 बचा  कर  देंगे  ।  मैं  समझता  हूं  कि  जो  लोग
 इस  तरह  की  बात  करते  हैं,  शायद  मजदूरों
 की  मनोवृत्ति  का  उन्हें  आज  कोई  ज्ञान  नहीं
 है  |  मैं  सीधे  एक  बात  और  कहना  चाहता
 हूं  ।  कल  श्री  अजित  प्रसाद  जन  न  एक  कानूनी
 बहस  के  दौरान  इस  सदन  में  काफी  वाद-
 विवाद  उठाया  |  ला  मिनिस्टर  के  स्पष्टीकरण
 के  बाद  भी  जो  उन्होंने  एक  तरह  की  बहस  की
 उससे  मुझे  बहुत  ऑ्राइ्चयें  हुआ,  खास  तौर
 से  जब  यह  बतलाया  गया  कि  इस  बिल  का
 मतलब  कोई  टेक्सेशन  लोगों  पर  लगाना  नहीं
 है,  बल्कि  इसका  मतलब  यह  है  कि  लोग  जो
 कुछ  भी  कमाते  हें  उसमें  से  कहां  तक  वह  अपने
 हित  के  लिये  खर्च  करें  और  कहा  ठक  देश  के
 निर्माण  के  लिये  खर्च  करें  -  सभी  लोगों  की
 आमदनी  के  एक  हिस्से  को  देश  के  विकास  के
 काम  में  खर्च  करने  की  बात  उसमें  है  -  उस
 में  कोई  टेक्सेशन  की  बात  नहीं  है  ।  मेरे  एफ
 साथी  ने,  जिन्होंने  अभी  इंटरप्ट  किया  था,
 के  जमाने  में  जजिया  टैक्स  जो  लगाया  गया
 था  उससे  इसकी  तुलना  को  ।  लेकिन  इस
 तरह  को  ठढातें  करने  दाग  मतलब  तो  यह  है  कि
 अगर  देश  के  अन्दर  कोई  भी  विकास  दा  काम
 होता  हैत  कुछ  लोग  उसका  भी  विरोध  करते
 हैं।

 श्री  बड़ें  :  (खरगोन)  :  आप  को
 किसानों  की  स्थिति  मालूम  नहीं  है  1

 श्री  To  प्र०  शर्मा  :  किसानों  की  स्थिति
 के  संबंध  में  मुझे  आप  से  ज्यादा  तो  मालूम
 नहीं  है  लेकिन  किसानों  की  स्थिति  के  संबंध  में
 जो  कुछ  भी  थोड़ा  बहुत  मुझ  मालूम  है  उस
 के  मुताबिक  मैं  कह  सकता  हुं  कि  जे।  मौजूदा
 बिल  सदन  के  सामने  है  उत्तर  कम  से  कम
 ६०  फी  सदी  किसान  इस  स्कोर  से  तो  बरी  हो
 जायेंगे  ।  मुझे  आशा  है  वही  बहस  के  बाद  जब
 हमारे  वित्त  मंत्री  जी  इसका  जवाब  देंगे  तो
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 वे  इस  बात  के  ऊपर  भी  विचार  करेंगे  कि
 अगर  थोड़े  से  किसान  और  इस  से  बरी  हो  जायें,
 ६०  के  बदले  ७०  प्रतिशत  किसान  बरी  हो
 जायें,  तो  बहुत  अच्छा  होगा।

 श्री  योगेंद्र  झा  (मधुबनी)  :  अध्यक्ष
 महोदय,  श्रीनिवास  बचत  योजना  को  में
 प्रजातांत्रिक  भावना  के  विरूद्ध  और  प्रजातंत्र
 के  विरूद्ध  मानता  हूं  ।  यह  व्यक्तिगत  स्वतंत्रता
 पर  घोर  आघात  हे  ।  में  भ्र पनी  बचत  का  पैसा
 किस  तरह  से  लगाए,  इस  संबंध  में  जरगर  मेरे
 ऊपर  कोई  मजबूरी  हो  तो  मैं  इत  व्यक्तिगत
 स्वतंत्रता  के  खिलाफ़  मानता  हूं  अगर
 आजषषंक  कार्यक्रम  के  द्वारा,  आकर्षक  शर्तों
 के  द्वारा  ह  लोगों  में  बचत  की  भावना  आते
 है  और  हम  जहां  तक  संभव  हो  बचायें,  यह
 अपने  लिये  भी  और  देश  के  लिये  भी  अच्छा
 है  ।  इस  ख्याल  से  किसी  को  भी  विरोध  नहीं
 हो  सकता  |  सरकार  को  पैसे  की  जरूरत  है,
 उसकी  पूर्ति  होनी  चाहिये,  लेकिन  यह  पैसा
 कहां  से  आये,  इसके  ऊपर  भी  विचार  किया
 जाना  चाहिये  ।

 इस  सदन  में  २१-३-६३  को  हमारे
 खाद्य  और  कमी  मंत्री  ने  यह  आश्वासन  दिया
 था  कि  देश  के  अन्दर  अब  से  सरकारी  नीति
 फामंर  ओरिएंटेड  होगी,  लेकिन  मैं  कहूंगा
 कि  यह  फामंर  ओरिएंटेड  है  और  अ्रधिक
 उपज  के  विरूद्ध  ओरिएंटेड  है।  इसका
 उचित  नाम  अनिवार्य  उपज  कम  करो  योजना
 होना  चाहिये  ।  इसलिये  कि  जिस  पैसे  को
 किसान  उन्नत  बीज,  उन्नत  औजार  और  सिंचाई
 के  काम  में  लगाता,  खाद  में  लगाता,  उस
 पैसे  को  बचा  कर  किसानों  को  मजबूरन
 अनिवार्य  बचत  के  अन्दर  जमा  करना  पड़ेगा,
 जिसका  श्रनिवायं  परिणाम  उपज  में  कमी
 होगी  ।  यह  देश  के  लिये  बड़ा  खतरा  होगा  ।
 मैं  कहना  चाहता  हूं  कि  आज  देहात  में  रहने
 वाले  so  प्रतिशत  किसानों  की  आमदनी
 १,०००  रु०  से  कम  है।  अगर  उसको  पांच

 व्यक्तियों  के  परिवार  पर  बांटा  जाये  तो

 प्रति  व्यक्ति  को  प्रति  माह  १६  रु०  ६६  नये
 पैसे  की आय  है।  यह  इस  सदन  के  एक  सदस्य
 के  दैनिक  भत्ते  से  भी  कम है  मंत्रियों  के  बंगलों
 की  कल्पना  तो  पागलपन  होगी,  लेकिन  हमारे
 साधारण  सदस्यों  के  फ्लैट  में  जो  फर्नीचर
 है  उसके  मासिक  किराये  से  भी  कम  है  और
 मंत्रियों  के पानी  और  बिजली  के  ऊपर  जो
 मासिक  खर्च  आता  है  उसके  तीसवें  हिस्से  भी
 कम  हैं  |

 मैं  माननीय  वित्त  मंत्री  जी  से  दरख़्वास्त
 करूंगा  कि  जिस  तरह  से  उन्हों  ने  देश  के
 लिये  बजट  बनवाया  है  मी  तरह  से  जब
 कभी  वे  देश  का  बजट  तैयार  करें  तो  भिन्न
 भिन्न  आमदनी  वालों  के  लिए  एक  एक  पारी-
 वारिक  बजट  भी  दें  ।  ऐसा  पारिवारिक  बजट
 दें  कि  किस  आमदनी  के  लोगों  क्रो  किस
 किस  तरह  से  खर्च  करना  चाहिये  और  वह
 कितना  बचा  सकते  हैं  7  इस  तरह  से  जो
 बचा  हुआ  पैसा  हो  वह  बचत  में  ले  लिया
 जाय  |  अगर  आप  ऐसा  कर  दें  तो  हम  लोगों
 के  लिए  भी  सुविधा  होगी  -  हम  लोग  जनता
 को  समझा  सकेंगे  कि  तुम्हारा  हिसाब  इतना
 आता  है  ।  जिस  तरह  से  इंश्योर  वाला  ा
 कर  कहता  है  कि  तुम्हारी  इतनी  उम्र  है  और
 तुम  यह  पालिसी  ले  सकते  हो  उसी  तरह  से
 हम  लोग  भी  उस  की  आय  दिखला  कर  कह
 सकेंगे  फि  तुम्हारा  इतना  खर्च  है  और  तुम
 इतना  बचा  कर  सरकार  को  दे  दो  ।  इस  लिए
 मंत्री  जी  भिन्न  भिन्न  आमदनी  वालों  के  लिये
 पारिवारिक  बजट  देने  की  कृपा  करें  ।

 मैं  कहना  चाहता  हूं  कि  अनिवार्य  बचत
 के  रूप  में  लगान  का  पचास  प्रतिशत  ले.  कर
 राज्य  सरकारों  के  लिये  पैसे  की  व्यवस्था
 की  जा  रही  है।  हमारे  वित्त  मंत्री  जी  राज्य
 सरकारों  को  सलाह  दें  कि  वे  अपने  राज्यों  में
 भूमि  कर  में  परिवर्तन  करें  क्योंकि  आज  जो
 भूमि  कर  प्रणाली  हैं  वह  घोर  अवैज्ञानिक  और
 प्रतिगामी  है  |  व्यक्ति  की  आमदनी  और  जमीन
 की  उपज  से  कोई  सरोकार  नहीं  है  ।  मैं  व्यक्ति-
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 गत  जानकारी  के  आधार  पर  अधिकारपूर्वक
 कह  सकता  हूं  कि  जिन  के  पास  अधिक  जमीन
 है  अच्छी  जमीन  है  वे  लगान  कम  देते  हैं  ।
 उन  को  लगान  प्रति  एकड़  कम  लगता  है  ।
 अगर  कभी  मौका  मिला  तो  मैं  इसे  स्पष्ट
 रूप  से  प्रमाणित  कर  दूगा  क्योंकि  मैं  यह
 व्यक्तिगत  जानकारी  के  आधार  पर  कह  रहा
 हूं  a आज  इस  वात  की  जरूरत  है  कि  जिस  तरह
 से  आय  कर  के  क्षेत्र  में  आमदनी  बढ़ने  पर  कर
 भी  बढ़ता  है  उसी  तरह  भूमि  कर  के  सम्बन्ध  में
 भी  होना  चाहिये  ।  आज  दुनिया  ने  इस  प्रगति-
 झील  कर  सिद्धान्त  को  मान  लिया  है  लेकिन
 भूमि  कर के  क्षेत्र  में  इसे  लागू  नहीं  किया
 गया  है  ।

 इस  देश  में  ७०  प्रतिशत  किसान  ऐसे
 हैं  जिन  के  पास  पांच  एकड़  से  कम  जमीन
 है  जोकि  कुल  जोत  का  १७  प्रतिशत  होता
 है  ।  सिफ  १  प्रतिशत  किसान  हैं  जिस  के
 पास  ५०  एकड़  से  अधिक  भूमि  है  जोकि
 कुल  जोत  का  १७.४५  प्रतिशत  होता  है  1
 यानी  ७०  प्रतिशत  व्यक्तियों  से अधिक  जमीन

 2  प्रतिशत  लोगों  के  अधिकार  में  है  1  लेकिन
 मालगुजारी  की  दर  में  लगान  की  दर  में  कोई
 फर्क  नहीं  है  ।  यदि  यहाँ  प्रोग्रेसिव  टैक्सेशन,
 प्रगतिशील  कर  सिद्धान्त  को  लागू  किया  जाय
 तो  जितनी  रकम  बचत  के  रूप  में  आप  लेना
 चाहते  हैं  उतनी  भूमि  के  रूप  में  ली  जा  सकती
 है  ।  मैं  बिहार  का  उदाहरण  देना  चाहता  हूं
 कि  वहाँ  पर  आज  किसानों  की  क्या  स्थिति
 है  ।  एक  भागलपुर  प्रमंडल  में  ही  ८।।  करोड़
 किसानों  के  जिम्मे  कर  और  कर्ज  का  रुपया
 बकाया  है  चालू  वर्ष  में  ।  चालू  वर्ष  की  जो
 लगान  होगी  वह  उस  के  ऊपर  होगी  7  मैं
 ऐसा  मानता  हूं  कि  अगर  बचत  का  रुपया
 उन  से  वसूल  क्रिया  मया  तो  लगा  नी  वसूली
 का  प्रतिशत  जो  आज  है  वह  स्पष्ट  रूप  से
 गिरने  वाला  है  क्योंकि  लोग  बचत  का  पैसा  नहीं
 दे  सकेंगे  और  विना  बचत  का  पेसा  दिये
 हुए  लगान  लिया  नहीं  जायगा  ।  लगान  की
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 वसूली  का  प्रतिशत  गिरने  वाला  है  -  यह  एक
 बड़ा  भारी  खतरा  है।  इसलिए  मैं  वित्त  मंत्री
 जी  से  अपील  करूंगा  कि  वे  इस  बात  के
 ऊपर  विचार  करें  कि  किसानों  के  ऊपर  किस
 हद्दे तक  इस  बचत  को  लागू  किया  जाय ।
 मैं  ने  संशोधन  दिया  है  कि  कम  से  कम  ५०
 रु०  मालगुजारी  देने  वाले  व्यक्तियों  को  या
 जिस  परिवार  की  सालाना  आमदनी  १५००
 रु०  से  कम  है  ऐसे  परिवारों  को  इस  से  मुक्त
 किया  जाय  t

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं
 कि  इस  बिल  में  कोई  छूट  की  व्यवस्था  नहीं
 है  1  प्राकृतिक  विपत्तियों  में  पड़ने  वाले
 व्यक्तियों  के  लिये  किसी  छट  की  व्यवस्था
 नहीं  है  ।  हर  साल  असम  बिहार  और  उत्तर
 प्रदेश  आदि  में  बहुत  आती  है  सूखा  का
 सामना  करना  पड़ता  है  लेकिन  उस  में  *

 किसी  के  लिए  क्सी  छुट  की  गुंजाइश  नहीं
 है  ।  मैं  प्रार्थना  करूंगा  वित्त  मंत्री  जी  से  कि
 ऐसे  व्यक्तियों  के  लिये  छूट  की  गुंजाइश
 रक्खी  जाय  ।  जवानों  के  लिऐ  जो  खून  लिया
 जाता  था  उस  में  कम  खून  वालों  से  तथा
 रोगियों  से  खून  नहीं  लिया  जाता  था  कारण
 1  जिन  के  शरीर  में  स्वयं  खून  नहीं  वह
 खून  कया  देगा  ?  क्‍या  दे  सकेंगे  ऐसे  लोग  जो
 अकाल  पीड़ित  हों  बाढ़  पीड़ित  हों  अग्नि-
 कांड  पीड़ित  हों  या  दूसरे  दैवी  या  प्राकृतिक
 प्रकोपों  से  पीड़ित  हों  ?  ऐसे  लोगों  को  इस  से
 मुक्त  किया  जाय  ।  इस  सम्बन्ध  में  भी  मैं
 ने  संशोधन  दिया  है  1  मैं  राणा  करता  हूं  कि  उस
 को  वित्त  मंत्री  महोदय  अवश्य  मान  लेंगे  और
 उसको  मानकर  उदारता  फा  परिचय  देंगे  v

 14  राम  सेवक  यादव  (बाराबंकी )
 अध्यक्ष  महोदय,  जो  अनिवार्य  बचत  योजना
 विषयक  प्रस्तुत  है  जहां  तक  उसका  सवाल  है,
 अच्छा  है  मगर  बचत  हो  और  लोग  दें  ।  लेकिन
 वित्त  मन्त्री  ने  इस  विधेयक  को  प्रस्तुत  करने  के
 पहले  उन  सभी  पहलुओं  पर  नजर  डालनी  थी
 कि  इस  बकत  योजना  में  वही  लोगं  दें  जिनको
 कुछ  बचत  हो  ।  अगर  बचता  नहीं  तो  फिर  वे
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 कहां  से  देंगे  ?  वित्त  मन्त्री  ने  एक  बड़ो  विशाल-

 हृदयता  का  परिचय  दिया  कि  ५  रु०  तक  की
 लगान  वाले  किसानों  को  छट  दे  दी  ।  लेकिन  जो
 लोग  ६,  ७,  ८  १०,  २०  या  २५  हु०  सालाना
 लगान  देते  हैं  उनकी  हालत  कया  ऐसी  है  कि  वे
 अपनी  लगान  का  ५०  प्रतिशत  बचत  कर  दे
 सकें  ?  मैं  आपके  सामने  उत्तर  प्रदेश  का  एक
 उदाहरण  रखना  चाहता  हुं,।  उत्तर  प्रदेश  की
 सरकार  ने  to  में  चवन्नी  तो  पहले  ही  बढ़ा

 दिया  था  और  ग्रठन्नी  यहां  की  सरकार  बढ़ाने
 जा  रहीं  है  किसानों  पर  -  इस  तरह  से  १२
 आना  हो  जायेगा  ।  दूनी  रकम  होने  में  चवन्नी
 बचती  है,  सिर्फ  इसकी  कसर  बाकी  है  ।

 एक  माननीय  सदस्य  :  ग्रन्तरिम  जिला
 परिषद्‌  उसे  ले  ले  ।

 श्री  राम  सेवक  यादव  :  इसकी  उदारता
 भी  शायद  सरकार  कर  दे  ।  जब  जमींदारी  खत्म
 हो  रही  थी  उत्तर  प्रदेश  में  तो उस  समय  एक
 चीज  पर  विचार  हो  रहा  था  कि  जो  लगान  की
 पद्धति  है  उसमें  कुछ  परिवर्तन  हों  ।आय  कर
 की  तरह  से  लगान  का  तरीका  बनाया  जाय,
 यह  तो  नहीं  था,  लेकिन  यह  जरूर  विचाराधीन
 था  कि  कौन  से  किसान  ऐसे  हैं  जो  लाभकर
 जोत  वाले  हैं  और  कौन  से  किसान  ऐसे  हैं  जो
 अलाभकर  जोत  वाले  हैं  ।  समिति  ने  अपने
 प्रतिवेदन  में  साफ  साफ  कह  दिया  कि  sit
 या  ७  करोड़  किसान  ऐसे  हैं  जो कि  अलाभकर
 जोत  में  आते  हैं  ।  उनके  पास  बीज,  खाद,
 लगान,  मालगुजारी  तथा  अन्य  खर्च  निकालने
 के  बाद  कुछ  बचत  नहीं  हो  सकती  मेहनत
 मजदूरी  का  हिसाब  लगा  कर  ।  इसलिए
 वे  सभी  खाते  जो  कि  पौने  सात  एकड़
 था  सात  एकड़  के  हैं  व ेसब  अलाभकर  जोत  के
 हैं  सन्‌  ४६,  ४७-४८  में  वह  प्रतिवेदन  आया
 था  तब  से  न  जाने  दुनिया  कहां  पहुच  चुकी  है
 कितनी  ज्यादा  महंगाई  बढ़  चुकी  है,  कितनी
 ज्यादा  सिचाई  की  दरें  बढ़  चुकी  हैं,  खाद  आदि
 आवश्यक  वस्तुओं  के  मूल्य  बढ़  चुके  हैं  और
 मेहनत  मजदूरी  बढ़  चुकी  है,  इसलिए  अगर
 378  (Ai)  LSD—9.

 इस  दृष्टि  से  देखें  तो  उसमें  शायद  परिवर्तन
 करना  पड़े  |  लेकिन  हो  क्‍या  रहा  है  ?  एक  तरफ
 तो  चार  आने  वहां  बढ़  गये  और  हमारे  वित्त
 मन्त्री  एक  आठ  आने  का  टैक्स  किसानों  पर
 और  लगा  रहे  हैं  -  उसमें  भी  समान  रूप  से  लगा
 रहे  हैं  -  जो  ६  रुपये  का  किसान  है  वह  भी
 ५०  प्रतिशत:  दे  और  जो  १५०  या  २००
 रुपये  का  मालगुज़ार  है  वह  भी  Yo  प्रतिशत
 दे  ।  यह  अधेरगर्दी  देख  कर  तो  वह  प्रसिद्ध
 कहावत  बरबस  याद  आरा  जाती  है  ic

 “ग्रंघेर  नगरी,  चौपट  राजा,  सके  सेर
 खाजा,  टके  सेर  भाजी  a

 सब  को  एक  लाठी  से  पीटा  गया  है  |  इसके
 लिए  मैंने  एक  संशोधन  दिया  है  और  मैं  कहूंगा
 कि  वित्त  मन्त्री  महोदय  उस  पर  सहानुभूति-
 पूर्वक  विचार  करें  |  वित्त  मन्त्री  महोदय  उस
 दल  से  सम्बन्धित  हैं  जिसने  कि  कभी  आज़ादी
 से  पहले  कहा  था  कि  सब  का  लगाने  ह11:1
 होगा  ।  मैं  सबका  लगान  आवा  करने  की  बात
 नहीं  करता  लेकिन  उनको  आज़ादी  के  पहले  के
 कथन  का  वास्ता  दिलाते  हुए  कहूंगा  कि  कम  से
 कप  इस  कर  से  ६  करोड़  या  ६  एकड़  या  ७
 एकड़  वालों  को  ब्या  जाय  |  उन  पर  यह  कर
 नहीं  वढ़ना  चाहिए  7

 इसी  तरह  से  मकानों  के  बाबत  मैं  यह
 कहना  चाहूंगा  कि  मकानों  के  ऊपर  अनि वा यें
 बचत  योजना  के  अन्तर्गत  ३  प्रतिशत:  का  जो
 कर  लंगा  दिया  भया  है  उससे  भी  बहुत  से  लोगों
 को  दिक्कत  का  अनुभव  होगा  ।  मान  लीजिये
 कि  किसी  के  पास  एक  मकान  है  और  उससे
 प्राप्त  होने  वाला  किराया  ही  उसकी  आमदनी
 का  एकमात्र  साधन  है,  Yo  या  १००  रुपया
 उसका  किराया  आता  है  अब  इस  महंगाई  के
 युग  में  जिस  व्यक्ति  की  आमदनी  १००,
 १५०  या  २००  रुपया  मासिक  है  उसका  जीवन
 निर्वाह  दूभर  हो  रहा  है  |  दवाइयों  के  दाम  बढ़
 रहे  हैं,  जीवनोपयोगी  वस्तु ग्र ों  के  दाम  बढ़  रहे
 हैं  और  ऐसे  कम  आमदनी  वाले  लोगों  पर  आंख
 बन्द  करके  अनिवार्य  बचत  योजना  के  अन्तर्गत
 कर  लगाना  उचित  व  न्यायसंगत  नहीं  होगा  t
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 [श्री  राम  सेवक  यादव]
 ऐसे  लोगों  को  अवश्य  राहत  दी  जानी  चाहिए  |
 ऐसे  लोग  जिनकी  कि  कोई  बचत  नहीं  है,  जैसे
 कि  एक  मकान  वाला  है,  खुद  उसमें  रहता  हो,
 किराये  पर  उसने  न  भी  चढ़ाया  हो  लेकिन
 उसका  कोई  दूसरा  ख़ास  आम  दनी  का
 जरिया  न  हो  तो  उस  पर  भी  कर
 बांध  दिया  गया  है।  ग्रध्यक्ष  महोदय,  मैंने
 एक  सशोघन  दिया  है  और  मैं  वित्त  मन्त्री  जी
 से  निवेदन  करूगा  कि  ऐसे  मकान  मालिक
 जिनकी  कि  आमदनी  १००  रुपये  महीने  से
 ज्यादा  न  हो  और  कोई  अन्य  आमदनी  का
 जरिया  उनके  पास  न  हो  उनको  इससे  छट  दी
 जाय  ।

 इसी  तरीक़े  से  इसमें  एक  व्यवस्था  यह  है
 कि  जिसका  बक़ाया  रह  जायगा  उसके  ऊपर
 उसे  उतना ही  देना  पड़ेगा  अर्थात्‌  फाईन  होगा  ।
 ऐसा  भी  हो  सकता  है  कि  जो  बड़े  लोग  हैं  और
 देना  नहीं  चाहते  और  जिनकी  कि  आमदनी
 २०००  या  ३०००  रुपये  है  लेकिन  वे  इसके
 अन्तर्गत  टैक्स  नहीं  देना  चाहते  तो  इस  तरह  की
 जुर्माने  की  व्यवस्था  उनके  लिए  समझ  में  ा
 सकती  है  लेकिन  जो  ६  रुपये  या  १०  रुपये  का
 किताब  हो,  अव्वल  तो  उसको  लगान  देना
 दूभर  होता  है,  अपनी  जिन्दगी  चलाना  उसे
 दूभर  है  और  अगर  देना  भी  चाहता  है  और  वह
 नहीं  दे  पाता  है  तो उस  हालत  में  वह  १०  और
 दे,  यानी  उतना  ही  और  उसके  ऊपर  जुर्माने  की
 शक्ल  में  लाद  दिया  जाय  तो  उसकी  क्‍या  हालत
 होगी  ?  अगर  न  दे  पाये  तो  कुर्की  के  ग्रन्थ
 उसका  लोटा,  थाली  और  बैल  नीलाम  हो
 जायगा  ।  इसलिए  इस  बारे  में  कोई  प्रतिबन्ध
 अवश्य  लगाया  जाय  कि  १००  रुपये,  २००
 रुपये  या  ५००  रुपये  बकाया  वाले  हैं  तो  उन
 पर  यह  पैनालटी  नहीं  लगेगी  ।  इस  बारे  में
 वित्त  मन्त्री  महोदय  को  ध्यानपूर्वक  सोचना
 चाहिए  और  कोई  न  कोई  ऐसी  व्यवस्था  होनी
 चाहिए  ताकि  जो  दुखी  लोग  हैं,  गरीब  लोग  हैं,
 जिनके  कि  पास  कोई  आमदनी  व  बचत  नहीं
 है,  उन  पर  यह  बोझ  न  पड़े  और  वे  इस  कानन
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 का  शिकार  न  हों  ।  इन  शब्दों  के  साथ  मैं  वित्त
 मन्त्री  महोदय  से  पुनः  निवेदन  करता  हूं  कि
 वें  इस  पर  अवश्य  सहानुभूतिपूर्वक  विचार
 करें  ।

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  Mr.  Speaker:  Sir,  I
 have  been  very  carefully  listening
 and  attending  to  the  debate  on  this
 Bill.  As  I  said  before,  this  is  a  new
 method  for  savings,  and  it  has  no
 precedents  here.  I  do  not  know
 whether  it  has  any  precedent  else-
 where.

 An  Hon.  Member:  No.

 Shri  Morarji  Desai:  But  this  is  not
 a  mew  idea.  This  has  been  consider-
 ed  before  by  many  people,  but  the
 idea  did  not  gather  strength  until
 considereg  all  the  possible  objections
 now.  I  gave  much  thought  to  it  and
 to  it.

 After  hearing  all  my  hon.  friends
 who  spoke  against  some  part  or  the
 other  or  against  the  whole  Bill,  I
 have  not  been  able  to  accept  their
 contention  that  this  Bill  is  not  one
 which  will  do  good  to  this  country
 or  that  it  will  be  harmful  to  the  in-
 terests  of  the  people  who  are  cover-
 ed  by  the  provisions  of  this  Bill

 As  regards  the  lega]  objection  that
 was  raised,  I  had  said  what  I  had  to
 say  to  show  that  in  my  view  the  Bill
 is  perfectly  within  the  Constitution
 and  it  is  not  ultra  vires  of  the  Con-
 stitution  at  all.  Those  who  argue
 that  it  meang  an  acquisition  without
 compensation  forget  that  Govern-
 ment  is  not  appropriating  this  to  it-
 self,  it  is  only  a  deposit  or  loan
 which  will  be  returned  with  interest.
 Therefore,  there  is  no  deprivation  of
 the  person  concerned.  And,  when
 article  3l  of  the  Constitution  was
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 amended,  sub-clause  2A  was  added  to
 the  article  which  gays:

 “Where  a  law  does  not  provide
 for  the  transfer  of  the  ownership
 or  right  to  possession  of  any

 property  of  the  State  or  to  a  cor-
 poration  owned  or  controlled  by
 the  State,  it  shal]  not  be  deemed
 to  provide  for  the  compulsory
 acquisition  or  requisitioning  of
 property,  notwithstanding  that  it
 deprives  any  person  of  his  pro-
 perty.”

 It  does  mean  a  temporary  deprivation
 if  it  may  be  said  so—deprivation  from
 spending  it  but  not  taking  away  the
 right  of  it.  The  right  remains  with
 the  person  and  the  benefits  by  it  be-
 cause  he  gets  good  interest  for  it.  It
 is  quite  secure.  I  need  not,  there-
 fore,  speak  more  on  this  subject  of
 legality.  I,  personally,  ang  the  ad-
 visers  of  Government  are  convinced
 that  it  is  perfectly  constitutional  to
 take  this  step  and  that  it  is  iniru

 _vires.
 As  regards  the  merits,  I  am  very

 thankful  to  all  those  who  have  sup-
 ported  the  Bill  fully  considering  it

 a  measure  which  will  benefit  the
 country.  There  are  those  who  op-
 posed  it  in  all  the  major  parts.  There
 are  some  who  opposed  it,  particularly
 98  regards  the  agriculturists,  or  sug-
 gested  that  agriculturists  should  be
 dropped  out.
 very  much  conscious  that  we  are
 living  in  a  very  poor  country,  and
 if  We  are  going  to  consider  standards
 of  life  which  are  good  for  human
 society  and  say  that  only  when  those
 standards  are  reached  we  should
 take  a  tax  from  a  person,  we  must
 give  up  all  hopes  of  raising  the
 standards  of  this  country.  Because,
 in  a  very  poor  country  where  98  per
 cent  of  the  people  or  even  more  are
 poor  if  the  standards  of  the  people
 are  to  be  raised,  how  are  those
 standards  to  be  raised  without  more
 investment  into  various  channels
 which  raise  further  resources?  It  is,
 therefore,  necessary  to  take  money
 from  all  of  them  so  that  they  are
 benefited  and,  more  than  that,  the

 ‘

 I  am  conscious  and
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 future  generations  are  {benefited.
 Whatever  hardship  we  ceuffer  today
 will  give  us  dividends  for  the  future.
 After  all,  we  are  not  living  for  our-
 selves  alone  today,  we  are  living  for
 a  very’  happy,  healthy  and
 Prosperous  India.  And  =I  consi-
 der  it  to  be  our  good  fortune  that  we
 have  got  to  work  for  such  a  consu-
 mation.  But  we  cannot  work  umless
 We  are  prepared  to  pass  through
 hardship,  What  is  wealth?  Wealth  is
 not  what  is  earned.  Wealth  is  what
 is  saved,  and  that  wealth  alone  is
 useful  which  can  be  utilised.  Other-
 wise,  that  wealth  also  becomes  a
 curse.  Therefore,  there  must  be  sav-
 ing  before  there  is  wealth,  and  un-
 less  there  is  saving,  there  cannot  be
 any  investment.

 Shri  Bade  (Khargone):
 nothing  to  save.

 Shri  Morarji  Desai:  Even  if  there
 is  nothing  to  save,  one  has  got  to
 save  if  One  wants  to  better  himself.
 After  all—prudence  lies  in  spend-
 ing  within  one’s  capacity  and  not  in
 spending  beyong  one’s  capacity,

 Shri  P.  Venkatasubbaiah  (Adoni):
 What  about  uneconomic  holdings?

 Shri  Morarji  DeSai:  If  uneconomic
 holdings  are  exempted,  it  will  ruin
 the  agriculture  of  this  country,  be-
 cause  there  will  be  absolutely  no
 impetus  to  produce  anything  in  those
 lands.  The  lang  revenue  in  this
 country  is  in  accordance  with  the
 best  traditions,  with  the  practice  in
 this  country  and  the  philosophy  of
 this  country.  Therefore,  I  do  not
 subscribe  to  the  argument  which  my
 hon.  friend  subscribes  to.  There  can
 be  difference  of  oponion.  I  do  not
 say  that  there  cannot  be  any  differ-
 ence  of  opinion,  But  if  I  do  not  ac-
 cept  their  argument,  they  need  not
 think  I  am  cusseg  in  this  matter,
 just  as  I  do  not  say  they  are  cussed.

 It  was  true,  as  my  hon.  friend,
 Shri  Ram  Sewak  Yadhav,  has  stated,
 that  the  Congress  once  said  that  50
 per  cent  of  the  lang  revenue  should
 be  reduced.  That  was  in  those  days
 whe,  there  was  no  prospect  of  our

 There  is
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 [Shri  Morarji  Desai]
 administering  the  Government  of  this
 country.  Also,  then  it  was  not
 ihought  out  as  well  ag  it  should  have
 geen  thought  out.  I  never  subscrib-
 ed  to  it.  When  I  went  to  elections
 first  in  1937  in  my  _  constituecy,
 which  is  a  peasants’  constituency,  I
 told  them  that  they  should  not  ex-
 pect  the  land  revenue  to  be  reduced
 and  that,  if  at  all,  they  should  ex-
 pect  it  to  be  increased.

 Shri  P|  Venkatasubbaian:  After
 independence,  we  went  with  the
 slogan  in  Andhra  that  0  per  cent
 Jand  revenue  will  be  abolished,

 Shrj  Morarji  Desai:  If  my  hon.
 friends  went  like  that,  they  are  to
 be  blamed.  Nobody  had  asked  them
 to  go  with  that  slogan.  One  should
 not  try  to  be  popular  with  the  pea-
 sants  by  saying  things  like  that.  It
 ig  wrong.  After  all,  we  cannot  go  on
 in  that  way.  We  are  spending  crores
 and  crores  of  rupees  on  land  today,
 which  goes  to  the  benefit  of  agricul-
 ture,  because  we  want  to  see  that  it
 is  enriched.  I  do  not  think  we  have
 spent  less  than  Rs,  2,000  crores  to
 3,000  crores  on  agriculture.  From
 where  has  all  that  money  come?  Not
 from.  the  agriculturist  in  any  case.
 The  land  revenue  that  is  paid  in  my
 district  does  not  cover  even  the  ex-
 pense  of  education  in  that  district
 which  is  given  to  everybody.

 Shri  Ram  Sewak  Yadav:  But  the
 agriculturist  pays  some  other  taxes
 also.

 Shri  Morarji  Desai:  I  am  coming  to
 that.  Why  should  my  hon.  friend
 be  impatient?  I  know  that  is  his
 temperament.  But  impatience  always
 Jeads  to  lessening  of  understandig.
 Therefore,  one  must  not  be  impatient
 in  any  matter.

 I  do  concede  that  they  may  be
 paying  other  taxes  also.  I  did  not
 say  that  they  are  not  paying  other
 taxes.  But  how  much  do  they  pay?
 There  are  other  expenses  which  arc
 incurred,  and  they  are  paid  differ-
 ently.  When  I  was  there  in  Bombay
 State,  after  working  there  for  about
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 7  to  8  years,  We  took  out  statistics
 ang  we  found  that  before  we  took
 charge  the  form  of  taxation  was  that
 We  took  66  per  cent  from  the  rural
 side  and  33  per  cent  from  the  urban
 side.  After  working  for  7  to  8  years,
 we  found  that  the  whole  pattern  has
 changed  and  that  we  were  taking
 66  per  cent  from  the  urban  side  and
 33  per  cent  from  the  rural  side.

 Shri  P.  R.  Patel  (Patan):  But  the
 income-tax  and  sales-tax  paid  in  the
 urban  areas  really  come  from  _  the
 rural  areas.

 Shri  Morarji  Desai:  If  you  take  it
 that  way,  ultimately,  everything  is
 paid  by  the  consumer;  that  goes
 without  saying.  We  cannot  go  on
 arguing  like  that.  There  are  advo-
 cates  only  for  the  rural  side,  there
 are  advocates  only  for  the  urban
 side,  there  are  advocates  only  for  the
 veh  or  only  for  the  poor,  but

 I  represent  all.  I  do  not  repre-
 sent  only  one  section.  I  want  to  look
 into  the  interests  of  all,  but  not  at
 the  cost  of  somebody  else.  Also,  I
 do  not  want  anybody  to  thrive  on
 somebody  else.  That  is  the  philoso-
 phy  in  which  we  believe.  But  it
 takes  time.

 Shri  Kashj  Ram  Gupta:  There  is
 some  imbalance  at  least.

 Shri  Morarji  Desai:  There  is  im-
 balance.  Where  have  I  said  that
 there  is  no  imbalance?  But  if  we
 have  to  remove  the  imbalance,  we
 need  time.  We  cannot  remove  it  in
 a  day.  We  are  removing  it,  as  I  said.
 It  has  changed.  66  per  cent  is  now
 taken  from  the  urban  areas  whereas
 previously  they  were  paying  33  per
 cent.  Previously  66  per  cent  of  the
 revenue  was  spent  on  the  urban  areas
 and  33  per  cent  on  the  rural  areas.
 Now  that  also  hag  changed  and  66  per
 cent  is  spent  on  the  rural  areas  and
 33  per  cent  on  the  urban  areas.

 Shri  Prabhat  Kar  (Hooghly):  The
 total  amount  is  not  less  now.  The
 percentage  may  be  less.

 4
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 Shri  Morarji  Desai;  The  total
 amount  cannot  be  less  because  we
 are  increasing  our  revenues  more  and
 more.  The  revenue  was  Rs.  300  crores
 previously  ang  now  it  is  Rs.  1,500
 crores.  How  can  the  total  amount  be
 less?  The  total  amount  is  bound  to
 be  the  same.  If  the  total  amount  is
 the  same,  they  are  not  paying  any-
 thing  more  than  what  they  were  pay-
 ing  before.  But  they  are  getting
 more  benefits.  Who  is  paying  for
 that?  Others  are  paying  for  that.
 That  ig  the  philosophy  which  ought
 to  be  understood.  I  have  no  less
 sympathy  for  al]  of  them,  I  do  feel
 and  I  do  want  that  their  condition
 should  be  bettered,  It  is  uniy  to  bet-
 ter  their  condition  that  this  step  has
 got  to  be  taken.

 It  is  true  that  some  agriculturists.
 or  several  of  them,  may  fimd  it
 difficult,  as  they  say,  to  pay  Rs.  0
 as  land  revenue.  Still,  they  pay  it.
 Does  that  mean  that  those  who  are
 not  able  to  pay  Rs,  0  should  be  ex-
 cused  from  the  payment  of  Rs.  10?

 Shri  Bade:  They  incur  debts  and
 then  they  pay.

 Shri  Morarji  Desai:  That  is  not  true.
 My  hon.  friend,  Shri  Bade,  said  that
 he  knew  that  people  pay  their  law-
 yers  by  incurring  debts.  He  is  a
 lawyer  and  therefore  he  must  be  know-
 ing  it.  He  should  not  have  taken
 money  from  the  peasants  by  making
 them  borrow.  But  he  does  not  hesi-
 tate  in  taking  it.  He  only  wants  Gov-
 ernment  not  to  do  that.

 Shri  Ram  Sewak  Yadav:  That  does
 not  mean  that  you  shou'd  also  tax.

 Dr,  M.  S.  Aney,:  One  should  take  a
 better  example  to  follow.

 Shri  Prabhat  Kar:  What  he  was
 saying  was  that  in  practice  it  was  so.

 Shri  Morarji  Desai:  The  practice
 cannot  be  known  unless  on2  indulges
 in  it.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  Everone  knows  it,
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 Shri  Morarji  Desai:  That  is  known.
 But  why  does  my  hon.  friend  try  to
 be  an  advocate  here  without  fees?  He
 is  able  to  take  care  of  himself.

 Shri  Bade:  That  is  a  failacious  ar-
 gument.

 Shri  Morarji  Desai:  Every  argu-
 ment  ig  like  that,  When  somebody
 else  makes  an  argument  and  it  goes
 home,  it  is  like  that.

 Shrj  Bade:  Because  I  do  something
 you  should  also  do  is  fallacious.

 Shri  Morarji  Desai:  But  if  a  person
 ig  not  to  be  educated  into  thrift,  I  do
 not  think  the  conditions  of  ‘this  coun-
 try  will  improve.  I  wish,  I  could
 reach  every  person  in  this  country  in
 this  matter,  But  it  is  not  physically
 possible  to  do  so.  The:  arrangement
 will  become  too  costly,  Even  if  I
 have  to  take  Rs.  -/8/-,  I  think  it  will  be
 better  if  I  am  able  to  do  that  from
 every  person  because  that  will  be  a
 good  process  for  strengthening  every
 individual,  That  is  why  this  is  brought
 in,

 It  is  said  that  it  will  be  very  diffi-
 cult  to  recover  it.  That  is  not  so.  We
 are  touching  only  people  who  are
 covered  by  the  present  arrangements
 of  administration,  Land  revenue  is
 recovered  by  a  staff,  The  same  staff
 is  going  to  take  this  at  the  same  time.
 I  am  suggesting  to  the  States  also  that
 in  order  that  they  have  not  to  come
 and  take  it,  this  may  be  credited  to
 their  future  land  revenue  which  they
 have  to  pay  so  that  they  have  not
 got  to  pay  it.

 Shrj  P.  Venkatasubbaiah:  You  have
 no,  provided  for  cases  when  there  is
 remission  in  lang  revenue,

 Shri  Morarji  Desai:  It  is  provided
 that  when  there  is  remission  in  land
 revenue  or  suspension  it  shall  not  be
 recovered,  That  has  been  taken  care
 of  There  is  no  question  of  putting
 any  hardship  that  can  be  avoided.  I
 do  not  want  to  do  that.  That  has
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 been  provided  for  by  that  amendment.
 Therefore  that  is  taken  care  of.

 When  have  also  raised  the  limit  to
 Rs,  5  because  that  gives  relief  to  half
 the  number  of  agriculturists.  There-
 fore  that  has  been  given.  If  more  is
 done  then  the  measure  may  as  well
 be  taken  away,  It  is  said  that  a  per-
 son  who  draws  Rs,  1,500,  a  year  is  not
 able  to  do  this.  What  happens  to
 the  man  who  draws  only  Rs.  ,000j-?
 He  does  maintain  his  family,  Every
 man  will  benefit  himself  to  some  ex-
 tent  if  he  does  some  thrift.  But  if
 we  teach  him  to  spend  more  than
 that,  he  will  not  improve  his  position
 at  all,  Therefore  this  is  done  to  do
 this  particular  educative  work,  That
 is  why  this  is  done.

 In  the  matter  of  provident  fund,
 it  was  argued  by  my  hon.  frienc¢  Shri
 Banerjee,  “Why  don’t  you  increase  the
 provident  fund?”  Now,  does  not  ihat
 take  away  his  spending  money?  That
 also  deprives  him  of  spending  money.
 But  he  wants  that  because  the  emrplo-
 yer  will  contribute  a  similar  sum.  The
 employer  contributes  a  sum  equal  to
 the  sum  which  is  deducted  from  the
 salary.  But  that  sum  which  is  deduc-
 ted  from  the  salary  he  cannot  spend
 himself.  If  he  can  do  that,  why  can-
 not  he  do  this?

 38  hrs,

 Stiri  5.  M.  Banerjee:  He  is  already
 doing  it.  You  are  taxing  more.

 Shri  Morarjj  DeSai:  If  he  shows  a
 saving  upto  l  per  cent,  then  we  will
 not  include  him  in  that,  That  is  what
 I  have  said  already.

 Shri  S,  M.  Banerjee:  He  is  already
 contributing  6  per  cent  or  so.

 Shri  Morarji  Desai:  Let  him  contri-
 bute  up  to  5  per  cent  more,

 Shri  Ss.  M.  Banerjee:  In  what  form?

 Shri  Morarji  Desai;  That  is  what  the
 people  are  doing.  Unless  it  is  done,
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 it  is  not  possible  to  better  their  condi-
 tions  at  all  in  future.  Otherwise,
 it  will  go  on  like  that,  I  have  seen
 people  earning  Rs.  00  who  have  earn-
 ed  afterwards  Rs,  500,  Rs,  600,  Rs.  700,
 Rs.  800  and  still  they  remain  in  the
 same  position  because  they  go  on  spen-
 ding  more  and  more,  more  than  what
 they  earn.  That  is  why  their  condi-
 tions  do  not  improve.  But  if  people
 live  within  their  means,  then  this  does
 not  happen,  It  is,  therefore,  with  this
 view  that  the  compulsory  savings
 scheme  has  been  introduced,

 Shri  Prabhat  Kar:  When  you  came
 to  the  conclusion  of  ll  per  cent,  you
 must  have  had  some  idea  about  it—
 so  much  provident  fund  plus  insurance
 and  all  that.  As  to  how  you  arrived
 at  that  conclusion,  we  shall  be  glad
 to  know.

 Shri  Morarji  Desai:  I  find  that  in
 Madras  State  they  have  made  it  di
 per  cent  compulsory  saving  from  Gov-
 ernment  servants.  They  have  made
 there  ll  per  cent,  It  is  not  my  fruit-
 ful  brain  which  ‘has  brought  ]  per
 cent,  But  I  say,  it  exists  there  and
 the  people  are  paying.  They  have
 agreed  to  this.  I  was  told  by  the
 Chief  Minister  or  by  the  otner  Minis-
 ter  who  told  me  about  this  that  they
 had  taken  an  agreement  from  their
 servants  that  they  would  do  it.  They
 all  had  agreed  to  it.  Therefore,  they
 have  done  that  ll  per  cent.

 Shri  Prabhat  Kar:  I  want  to  know
 only  one  point  more.  The  provident
 fund  cannot  be  increased  even  if  the
 employees  want  to  contribute  l  per
 cen.  How  can  that  be  done?  In  Mad-
 ras  Government  they  have  accepted
 it,  But  take,  for  instance,  the  Central
 Government.  You  ‘are  not  going  to
 accept  that,

 Shri  Morarji  Desai:  There  is  no  idea
 of  giving  any  contribution  in  this
 matter.  Interest  wil]  be  given.  That
 is  what  is  being  done  here,  Those  who
 are  saving  upto  ll  per  cent,  either  in
 provident  fund  or  by  way  of  insurance
 or  in  the  cumulative  deposit  scheme,
 if  all  that  totals  up  toll  per
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 cent,  will  not  have  to  pay  in  the  com-
 pulsory  deposit  scheme,  That  is  what
 has  been  provided  for.  It  is  only
 that  upto  that  limit  they  might  try
 to  save.  That  is  all  that  is  meant  by
 this  Bill  and,  therefore,  I  consider
 that  this  is  a  measure  which  is  going
 to  strengthen  the  people  who  are  cover-
 ed  by  it,  Therefore,  it  is  beneficial  for
 society  in  my  view  and  in  the  view
 of  the  Government,

 Mr,  Speaker:  There  is  an  amendment
 of  Mr.  Banerjee  which  has  already
 been  moved  by  him.  The  question  is.

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  first  day  of  the
 next  session.”
 Those  who  are  in  favour  of  the

 amendment  may  say  ‘Aye’,
 Some  Hon,  Members:  ‘Aye’.
 Mr,  Speaker:  Those  who  are  against

 it  may  say  ‘No’.

 Severa]  Hvn,  Members:  ‘No’

 Mr.  Speaker:  The  ‘Noes’  have  it.

 Shri  S.  M.  Banerjee:  The  ‘Ayes’  have
 it,
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 Mr.  Speaker:  Allright.  Let  the  lob-
 bies  be  cleared,

 Shri  S.  M_  Banerjee:  Sir,  the  divi-
 vision  can  take  place  tomorrow.

 Mr.  Speaker:  We  can  have  it  only
 at  5  p.m,  tomorrow.

 Shri  S.  M.  Banerjee:  Yes.
 Mr.  Speaker:  There  is  a  demand

 that  we  might  have  the  division  at  5
 p.m,  tomorrow.

 Some  Hon.  Members:  Yes,
 Shri  Yashpal  Singh  ‘Kairana):  We

 may  sit  one  hour  more.

 Mr.  Speaker:  Others  do  not  agree.
 Shri  Yashpal  Singh:  Work  is  wor-

 ship.  We  must  do  it,
 Mr.  Speaker:  I  would  agree  with

 him,  But  there  are  others  who  do
 not  agree,  We  will  have  the  divi-
 sion  tomorrow  at  5  p.m,

 8.05  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 April  24,  963|Vaisakha  4,  885
 (Saka).



 77525

 MEMBER  SWORN
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 CoLUMNS

 ‘11271

 TI27I—II3I0
 S.Q.  Subject
 No.

 986.  Freight  rates  of  ships  ‘1271-72,
 987.  Concrete  sleepers  for

 Railways  ‘11272-76
 988.  Minor  Irrigation  Schemes  ‘11276—82
 989.  Austerity  diet  in  Delhi

 Zoo.  I%282—85
 990.  Fruit  and  cattle  farms,  ‘11285—89
 992.  Home  Science  Colleges

 in  Agricultural  Universi-
 ties  हा  II289—9I

 993.  Iron  and  Steel  for  Agri-
 cultural  purposes  II29I—95

 994.  I.A.C.  Fares  II295—97
 995.  Export  of  sugar  to  Cey-

 lon  ‘1129799
 996.  Payment  of  road  tax  in

 Delhi  II299
 997.  Import  of  electric  loco-

 motives  II299—II302
 999.  Protection  of  Railway  line

 in  Assam  and  Nagaland  ‘11302—04
 002.  Integral  Coach  Factory,  ‘11304—06
 ‘1003.  Bilaspur  Road  II306—09
 r006.  U.N.  assistance  for  trans-

 port  problems  II309-I0
 WRITTEN  ANSWERS  TO

 QUESTIONS

 No.
 Or.  World  Food  Congress  II3I0

 998.  Agricultural  cess  IIZIC-II
 rooo.  Air  conditioned  trains

 coaches  II3II
 oor.  ILA.C.  inaugural  flight to  Go  हि  II3I2
 i005.  Best  village  II3I2-I3
 ‘1007,  Railway  Accidents  En-

 quiry  Committee  I333
 US.Q.

 No.
 2370  Pepperindustries  II3%3-I4
 (2171  Minor  irrigation  projects in  Orissa  TI3I4
 (2172  Railway  accident  near

 Dhanba  >  II35
 2173,  Agricultural  University at  Bhubaneswar  II3I5

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject
 No.

 275  Agricultural  University in  Rajasthan
 2177,  Over-bridge  at  Jaipur-

 Keonjhar  road
 2178  Wild-life  sanctuary  in

 Andamans
 2779  Special  services  of  Del-

 hi  telephones.
 2780  Help  to  copra  growers
 2181  Lighthouse  in  Mangalore
 2382  Kolayat  Station
 283  Telephone  connections

 in  Rajasthan
 Dustin  passenger  com-

 partments
 Agricultural  indebtedness
 Telephone  revenue
 Rural  credit  to

 operative  agencies

 2i84

 2385
 286
 2187  Co-

 2188,  T.A.to  Railway  Officers
 289  Loss  of  mail  at  Bhagal-

 pur  P.O
 2I90  Export  of  Railway  coa-

 ches
 (2191  Agricultural  colleges  of

 Punjab
 2392  Stones  in  a  parcel  from

 abroad
 2393  Famine  areas
 2394  Permanent  Way  Inspec- tor  +
 295  Emergency  posts  in

 Railways  :
 2196,  Railway  High  School

 Clerks
 (2197  P.  &  T.  Buildirgs
 2498  Railway  line  in  U.P.
 2199.  P.&  T.  facilities  in  back-

 ward  hilly  areas
 2200.  Bridges  on  National

 Highways  in  Punjab
 (2201.  Production  of  sugar  in

 Punjab
 2202.  Income  from  Sarhind-

 Nangal  section
 2203.  Japanese  method  of

 paddy  cultivation
 2204.  D.B.K.  Railway  project
 2205.  Bukhtiarpur-Rajgir  Br-

 anch  line

 II526

 CoLUMNS

 II3I6

 II3I6

 II3I6-I7

 II3I7-I8
 II3I8-I9
 II3I9-20
 I320-2I

 II32I

 I32I-22
 3322

 I322-23

 3I323
 ‘11323-24

 II324

 ‘11325,

 11325

 II326
 Il326-27

 I327

 II327-28

 II328
 I328
 I329

 II329-30

 I330
 I330

 II330-3I

 II33I
 77332

 77332
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject
 No.

 2206.  Drilling  of  tube-wells
 in  Andhra  Pradesh

 2207.  Jersy  bulls
 2208.  Warchousing

 porations
 Cor-

 2209.  Signalling  on  Central  Rail-
 ways

 (2210.  Time  Tables
 (2211.  D.K.  Railway  track
 (2212.  Telephone  connections  in

 Delhi
 2213.  Breeding  of  mules
 (2214.  Hotel  industry

 tak  Road,  Delhi
 (2216  Patel  Road  Railway  Cros-

 sing,  Delhi

 (2215.  Level  crossing  at  Roh-

 2217.  Flag  Station  between
 Nangloi  and  Gheore

 2218,  Elections  to  Panchayats.
 2219,  Telephone in  Najafgarh

 connections

 2220.  Terminal  buildings  at
 Airports  in  Assam

 (2221,  Air  traffic
 2222.  Harbour  expert  for  Kera-

 la
 2223.  Wharf at  Beypore
 2224.  Fire  in  goods  train
 2225.  Bhavnagar  Airport
 2226.  Transport  Cooperative

 Societies
 2227.  Agricultural  Service  Co-

 operative  Societies
 Post  Offices  in  Andhra
 Pradesh
 Thefts  in  G.T.  Express.
 New  aerodromes

 2228,

 2229,
 2230,
 223I.  Japanese  type  of  culti-

 vation
 2232.  Development  of  cotton

 in  Maharashtra
 2233.  Telephone  =  system  in

 Maharashtra
 2234.  Development  of  fruit

 production

 [Datiy  Dicest]

 CoLuMNS

 77333
 77333

 77334

 ‘11334
 ‘11334-35

 77335

 +11335-36
 ‘11336-37
 +11337-38

 II338

 77339

 77339
 37340

 37340

 (-11340-41,
 ‘11341

 77342
 1342-43

 77343
 11343-44

 77344

 ‘11345,

 +11345-47
 77347

 +11347-48,

 II348

 +11348-49

 77349

 IT349-50

 PAPER  LAID  ON  THE
 TABL

 Acopy  of  the  summary  of  the
 recommendations  of  the
 Committee  appointed  by the  Government  to  ex-
 amine  the  existing  system of  grant  of  subsidy  and
 subventions  to  the  Flying and  Gliding  Clubs  ard
 other  allied  matters,  was  laid
 on  the  Table.

 STATEMENT  BY  MINISTER
 The  Minister  of  States  in  the

 Ministry  of  Food  and  Agri- culture  (Dr.  Ram  Subhag
 Singh)  made  a  statement  cor-
 recting  the  replies  given  on
 the  26th  March,  963  to
 supplementaries  on  Starred
 Question  Nos.  ६86  and  587.

 CALLING  ATTENTION
 TO  MATTERS  OF  UR-
 GENT  PUBLIC  IMPORT-
 ANCE.

 (i)  Shri  S.M.  Banerjee  called
 the  attention  of  the  Prime
 Minister  to  the  industrial
 licencing  policy  of  the
 Government  in  view  of  the
 Press  report  that  two  concer-
 ned  Union  Ministers  have
 disagreed  on  the  present  pro- cedure  of  issuing  such
 licences,

 The  Prime  Minister  (Shri  Jawa-
 harlalNehru)  made  a
 stufement  in  regard  thereto,

 (7)  Shri  P.R.  Chakraverti  called
 the  attention  of  the  Prime
 Minister  to  proposed  merger of  U.A.R.,  Iraq  and  Syria into  one  Federal  State  and
 the  reaction  of  the  Govern-
 ment  of  India  thereto,

 The  Deputy  Minister  in  the
 Ministry  of  External  Affairs
 (Shri  Dinesh  Singh)  made  a
 statement  in  regard  thereto,

 ELECTION  TO  COMMIT-
 TEE EE.

 The  Minister  of  Food  and  Agri- culture  (Shri  S.  K.  Patil) moves  that  Lok  Sabha  elect
 one  Member  from  among themselves  to  serve  as  amem-
 ber  of  the  Animal  Welfare
 Board  vice  Shrimati  San-
 gam  Laxmi  Bairesigned  from
 the  Board.  The  motion  was
 adopted,
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 CoLuMns  CoLuMns
 EXTENSION  OF  TIME  FOR  ८ PRESENTATION  OF  RE-  Oe

 3
 PORT  OF  JOINT  COMMIT-
 TEE.  77359  ation  of  the  Official  Langu-
 Shrimati  Renu  Chakravarty

 moved  the  following  motion
 ages  Bill,  ‘1963.  The  dis-
 cussion  was  not  concluded.

 (7)  Further  discussion  on  the Time  for  presentation  of  motion  for  consideration  of
 Report  of  the  Joint  the  Bill  and  the  amendment Committee  on  the  Bill
 to  amend  and  codify the  Law  relating  to
 marfiage  and  matri-
 monial  causes  among Christians  was  ex-
 tended  upto  the  last
 day  of  the  next  sess-
 ion,  The  motion  was

 for  circulation  of  the  Com-
 pulsory  Deposit  Scheme
 Bill,  1963,  for  the  purpose  of
 eliciting  opinion  thereon, moved  on  the  22nd  April,
 ‘1963,  continued.  The  dis-
 cussion  was  not  concluded.

 AGENDA  FOR  WEDNES-
 ——

 ee  963/VAIGA-
 >  oo  78

 BILLS  UNDER  CONSIDER-  4,  7885  (Saka
 ATION  +11362—523,

 06)  The  Minister  of  H
 Affairs  (Shri  Lal  Bahadur
 Shastri)  moved  for  consider-

 GMGIPND—LS  W—378  Ai  LSD—  9-5-63—880

 Further  consideration  and  pass-
 ing  of  the  Official  Langu-
 ages  Bill  afd  the  Compul-
 sory  Deposit  Scheme  Bill.


